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LOK SABHA DEBATES

LOK SABHA

Monday, March 26, 1984/Chaitra 6,
1906 (Saka)

The Lok Sabha met at five minutes past
Eleven of the Clock

(MR. SPEAKER in the Chair)

Atqe WENIA : AF  ATTH I A&
gugst g1

ol g qUTEY g AT gwWn
dmv faag &

DR. SUBRAMANIAM SWAMY : The
Lok Sabha won both the matches on Satur-

day and Sundav. You should congratulate
us....You are the Captain of the Team,

MR. SPEAKER : Mr. GY. Krishnan-
not here.

Mr. N E. Horo also absent.

Mr Lakkappa.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): You can
straightaway take up 377°

MR. SPEAKER : Mr. Lakkappa.

ORAL ANSWERS TO QUESTIONS

Central Council for Forestry Research
and Education

*407. 1SHRI K. LAKKAPPA :
SHRI D.P. JADEJA : Will the
Minister of AGRICULTURE be pleased to
state

(a) whether there is a proposal under
the consideration of Government to establish
a Central Concil for Forestrv Research and
Education in the country;

(b) if so,its aims and objectives and
by when it is likely to be established; and

(e) the extent to which the Council
would help the States in preserving the
forest wealth during the Seventh Plan
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
A Council for Forestry Research and Educa-
tion is already in existence. The details are
given in the Resolution dated 29th May
1978 a copy of which is placed on the Table
of the Sabha. [Placed in Library, See LT-
8008/84]

(c) The main function of the Council
is coordination and promotion of forest re-
secarch and education in the country, which
by itself is aimed at preserving as well as
augmenting the country’s forest wealth,

SHRI K.K. LAKKAPPA : So far as the
documantation on central research and edu-
cation system regarding forestry in the coun-
try is concerned, I would like to know what
the system is. The entire history of fores-
try in the country is taking a very ugly
situation because wherever you see, there is
denuding of forests and forestry and forest
wealth is being not only destroyed but also
not being protected in vVerious States in
accordance with the guidelines given by the
Government of India and also the delibera-
tions and conclusions of the Central Coun-
cil of Forest Resecarch. I would like to
know the system by which an evaluation is
made on the basis of your documentation
and research forestry which is in existence
and whether such guidelines have not been
complied with by some States and if so,
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how many States have complied with them
and how many have not complied and what
action 18 proposed on the basis of the recom-
mandations and also the guidelines given
by the Central Council of Forestry
Research.

SHRI YOGENDRA MAKWANA :
About research there are no guidelines
issued to the State Governments because
there are research organisations....

SHRI K. LAKKAPPA : I want a clear
answer,

SHRI YOGENDRA MAKWANA :1
am giving you a clear answer. The Forest
Re.carch Institute at Dehru Dun is also
doine research work  Then there are vari-
ous other Agricultural Universities which are
doing research work and there are a number
of research organisations under these various
insiitutions at Dehra Dun. There are four
Regional Centres also at Coimbatore,
Baagalore, Jabalpur and Burnihat which are
also doing research work in forestry.

SHRI K. LAKKAPPA : I never asked
about your coastitution of research institute
and work ia various States and offices func-
tioning. I want to know the guidelines
given and the results in such ressarch Insti-
tute and also education on the subject
reaching the peoole of this country to
improve forestry and the guidzlines accepted
by the State and also which are the States
which have not complied with the guide-
lines.

Therefore, I would hke to know about
the overall situation in regard to the deve-
lopment and the result of the establishment
of the Councils under the Government of
India, specially, in your Ministry, This was
my first question. My second supplemen-
tary will follow. °

MR. SPEAKER : Do you mean to say
that you have taken up in your owa hands
the working of these Councils ?

SHRI K. LAKKAPPA : You know that
you yourself have made an observation on
the floor of the House on how the forestry
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in this country has
improced,

developed and has

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): The hoa.
Member’s first question was whether there
is any proposal under the consideration of
the Government to establish a Central
Council for Forestry Research and Educa-
tion in the country and thc reply that we
have given is that this Council was establi-
shed in 1978 and the hon. Member docs
not even know whether it has been existing
or not.

SHRI K. LAKKAPPA : To what extent
the guidelines issued by the Government
have been complied with by the States ?

DR. SUBRAMANIAM SWAMY : The

Minister is against it because the Council
was created by the Janata Government.

RAO BIRENDRA SINGH:

Meetings
of the Council were  hcld from time to
time, There is alsoa  Central Board of
Forestry.  Morc or less, the area of

functioning of these two  boards overlaps.
The forest is a concurrent subject. 1t is a
fact that the forests belong to  the State
Governments. The Central Government
doss not own any forests. Therefore, any
legislation or  any guidelines has to be
implemented by the State  Governments
only. We only help them to try and preserve
our forest  wealth, The Central
Government's responsibility, of course, is
mainly with regard to providing the central
system of education and, for that, we have
one of the best Institutes in Asia, that is,
ths Forest Research Institute in Dehra Dun,
We  have also  decided in the last
meeting  of the Council for  Forestry
Research and Education that this Institute
at Dehra Dun should be turned intoa
University. We have  already approached
the Ministry of Education for that purpose
because the permission. ultimately has to
come from the University Grants Commis-

sion. We are also considering  that there
should be a  better facility all  over the
country provided for forestry education

and research and, there is a thinking going
on at the Government level now that, on
the lines of the Indian Council of
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Agricultural  Research, there should also
be a Council for Forestry Research,
Therefore, we accept our responsibility for
providing facilities for education and in
starting more forestry colleges. At present,
the edpcation in our Forestry Research
Institute which has also the Indian College
of Forestry and the Range Colleges is more
or less only an in-service training that is
provided. But, we have also tried to
include other people sponsored by certain
companies, We also give facilities to people
from outside the country. Our research
and education system is  extensive.  And
Government of India is  very keen that it
should be established on a very  firm and
sound basis,

MR, SPEAKER : You can add that
research is the research. It means a new
quest, ncw knowledge, all the time.

SHRI K. LAKKAPPA : My second
suppiementary is this. No  doubt the hon,
Minister has conceded that he is going to
further imp:ove and establish  the Institute
like the Indian Council of  Agricultural
Rescarch Institute in  the Forestry also.
You are also aware that it is a fact that
in various parts of the  country, the forest
being a State subject, viliage forestry is
going on. The forest is  withering away in
various parts of the country including
Karnataka. No steps are being taken by the
State Governments in developing the villege
forestry even. As a result of that, there is
an ecological imbalance in the country which
results in a disastrous consequence.

In vicw of this, will the hon. Minister
consider that the forests  should be in the
Concurrent List and see what steps should be
taken by the Government to  issue  more
central guidelines ?

MR. SPEAKER : Research is research.
No guidelines. It is a quest for new findings.

SHRI K. LAKKAPPA : I would like
to know the results of that  research and
how far they have reached the people.

SHR! YOGENDRA MAKWANA : Sir,
?ven though my senior colleague has ulrcady
informed the hon. Member through you
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that forest is under the Concurrent List yet
he repeatedly asked when will we take it
from the State List ? Again 1 will repeat
for the information of the hon. Member
that Porest is  under the Concurrent List
of the Constitution.  Guidelines have been
issued to the State Governments against
felling of the trees. As regards  social
forestary  in the villages for fuel wood as
well as for maintaining  ecological balance
there are a number of programmes under
the Government of India for the promotion
of the social forestary. Under the 20-point
programme also there is provision for social
forestary.

SHRI D.K. NAIKAR : Sir, even though
this subject is on the Concurrent List yet
there are State Forests Acts for prcservation
of the area but it is not being preserved. It
has led to bad effect in almost every State.
Now, the hon. Minister has given a
categorical answer that Research Institute
had been established in 1978. Let us know
what is the impact of preservation of
forests so far as this Institute is concerned.

SHRI YOGENDRA MAKWANA : Sir
there is consideration on the part of Govern-
ment of India to establish a forest and trai-
ning institute on the pottern of ICAR. So, at
the present there is no such council. Forest
research institute is very old. It is more than
100 years old.

SHRI'SATYASADHAN CHAKRABORTY :
Sir, in our country there are thousands
of Advasis who depend on forest for the
livelihood, So, while the Goverment of India
try to preserve forest—which are equally
importent for human beings Have they taken
in to account alternative avenues of earning
their livehhood and their right to exploit the
forests for their living are not curbed ? How
is the Government trying to strike a balance
between these two Purposes ?

SHRI YOGENDRA MAKANNA : Sir,
the preservation of forest is very very impor-
tant for the survivial of the tribals also and
in the new forest policy which is under pre-
paration-we have already prepared the draft-
and being brought before the Cabinet we
have taken special care of the people living
in and in the surrounding areas of forests
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particularly tribals, So far as the forest con-
tractors are coacerned Government has
issued instructions to the State Governments
to abolish the contract system so that tri-
bals cannot be exploited.

So for as the privileges of tribals are
concerned for collection of minor forest pro-
duce, I have aiready informed the hon.
Member that care will be taken in the new
forest policy.

Assistance for Rejuvenation of Cash Crops
in Kerala

*408. SHRI M. M. LAWRENCE : Will
Minister of AGRICULTURE be plcased to
state :

(a) : whether Government of Kerala have
sought an assistance of Rs. 603 crores from
Central Government Towards rejuvenation
of cash crops, and

(b) if so, the action Government have
taken on that request and the details there
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Government of Kerala have submitted a
memorandum for assistance of Rs. 603 crores
which include components besides rejuvena-
tion and also crops other then cash crops.
The assistance has been sought to cover a
period extending to five years,

(b) : The following steps have been taken
by the Government :

1. Advance plan assistance to the
extent of Rs. 262 lakhs was given
for input subsidies with flexibility
and it can be used for plantation
crops also.

2. Coconut has been included as an oil
secd crop for the purpose of supply
of minikits of seeds and fertilisers
to help the coconut growers in
Kerala during 1983-84.

3. Assistance at the rate of Rs.50,000/
per block provided by Govern-
ment of India for fruits and fuel
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plantations has been extended to
coconut also.

4. An additional amount of Rs 49
lakhs has been provided for deve-
lopment of coconut through the
coconut Development Board for re-
moval of root wilt affected palms
and supply of coconut seedlings,

S.  One scheme of *‘L oan-cum-subsidy
for replantation of Cardamom®
has been approved for implemen-
tation by the Cardamom Board for
Rs. 272.50 lakh towards cash sub-
sidy and Rs. 126. 75 lukh towards
ioterest subsidy over a period of
7 yeirs. Government has also ap-
proved one scheme of Cardamom-
Board for producing Cardamom
seedlings in polythene bags involv-
ing expenditure of Rs. 780 lakh
for 1983-84.

6. The Coffee Board‘'s proposal for
modification of *“Crop Hypothe-
cation loan scheme™ involving an
outlay of Rs. 2.60 crore has been
approved by the Government in
view of drought situation,

SHRI M.M. LAWRENCE : Kerala State
is mainly producing cash crop.. Because
of the serious drought of last year, about
50%;0f the coconut trees have dried up. The
yield of the rest of the trees has come down
very low. For the replantation of the coconut
trees the cost involved is very high But only
a meagre amount has been sanctioned by the
Government, The request by the State
Government was for Rs, 603 crores. Thisis a
request not only for coconut trees but for
cardamom, pepper, jinger grass etc. All these
plants have dried up becaus: of the serious-
ness of the drought. But in his reply the
Minister has stated :

“Advance plan assistance to the extent
of Rs. 262 lakhs was given for
input subsidies with flexibility and
it can be used for plantation crops
also.”

I can understand the hon. Minister reply
Sir, there is a saying in Kerala : One asks,
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what is the price of the jack fruit, The seller
replics ‘It is very sweet’ The Minister also
replies. in the same way I can understand it
If these plants are planted, I will take 5 to
6 years to get the yield out of them. They
are not like wheat or paddy. What assess-
ment was made by Government in regard to
the serious drought of last year ? How much
loss have they suffered ?

SHRI YOGENDRA MAKWANA :
1he hon. Member bas asked for information
regarding coconut plantation in Keral State
and the schemes which are sponsorcd by the
Government of India. Sir, there are a num-
ber of schemes. There are some Centrally
sponsored shemes also. There are Boards
like the Coconut Board and Cardamom
Board.

There are a number of Centrally spong-
sred schems. There is a package programme
for coconut and in Sixth Plan there is a
plan aliocation of Rs. 210 lakhs So far as
Kerala is concerned it is Rs. 98.46 lakhs and
for 1983-84 for Kerala Rs, 14 87 lakhs are
given, Under Coconut Development Board,
there is one project for production of quality
coconut seedlings. The Plan allocation for
the Sixth Plan for this projsct is Rs. 77.55
lakhs. For Kerala, it is Rs. 20 lakhs and for
the year 1983-84 it is Rs, 6 lakhs. Then,
there, is a project for financial assistance to
Coconut growers for removal of root wilt
affected palms. The total plan allocatioa for
the Sixth plan is Rs, 24.75 lakhs for Kerala
alone and for 1983-84, the Plan allocation
is Rs. 8.25 lakhs.

Then, there is a project for expansion
of area under coconut. The total plan allo-
cation is Rs 109.50 lakhs under this project,
For Kerala, the outlay is Rs. 21.25 lakhs and
for 1983-84, it is Rs. 4.37 lakhs. There is
a project for promotion of primary process-
ing and marketing activities. The total plan
allocation is Rs. 74.20 lakhs. for Kerala, it is
Rs.6 lakhs and for 1983-84, it is Rs. 2 lakhs,
Then, there is a Centrally sponsored Scheme
of package programmes.

SHRI M, M, LAWRENCE : This is for
cashewnut,

SHRI YOGENDRA MAKWANA :
These are all schemes regarding coconut

CHAITRA 6, 1906 (§AKA)

Oral Answers 10

and the Goverment is very keen to help thera.
More than Rs. 71 crores have been given
for the coconut development programme, that
is, Rs. 71.59 crores have been given for
the coconut development programme,

SHRI M.M. LAWARENCE : The
amount sanctioned, as mentioned by the
hon. Minister is for various crops. From
the reply given by the hon. Minister, one

can understand that the amount sanctioned
for the various schemes is very meagre.
But I may point out that the price of

coconut is Rs, 4 each Now, for seedling
and replanting of coconut treets as well as
cardamom, what the Government has
sanctioned is a very meagre amount. So. my
question is  whether the  Government is
prepared to increase the sanctioned amount
as has been requested by the Kerala State
Government, It is not a  request for some
advance sort of amount out of the plan
allocations. It is just the assistance which
the State Government wants,

SHRI YOGENDRA MAKWANA
All these measures  are according to the
Seventh Finance  Commission Coconut is
not there. But most  of the schemes are
there and drought relief is also given under
that and Kerala is given the maximum
relief so far as the drought relief is
concerned. There are  a number of States

which are  affected by drought and the
Government has  constraint of  financial
resources.

PROF. N.G. RANGA : In view of

the fact that coconut is grown in Andhra
Pradesh, Orissa, Tamil Nadu, West Bengal
and Assam, may I  know from the hon,
Minister whether any serious effort is being
made to help these States also either fully or
50:50 basis sharing with the State Govern-
ments, especially in view of the fact that
coconut tree is being affected by root trouble
and other pests ?

SHRI YOGENDRA MAKWANA :1
have just given the figures in reply to
the question put by the hon. Member. I have
given the Sixth Plan allocation and it is not
only for Kerala but for West Bengal, Orissa,
Andhra Pradesh, Aasam, etc. All the
States are covered under this programme.
1 have given separate figures for Kerala,
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because the question was put by a Member
from Kerala.. . (/nterruptions),

MR. SPEAKER : Shri Rajda be seems
to be very much interested in coconurt today,

SHRI RATANSINH RAJDA : We are

discussing  the question of rejuvenation
of coconut. It isa cash crop and we are
spending six hundred crores of rupees,
Usually, a human being when he goes

beyond 55 or 60 years, is advised to take
either CHAVAN PARASH, or KOKAS etc.
I would like to know what are the ingre-
dients utilised for rejuvenation of this cash
crop ?...... ( Interruptions).

SHRI YOGENDRA MAKWANA : So
far as the first part of the question is
concerned, he may ask a  question to the
hon, Health Minister, So far as the second
part of the question is concerned, the
research scientists are  doing research on
finding out the symptoms of the diseases
and also for providing curement for the
,,,,,,, (Inzerruptions)

SHRI SATYASADHAN CHAKRA.-
BORTY : Is there something wrong with
him ? You better enquire into this, Sir.

MR. SPEAKER : No aspertions.

SHRI] XAVIER ARAKAL : Sir, the
State Government of Kerala made a request
for Rs. 603 crores and just about Rs.3
crores has been given to the State Govern-
ment. The total amount  given is roughly
Rs. 10 crores ; Rs. 3  crores to the State
Government and Rs. 6 crores to the various
Central Boards, 1 have been  demanding in
this House that assistance should be given
to the Boards so that they can also work
along  with the State Government. A
Committee was constituted by the Central
Government to go into and evaluate the
neceds and damage due to the drought.
What did the Central Committee recommend
in relation to the damage, and the needs
due to the drought ? Secondly, what about
the other crops ? They have mentioned
here only cardamom, coffee and coconut,
I am not going to deal  with regard to the
functions and, utility  of these Boards to
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cope with the demands. Nevertheless, 1
would like to know about the other cash
crops. Do we plan to have a crop insurance
scheme for the country ? These are the
basic issues, Why was only Rs. three
crores given to the State Government,
when their demand was for Rs. 603 crores ?

SHRI YOGENDRA MAKWANA : As
a special case, this amount was given to the
Government of Kerala. We have received
three memoranda from the Kerala Govern-
ment. One was received in January, 1983
requesting for Rs, 23,56 crores, the second
was for Rs. 229 60 crores and the third was
for Rs, 603 crores, On  various occasions,
the Government has sanctioned the amount
Rs. 4.10 crores, Rs. 26,77 crores, and
Rs. 5 69 crores, This is special assistance.

SHRI XAVIER ARAKAL : That you
should have mentioned in the answe:.

SHRI YOGENDRA MAKWANA :
This answer is regarding the special provi-
sion, and I have given the special information
about this, But this is regarding the third
memorandum  submitted : and the total is
Rs. 42.46 crores for 1983-84, For 1982-83
it was Rs. 4,10 crores.

The hon. Member wanted to know the
plan allocation and other things regarding
the cash crops. I have already given
information, in reply to the hon, Member,
about coconut. So far as cashewnut is
concerned, it is Rs. 544  crores in the 6th

Plan ; for Kerala, Rs. 119°35  crores ; and
for 1983-84 Rs. 26.93 crores. Then there
is the world Bank  project, viz, Kerala

Agricultural Development Project of Rs. 6+
crores, for seven years ; and the multi-
State cashew crop project is also there-the
total is Rs 793.39 crores, and for Kerala.
Rs 36.38 crores for five years.

There are other  crops like  rubber,
cardomom and others, I am prepard to
lay the information on the Table of the
House, This is not reiated to the question,
but for the inforwation of the hon Member
and of the entire House, I  will place it on
the Table of the House.
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MR. SPEAKER : Question 409, Shri
Sontosh Mohan Mev is absent. Question
410. Mr. Jagpal
Jaipal Singh Kashyap.

'

a7 (deaw) wiwfroe & s'ana
ATl & HAN

*410. »it s fag
wt saqrer fag  &waqt o FAT
wfy g4 7z FAR F¥ g FIA {5

iw) #11 Fq Age afafrrn &
sfafrggs & qvaE gger A= &,
fadra®r FeAT w3w #, Az F faamm
TAAA, YA faeare AFATHT TG
gt § fa=rd o7 faga afosamsy &
Fratagas & fac F=1 FTFIT AT
AT JAT HATAAF

() amag sa g & zaafFar A
FIF qART ATAT & AN 7FET AT A
3Ieg a7 aga & fawto wa € 30t 95
aotfrag adf g o,

(w) =fz zi, A F ATEIT ¥
afsar #£1 gared £33 9T fq=@re w7 1@
garfs e @l & fawm s W@
A & ary A fyar fagsa & Foavfeaa
fear s as ; &1

(7) 7fz Rmrsw # % Ffeed
g A sAwT YT AT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :(a) The
Forest (Conservation) Act, 1980, is aimed
at checking the rapid pace of dereservation
of reserved forests and diversion of forest
lands to non-forest  purposes because in
the past 30 years or so about 4.3 million
hectares of forest lands have becn lost
this way in the country. The Act provides
that prior approval of the Central Govern-
ment is  necessary before any reserved
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forest can be dereserved or any forest land
is diverted to a non-forest purpose by any
State  Government or local authority.
Hence, all works or schemes which involve
use of forest lands to non-forest purposes
are covered by the aforesaid Act.

(b) to (d) Between  25-10-1980 (when
the Forest (Conservation) Act was enactcd),
and 29-2-84, a total number of 261
proposals  relating to the hill areas of
Uttar Pradesh  were received from the
State Government by the Ministry of
Agriculture. Of these, only 10 proposals
are pending at present. All these 10 propo-
sals have been received in the last two
months and it is hoped that all these would
also  be disposed of very soon, The
procedure for the processing of proposals
under the Forest (Conservation) Act has
been simplified and detailed guidelines
have been issued to all the State Govern-
ments for the expeditious handling of such
cases. The question of dispensing with this
procedure does not arise,

t Saqm fag w09  AEAT gy
oY, gt aF gqda &% F fazm +r
qrgey §, ag aga & fresr gemaw §
zafan ag agT § wrawas § f5 qddg
g7 % fasm &1 adaar € so FfFq
77 q@or #1947 fagFra F A F Araw
IqA FLAT & | 7AW o ¥ ¥ AsF, A7
q F1 qICqT AGAT 3T THFIT F AV
w7 fas F &9 § ITH TRy Faw
HIEAW FAF A9V JOA w7 § 3AfAQ
g amavas § 5 =7 w197 F s=ada
fasra w13t 1 wyraa  faqr S0 AT
FTEHIT IaA71 fgear fedfte T 340, ar
faceq FT I T qFAvE FT AT FAady
qaNT A F faFrg 93 gwra g=ar
FIAY 56 FIF AFArEr AT I«
939 ¥ A7y 7FAIT @Al F foq TwA
4T | IO AT FEIR AT 4 fF
JAGT AT § Weq qTMAT A1, AfFA
AME W FA F qarfas 377 e gfq
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¥ AT qHAY AT, TEF qF 6 &F qrorAren
F @ FET 2T AW F @ AW-
T FTAA & F0 fraet DTt
frces s@T qRT-3HEF AR # W@
ma:?...

Wt AERY : UF-UF §919 el |

st Qer wwAEr ;o A oagw @)
FagIgT ¢ f& gAR qm 10 WaiAew
gfem § R A M ol g & arf
gafac ag FA7 fF Tade Ire gfoear
F 99 I AY aF TO9Ew 7§, T8
T AN R 1Ig /@ § Jodlo ¥ ar &
AR &1 F fegoft ofears & at ¥ #g
WIE IR Todlo ¥ 299 suTSIear g
g1 3% fgdt ufrsr #1261 s
97, SA% § 147 wNE FT A1 TWIE,
18 ATST-FAITWA § AN A 3T I} gre
Far g

it waqTe fag wav : 931 fawE
F gisz 7 3% IqAr & w04 qUHY
4t | agl 9% AT FT IZ FMAA  CFAFWA
gl qar § fama fexr @1y &) @gq &
17 w7 F1 feeRmw 9 § AF 12
amy fAtes v fer 7\ | zafae qqd
aa ¥ fasm Fr 3fee & @I gooam
Tq A F @FAewa L AT FAT A 7
qTg &1 gOrq F fa7 § faww w14 §
rET A 92 HT FW AT F FeE @

gfw w0 (=t T A7 fag) - wreE
STITAT qddig A7 X § 1 FUT 9T
31 &1 34 $1F7 F1 9 § fagrer fear
Fra 17 a1 T wRee &3 W faq a3
gz A a9 fEAr I@EAT ) @R
qada @A & fawra & qf awg gF
&, afe gz i qmar ggan § fa &
sz eftais # g3F AWM ¥ SARI
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afr ar agt @1 @ &1 TR ATEER-HITE
SHgew & qX § W @rwar q3ar g,
fedqt fiae® wree of@ & «vm &1
HIAT-ATAT TET FATET & FATTAT qF IqH
feaar awam @, o gEFT aWE qHd
¢ afae asd ¢ fFqgy § q@1 9@
fr fest ofars & &1 &1 @ aEd
g faast a9z frmr @ ol #97 &@
tar § faa® wrEz #1 @ Ar
FFAT ¢ |

AMA(T AT FT qLATAT 36 QA
g fe aga @1 wdtaew €@z AFEETE ¥
HIA JTF 9 F@AfA® ATGT 9T TH
9t § 1 FT WX Wz qFANE FifrweeT
g & f #Y7 @ gared G wFAReE
F T09 AAT A1 AT TAH G qIA0E
FIITICE 1 AU JT(AT g FTE-ANT
AT yOIStewr A1 & g9 qv, fediqas
wIEE FIfRae & Fad e 9dr gE @,
TA% gH B AL FL AFT § | I qWH
TqISeT F g g7 §9 gAAT T 9Fq
g fFag oI FE T AT @ aqF §
w1 uf7ar &1 ore fear o3, A Far
R g1 7 IJATAT §— 43 d1® FFRAT
q sarer wreEe ofa@r fags 30 gral o
%9 g1 T g, sEF agd wad  afvme
g aFT § | ¥ g F1AA qifaqrdE T
Fatdr @1 qTA 10 FJuf F BREE FT
AAT-fAwTA AT T 7EAT | I EH AW @
FIEE GH g1 W@ T A g TIF7ET AqAr
ATHHT qT NT 37 97 F9« fFHay FJrar
W FEd 901 @A gAA qar qE
grar f& wiree &1 5991 93 & faemar
Eiol

DR. SUBRAMANIAM SWAMY : The
areas notified under the Forest (Conserva-
tion) Act are not only those ateas which are
mainly forests, but even those areas which
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are not forests have been notified under the
Act, And, therefore those areas which the
Government feels can be developed as
forests are notified.
[]
MR, SPEAKER : Are you talking of
those canfrete jungles that are now being
created ?

DR. SUBRAMANIAM SWAMY : Not
in Bombay; but near Bombay. Those areas
which the Govcernment thinks that the
Forest Act can bc enforced. they have beep
brought under thc Act. Even in Satara
district in Maharashtra six thousand feet
above. in a taluk, there are 35 Harijan
familics which have been trying to come
down begause they want to live in the
plains as the hill itself is so sharply rising
that they have to go up in a staircase. Now
the Maharashtra Government has decided
about this village, Chagwa village, which
goes 1ight up to six thousand feet above,
where there are 35 families, The Maha-
rashtra Government has written to them
saying thcy want to allot them a plot of
of land on the plains which cannot convei-
vably be called a forest. But it has been
notified under the Forest (Conservation)
Act. I would like to know frem the Govern-
ment whether the Maharashtra Government
has consulted them and the Central Govern-
ment said ‘No’ to all proposals, whether the
Government has any discretion in this, or
whether this Act is only to say ‘No’ or
were there any proposals which are consi-
dered and where the Government have
said ‘yes’ ?

SHRI YOGENDRA MAKWANA :
This question is specifically about U.P. and
hill areas of Uttar Pradesh.

DR. SUBRAMANIAM SWAMY : 1
am talking of part (a) of the question which
is gencral. '

SHRI YOGENDRA MAKWANA : This
question is particularly regarding U.P. and
the hill areas there, But if the hon,
Member writes to me we will look into it.
But there are de-graded forest areas all
over the country and we have to develop
the forests there; otherwise there areas also
will be used for some other purpose and
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the forests will be reduced. According
to the Agriculture Commission which was
appointed earlier, there are shauld be 33%
forests covered in the country, whereas we
have today only 22 per cent forests covered.
So, we have to take care of our forests
and this Act applies only to the forest land
and the -areas which are declared as forests
and not to the other areas. )

sl g IW FEAEAID . HEAE
Feqe AT, AAY A A GgT FwG FIA
gag & f& ogrdt wrikegm W aw@r
AT wifgw | & AAAw g ot ¥ Ag
FEAT AGAT § — FREEq ¥qv 3 fag
qgrer &= & d@ #¥ uSAfgar @@
aife Srdrd o= 7% 1 A S Y e
& & fv 200 @ FAX RO ATE §,
& sqraar wrgar § f5 femraw w3w &
frat geeltdwer org § 1 9ad feadl
X § W §T, qrw dom, faeret ¥
Jrr A= F A FE

ATF WERA . AT IR fA@H
ASTAT, T HAIT FT JATA AF & |

st TR @R of et . @ g3g A&
g f& Snai & AW TGN @@
I &, AfFw & w40 9 F a1 fewmAT
wrgat g fe 91 631 duadfa qrsrar
oY, 1984 ¥ 1085 & fag, v fafaw
Al # greae gATRl ¥ IqWIAE &
fau atg, g+, fawdt & aw qwmA,
7g< fawrad, @a @R q9Eq 9 Jq0R
F fad car fear a1 AfFT Faw @
Fgar a1 § fF ST W AR A
gqw ¥ o quadiy FroAr # JgEAq
AT gfeamt & fan o etd off, Sewrdo
uaz o1¥ ¥ q1g 75 Sfawa ¥ wwifag &
7€ § 1 5@ o # HET A W ge
fe |=f W gmar qg @A R SAET
FqEUAE AL AT ATE ALK IRSAT
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O, MR § I} Fe@E § AR
g W T ATHAT @Y, W AR A
WWY N 7w * wy U e ag
e fae 3, B wtdR< 0

Fidw I awmwa & fag X g FE
g sm &1 w& /T AR A

1 R e giewat e zeeew &
fag a3 gu & A% qU F@ *F fag
e TR ﬁﬁﬁraiw’h

SHRI YOGENDRA MAKWANA : We
cannot give such a blanket permission to
the State Governments. We have prescri-
bed a precedure for laying of transmission
lines and drinking water supply scheme.
This procedure has been simplified and a
shorter procedure has been suggested to
the State Governments. We sanction as
early as possible, but such a blanket permis-
sion; canpot be provided to any State
Government, because already the State
Governments, particularly UP and MP,
have violated the Act.

Villages cosaected by All Weather Roads

*411, SHRIMATI MADHURI SINGH? :

SHRI GHULAM MOHD. KHAN:

Will the Minister of RURAL DEVELOP-
MENT be plecased to lay a statement
showing :

\
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(a) the total number of villages connec-
ted by all weather roads till date and the
outlays provided to the States in the current
year, State-wise;

(b) whether itis a fact that there are
wide disparities among various Stales in
regard to development of various roads;
and

(c) the steps proposed to achieve better
results in development of roads in the rural
areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a)A State-
ment is attached.

(b) Yes, Sir.

(c) The construction of rural roads is
taken up by the State Governments mainly
under the Minimum Needs Programme
which is in the State sector.

In order to enable the State Goveraments
to take up more rural roads construction
works, this Minisiry has advised the States
to take up these works under the newly
introduced Rural Landless Employment
Guaranttee Programme, The State Govern-
ments have also been permitted to take up
rural road works under the National Rural
Employment Programme.

Statement

-

(Rs. in crores)

Sl. State/UT

No. of villages

Qutlay approved

* No. connected by all for rural roads
weather roads as under MNP
on 31.3.1983 during 1983-84
1 2 3 4
1. Andhra Pradesh 10682 11.50
2, Assam 11789 7.50
3, Bihar 20996 30.00
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1 2 3 4
4, Gujatat 10577 500
‘5. Haryana 6583 ) 0.05
6. Himachal Pradesh 6755 6.50
7. Jammu & Kashmir 3571 4,00
8 Karnataka 7857 10,00
9. Kerala 1268 4.60
10, Madhya Pradesh 15148 12.00 ‘
11. Maharashtra 11730 18.50
12. Manipur 412 2.25
13, Meghalaya 2305 1.00
14, Nagaland 628* 0.50
15. Orissa 1242 5.50
16, Punjab 12018 —
17.  Rajasthan 5737 7.60
18. Sikkim 210 3.00
19. Tamil Nadu 12246 11,34
20. ‘l‘ripurg 1745 3.10
21. Uttar Pradesh 10056 58.00
22. West Bengal 17250 3.50
23 Andaman & Nicobar Islands 15 0.30
24 Arunachal Pradesh 207 2.00
25, Chandigarh 22 —
26. Dadra & Nagar Haveli 52 —_
27, belhi 236 0.02
28, Goa, Daman & Diu 403 0.05
29, Lakshadweep @ —_
30 Mizoram 100 2.75
31, Pondicherry 298 0.28
Total : 172138 215.66

*Figure as on 31.3.1982,

@ There are no villages.

There are islands.
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st W fag : sreaw o, WA
WX qaa A wgr § 5 31-3-83
a® 20,996 WAl FY 7AW ATT F FW
AT qre gHT ¥ N2 faqr w@qr § I
Ay v 3w FEA @
nta fagre Tow § § fag e @ A
weit % §w Arat F1 feaar sfewa T
gERi T @I R 7

st gfee fors : arsam wgE, A
o gax fzar §, 9% fag ogd 9w R
g Tu i I9H ¥ Fgr AAT § ¢

<‘the total number of villages connected

by all weather roads till date and

the outlays provided to the States

“in  the current years, State-
wise ;

yaFg Q, 9 A7 I few g ww
fear sfrra @ a® 1 qex § A
smATcqem A E §. @ ¥ adf
aan g | TN & FF AFar g 5 AR
st gwar agt 9 &, | MAfE
T FETA § N FI47 FFfaa 71 1
2 9% o 9 &1 § ) fadtAm AgE
sy, fast goq gar fRar @, 3%
fag @A i FHWE SF ST
FFeas  feAafa= awwrd & fag
fAff s@r eI T A3a F fa7 33
THT TIT qATH FLRAT R | IF & AT
qx ¥% guc frar & qTawA, AW
HAAT @ oF N AfET & qIF w7
FT @G | gA Y a7 fasr §, &
AR R &7 wae fear & wifE
v omar & 5 Arew fafaedt ga A
FE

et e fag : &A daaeia
NI X JAIH  ATAEFAT FTAFT &
F g 1164 AT T &7 AEAYA ¢
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A 5 wAEE &1 Aqr IAAIfcT &
Ffes arftor gus fagra ®1d & a9
fawmar &1 fagre & wia § gyl &¢
€ FA § 939 1983-84 F fAU Faw
30 ¥A¥ Tav swrdfe fegr war gy
qET FH | €T AOHIT 99 A7) F Qg
g% TN & fou aqawms  wAufy
IqA FIFAT A1ZAT 2

sit gfena fwr : segw mEiew,
AT qIEAT 7 N g fror g, 9Ed
§ carfanr v §1 s A FEE
F1 AATT KU ZAT | 97 & I § {A
Fomn & fr AT darag § o AwAT s
FINW EHCATZAT M AT & dq8a
3FI & AAA A I g fagre &
g & & ot agf qar aw7 Afew N
600 FUT =TT IqAST A1 IqX
400 FAT § sairr faaf fear =
57 § frea-fe Tedl #1078 400
FUT F 7 217.68 F7IT #7141 39 <@
#1 s+l & faatew & fqo far 1 w3t
A% oA, AT, @ SiwrT 2, AR K
9FF] 43T ¥ ea°9jH Ag Fg %A1, HhEF
367627 fEeydrex agF Fars wf 2,
FSKI JT TFHT, Tg F 507 93T 7ZI%a1 |

= AT FWIEY 0 9ET WEIRT,
ag FATT AI@ F WAl A1 AL T
gafga & | 9eF ©F Wy AM99 & 5

T fasma g @ |Far | widr S A

w81 a1 f& areg aral & awar 3 gAv
qgIzT &7 43 9919 % a3 770 FA7Y
agt &, ag Sfaa 78 & a3 g=Ead
N Fafegs e A 21 &R
AT § AAFTA T0F HTAT  F34;
AgIT w1 FgA g1 F faw qg qzAr
aigaT § fr qfard mara ¢ g
fraq atg ge& & faar § o F9 aw
IETT 37 wial ¥ a€F P 7T I
Y ag "ar g ?
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st gfearg faw . asaw wRIea &
WE grad ¥ dww @ AT A0
e § -
[

All villages with a population of 1,500
and above and 50 per cent of the villages
with a pbpulation of 1,000 to 1,500 are to
be linked by all weather roads by 1980,
A cluster of villages project has to be
adopted in cases of hlilly, tribal, desert and
coastal areas where villages with population
of less than 1,000 can also be taken up.

Durilig the Sixth Five Year Plan, 50

per cent of the above physical programme
is to be achieved.

st Ao amEy ;o §F o FJiFE wY
1T AE FT W § | 7g ArfFar w0 qq09
@ ata E wgt e ga & s anfon
¥ ¥ faega Fz J0T § 1

weaw wgen - Aify A ad 2 fy
ATH TR FATE ATGT |

Nt gATw e ;¥ | T
TR AL ATAT R | WAY AHIT €@ A
fagre & g3 am & "

SHRI A.R. MAILU : Are there any
instances, which have come to the notice
of the Government of India, where the
States have ignored the gOidelines of the
Government of India in implementing the
roads programme, especially from Andhra
Pradesh and, if so, what action is proposed
to be taken to implement the guidelines
of the Central Government in every
State ?

MR. SPEAKER : The question Hour
is over.
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WRITTEN ANSWERS TO QUESTIONS

Financial Assistance to Karnataka
Government for provision
of Drinking Water

*405. SHRI G. Y. KRISHNAN : Wwill
the Minister of WORKS AND HOUSING
be pleased to state ;

(a) the financial assistance sought by
Government of Karnataka during the
drought in the year 1982-83 for providing
drinking water in affected villages and pro-
blem villages in that State ;

(b) the extent to which the financial
assistance  was given and the number of
problem villagés which have been covered
for making drinking water available during
the recent drought ;

(c) whether Central Government have
authorised any agency to check the grant
and proper use of Central assSistanc ;
and

(d) whether the allocated amount has
been fully utilised and if so, the details
thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b) The Ministry of Agriculture
which is concerned with the subject of
drought relief has indicated the assistance
that against the demand™ of the Govt. of
Karnataka for relief-assistance to the
extent of Rs. 23.56 crores for drinking
water supply in the drought affected areas,
the following ceiling of expenditure was
sactioned during 1982-83 and 1983-84 :- ¢

Crores

(i). Tubewell programmes in
rural areas for sinking
of 6500 tubewells :

(ii) Urban water supply Rs. 1,54

Rs. 11.05

(iii) Drinking water trans-
portation :

crores,
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As on 1.4,1980, 15456 villages in
Karpataka were identified as problem
villages according to the criteria prescribed
by this Ministry. Out of these, 13,748
villages have been covered till 31st Decem-
ber, 1983. Duiping 1983-84, 3279 villages
were covered upto 31-12-83. The number
of problem villages covered out of the funds
provided for drought relief is not available
with the Ministry of Works and Housing.

{c) Water supply is a State subject and
schemes for providing water supply are
formulated, implemented and monitored by
the States themselves. So far as coverage
of problem villages are concerned the
Ministry of Works and Housing obtains
quarterly reports from the States/Union
Territories both in the financial and physical
terms.  Periodical discussions are also held
with the officers of the States/Union Terri-
tories régarding progress achieved in cover-
ing the identity problem villages,

(d) The information is not available

with this Ministry.

Finaacial Assistance to Bihar for
Provision of Drinking Water ia
Dreught Affected Areas

*406. SHRI N.E- HORO : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether State Government of Bihar
bave approached Central Government for
grant of financial assistance to the drought
affected areas during the current financial
year as well as during 1982-83 ;

(b) if so, the dctails regarding the
amount sanctioned and utilised so far ;

(c) the number of problem villages
which have been covered for making drink-
ing water available during the recent
drougbt ; and

(d) the target at the end of the Sixth
Five year plan for drinking water facilities
for the problem villages 'in the State of
Bihar? '
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b) The Government of India in
the Ministry of Agriculture, have sanctioned
ceiling of expenditure to the Govt. of Bihar
for drought relief. This included Rs 138.25
lakhs towasds drinking water supply during
1982-83. During 1983-84, an additional
expenditure of Rs. 104,50 lakhs was sanc-
tioned for drinking water supply as part of

«the drought relief assistance. Details of
utilisation against the above allocations are
not available with this Ministry.

(c) The Govt. of Bihar covered 3015
problem villages during 1982-83 and 1720
problem villages till the 31 December, 1983
during 1983-84. Specific information about
the coverage of problem villages separately
from funds under drought relief is not
available with this Mininistry.

(d) Out of 15,194 identified problem
villages in Bihar as on 1-4-1980, 10,095
problem villages were eovered till December,
1983. The remaining villages are proposed
to be covered by the end of the Sixth Five
Year Plan.

Development Plan for Agriculture in
Hill Areas of North-Eastern Regicn

*409. SHRI SONTOSH MOHAN DEV :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the development plan for
agriculture in hill areas of North-Eastern
region has been formulated ;

(b) whether a research centre for this
purpose has been sct up ; and

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The North-
Eastern Region comprises 5  States viz.
Assam, Meghalaya, Nagaland, Tripura and
Manipur and 2 Union Territories viz. Mizo-
ram and A1unachal Pradesh. The develop-
ment plan for agriculture has been formu-
lated for each State/Union Territory, including
the hill areas, by the respective State Govera-
ments/Union Teiritory Administrations as a
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part of the Sixth Five Year Plan and also
for individual years. The Annual Palns in
terms of physical targets and: financial out-
lays arg discussed and finalised every year
by the State Government/Union Territory
Administration with the Planning Commis-
sion and the Ministry of Agriculture,

(b) and (c) Yes, Sir. An ICAR Research
Complex for the North-Eastern Hill Region
has been functioning for the development of
agriculture since the year 1975. This Comp.
lex has its headquarters at Shillong and
regional centres at Bassar (Arunachal Pra-
desh), Jharnapani (Nagaland), Imphal (Mani-
pur) and Kolasib (Mizoram). -During the
last 8-9 years, significant contributions have
been made by the research centres in provi-
ding a research base for the agricuitural
development activities in the North-Eastern
Hill States. An appropriate farming system
as an alternative to Jhuming has been deve-
loped. Wheat and Mustard crops have been
introduced. Package of practices for improv-
ing the degraded citrus orchards have been
developed. Feed and fodder resources
indigenous to the Region have been surveyed
and cultivation practices for growing better
fodder crops have been developed.

Facilities and Benefits to Sportsmen

*412. SHRI RAM VILAS PASWAN :
Will the Minister of SPORTS be pleased to
state :

(a) whether the facilities/fellowship and
financial benefits given to the sportsmen in
the country are less as compared to other
foreign countries;

(b) the schemes chalked out after the
creation of Ministry of Sports for encourag-
ing Indian games; and

() details of the funds allocated for
each scheme?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK QEHLOT): (a) to (c) Although no
comparative study of the facilities/fellow-
ships and financial benefits given in the
foreign countries vis-a vis those available in
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our country has been made, it is quite likely
that such facilities on a more liberal scale
may be available in some of the foreign
countries.

(2) Apart from continuing the schemes
already in force at the time of the setting
up of a separate Department of Sports, the
Department has brought into oporation or
intensified the following major schemes
concerning facilities, fellowships and finan-
cial benefits ralating . to sportsmen and
women : — -

i) The National Welfare Fund for sports-
men was started in 1983, The
Fund confers many benefits on our
outstanding sportsmen and women;

ii) The Sports Authority of. India with
wid: powers to develop sport and
to manage and maintain ASIAD
stadia hac been set up recently;

iii) The rates of diet money made avai-
lable to national probables while
in coaching camps have been raised
to provide them better nutrition;

iv) The quantum of central financial
assistance for holding rural tourna-
ments at the block, district and
state levels has been increased with
a view to promoting rural sports;

4 ~

v) Central financial assistance for hol-
ding women’s tournaments at the
block, district and state levels have
also been stopped up;

vi) The proposed budget provision of the
Department of Sports for 1984-85
for promotion of sports is approxi-
mately Rs. 1163 lakhs as against
the budget provision of about Rs.
695 lakhs for the current financial
year, marking a ‘substantial in-
crease in budgetary allocations.

3. The schemes mentioned above will be
financed in 1984-85 from the overall budget
provision of the Department for promotion,
of sports as nrentioned above. The present
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corpus of the National Welfare Fund for
Sportsmen is Rs. 8.45 lakhs. A specific
provision of Rs, 400 lakhs has been made
for the Sports Authority of India for 1984-85
which is included in the overall figures of
Rs. 1163 lakhs.

Allotment of Land to Coop'entlve Housing
Societies

*413, SHRI BRAJA MOHAN
MOHANTY : Will the Minister of WORKS
AND HOUSING be pleased to state :

]
(a) how many cases of Cooperative
"housing societies for allotment of land await
clearance by Union Government;

(b) what is the basis for such allotment;

(c) whether Government have come
across any information of misuse of land by
the management of such societies and if so,
the details thereof; and

(d) steps taken to check such misuse
and mal-practices?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Allotment of land to the cooperative
housing societies does not require clearance
from the Govt,

(b) Information is given in the state-
ment laid on the Table of the Sabha.

(c) and (d) DDA have stated that in
regard to any misuse of land noticed by the
D.D.A, action under the lease terms is
taken. Compiling information about indivi-
dual cases of any misuse will be time-
consuming and not commensurate with the

zesults expected.

Statement
A. Cooperative House Bullding Societies :
These are categorised in 4 groups :

GROUP I : The House Building Coope-
fative Societies in whose favour notification
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under Section 4 and 6 of the Land Acquisi-
tion Act, has been issued before the 13th
November, 1959.

GROUP II: The House Building
Cooperative Societies which had themselves
purchased Mind before the 13th November,
1959 through private negotiations.

GROUP III : The House Building Coope-
rative Societies which had been dispossessed
of their land by acquistion for certain
schemes of Min... of Works ard Housing,
DDA & MCD.

GROUP 1V : Cooperative House Buil-
ding Societies which had asked for allotment
of land. .

GROUP 1 : Societies were allotted land
to the extent land was notified in their
favour before 13 11.1959.

GROUP II: Socicties were allotted land
equivalent in area to the land they were
owning before 13.11.1959 on the basis of
membership before 24.12.1966,

The societies in GROUP 111 : were allot-
ted land equal to area from which they
were dispossessed.

GROUP 1V : societies had been allotted
land on the basis of original demand of the
society or the quantum of land worked out
on the basis of 10-12 plots per acre which
ever is less.

B. Cooperative Group Housing Socjeties :

The land has been allotted to pre-1979
cooperative group housing socitties on the
basis of SO dwelling units per acre with 159/
variation. The later cooperative group
Yousing societies, which were registered by

he DDA in 1981 have been allotted land on
.he basis of 60 dwelling units per acre.

Utilisation of Funds for Runl‘ Development

*41t, SHRI K. MALLANNA : Will the
Minister of RURAL DEVELOPMENT be

pleased to state :



33 Written Answery

(a) the names of the "States which have
under- utilised the sanctioned funds for the
purpose of rural development, and " have not
utilised funds for the welfare schemes or
diverted them for other purposes.

]

(b) whether any Study Group was
appointed by: Government to review the
present position in this regard; and
the details

(c) if so. regarding its

findings?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) No case
of diversion of fund meant for the schemes
of rural development for other purposes
have come to the notice of the Goverrment
of India. However, there has been under-
utilisation of funds under the major rural
development programmes of this Ministry
particularly in the following States :

i) Integrated Rural Development Programme
(IRDP) : )

Mainly the North-Eastern States,
Bihar, Jemmu and Kashmir and
West Bangal;

if) Drought Prone Areas Programme (DP'AP)

Karnataka, Orissa, Uttar Pradesh
and West Bengal.

iil) Desert Development Programme (DDP)
Jammu and Kashmir.

iv) National Rural Employinent Programme
(NREP) :

Manipur, Meghalaya, Sikkim,
Arunachal Pradesh, Chandigarh,
Dadra and Nagar Haveli, Laksha-
dweep and Pondicherry. Under
NREP atleast 25 per cent of alloca-
tion is cxpected to remain in pipe-
line to ensure continuous operation
of the programme. States where
carry over funds at the end of the
year are around 25 per cent of the
available funds, the utilisation is
considered adequate,
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(b) and (c) An evaluation of all these
programmes has been entrusted to the
 ogramme Evaluation Organisation of
the Planning Commission. The reports are
awaited.

TENTY §AT Y §OF NHAT
*415. s AW WY IO : T &N
¥t frenfafes sasd qwiw gmET

f‘ﬂ"(vr‘w mnmﬁﬁmﬁﬁ:

() Tsfa ¥ @ {FE AAr
(rwaw afe'e amfeas @) wq
#q7 § a9 £ AT F Fur feqy gaw
14 FLE § y

(@) 7@ AT 9T 1982-83 # W
feadr afr @9 A 7§ X @ FyeET
¥ 99 ax Srq JqAfeqmy F1 AT AT
 HE 11

(7) 3w ¥ 37 TAAY & YSA-AT ATH
Fq7 § et o< favewe T@ QX ast &
AW @ dear @ Fenfam e
mar g ?

aw fam # g9 wa@t (s wwiw
ageita) : (%) ¥ (1) uw fawr @ar
gzt 9T 7@ fgar war § 1 [wavem § o
v 1 ey dEan QWL #1.-8009/84).

Schemes for Training of Rural Workers

*416. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
RURAL DEVELOPMENT be pleased to
state :

(a) the institutions and schemes of the
Government for training of rural workers at
the Central and State level,

(b) whether it is a fact that a large
numgber of young and enthusiasic workers



s

3s Writtem Answer s

spec ially womea do not find rural Jdevelop-
meat institutions easily accessible; and

(c) the steps proposed to inspire and
attract more persons to undertake training in
rural development and devote themselves for
the work ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISRA) : (a) to (¢)
The Hon’ble Member is presumably
enquiring about the training of
persons from general public wanting to do
work in the rural areas. There is at present
no specific Central Scheme related to for-
mal training of such rural workers in the
Sixth Five Year Plan.

AT ATETT & qronaal § «™
Y Ty Aefaet & dwm
fraifcn wea & sranfaai

*417. st Af w s@R W™t =@
" formfor wte I T4 g q@F A Far
FAAfF:

(% war 79 1973 F 37T ATAT FI
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"Staguation in Production of Rice
Pulses and Ollseeds

*479. SHRIMATI GEETA MUKHER-
JEE :
SHRI K. M. MADHUKAT : Will
the Minister of AGRICULTURE be pleased
to lay a Statement showing :
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0

(a) whether it is a fact that thg produc-
tion of rice, pulses and oilseeds has been
almost stagnant and the per hectare yield
continues to remain almost at the same level
as in 1960's;

«b) if so, the total producti:m and per
hectare yield of rice, pulses and oilseeds in
1960 61, 1965-66, 1970-71, 1975-76, 1980-81,
1981-82, 1982-83, and 1983-84;

(¢c) whether the Economic Advisory
Council has dealt with this problem and
made some recommendations;

(d) if so, the details of causes analysed
and recommendations made; and

(¢) Government’s reaction thereto ?

THE MINISTER OF AGRICULTURE :
(RAO BIRENDRA SINGH) : ¢a) No, Sir.
Production and productivity of rice have
actually recorded substantial increases from
1960-61 up to Production has risen from 34.6
million tonnesin 196061 1053.6 million tonnes
in 1980-81 and is expected further to rise
to 57 million tonnes in the current year 1983
84. The level of yield of rice has also risen
from 1013 kgs. per hectare in 1960-61 to
13-36 kgs. per hectare in 1980-81 and is ex-
pected to exceed this level in the current year.
As regards oilseeds, production of five major
oilseeds (groundnut, rapeseed and mustard,
sesamum, linseed and castor seed) has risen
from 6.98 million tonnes in 1960-61 to a level
of 1099 million tonnes in 1981-82 and
is expected to go up further to 11,14 million
tonnes in the current year, 1983-84. The
levels of per hectare yield of oilseeds have
been fluctuating from year to year because
a major proportion of oilseeds s being
grown uader rainfed conditions in semi-arid
and arid areas. However the per hectare
yield level has increased from 507 kgs in
1960-61 to 654 kgs in 1981-82 and might be
at a comparable level in the current year
1933-84i Moreover, significant progress has
been made in the cultivation of non-tradi-
tional oilseeds like soyabean, sunflower seed
and safflower which are expected to contri-
bute about 1.2 million tonnes of production
in 1983-84. as compared to less than 0.25
million toanes in 1970-71.
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As regards pulses, during the last four
years its production and productivity have
also shown a positive advance. Production
of pulses has risen from 10 6 millioa tonnes
in 1980-81 to 11.6 million toanes in 1982.83
and is lilely to-rise to -about 12.5 million,
tonnes in the current year, In this period,
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yield, levels are also rising successively.

(b) The all-fndia total production and

. per hectare yields of rice, pulses and 5 major

oilseeds for the specified years are given
below :

(Production in Million Tonnes)
(Yield per hectare in Kgs.)

Rice Total Pulses Oilseeds*

Yeari ;odnc- yie.l:l Produc- Yielc * Produc- Yield

tion tien tion
1 T2 3 4 5 6 7
1960-61 346 1013 127 59 6.98 507
1965-66 30.6 862 9.9 438 640 419
1970-71 22 us 118 524 9.26 601
1975-76 487 1235 13.0 533 9.91 651 ’
1980-81 536 1336 106 473 8.38 539
1981-82 533 1308 1.5 483 10.99 654
1982-83 465 1230 16  s17 9.35 562
1983.84 57.0 12.5 11.14
(Expected)

* 5 Major Oilseeds include groundnut,
rapeseed & mustard, sesamum, castorsecds
and linseed.

(c) Yes, Sir. Bconomic Advisory Coun-
cil have taken note of increases in produc-
tion and productivity in agriculture particu-
larly in some crops like wheat, cotton aand
jowar, and also 1n rice to some degree, they
also refer to stagnation in a few crops.

(d) The Economic Advisory Council has
made a reference to lower rates of growth
of output of rice, due to low yield levels
prevailing in Bastern and Central India and
almost stationary levels of rice production
in the three Southern States of Tamil Nadu,
Karnataka and Kerala, They have also
mentioned low growth rate of pulses and
oilseeds,

The Council has saggested that “‘more
rapid growth of rice production is therefore
absolutely  essential, particularly in the
Eastern region’ They have also observed that
this region has several natural advantages
in its favour such as availability of ground
waler on an extensive scale. Formulation of
special programme for this purpose has been
recommended. The need for special pro-
grammes, inter-alia, for pulses and oilseeds
has also been stressed with particular attention
to the problem of transmission of known
techniques for raising productivity in the
semi-arid and dry regions of the country,

(¢) The recommendations of the Econo-
mic Advisory Council are receiving conside-
ration of the Government and preliminary
consultatations on formulating a Rice Pro-
gramme for the Eastern region have - been
already held.
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@I AT & |
Irrigation Products Pending Approval

*421. SHRI CHITTA MAHATA :
Will the Minister of IRRIGATION be
pleased to lay a statemen t showing :

(a) the number of irrigation projects
of State Governments sanctioned by the
Ceatral Government since 1980 till date,
State-wise ; and

(b) how many are pending with the
Central Govenment for sanction (State-wise)
and reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Irrigation
being a State subject irrigation projects are
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planned and sanctioned for implementation

by the State Government themselves, How- -

ever major and medium irrigation projects
aro referred to the Government of India
for acceptance by the Planning Com-
missions.

104 major and medium irrigation pro-
jects referred by various State Governments
were accepted by the Planning Commission
since April, 1980 for inclusion in the
development plans. The State-wise break.
up is given in Statement-I.

(b) 49 major and 41 medium irrigation
schemes referred by the various States are
pending with the Centre. The procedure
of examination of the scheme is that after
the schemes are received in the Central
Water Commission, they are examined in
appropriate Directorates and comments sent
to the States, If the State’s replies to
these comments are acceptable, the schemes
are recommended for clearance. If the
replies are not acceptable, a further
reference is required to be made
to the State Government, Out of
the 50 schemes, 49 schemes have been
considered in Technical Advisory Committee
and are awaiting acceptance of Planning
Commission, while the balance 41 schemes
are under various stages of examination,

The Statewise details of the pending
schemes are given in Statement-]I,

Statement-I
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Sl Name of Toral during 1980-81
No. State to 1983-84

Major Medium Total

1. Andbra Pradesh 1 1 2
2, Assam 1 1 2
3, Bihar 1 10 11
4, Gujarat 2 10 12
5. Haryana 2 — 2
6. Rajasthan —_ 4

7. Jammu & — 1 ‘ 1

Kashmir

8. Himachal Pradesh — 1 1
9. Karnataka - 1 1
10. Kérala 1 1 2
11, Madhya Pradesh 2 14 16
12, Mahsrashtra 4 29 33
13. Goa, Daman - 1 1
& Diu
14. Manipur 1 1 )
15. Orissa — 4 4
16. Pujab 2. — 2
17. Tamil Nadu — 4 4
18. Ttipfin — 1 1
19. Uttar Pradesh 3 — 3
Total 20 84 104
Statement I

SI. Name of Major Medium Total |

No. State
1. Andhra Pradesh 2 — 2
2, Assam — — —
3. Bibar 9 9 18
4. Gujarat 3 1 4
S. Haryana 2 — 2
6. Himachal Pradesh — 1 1
7. Jammu & —_ 3 3

Kashmir
8. Karnataka — —-- —
9. Kgala 2 1 3
10. Madhya Pradesh 9 2 - 11
11, Maharashtra 6 13 19
12. Manipur 1 — |
13. Me;halaya — — —
14. Nagaland — — —_
15, Orissa 3 6 9
16, Punjab 1 — |

17 Rajasthan
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18 Sikkim -

19. Tamil Nadu

20. Tripura — — —

21, Uttar Pradesh 3 —_ 3

22. West Bengal 6 —_ 6

UNION TERRITORIES
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23. Arunachal 1 —_ 1
Pradesh
GRAND TOTAL 49 41 90

Drinking Water Facility to Problem
Villages of Gujarat

*423. SHRI NAVIN RAVANI : Will
the Minister of WORKS AND HOUSING
‘be pleased to lay a statement showing :

(a) the number of problem villages in
Gujarat State at the begining of Sixth Plan
district-wise ; \

(b) the target fixed for provinding
drinking ‘water facility during8 the Sixth
Plan period in Guijarat State ;

(c) the number of villages covered upto
31 December, 1983 ;

(d) the names of the districts which
are facing water scarcity ; and

(e) the measures being taken to achieve
the target within the time limit ?

Written Answers 46

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HQUSING (SHRI BUTA SINGH) t
(8) to (c) The district-wise breakup
‘of problem villages in Gujarat State as
on 1-4-1980, the problem villages covered
during the period 1980-81 to 1983-84 (till
31 December, 1983) and the problem
villages remaining to be covered are given
in the statement laid on the table of the
House,

No target was fixed during 1980-81 and
1981-82. The targets fixed for 1982-83 and
1983-84 are given below :-

1982-83 : 800 problem villages

1983-84 : 1000 problem villages.

(d) Districts having problem villages
have been indicated in the statement laid
on the table of th= House,

(c) Water supply is a State subject and
provision for making drinking water availa-
ble in rural areas is made under the
Minimum Needs Programme in the State
sector. During the first four years of the
Sixth Plan (1980-81 to 1983-84), ap amount
of Rs. 4705 lakhs was available to the
Govt, of Gujarat under the Minimum
Needs Programme as against the outlay of
Rs, 6500 lakhs during the entire Sixth Plan
period, An amount of Rs. 144486 lakhs
has been released to the State of Gujarat
during 1980-81 to 1983-84 for provision of
water supply facilities to the identified
problem villages, under the asAccelerated
Rural Water Supply Programme in the Central
sector (A.R.P.), In addition, under the
new Centrally sponsored Incentive scheme
based on performance, an amount of Rs.
350 lakhs was released to the State of
Gujarat,
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Inputs used vis-a-vis  Agricultural,
Production
*424. SHRI A K. ROY : Will the Minister
of AGRICULTURE be pleased to lay a
statement showing :

(a) increase in the agricultural inputs
in terms of fertilizers, high yielding variety
of seeds, irrigation etc, in the last five years
with year-wise break-up ;

(b) expected increase of agricultural
production due to that ;

(c) actual increase achieved ;

(d) whether there is difference between
the two : and

(e) if so, facts in details and the
reasons thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) to ()
A statement indicating the supply of
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certified/quality seeds of improved varieties,
including high yielding varieties and use
of fertilisers and pesticides during 1979-80
to 1983-84 as well as the gross area
irrigated during 1976-77 to 1980-81, is
enclosed in statement I.

2, Agriculture production is the oui-
come of combined inter-action of
number of important factors includ-
ing inputs like irrigation, high
yielding varieties of seeds, fertilizer,
pesticides etc, Precise contribution
by each of thcse factors cannot be
segregated. A statement showing All
India production of foodgrains.
oilseeds, fibres and sugarcane for the
past five years ending 1982-83, is
enclosed in Statement II,

3. It may be mentioned here that during
the years 1979-80 and 1982-83, the
country suffered unprecedented
drought which affected the agricul-
tural production.
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Allocation of Rice to States

*30¢. SHRI CHITTA MAHATA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to lay a statement
showing :

(a) the estimated production of rice
and its allocation to each State and Union
Territory during current year ; and

(b) the criteria of allocation of rice to
each State and Union Torritory ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a)Final estimates of production of rice for the

CHAITRA 6, 1906 (SAKA)

Written Answers 62

year 1983-84 have not yet become available.

However, it is currently

assessed that the

total production might be around 57 million

tonnes. Allocations of

rice to the various

States/Union Territories are made from the

stocks in the Central
showing the.State-wise
the year 1983 and the first

Pool and a statement
allocations during
qnarter of 1984

is laid on the Table of the Sabha.

(b) Allocations of
Pool to various

rice from Central
States/Union Territories

are made on a month to month basis taking

into account the
stocks in ¢he Central Pool, relative
of the various States,

availability of
needs
availability

overall

market

and other related factors. The allocations

from the Central Pool

are, however,; only

supplemental in nature.

Statement

Statement showing allocation of rice from the Cen’tral Pool to various States/Union

Territories during 1983 and the first quarter

of 1984.

(Figures in ‘000 tonnes)

Statell}nion Territory

Quantity of Rice allottéd

. 1983 1984 (Ist Quarter
January to
March)

B _l ‘ 2 ) 3
Andbra Pradesh 1128.0 240 0
Assam 270.0 60.0
Bihar 215.0 60.0
Gujarat . 90.0 225
Haryana 234 6.6
Himachal Pradesh 30.0 1.5
Jammu & Kashmir 144.0 36.0

- Karnataka 180.0 60.0
Kerala 1305.0 330.0
Madhya Pradesh 245.0 60.0
Maharashtra 300.0 75.0
Manipur 36.0 9.0
Meghalaya . 76.5 19.5
Nagsaland 45.5 1.20
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1 2 3

Orissa 190.0 ‘ 15.0
Punjab 6.0 ) 15
Rajasthan 12,0 3.0
Sikkim 42,0 TS
Tamil Nadu 245.0 110.0
Tripura 88.0 22.5
Uttar Pradesh 305.0 75.0
West neun 1330.0 330,0
A & N Island 123 3.0
Arunachal Pradesh 35.63 10.7
Chandigarh 25 0.75
Dadra & Nagar Haveli 0.92 0.3
Delhi 180.0 45.0
Goa, Daman & Diu 36.0 9.0
Poadicherry 20.0 6.0
Mizoram 68.5 15.0
Lakshadweep 5.5 —_

Total All States/ 6667.75 1655.35

Commercial Projects Functioniag in
Delhi/New Dethi

4660, SHRI CHINTAMANI JENA :
Will the  Minister of WORKS AND
HOUSING be pleased to state :

(a) the number and location of
Commercial Projects such as Rajendra Place,
Nehru Place, etc. functioning in Delhi/New
Delhi ;

(b) whcther there is any proposal to
establish more trading centres in New Delhi;
and

(c) if so, their number of location and
by when these are likely to be established ?

Union Territories

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (@) to (c) The
details of commercial Projects relating
to D.D.A.,, M.CD, and NNDM.C. may
be seen in the Annexure.

qrAt & fael 9T 3w seqfal ®
fawa=

4661. =t fgw Fag : =1 fARwtw
T srwTE " 9g AT FT FAT FIR
f& -
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@ sarag g § f& 9w w’w
fawrr & ari) & o=l 9 s wFfaay
# fawa oY g & ; T

(@) afz &, @ agqt= agi &
Smia wfgas famaal F et sm
wfa g€ qur ag g faa @&t = @
Fr g 7

qa fawm #, fwin sk sraw
wawy ¥ aq1 dadm sw fawe ¥
gasst ot wfrEEAA) : (%) S E0

(7) faselt @ srr qar " fAata

HEIIH F FTATT TAT THIT G &7
s #1 vifw faw 917 g -

1978-79 14,400 Ta
1979-80 16,032 =93
1980-81 17,880 &g
198,-82 20,088 7
1982-83 26,600 TTT

T geard A gfaa fear @ &
TgEFr 7 i deqrA F qAT @I §
STHT 1 ATAT 2 |

ICAR Cattle Breeding Research Project
Near Guntur

40(62. SHRI ASHFAQ HUSAIN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any ICAR centie for cattle
breeding research  project is functioning

near Guntur. if so, the location, date of
start, year-wise funds released by ICAR,
receipts accrued, total milk  production,

number of cows in milk and dry, separately,
number of females  year-wise from  start
upto 1§ March. 1984, genetic group-wise ;

(b) composition and dates of visits of
any evaluation committee since 1975 and
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its findings and workshops  has since 1975
and action taken by ICAR till 15 March,
1984 on each major recommendation ;

projéct farm lacks
facilities inadequate
suffers from poor

(c) whether cattle
water and irrigation,
fodder production and
drainage ; and

(d) whether Government  are satisfied
with the performance of this centre, if not,
the action Government propose to take and
when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
One unit of the All India Coordinated
Research Project on Cattle is functioning
at Lam near Guntur in  Andhra Pradesh
since 1970,

The information on the year-wise funds
released by ICAR, receipts accrued & total
milk production are given in Statement I
The number of cows in milk and dry,
number of females  year-wise from  start
up to Ist December, 1983, genetic group-
wise is  presendted in  Statement 2. The
information upto 15th March 1984 is being
obtained and will be placed on the Table
of the House in due course.

(b) The performance of Cattle Project
was reviewed bya Mid-Term Review
Committee  constituted by the Council
vide its letter No.  14-3/80-ASR. II dated
the 9th June, 1980. The composition of the
Committee was as follows :—

1. Dr. C. Knishna Rao — Chairman
2. Dr. D. Sundaresan — Member
3. Sh. V N, Ambie — Member
4. Dr. P, Bhattacharya = — Member
S. Dr. O. B, Tandon — Member
6. Dr. B.G. Katpatal — Member-
Secretaty

The Committee visited the Lam Unit
from 9th November, 1980 to 11th November,
1980 and had pointed out that the perfor-
mance of the unit needed considerable
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improvement especially in terms of infras-
tructural facilities etc. The Committee had
also suggested a number of  measures for
imroving the project in terms of staff,
housing and funding for the unit

The performance of the unit was also

examined since 1975 at the workshops
mentioned below.
1. Third workshop on the Cattle

Project held from 9th February,
1976 10 11th February, 1976 at
Poona/Urlikanchan,

2. Fourth workshop on the Cattle
Project held from 17th to 19th
April, 1978 at Guntur.

3. Fifth workshop on the Caitle
Project held from 2lst to 23rd
April, 1980 at IVRI, Izatnagar.

4. Sixth
Project

workshop on the Cattle
held from 28th to 30th
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August, 1983 at Haryana Agricul-
tural University, Hissar,

The recommendations of these work-
shops were communicated to the units and
to the Project Coordinator (AB)  for their
implementation,

1969-70 and 1979
reveal that the under ground  water is
brackish of lim:ted in  quantity and not
suitable for irrigation, thus affecting the
fodder production. There was also poor
drainage. To resolve these problems the
Andhra Pradesh Agricultural  University,
Hyderabad is now trying to get water from
the Nagarjuna Sagar Canal and  Andhra
Pradesh  Government has accorded
permission on a permanent basis to derive
one cusec. water from the Vegu river by
lift irrigation system.

(c) The surveys of

(d) The ICAR has taken all the
possible measures from time to time
to improve the functioning of the unit and
within the limitations of the infrastructural
resources, the work is satisfactory.

Statement |

All India Coordinated Research Project on Cattle Statement of Funds Released by
ICAR, Receipts Accrued and total Milk Produced.
Unit : A P.A.U. LAM

Year Funds released by ICAR Receipt accrued MIik produced
(Rs. in lakhs) (Rs. in lakhs) (Qtls )
1970-71 5.58 N.A, N.A.
1971-72 35.09 N.A. N.A.
1972-73 13.95 1.02 950,00
1973.74 11.29 1.58 1774,00
19/4-75 8.44 1.34 140435
1975-76 13.32 1.52 1113.00
1976-77 12.87 2.36 1558.15
1977-78 12,22 4.03 3017.96
1978-79 10.96 7.30 4828.32
1979-80 7.13 8.95 6704.56
1980-81 7.65 10,72 5961,90
1981-82 5.33 771 4417.94
1982-83 12.89 11.29 5958 65
1983-84 10.58* Continuing Continuing

* Upto 15th March, 1984,
NA= Not available-
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a w6} & & Aw fawEA ¥ fag IR
a3y A g% faw & eqrgan

4663. st TW &A™ UH : T A
Ak awfes afw @ 78 a3 A Far
FI fa

(%) sar szwT #1 faa 3we
gaw # A fax F fogary e §
99 F &4 § I faFay §g oF faw
Tarfra 34 F1 8

(=) =afg g1, av F7 4F; 3

(w) afz 7&f, @ @ @ % F¥ fadaar
& fassom 1 sqrA § TEd gu 99
fag eqrfgg F s34 F AT FIOOU £ ?

s ezifast faam & aqr &g sitx
amfrs afy wxem & ga @A (30
UR. gq. g9t ) : (F) S AL

(@) & (1) wrF A g8 F qgq
#Eq /AT ¥ I grar & A gafae am
F O §F a9 fawak ¥ fao faw
wmifeg Faar afas gfe & amwrd
JEITT AZY FHAT AAT

National Welfare Fund for Sportsmen

4664, SHRI ARJUN SETHI : Will the
Minister of SPORTS be pleased to state :

(a) whether there is any proposal under
consideration of Government for setting up
of a National Welfare Fund for sportsmen;
and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI ASHOK
GEHLOT) : (a) and (b) The Government
have already established a National Welfare
Fund for Sportsmen with the following
objectives :
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(i) To provide suitable assistance to
sportsmen injured during training
for international competitions and
also during the competitions,
depending upon the nature of
injury ;

(ii) to provide suitable assistance to
outstanding sportsmen who bring
glory to the country in the inter-
national field and who are disabled
as an after-effect of their strenuous
training or otherwise and to pro-
vide them assistance by way of
medical treatment or through grant
of monthly pension or both,
depending on merits of each case;

(iii) to administer and apply the funds
of the Welfare Fund to promote
welfare of the sportsmen generally
in order to alleviate distress among
them and their dependents in indi-
gent circumstances; and

(iv) to do all other things which are
incidental to the above objects,

Boosting use of Inputs used to increase
Production of Pulses

4665. SHRI K. PRADHANI : Will
the Minister of AGRICULTURE be pleased
to state : R

(a) whether States have been told to
boost the use of input in pulses production;

(b) if so, the assistance, Central
Government have rendered by way of supply
of improved seeds, phosphate fertilizers,
pesticides and rhizobium culture in impor-
tant pulse producing districts;

(c) whether any studies have been
made for promoting pulse production in
Eastern States like Orissa ;

(d) if so, the details thereof ;

(c) the measures taken in this behalf in
consultation with State Government to
popularise the use of inputs and boost the
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production of some types of pulses which
could be grown in the climate of that
State; and

(f) whether Government propose to set
up any national level federation to promote
production of pulses; if so, the broad out-
lines thereof ?

’ THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes. Sir.

(b) Government of India is rendering
assistance by way of supply improved seeds,
phosphatic fertilizers, pesticides and rhizo.
bium culture under Centrally Sponsored,
Central Sector Schemes. The assistance
rendered during 1983-84 is detailed below :

(i) Under the Centrally Sponsored
Scheme on Development of Pulses,
the assistance provided to the State
Governments and Union Territories
is as under :—

Component

Quantity Amount

(Rs. in lakhs)

Improved seced 11681 toanes 211.02
Plant Protec- 33830 tonnes 169.15
tion chemicals

Rhizobium 3.94 lakh 11.82
culture packets

(ii) Under the Centrally Sponsored
Scheme for Assistance to Small
and Marginal Farmers for Increas-
ing  Agricultural Production, a
lump sum provision of Rupees
one lakh per block has been made
for free distribution of minikits of
seeds and fertilizers of oilseeds
and pulses, land development and
cost of staff. The State Govern-
ments have been advised that in
case funds for land development
and staff are not utilised, these
could be diverted for distribution
of minikits. A total number of
9.65 lakh minikits of puises com-
prising of seeds, fertilizers and
rhizobium culture have been distri-
buted to small and marginal
farmers,
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(iii) Under the Central Sector Scheme
on Minikit Demonstration, 4.58
lakh minikits of seeds have been
distributed alongwith rhizobium
culture to the farmers free of
cost.

(c) A study on ‘Mung Cultivation in
Orissa’ has been taken up by the Agro-
Economic Research Centre, Visva Bharti,
Santiniketan.

(d) and (¢) The study, has not yet been
completed. and on completion of the study,
action will be initiated in consultation with
the State Government to implement the
recommendations. Under the Central
Sector/Centrally Sponsored Schemcs, assis-
tance is now being provided to the State
Government to increase production of
pulses,

(f) lacreased production of pulses would
require adequate marketing support at
various levels to protect the interests of
farmers. The existing cooperative mar-
keting structure in the States and the
National Cooperative Marketing Federation
(NEFED) are, at present, dealing with
marketing of pulses. Separate National
Federation for Pulses will be organised, if
necessary, kecping in view the performance
of the existing structure to support the
increasing production.

Sale of Flats and Space of the Asian
Games Village

4666, SHRI RAM JETHMALANI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) flats and other space so far sold
out at the Asian Games Village ;

(b) name of the buyer, date of sale,
location, area and value in rupees:

(c) how much foreign exchange has so
far been realised against the above sales;
and

(d) whether some Public Undertakings
are also making purchases of such flats etc.
if so, details thereof ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AEFAIRS (SHRI
MALLIKARJUN) : (a)-and (b) Nil.

(c) U.S, Dollers 4,65,00)- have been
received as Barnest Money.

(d) Yes. Some Public Sector Under-
takings, Nationalised Banks and Financial
Institutions have approached for purchase
of DDA flats, etc., in the Village.
cascs are being considered.

aorEl @YX AR AT A & |
1 oHIT §1 GTETA HA
& AHAT
4667. ® THAATX T : &I

fawtor sifx snaTe @ .gg q@AT FTOFAT
w4 fF :
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Accommodation Hired for use of
Government Offices in Delhi

4668. SHRI1 SANAT KUMAR

MANDAL : Will the Minister of WORKS

AND HOUSING be pleased to state :

(a) the total area of accommodation .

hired by his Ministry for use of the Central
Government offices located in the Capital;

(b) the yearly rent paid in this
behalf;

(c) the justification for hiring such a
high magnitude of accommodation; and

(d) the steps being taken to check the
prolifaration of Central Government ofﬁcea
in the Capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(a) to (d) The information is being collect=d
and will be laid on the table of the Sabha.
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Layout Plans Approved of Group
Housing Socleties by _I)DA.

4669. SHRI NAWAL KISHORE
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the names of Cooperative Group
Housing Sociceties in Delhi whose layout
plans have been approved by DDA in Patpar-
ganj and Rohini residential areas and have
been atiowed to construct houses during the
last two years;

(b) whether it has come to the notice
of Government that some of the socicties
have started construction work in Patparganj
and Rohini residential areas soon after sub-
mitting their plans to DDA and without
waiting their clearance from DDA and the
Dethi Urban Arts Commission; and

(c) if so, what action G;vernmcnt have
taken against such Group Housing Societies
and the officers of DDA involved ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTRY AFFAIRS (SHRI MALLI-
KARJUN) : (a) DDA have approved the lay-
out plans for construction of the following
Cooperative Group Housing Societies in the
Patparganj area during the last two years.

(1) Prince Cooperative Group Housing
Society.
(2) Delhi Cooperative Group Housing

Societies.
.

(b) and (c) It has come to the notice of
the DDA that two Cooperative Group Hous-
ing Societies have started construction acti-
vity at site without getting their plans cleared
from the DDA and the Dellli Urban Art
Commission. DDA has served notices on
both the Societies.

Uncounected Villages in Gujarat

_ 4670. SHRI MOHANLAL PATEL :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :
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(a) the number of villages in each 'dis-'
trict of Gujarat State which are not connec-
ted by roads upto 31st December, 1983;
and

(b) the steps being raken by Govern-
ment to connect all the remaining villages
with road in Gujarat ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
{SHRI HARINATHA MISRA): (a) Dis-
trict-wise information of this nature is not
maintained in the Ministry However, for
Gujarat State as a whole, the number of
viilages which were not connecte as on
3.12.83 is 7698. ’

(b) ‘The Sixth Plan document envisages
that all the villages with population over
1500 and 509, villages having a population
between 1000 and 1500 will be connected by
all weather roads by 1990 under the Mini-
mum Needs Programme (MNP) and 509/ of
this target will be achieved during the Sixth
Plan period. The funds for the MNP are
provided by the State Governments. These
funds are earmarked and canpot be diverted,

‘The States can also take up rural road

works under the National Rural Employ-
ment Programme, expenditure on which is
shared by the States and the Centre on a
50°: 50 basis, as also under the Rural Land-
less Employment Guarantee Programme
which is fully financed by the Central
Government.

fearl & ww A & wfw fraca awi
g Afrafaaag
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Ty IS F7 fa=< § ;
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Schemes for Rural Development in
Himachal Pradesh

4672. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RURAL
DEVELOPMENT be pleased to state :
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(a) whether there are any projects of
rural devélopment undertaken for (i) direct
execution by the Union Government and
execution in collaboration with State
Government by sharing the cost;

(b) whether Union Government- have
directly or jointly executed any such projects
in Himachal Pradesh since the inception of
the Mainistry at the Centre as a separate
Ministry; '

(c) if so, the “details thereof alongwith
the financial assistance/allocation for each
project; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (d)
The Central Government do not have any
projects of rural development for direct exe-
cution by the Union Government. Integra-
ted Rural Development Programme, National
Rural Employment Programme, the Drought
Prone Areas Programme and Desert Develop-
ment Programme are the major schemes
implemented by the Ministry through the
State Governments. The expenditure on
these schemes is shared with the State
Governments on 50 :50 -basis. Rural Land-
less Employment Programme is fully funded
by Central Government but it Is also imple-
mented through State/UT Governments. A
statement showing the funds provided by the
Central Government to the Himachal
Pradesh to execute the schemes and pro-
grammes during the Annual Plan -of the Sixth
Plan is enclosed. '
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Statement

Funds Provided (Central Share) for implementing the major rural Development
Programmes,

State : Himachal Pradesh

Name of Programme Funds released (Central Share) Number of families
—_— —_— assisted under
(Rs. in lakhs) Integrated Rural

1980-81 1981-82 1982-83 1983-84  Development Pro-
gramme (IRDP) dur-
ing the Sixth
Five Year Plan

1980-81 1983-84
to (Upto
1982-83 Jan., 84)

(u @ 3) @ ©) © - O

LR.D.P, 167.55 176.10 264.00 182,00 128722 34208
N.RE.P, 377.95 120.00 120.00 79.475

RLEGP* —_ S 60.00

D.D.P. 50.03 25.00 22.47 50.00

The major physical achievements of the programme in Himachal Pradesh since
it’s inception have been as under :-

Sector From 1977-78 to 1982-83
1, Afforestation

(i) Plantation including pasture
development (hect.) 1313

@ii) Shelter belts (R.K.Ms) _

(iii) Send dune stablisation (hect.) 206
2. Irrigation potential created (hect.) 81
3. Agriculture

Area treated under soil conservation (hect.) 131
4., Employment generated (000 mandays) 596

*Started in 1983-84.
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Achievement made under the IRDP
in Gujarat

4,73, SHRI AMARSINH RATHAWA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether any assessment of the achi-

Develop-
Gujarat,
been

evement of the Integrated Rural
ment programme launched in
particularly in its tribal areas, has

made; and

(b) if so, how far it has helped in
ameliorating the over-all conditions of the

tribals?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) Some
studies have been carried out by the State
Government.

(b) A study conducted in the Bardoli
taluka by the Mahatma Gandhi Department
of Rural Studies, South Gujarat University,
details of which are available, indicates that
the percentage of Scheduled Tribes families
assisted works out to 92.39/ of the sample.
According to the study 32.4% of the sample
families assisted in 1980 and 1981 have gone
above the poverty line, taking Rs. 3500/- as
the poverty line. The average income of the
beneficiaries after acquisition of assets in-
creased by 509/ if incomes are unadjusted
to the cost of living index of agriculture
labourers and 12,99/ if adjusted to price
index.

Areas under Forest in Dhanbad District
of Bihar

4674. SHRI A. K. ROY : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the areas under forest in Dhanbad
district of Bihar as on 1 January. 1984 and
the location thereof;

(b) the areas where forestis existing as
on 1 January, 1984;
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(c) the areas where afforestation has
been done in the last two years; and

(d) whether there is any time bound
programme to complete the revival of forests
in the areas marked for forest, if 80, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)and(b) The
forest area in Dhanbad district is about 264
Sq- Km. (26,4000ha) located in seven Thanas
of Chas, Tundi, Govindpur, Jharia. Nirsa,
Topchanchi and Chandankyari.

(c) and (d) on the basis of financial
and other resources available the annual
rate of plantation in the district is about
1400 hectares (ha ) in the last two years, the
area covered is given below :-

1982-83 1333 ha.

1983-84 1287 ha.

Permanent Post of Work-Charged Staff in
C.P.W.D. during 1970-1977

4675. SHRI K. A.RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased. to state : :

(a) the total number of permanent posts
of the work-charged staffin C.P.W.D. in
different zones/regions as it existed on 1
April, 1970 according to each category;

(b) the number of permanent posts
created in each category in each zone/region
thereafter on 1 April of every year in 1971,
1972, 1973, 1974, 1975, 1976 and 1977; and

(c) the total number of permanent posts
in each zone/region for each category as on
1 April, 19777

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) :
(a) to (¢) The information is being collected

and will be laid on the Table of the House.
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Shept/ Stalls Allotted to SC/ST by DDA.

4677. SHRI BHEEKHABHALI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) the total number of DDA shops/
stalls built by DDA till now and allotted-
to the public and number of Scheduled
Castes/Scheduled Tribes considered therefor;

(b) whether it is a fact that there is no
reservation for Scheduled Castes/Scheduled
Tribes for allotment of shops and stalls
built by the DDA so far;

(e) if so, the reasons thereof, and
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(d) what is Government’s policy in
regard to allotment of shops/stalls under the
20—point programme for the economicalily
backward classes?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) As under :-

Allotted to

Total No. of Total No,

shops/stalls/ allotted, SC/ST.

Kiosks/plat-

forms construc-

ted. )

DDA Main

5143 2822 272

Slum & JJ,DDA

4365 2703 1015
The remaining 1662 stalls under the

slum & JJ Scheme are now being allotted to
SC/ST candidates under the Special Com-
ponent plan.

(b) No.
(c) Does not arise.

(d) According to the Government

policy reservations have been made as
under
SC/ST 12 8%
Persons whose land have
been acquired by the
Government 109
Physically handicapped
person . 5%
Ex-Servicemen 29

Freedom fighter 1%
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Fruits Declared Nation Fruits

4678. LHRI LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether itisa fact that Govern-
ment have declared some fruits as the
national fruits;

(b) if so, the names of such fruits;

(c) the criteria adopted while selecting
such fruits; and

(d) whether Government propose to
declare orange etc. as the national fruit ? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) and (c) Do not arise.
(d) No, Sir.
Area Under Forests

4679. LHRI ARUN KUMAR 'NEHRU :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total area of land under forests
in India; how much of the area constitutes
productive forests and how much is unpro-
ductive, scrub and fallow land;

(b) the mean annual increment in the
productive forests as compared with the
annual increment in Asia and the World;
and

(c) whether there is any programme to
allow such of those industries which use
forest raw materials to raise man made
plantation to meet the dual objective of
environmental improvement and industrial
development ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The total
area of land under forests in India is about
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75 million hectares out of which an esti-*
mated 61 million hectares is productive
forests and 14 million hectares is unproduc-
tive forests comprising of scrub, fallow
land etc.

(b) Forest inventory has not been car
ried out in many countries of the world"
On the basis of available data, however-
the average annual increment of productive
forests is estimated to be as follows:

India : 0.32 M3/hectare
Asia : 1.02 M3/hectares

. World : 0.74 M3/hectares

(¢) At present there is no pro me
permitting forest based industries to%aise
industrial plantations.

Rural Workers Trained by NIRD,
Hyderabad

4680, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) the detailed activities of the
National Institute for Rural Development
at Hyderabad;

(b) the number of training programmes
organised and rural workers trained by the
National Institute for Rural Develop-
ment; .

(c) whether evaluation of the work
done by the Institute had been made;

(d) whether it is a fact that a common
rural worker had not felt the impact of the
programmes of this National Institute; and

(¢) the measures under consideration
of Government to make the role of the
Institute more effective ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA ) : (a) .The
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detailed activities of the National Institute
of Rural Development (Nﬂ{D) may be seen
in the Statement.

(b) During 1980-83, 139 training pro-
gramme$ were organised snd 3321 rural
functionaries were trained.

(c) to (¢) A Committee had been set up
in March 1983 to may an.indepth review of
the work of NIRD and its role as a nodal
institution in the context of emerging pattern
of rural development. The Committee has
submitted its report in March 1984, The
report is under examination.

Statement

The activities in detail of N.LR.D.
are © .

(i) Conducting training programmes
on various aspects of rural develop-
ment for the district and above
level officials of the State and
Union Territory Governments and
the Govt. of India, officials of the
Banks and Industrial organisations.
Universities, research and training
institutions, voluntary organisations
and non-officials and others.

(ii)) Conducting research studies on
developmental and implementa-
tional aspects of rural develop-
_ment, : :

(iii) Providing vital inputs through its
training programmes and research
studies as to render the officials
and other agencies effective vehi-
cles for implementing different
facets of rural transformation and
to assist in the thinking of the
_policy options to the Central and
State Govts. in the field of rural
development.

(iv) Undertaking research studies and
training programmes sponsored by
Ministries and Departments of
Govt. of India, State Govts., pub.ic
sector undertakings, Centre for
Integrated Rural Development for
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Asia and the Pacific and the
National Bank for Agriculture and
Rural Development.

(v) Dissemination of
through publication

information

White Painting on Government Building

4681. SHRI J.S. PATIL : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government offices, public
buildings under Government control and
residential bungalows, quarters in Delhi are
now being painted white ; and

(b) if so, the details of this change
over in colour scheme and the cost in-
volved ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(a) No such general change in colour has
been made.

(b) Question does not arise.

Study undertaken by Programme

Evaluation Organisation of Planning

Commission Re-Pochampad Irrigation
Project

4682, SHRI A R. MALLU : Will the
Minister of IRRIGATION be pleased to
state :

(@) whether it is a fact that study
undertaken by the ProgrammeEvaluation
Organisation of Planning Commission stated
that four years delay would occur in com-
pleting the earth excavation and building of
structure for the first 113 km, of the pro-
jects South Canal;

(b) if so, what are the other points
raised by the Evaluation Study during the
course of its assessments of Pochampad
Irrigation Project in Andhia Pradesh; and
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(c) the reaction of Government
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) One of the
findings of the Evaloation Report of Pocham-
pad Irrigation Project is that there had
been four years delay in the completion of
earth excavation and building of structures
for the first 113 km. of the $outh Canal due
to shortage of explosives.

(b) ‘Important findings of the Evalua-
tion Report are given in the Statement
enclosed. ’

(c) The report has been found useful
and its findings will be brought to the noticc
of all Command Area Development
Authorities in the Country for their
guidance.

Statement

Important Findings of the Evaluation
Report of Pochampad lrrigation
Project (1980-82)

1. The target of raising the dam to an
elevation of 334 metres and the
spillway cest to 318.50 metres, as
envisaged under the IDA Agree-
m=nt, had been achieved., The live
storage capacity of 9.243 TMC had
also been created. But, mainly on
account of shortage of explosives,
there had been delay in the com-
pletion of earth excavation and
building of structures for first 113
kms. of South Canal to the extent
of 4 years,

2. The lining of the main canal was
delayed by 2 years whereas the
coostruction of the branch and
distributory canals and minors in-
cluding gated. outlets, was delayed
by 6 years. There was also the
time over-run in case of construc-
tion of internal village/ayacut roads
by 6 years.

3. The time over-run in the actual
availability of water for irrigating
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the farms for one lakh hectare sys-
tem was to the extent of 7 years,

There were slippages particularly
in respect-of procurement of essen-
tial inputs which had resulted in
the time and cost over-run of such
a magnitude. It is imperative for
the Project of this size to apply the
modern management techniques in
order to plan the most efficient use
of resources for achieving the target
of utilisation of irrigation potential
created within the overall time and
cost constraints, ’

It is suggested that, besides ener-
gising the extension machinery, land
development should be made com-
pulsory through legislation and the
work could be entrusted to the
Agro-Industries Corporation.

There was need for improvement
of natural drainage system to pre-
vent water logging and salinity in
the low-lying areas. Systematic and
regular monitoring of the level of
ground water is equally essential.

It is suggested that the Engineering
Wing of CADA might be assigned
the task of maintenance. Expen-
diture incurred could be realised
from the farmers along with the
collection of land revenue.

It is suggested that the role of
village Extension Officer should be
that of a catalytic agent in all the
activities relating to agricultura]
land development, training, etc.
There was also need for an adequate
follow-up of the demoastration
activities by the village Extension
officer. '

The availability of irrigation water
generally helped the farmers to
completely switch over to the irri-
gated cereai crops. 7T1here was an
increase in the irrigated as well as
total area under pulses and com-
mercial crops at the expense of
unirrigated cereal.
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AICRP Studies on Foot and Mogth
. Diseases

4683. SHRI CHHITTUBHAI GAMIT;
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether efforts have been made by
the All India Coordinated Research Project-
Epidemicalogical Studies on Foot and Mouth
Disease, set up by Indian Coyncil of Agci-
culture Research, to devise methods of con-
trolling the Foot and Mouth Disease among
animals; and

(b) if so, the details thereof ?

T:IZ MINISTER ' OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes, Sir.

(b) The All India Coordinated Research
Project on Epidemiological Studies on
Foot and Mouth Disease was launched with
the objective of collecting baseline data con-
cerning the prevalence of various types of
the Foot and Mouth Disease virus in diffe-
rent parts of the country in order to plan an
effective strategy for the control of the
discase. The data have depicted clearly the
epidemiological pattern of the discase in the
country. enabling the proper preparation of
vaccine(s) against the prevalent virus. Re-
gular vaccination of the valuable livestock
and undertaking of measures to control the
disease outbreaks have resulted in the
containment of the disease to a large
extent,

Lease System in Delhi

*4684 SHRIMATI J AYANTG PAT-
NAIK : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the existing procedure laid down by’

his Ministry for allotment of land under the
existing lease system in Delhi;

(b) whether there is a proposal for the
abolition of lease system in Delhi; and

(c) if so, from when such system is
proposed to abolished ?

MARCH 26, 1984

Wriiten Answers 100

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS IN THE MINI-
STRY OF WORKS AND HOUSING AND
IN THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKARJUN) :
(a) Allotments of land in Delhi are made by
the Government atter taking into account
factors like availability of site, Permissible
land use according to the Master Plan/Zonal
Developmeat Plan, etc., Premium and annual
ground rent on such allotments are charged
as per the rates in force at the time of
allotment,

(b) and (c) The question of abolition
or modification of the lease hold system
relating to residential leases is being exami-
ned in all its aspects,
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Closure of IFFCO

4687. SHRI B. D, SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the number of days Indian Far-
mers Fertilizers Cooperative Limited (IFFCO
remained closcd during 1983 as against the
number of days for which it remained closed
during 1982, (showing break up cf t he
period) with reasons therefor, and

(b) the extent of loss suffered as a result
thereo(? :
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) IFFCO
Plats remained closed during 1983 and 1982
as under :

1983 1982

(Jan,—Dec.) (Jen, - Dec.)

(Days) (Days)r
Kalol Urea 44 57
Kandla NPK/DAP144 135
Phulpur Urea 124 120

The reasons for the days lost are
mechanical breakdown, shortage of raw
material/intermediate  products/interdepen-
dence utilitics, power and water shortage,
silo space limitation and annual turn
around, -

(b) There was no loss in production
at Kalol Urea Plant, where the actual pro-
duction during 1983 (Jan-Dec.) was 4 lakh
tonnes as compared to 3.99 lakh tonnes
during 1982 (Jan-Dec.) against the licenced
capacity at 3.96 lakh tonnes. Actual produc-
tion during 1983 and 1982 at Kandla Plant
was 2,54 lakh tonnes and 2,77 lakh tonnes
respectively against the licenced capacity of
2.60 lakh tonnes. In the case of Phulpur
Urea Plant, which went into commercial
production in March, 1981, the capacity
utilisation was restricted mainly due to high
aromatic contents in Naptha, its actual
production was 3-69 lakh tonnes during 1983
and 3.54 lakh tonnes during 1982 as against
the licenced capacity of 4.95 lakh tonnes.
This loss in production was due to shortage
of raw material and intermediate product
and mechanical breakdown.

a

Regutarisation of Casnal Labourers.

4688 SHR! K. B. S. MANI : Will the
Minscter of AGTICULTIIRE be pleased to

state :

'(a) whether it is a fact that casual
labourers in his Ministry and subordinate
offices are automatically made regular after
working for certain -number of days;
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(b) if so, the details in this regard;

(c) the number of casual labourers in his
Ministry who have been made regular dur-
ing the last one year;

(d) the number of casual workers who
are working for more than two years and
have not been made regular and the reasons
therefor; and ’

(e) whether Government have formulated
any time-bound programme for making them
regular, if so, the details thereof, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGV YRA MAKWANA) : (a) to (e)
The information is being collected and will
be laii on the Table of the Sabha.

Providjng of Fniancial Subsidies to

Farmers
4689. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of

AGRICULTURE be pleased to state :

(@) the names of the items on which
financial subsidies were provided last year
for the benefit of farmers; and

(b) what kind of financial help is pro-
posed to be provided to the farmers by
Central Government during this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Government of India under various Central/
Centrally sponsored schemes had sanctioned
last year subsidies for bencfit of farmers on
items like seeds minikits, fertiliser, plant
protection, agricultural implements, land
development, minor irrigation, raising of
Community nurseries, reclamation of fish
tanks, establishment of orchards, demonstra
tion etc. Such schemes are being continu-
‘ed this year also.

Grant of House Building Advance
4690 SHRI MANOHAR LAL SAINI :

Will the Minister of RURAL DEVELOP-
MENT be pleased to state :
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(a) how many public servents working
in his Ministry and its attached and
subordinate offices located in Delhi/New
Delhi eligible for allotment of Government
accommodation were sanctioned house
building advances during the last three years
and in how many cases the construction of
their houses has been completed;

(b) how many of them were in occupa-
tion of Government accommodation and
how many of them have shifted to their own
houses and have vacated the Gevernment
accommodation allotted to them; and '

(c) details of action taken against those
found guilty of breach of relevent rules and
regulations ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA :(a) to (c)
The information 18 being collected and will
be laid on the Table of the House.

House Building Advance to
Employees

*4691. DR. A. U. AZMI : Will the
Minister of SPORTS be pleased to s'ate :

(a) how many public servents working in
his Ministry and its attached and subordinate
offiices located in Delhi/New Delhi eligible
for allotment of Government accommodation
were sanctioned house building advances
during the last three ygars and in how many
cases the construction of their houses has
been completed.

(b) how many of them were in allot-
ment of Government accommodation and
how many of them have shifted to their
own houses and have vacated Government
accommodation allotted to them: and

- (c) details of action taken against those
found guilty of breach of relevant rules and
regulations ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) The Departmént
of Sports has been set up recently, No house
building advance has been sanctioned by
this Department so far,

(b) and () Do not arise.
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House Building Advance to Empioyees of
D.P.A.

4692. SHRI RAM SINGH SHAKYA :
Will the Minister of PARLIAMENTARY

AFFAIRS be plessed to state :

(a) how many public servants working
in his Mimistry eligible for aliotment of
Government accommodation were sanctioned
house building advances during the last
three years and in how manv cases the con-
struction of their houses has been com-

pleted ;

(b) how many of them were in allotment
of Government accommodation and how
many of them have shifted to their own
houses and have vacated the Government
accommodation allotted to them ; and

(c) details of action taken against those
found guilty of breach of relevant rules and
regulations on the subject?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
(a) During the last three years 12 officers
were granted House Building Advance. All
of them were ecligible for allotment of
Government accommodation, Nine officials
have either completed the construction of
the house or took possession of the flats
allotted to them ;

(b) Nine officials have been allotted
Government accommodation and none has
vacated it ; and

(c) There is no such rule to the know-
ledge of the Department that a Government
servant will have to vacate Govt, Accommo-
dation after he acquires a house in Delhi,
As such no action has been taken.

Implementation of L.and Ceiling Laws

4693. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to refer to the reply given to SQ.
No. 219 on 12 March, 1984 regarding im-
plementation of land ceiling laws and state :
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(a) the total percentage (state-wise) of
the agricultural labourers and marginal
farmers taken together and these two cate-
gories taken together with the small farmers
as compared to the rural population and
total population of the State as a whole
respectively ;

(b) the specific state-wise features of the
tenancy laws with regard to the rights of
the share-croppers and the efforts made to
ensure their implementation ; and

(c) the legal rates of interest, state-wise
and steps taken to ensure full implementa-
tion of the money lending debt-relief and
debt-cancellation laws?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRT HARINATHA MISRA): (a) The state
wise figures of the total population, the rural
population and agricultural labourers, as ob-
tained from the 198! Census of India are
given in the attached statement. The state-
ment also shows the number of small farmers
and marginal farmers as obtained from the
1976-77 Agricultural Census of operational
holdings. Since the sources of the figures
given in the statement are different and the
reference times are also  different, the pro-
portions have not been worked out as they
will not reflect the situation correctly.
Therefore, all the figures have been given
in absolute numbers in Statement 1.

(b) The tenancy laws of all the states in
the country provide for the security of
tenure for the tenants including share-crop-
pers, The maximum rent has, by and large,
been fixed between one-fourth and one-fifth
of the gross produce., The conditions for
eviction of tenants and share-croppers is
restricted only to specified circumstances
like misuse of land and failure to pay rent
These laws are being implemented by the
state governments. The Government of India
has been urging them from time to time to

_ensure their vigorous implementation.

(c) The subject of debt cancellation, deht
relief and money lending is in the State list
of the Seventh Schedule to the Constitution
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Implementation of acts on money lending is
the responsibility of the State Governments
The Ministry of Agriculture issued guidelines
in August, 1975 to all the States and Union
Territories for enacting suitable legislation
for imposing moratorium on recovery of
debt as an interim measure for scaling down
debts of small farmers and for total dis-
charge of non-institutional debts of the weake
sections of the society like landless labou-
rers, rural artisans and marginal farmers,
States and Union Territories have enacted
suitable legislation on the basis of these
guidelines and are implementing them. Id-
formation received from 22 states indicates
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that non-institutional loan of the order of
21,34 crores rupees involving 4.35 lakh bene-
ficiaries have since been liquidated. Provi-
sion of relief from indebtedness in an item
of the 20-Point Programme. The Ministry of
Agriculture has recently written to all the
State and Union Territories for tonning up
the implementation machinery in order to
ensure that maximum relief under the
programme flows to the beneficiaries. A
statement showing the gates of interest

charged by money lenders in § states on
secured and unsecured loansis given in
Statement II.

Statement
State/Union Total Rural Agricultural Marginal Small
Territory population poulation Workers in farmers in farmers
(in lakhs)  (in lakhs) (000) (000) in (000)
1) @ ®) @ & ®
Andhbra Pradesh ‘ 535.9 4113 8325 2868 252
Assam —_ — — 1344 510
Bibar 698.21 611.2 7367 7216 1191
Gujarat 339.6 2340 2488 655 541
Haryana 128.5 100.3 590 | 307 181
Himachal Pradesh 42.4 39.1 40 340 137
Jummu & Kashmir — —_ 64 682 161
Karnataka 370.4 2533 3655 ' 174 888
Kerala 254.0 206.3 1917 5069 280
Madhya Pradesh 5214 415.5 4858 1979 1095
Maharashtra . 627.2 407.5 6471 15015 1142
Manipur 14.7 10.4 29 70 49
Meghalaya 13.3 10.9 58 58 51
‘ Nagaland 1.7 6.5 30 10 14
Orissa 2627 2317 2397 1675 1044
Punjab 166.7 120.5 1092 637 2713
Rajasthan 3421 269.7 765 1320 799
Sikkim 3.1 2.6 5 10 8
Tamil Nadu 482.9 3237 6038 3951 1126
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Tripura 204.7 1822 146 145 60 -
Uttar Pardesh 1109.9 909.1 5177 11774 . 2781
West Bengal 540.9 " 400.5 3892 '3503 1082

UNION TERRITORIES

A&N Islands 1.9 14 2 1 1
Arunachal Pradesh 6.3 59 8 6 12
Chandigarh 45 03 1 1 NA
D&N Haveli 10 1.0 5 3 4
Delhi 20 4.4 16 15 5
G.D. & Diu 108 - 73 32 _59 10
Lakshadweep 4 2 — 4 NA
Mizoram 4.7 39 5 17 20
Pondicherry 6.0 ) 29 55 23 5
All India 6581.4 5019.5 55500 44523 " 14728

Note (1) Figures in cols, 2, 3 and 4 based on Census of India, 1981.

Note (2) Figures in cols. 4, 5 and 6 given in round figures in closest approximation to
the actual figures published.

Statement 1I

Statement showing rafe of iuterest churged by money-leanders in various states on
secured loans/?nsecuted loans,

S. No. Name of State "Rate of interest charged.
1. Bihar 129, on secured loans and
‘ 15% on unsecured loans.
2.” Gujarat 9% on secured loans and
' 16% on unsecured loans.
3. Himachal Pradesh 67/ onsecured loans and
129 on unsecured loans.
(4) Karnataka 89, on secured loans and

129/ on unsecured loans. '
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(5) Kerala
6. Orissa

7. Sikkim
8. Tamil Nadu

9. Uttar Pradesh
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Not exceeding 129/ on any loan.
9% on secured loans and

12% on unsecured loan.

Not more than 129/ on any loans,
99 on secured loan and

129 on unsecured loan,

149 on secured loan and

179 on non-secured loan.

Proposal received from Orissa usder
Forest (Conservation) Act, 1980

4694, SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the names of the proposals received
from Government of Orissa under the
Forest (Conservation) Act, 1980 ;

(b) how many of them have been
sejected, returned and  still pending for
clearance and the reasons therefor ;

(c) whether it  is a fact that due to-
delay in clearing the proposals, the Minimum

needs Programme and 20-Point Programme
were not spread over in the State, particu-
larly in these areas ; and

(d) the priority accorded by his Ministry
while clearing the proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
A statement is attached.

(¢) No Sir.

(d) All proposals received are given
due priority and cleared expeditiously.

Statement

Sl Name of Area in
No. District ha. Purpose Remarks
1, Puri 1.58 Modanalla M.I. Project Approved
2, Sambalpur 525 Transmission line Rairakhol -do-

to Danda.
3, Sundargarh 41.26 Tailing Dam by SAIL -do-
4, Keonjhar 2.7 Water Supply Scheme -do-
s. Balasore 48.16 Use by Defence Ministry -do- '
6. Cuttack 139.29 Plantation of coconut -do- .
7. Phulbani 22.40 Irrigation Project. -do-
8. Bolangir 115.0 Mineral exploitation by -do-

M!s BALCO.
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9, Mayurbhanj 169.88 Resettlement of Villagers Approved
outside Tiger Reserve.
10,  Puri 343 Microwave Station. -do-
11.  Sambalpur 6.6 Transmission line in Rairakhol -do-
12,  Sambalpur 43,62 Diversion road, -do-
13.  Puri 1,58 Irrigation Project. -do-
14.  Sambalpur 525 Transmission line in Rairakhel -do-
15. Puri 40.00 Cashew plantation -do-
16.  Balasore 92.C0 Instrumentation Centre -do-
’ by Ministry of Defence
17.  Kalahandi 419.00 Upper Jonk Irrigation
Project, -do-
18.  Kalahandi 1.95 Pendrawan M.I. Project -do-
19.  Sambalpur 41.46 Transmission line -do-
20, Kalahandi 21.78 Reservoir -do,
21.  Sundergarh 015 T.V. Relay Centre -do-
22.. Kéraput 12.00 Transmission line
Muniguda-Dangsorada -do,
23.  Koraput 10,609  Mining of Quarz Rejected,
24.  Koraput 1500 Badanalla Medium Irri- Returned due
gation Project to inadeguate
information
° and for sub-
mitting
complete
details.
25. Koraput 234 Transmission line from .
Joypur to Talcher -do-
26, Koraput 89,98 Transmission line -dp-
27.  Puri 20 Hotel Project -do-
28,  Dhenkanal 81.89 Samakoi Irrigation Project -do-
29.  Puri 50.949 Transmisson line -do-
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. .30. Koraput 83.98 Transmission line from

Theruballi to Kesinga -do-

31. Sambalput 2432 Rengali Dam Rebabilitation Under con-
Project sidera.ion,

32, Keonjhar 2.098 Integrated Water Supply Scheme
for mine workers -do-

33, Koraput 732.03 Mining Project of M/s NALCO  -do-

34. Phulbani 4534 Lakhaparbat M I, Project -do-

35.  Phulbani 232 Parhel M_1. Project -do-

36. Phulbani 29.2 Dumkutch M. 1. Project- .do-

37. Puri 87.571 Kumarkhbunti M.I. Project -do-

Quantity of Batter Oil received from ..(d) what'  sources for gift butter oil

Foreiga Countries

4695, SHRI HARISH KUMAR
GANGWAR : Will the Minister of
AGRICULTURE be pleased to refer to
reply given to Unstarred Question No. 1252
on S March, 1984 regarding  quantity of
butter oil received from foreign countries
and state :

(a) what quantity standards for butter
oil were specified year-wise, from start of
EEC gifts upto 1984 in annual agree-
ments signed by Government and how
supplies received each lot-wise were tested
to ensurc that quality with  details of
report by testing agency lot-wise ;

(b) what staadards of quality are
specified for butter oil  before its  use as
fit for recombination into liquid milk and
what changes were made in this specification
over the years ;

(c) what is cost-benefit detail of use of
gifted  butter oil for recdmbination in
liquid milk  vis-a-vis its sale as cooking
medium and changes therein year-wise from
stact of girts ; and

other than EEC Government are exploring
with present stage of negotiations ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (d)
The information is being collected and will
be laid on the table of the House.

Interest Charged by D.D.A. from
Group Housing Socletie s

4696. SHRI TRILOK CHAND :

SHRI CHHOTEY SINGH

YADAYV : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) the amount of interest, if any,
charged from the Group Housing Socicties
(Society-wise) on account of late payments
by them;

(b) whether there is any provision to
give interest on the .deposits made by the
Societies who have not yet been allotted
land; i

" (c) if so, the details thereof; and
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(d) if not, the reasons why D.D.A.
charges interest from the Societies for
making late payment ?- :

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS ' (SHRI
MALLIKARJUN): (2) The Cooperative
Group Housing Societies are liable “to
pay interest from three of the Cooperative
Group Housing Societiex belonging to pre-
1979 Group as per details in the statement.
The new Cooperative Group Housing Socie-
ties which have been allotted land recently
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are also liable to pay interest on belated
payments.

(b) No.

(c) Does not arise.

(d) There is no provision in the terms and
conditions of allotment, for paying interest
on the amount deposited by the societies.
While making offer of allotment of land a
specific period is pgescribed for making
payments. Incase Societies fail to make
payment within the specified period they are
liable to pay interest at prescribed rates.

Statement

List of cases wherein Interest has been recovered for Late Payment of Premium

Sr. No. Name of the Society Amount on account of
interest recovered
1. Ghalib Memorial - C.G.H. Society Rs, 8075-45
2. T.C.P.O. Officers-C.G.H. Society Rs. 10433-33
3, A.LI M. C.G.H. Saciety Rs. 97,948-44

»  Persons Killed in Avalanches in
Jammu and Kashmir aund other States

4697. PROF. SAIF-UD-DIN SOZ:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of people killed in
avalanches in Jammu and Kashmir and
other States during the months of January
and February, 1984; and

(b) the amount of relief sanctioned as
on 29 February, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Government of Himachal Pradesh has repor-
ted 24 deaths due to avalahches, No
deaths due to avalanches during the months
of January and February, 1984 have been
- reported by the State Government of
Nagaland, Uttar Pradesh and West Bengal,

The reply from the Government of
Jammu & Kashmir and other concerned
States/Union Territories is awaited.

(b) According to the information fur-
mished by the Government of Himachal
Proedesh, they have sanctioned Rs. 24880/-
in cash., Free medicines, blankets, ration
to meet immediate needs of dependents were
also given to victims. The State Govern-
ment has also sanctioned Rs. 5.00 lakhs for
relief work for the victims whose houses
have been destroyed apart from providing
free timber, GI sheets/slates.

Persons Displace on Execution of
Subarnaretha Project

4698. SHRI MANMOHAN TUDU :
Will the Minister of 1RRIGATION be
pleased to state :

(a) the number of persons consisting of
how many villages will be displaced on exe-
cution of Subarnarekha irrigation Pproject ;
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(b) the number of villages in Orissa,
Bihar and West Bengal, Statewise, that
would be submerged on implementation of
the above inter-state irrigation project;

(c) the places where the displaced per-
sons are expected to be rchabilitated; and

@ .the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
Subernarekha Multipurpose Project of Bihar
provides for construction of a dam across
Subernarekha River at Chandil and a dam
acrose Kharkhai River at Ichha barrages at
Galudih and Kharkhai and canal systems.
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The Kharkhai Dam submerges lands both in
Bihar and Orissa, while Chandil Dam sub-
merges only in Bihar. In addition, the
Subernarekha Irrigation Project of Orissa
has got three storages in the command which
also result in submergence. Subernarekha
Project does not involve submergence of
villages in the barrage and.canals in West
Bengal,

The details regarding number of villages
and persons affected due to submergence in
Bihar and Orissa are given in the statement
attached.

(c) and (d) The places where the displa-
ced persons are expected to be rehabilitated
are not finalised by the Government of
Bihar and Orissa.

Statement

Population and Villages affected on implementation of Inter-State Subernarekha

Irrigation Projects.

No. of Persons

Bibar No. of Villages

Chandil Dam 32 (fully) 36,000
68 (Partially)

Kharkai Dam 8 (fully) 17,000

(Ichha dam) 33 (Partially)

Orissa

Kharkhai Dam 1 (ully)

(Ichha dam) 12 (Partially) 43,000

Commanded area Dams

Haldia dam 11 (Partially) 1,258

5 (fully)
Jambhira dam 30 (partially) 5,581
Baura dam 9 (fully) 4,117

16 (partially)
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S.T.C. to Import Soyebean Oil and
Sunflower Oil

4701. SHRI B.V. DESAI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether the State Trading Corpo-
ration has decided to import large quantities
of soyabean oil and sunflower oil to meet
the acute shortage of edible oils in the coun-
try and to bring down the prices of other
edible oils;

(b) if so, whether the STC has stopped
importing palm oil because of its prohibitive
prices; and

(c) if so, the total quantities of soya-
bean oil to be imported to meet the shortage
and whether it will be cheaper than the oil
availabl'e in the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FQOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (8) The State Trading Corporation
of India imports different edible oils inclu-
ding Soyabeen oil and Sunflower oil to meet
the gap between availability and demand for
indigenous oils.

(b) The STC had stopped, tempora-
rily, importing palm oil because of its non-
availability and consequent higher prices in
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international market, They are, however,
exploring the palm oil market in Malaysia
to make further purchases of paim oil at the
appropriate moment.

(c) The total quantity of soyabean oil
to be imported during the oil year 1983-84
will depend upon the availability and com-
parative prices of various types of other oils
pamely Palm oil. Palmolein, Rapeseed oil,
etc., demanded by State Governments and
other relevant factors. The imported cdible
oils are cheaper than indigenous oils.

Unremunerative Price to Jute
Growers

4702. SHRI AMAR ROYPRADHAN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that remunerative
price is not being given to the jute producer/
growers; and

(b) if So, the steps Government propose °

to take so as to ensure that the jute pro-.

ducers growers get remunerative price of
their Produce ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
No, Sir, In order to ensure remunerative
prices to the jute growers and safeguarding
their interests Government have been fixing
every year, statutory minimum support
prices of raw jute on the basis of recommen-
dations of the Agricultural Prices Commis-
sion (APC) and other relevant factors. The
APC while recommending the price for raw
jute takes into account, inter-alia, cost of
production, demand-subbly  situation,
market prices, terms of trade, etc, The cost
of production considered by the APC in-
cludes all paid-out cosis for human, animal
and machine labour, seeds, fertilisers, manures,
pesticides, irrigation charges, land revenue, .
interest on fixed and working capital, imput-
ed value of family labour and miscellane-
ous other expenses. The minimum support
price fixed by the Govt. covers the cost of
production and also provides additional
margin to give incentive for investment and
adoption of improved technology.
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Further, a public sector agency, viz.
Jute, Corporation of India, undertakes
purchase operations at support prices in jute
growing areas

Glying of Powers to Andhra Pradesh
Government to Fix The Price of
Khandsari Units

4703. SHRI P, RAJAGOPAL NAIDU :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Andhia pradesh Government
have asked Central Governmeut to give
power to State Government 10 fix the
minimum price of Khandsari units without
the prior concurrence of the Central
Government ;

(b) if so, whether Government

agreed
to it; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S, SANJEEVI
RAO) : (a) Yes, Sir

(b) No, Sir.

(¢) The concurrence of the Central
Government is considered  essential
because the khandsari sector in a State
cannot be viewed in isolation and an over-
all view of the economy of the sugar sector
has to be taken to ensure that the balance
between the availability and prices of tbe,
various sweetening agents viz, gur,Khandsari
and sugar, does not get disturbed.

Agricultural Projects Financed by
1. A. D, Loans

4705. DR. KRUPASINDHU BHOl;

Will the Minister of AGRICULTURE be
pleased to state.

(a) whether it is a fact that agriculturai
projects in Karnataka and other States are
being financed by 1. D, A, loans ;
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(b) if so, the details of the projects and
amouat of I.D_A. loans grantsd; and

(c) how much employment the projects

will generate in. addition to meeting fuel-.

wood needs of the people ?'

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) and (¢) The information is given
in the Annexure laid on the Table of the
House. [Placed in Liberary. See No,
LT 8011-84]
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N T § aqT ST /FE wifgg FIETA
¥ fed 77 ArdzAl § ¥ Tea/Fwg wifaa
g7 § frenifzs 2@ gy fafmse afc-
ITATY FATT FIX W T T et § 0
Tq STIFA F FqAG AT FIEHL FIA
faal ®r gaufa snafer agf & ot

2
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U. S. A, Scientists Associated . with
Goat Research Scheme of I C.
A.R, '

4707. SHRI NARAYAN CHOUBEY :
Will the Mininster of AGRICULTURE be
pleased to state :

(a) whether USA scientists have shown
interest in goat research and are associated
with schemes sanctioned by ICAR, if so,

. the names of schemes sanctioned from 1970

location, duration, amount sanctioned
principal investigators of each and their
outcome 8o far;

(b) whether Government are satisfied
with the performance of all such USA
collaborated/supported ~ goat research
schemes; and

(c) if not, what corrective punitive action
Government propose to take against those
involved in supporting continuously ineffi-
ciently oprating programmes and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
No US Scientist has shown interest in goat
research in India or is associated with the
implementation of the project sanctioned by
the ICAR.

(b) and (c) Do not arise,
LreaTt o A & aReaIER TAN
& 97 AA AT KX FIq
HAfa ¥ Bz gaw w= 0

4708. s afg 377 7 : 771 fAwiw
wik @ WA ag FAA A R FQ
i .

(%) 7ar THEqTT F AEAT, FGAAT
#T ST AT Wreardy faat & X
 ata §, 9 25 ¥ 300 a+ frareT

A H by gy &
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(@) w71 ¥ |ewe ¥ ag A
fagifa T ¢ fF o amal & 1.6 feet
e N gAY qT AT q9AT ¢ IR
guenwe g gifew FT fear amr

wrfze ; ,

(w) =1 ¥AT TER A Afa &
AT FUEHE TR X qq9w & fag
Fa9 uF & g we™ fwar awr Tifge;
ax

(w) afz g, @ awr @ Afa #
F9 J§ IR «O@N qqT T H
e =1 F A o) % oF & Afes
AT A FT PRAT FHN A F49 F
Yo €T gRAT FWA ¥ AwAtEE 2
9T A &g 10 ¥ 20 fFAve A
T aw T qEAr R 7

frwtor sty e s § oAt
(=it sigg g anfew) ¢ (%) W

fawa & geosz g=aT
qrg I9Aeq ERIT |

T AW &

(/) S, g

@) T (7) oF AT FaAfw F
U q9r AU 2000 FTEFN F q=E
1.4.1980 # 9a1 SATQ AT A
gEETTHEd qET FY 31 WA, 1985 TF
I3 Juod & FW J FH CF GId afgqd
qraTiad FI4 T M | GHEARE
v ¥ Tquw & AqATFA Afa® AT THY
gEar feg ot ey § afe gaeame
#* s@® 250-300 feaal & foqg oF
T F T 9T J9AT g1 | I Iy
oo qfd J9T T@VSAT IUT FTARA §
Iz wrd, 1991 @F 100 Sfawa a9-

swr w1 swyfa glawe § qrrtE

¥ FE ‘
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saqfa wow &1 fawg & qur quetor
a0l & Ygod AT FW K aeEe
tqrty ofdfeafaqt &t sga # @
ST {F & AT ATIWEHAT FAFH &
FAAT TG AT I aTE ¢F Fwraf-
fraa # st § 1 awife, &% qar /Mg
TT ATGIPET  ATHY F1 ATHIfAT HIH
# fe &7 qra wafaq afc qrf 99
ofy FRiFT & <@ facdia @graar
WL U GAIEAT Y GU FQIE N
waff qweamea wwl & wfaow gagw
ygow gfaarg gar FW T oAEH
7 §, sl #1 gagfa & fao goha
yaq §37 9EN | @fk@ vt qegiy
FEAFT § Fraia ATl & fo qe-
At AW 40 drex wfq safe wfa
few & wTAgeE T49r 250-300 safFAAY &
fRe 9= & os &T F I 97 T
JTar # 1

Provision of Land for Construction
of Multistoreyed Houses for
Slum Dwellers in Bombay

4709. SHRIMATI PRAMILA DANDA-
YATE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the Gevernment of Maha-
rashtra has agreed to give 127 acres of land
in Bombay to Habitat India to construct
multi-storyed houses for slum dwellers:

(b) if so, the details
reasons therefor:

thereof and the

(c) whether it isa fact that due to
paucity of funds the Government decided
to provide only basic amenities to the slum
dwellers instead of providing . pucca houses
and under the World Bank Programme also
a site and services programme has heen
adopted ; and

(d) if so, on what terms and conditions
Government _has approved the Habitat
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Scheme and whether Banks and financial
institutions have been directed to change
their ‘Credit policies for this scheme only ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) to (d) The infoimation is
collected from State Government and will be
laid on the table of the House.

Reguirement of Raw Material for
Forest Baged Industries

47!0, SHRI G. NARSIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total requirement of forest
material in tonnes per year as material for
the forest based industries in each State;

(b) whether the concerned States are
able to meet the requirement of the
industries;

(c) if not. what is the short fall and how
it is being made up; and

(d) whether it is a fact that Govern-
ment are npow considering to allot required
land to all the forest based industries to grow
their own requirements; if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
total requirement of Industrial wood in the
country ywas 20 million metric tonnes in 1980
and is estimated at 24,02 million metric
tonnes by 1985.

(b No, Sir.

(c) The shortfall in 1980 was of the
order of 9.2 million metric tonnes and is
estimated at 8 26 million metric tonnes by
1985, To make up the shortfall, industrial
plantations are being raised under the
production forestry programme.
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(d) No, Sir.

Multi-Storeyed Building Near I P,
Stadium

4711, SHRI K. T. KOSALRAM :
‘SHRI DIGAMBAR STNGH': will
the Minister of WORKS AND HOUSING
be pleased to state:

(@) whether a multi-storeyed 350 roomed
building adjoining the Indraprastha Stadium
built by DDA at a cost of Rs. 4.6 crores is
lying vacant and locked up for the last 8
months;

(b) if so, the reasons why DDA is being
allowed to lose Rs. 30 lakh per month, when
the covered area of 4 lakh square feet can
be rented out at Rs. 7.50 per square
feet; and

(c) the steps being taken to rent out
this building ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK
ARJUN): (a) DDA has reported that a multi-
storeyed buillding adjoining Indraprastha
Stadium is still under construction,

(b) Does not arise in view of (a) above.

(c) DDA propose to utilise the building
as soon as it is completed,

Aralam Farm of Kerala

4712. SHRI XAVIER ARAKAL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) how many acres of land is under
Central-State Aralam Farm of Kerala;

(b) how much money is invested and
profits, if any, for the last five ygars;
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(c) how may employees and workers
. are engaged and their wages and salaries per
moath; and

(d) whethér Governmeat plan to expand
or impréve the scheme and coaditions as
a model farm; if so, the details therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) An area
of 3060 hectares is under possession ot
Central State Farm, Aralam.

(b) The investment in Aralam Farm as
at the and of the Corporation’s Financial
Year 1982-83 was Rs. 386.08 lakhs, Apart
from that, Rs. 18.90 lakhs have been paid
to the State Governmert towards the cost
of acquisition of land for the farm. Details
of profit/loss made by the farm during the
past five years are as follows:

Net profit () / loss (—) for the last
5 Years

1978-79 — Rs. 438 lakhs
1979-80 — Rs. 20.13 lakhs
1980-81 + Rs. 296 lakhs
1981-82 4+ Re, 1.85 lakhs
1982-83 — Rs.  5.30 lakhs

(¢) As on 31.1. 1984, the farm hal 169
regular employees and 1308 casual workers.
The wages and salaries of thesc employees
are approximately Rs, 478 lakhs per
month,

(d) Yes, Sir. Proposals for setting up
an Animal Husbandry Unit, gap filling of

MARCH 26, 1984

Written An wers 132

plantation crops in areas where crops are
destroyed by wild animals and introducing
cultivation of outstanding planting materials
of various horticuitural crops are under
consideration.

Formulation of Indian National
Standards by ISI

4713, SHRI K. RAMAMURTHY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the discipline wise Indian National
Standards that have been formulated by
Indian Standards Institution since its incep-
tion;

(b) the discipline wise Standards that
have been taken up by the industries under

the Indian Certification Marks Act and the
annual licence fee received by the I1.S.1;

(c) the number of Standards that have
been formulated after doing research in the
Research Laboratory; and

(d) the number of complaints that have
been received for violation of Indian Certi-
fication Marks Act and the action taken
thereon ? ’

THE DEPUTY MINISTER IN THE
DEPARTMENT OF BELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPLIBS (DR. M. S SANJEEVI RAO) :
«a) to (c) The details are given in statement
I attached.

(d) The details are given in statement

II attached,
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Statement I
Discipline‘ No. of Indian No. of Indiaa No. of Indian
Standards in  Standards covered Standards based
force on *under IS I Certi- on research in
31 12.1983, fication Marks Research
on 31-12-1983 Iaboratory
"Agricultural and Food Products 1197 166 170
Chemicals 1207 . 134 | 75
Civil Engineering 1519 150 297
Consumer Products and Medical 969 53 14
Instruments
Electrotechnical 919 113 205
Electronics and 732 1 t
Telecommunication ‘
Marine, Cargo Movement 524 h
and Packu_ing
Mechanical Engineering 1954 115 IS
Petroleum, Coal and Related 820 69 90
Products
Structural and metals 1133 165 35
Textiles 911 61 23
Others 79 — —_
Ta9ee 1068 s

— —— —

*  The total income of the Indian Standards Institution froin licence fees and opera-
tion of the Certification Marks Scheme amounted to Rs. 3.35 crores during the
vear 1982-83

Statement 11
l. No. of complaints received from 1 April 1975 to 30 June 1983 1383
2. No. of complaints investigated and actions taken as follows:
(@) Compl:i.nls not relevant 42
(b) Complaints not established 205
(c) Complaints settled with consumers ‘519
'td) Legal action taken 12
Total 769

3. Complaints under investigation. 614
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Progress in Distribution of Wheat at
Subsidised Rate uader NREP
& RLEGP

4714, SHRI ATAL BIHARI VAJPAYEE:

SHRI SURAJ BHAN: Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) State-wise progress and details of
the distribution system of supplying wheat
at Rs. 1.50 per Kg. to the labourers em-
ployed under theNational Rural Bmployment
Programme and National Rural Employment
Guarantee Programme in the remote, rural
and hilly areas; and

(b) State-wise number of persons so
benefited under the NREP and RLEGP?

[ 4

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
Instructions for supply of foodgrains at
subsidised rates were issued on 19th January,
84. While some of the States have intimated
that they are acting upon the instructions,
the reports of actual utilisation etc. would
start coming in after some time. The food-
grains are to be distributed to the entitled
workers through the fair price shops of
directly by the implementing agencies.

Construction of Peshashi Project

4715. SHRIMATI SUSEELA GOPALAN :
Will the Minister of IRRIGATION be
pleased to state :

(a) the progress in the construction of
Peshashi Project in Nourth Kerala;

(b) when the project is expected to be
completed;

(c) what are constraints that
the completion of this project; and

prevent

(d) what steps Government are taking
for the speedy completion of project?
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THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION. (SHRI
RAM NIWAS MIRDHA) : (a) The reference
is presumably to the Pazhassi Irrigation
Project of Kerala, The projectis in an
advance stage of construction. As ugainst
the estimated cost of the project at Rs, 5§
crores, an expsnditure of Rs. 43 84 crores
is anticipated to be incurred upto March
1984,

(b) The project is likely to be completed
by 1986-87.

(d) The major constraint in the delay
in the completion of the project has been
the inability of the Siate Governmert to
provide adequate funds for the project. The
Government of Kerala have recently repor-
ted that a major portion of the Ayacut of
this Project lies beyond Parassini-Kadavu
aqueduct across Valapattanam river crossing,
the work on which is likely to take about
three years from now which is another
reason for the deiay in the completion of
the canal system.

(d) Irrigation isa State subject and
funds and other resources for the construc-
tion of irrigation projecis asre to be provi-
ded by the State Government themselves.
The various State Goyernments, including
the Government of Kerala have been impres-
sed time and again to complete the on-going
projects by providing adequate outlays for
these projects. The Ccn're assists in sorting
out difficulties, if any, in the supply of
scarce materials like cement etc. and also
provides technical advice when sought for.

IDA Assistance for Agriculiure Extension
Programme in Orissa

4716. SHRI RASA BEHARI BEHERA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the International Develop-
ment Association offered assistance for
agricultural extension programme in Orissa
State;

(b) how far the objectives of testing
- Agro economic practices, farming system
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and new varieties of agricultural pattern ete.
have Qeon fuifilled; and

]

' (c) the areas where such programmes
‘have been carried out and details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI .

YOGENDRA MAKWANA; (@) Yes, Sir,
since 1977. )

(b) The objectives have been fulfilled
as under :

(i) establishing adaptive trial centres at
the range level for testing of agro-
economic practices to cater to the
needs of four agro-ecological zones

of the State, namely, the northern"

plateau, the central table land, the
eastern ghat region and the coastal
plains;

(i) establishing linkage of extension
with State Agricultural University
and Central Rice Research Institute
(C.R R.1) which has helped in
gearing training facilities and
generating appropriate and dryland
areas;

(iii) exerting extension efforts to per-
suade farmers to divert marginal
paddy lands to oilseeds and pulses
cultivation;

(iv) popularising improved varieties like
T-9 black gram and pusa baisakhi
moong in tribal pockets; and

(v) introducing compact area system of
cultivation for  various crops

through c_xtensioﬂ.

(c) The programme has covered all the
districts of the. State of Orissa.v

l;and Army

4717. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of RURAL
DEVELOPMENT be pleased to state :
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(a) whether Government have initiated
any action to create a large force of farmers
by recruiting’ young and able men into

‘Land Army’ ;
[ J

(b) if so, the details of the proposal ;
and

© _whether this proposal will be imple-
mented during the Seventh Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) No,
Sir.

(b) and (c) Question does not arise.

Incomplete Irrigation Proief in States

4718, SHRI N. DENNIS : Will the
Minister of IRRIGATION be pleased to
state :

(a( the details of incomplete irrigation
projects in the s:ates (Statewise);

(b) the stage “at which these schemes
stand at present; and

(c) the steps taken by Government for
the completion of these works at the ear-

liest ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
Statewise details of ongoing major irrigation
schemes are given in Statemeat-1 laid on the
Table of the House. [Placed fin Library
See No. LT-8012/84). The number of on-
going medium schemes and. those likely to
be completed by 1984-85 is given in State-
ment-1T laid on the Table gf the House.
[Placed in Library, See No LT-8012/84].

(c) Amongst the important steps being
taken by Government for completion of
these works are:

(1) ‘“Priority for completion of ongoing
irrigation projects by allotting maxi-
mum possible funds to them,
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(2) Special efforts at the ceatral level
to ensure adequate supply of cons-
struction material in short supply,
as well as, transport of such mate-

° rial to project sites.

(3) Monitoring of projects at State
level and select projects at Central
level,

Strike ia Ju_valgere Cenatral State
Farm in Karmataka

4719. SHRI INDRAJIT GUPTA:
Wiil the Minister of AGRICULTURE be
pleased to state :

(a) whether the workers of the Jawal-
gere Central State Farm in Karnataka are
on strike since 31 January, 1984;

(b) whether they are demanding mini-
mum wages as notificd by the Central
Government;

(c) what are their other demands;
and -

(d) the reasons for failule of the farm
magagement to settle the demands so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
daily paid workers of the Jawalgere Central
State Farm went on strike on 3ist January,
1984. The strike was called off on 26th
February, 1984,

(b) The daily paid workers demanded
that the daily wages be increased to Rs. 10/-
per day in place of the minimum wages fixed
by the State Goverpment under the Mini-
mum Wages Act,

(¢) The other demands of the workers
were. :

(i) regularization of daily-paid workers,

(ii) creation of posts of regular hejper,
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(iii) Transfer of 4 Tractor Drivers back
to Central State Farm, Chcngam,
who were transferred frcm that
farm alonwith the tractors.

(iv) Payment of bonus to price rated
and contract workers.

(v) Provision of School facilities in
Camp-1 of the Farm,

(vi) Withdrawal of
against the workers,

criminal cases

(d) Question does not arise, as the
strike was called off on 26.2.1984 with the

agreement to pay daily wages at the rate of
Rs. 6.50 per day.

Noa Payment of Sagarcane Arrears
by Custodian Mills of U P,

4720, SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of FOOD

AND CIVIL SUPPLIES be pleased to
state :

(a) the number of custodian mills of
U.P. which have fully paid the sugarcane
price to the growers; :

(b) whether itis a fact that a number
of custodian mills of U.P. have not paid

to the growers their sugarcanc price upto
1982-83; and

(c) if so, what action Government are
taking so that the sugarcane growers of U.P.

could get their sugarcane price from the
custodian mills ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b) Five sugar mills of
U. P. arc managed by Custodians. A
statement showing the cane price arrears in
respect of these mills is attached.

(¢c) The small amounts outstanding for
the seasons upto 1982-83 have not been
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paid due to disputes or difficulty in identify-

ing the correct claimants, Attempts are
'
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being made to make payments after proper
verification, :

Statement

(Fiqures in lakhs/Rupees)

Name of the factory

Arrears outstanding Arrears for
as on 29-2-84 for 1982-83 and
1983-84 season. earlier seasons
as on 29.2.84.
1 2 3
Ajudhia Sugar Mills, 70.16 9.09*
Raja-Ka-Sahaspur.
Deoria Sugar Mills, 16.56 —
Deoria.
R.B.N. Singh Sugar Mills, 15917 13,83@
Lhaksar,
Seksaria Sugar Mills, 29.84 —
Babhnan.
Shree Sitarm Sugar Mills, 33.56 ., —

Baitalpur

*This amount relates to arrears for the three seasons, 1975-76, 1976-77 and 1977-78.
“This amount relates to arrears for the season 1978-79.

-

Recognition of Cattle Race as a Sport

4721, SHRI V.S. VHAYARAGHVAN :
Will the Minister of SPORTS be pleased
to state :

(a) whether any request has been recei-
ved from the Cattle race club of Palghat,
Kerala for recognition of cattle race as
sport; and

(b) if sq, the decision taken thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) Government are
aware of a request having been made by
the club tothe All Indian Council of
Sports,

(b) The club has been apprised of the
conditions to be fulfilled by an organisation
before it can bs considered for recognition
as a natioaal federation in any particular
sport,

fEr AT @ AN & =0

4722. st wz ¥ wA@ Wi
st o $o AN : AT ;AW
ste amfes afa 441 73 Taw T FOU
i fw :

(%) 7t ag aw g fs fagre & o
N NAT A AEEM A X ¥ FIM
frgmal ¥ g & 77T 7 AR AT R
foar & ; s
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(%) afe g, aY ga T & |XwT S
fag W s FAFTE ?

e fm # aw e s
minfuw qfa sneg & 39 &5 (A ow.
‘gw. @@ ) : (F) FNT EER F
Ty g8 AaT F1 1€ gRAAT 1w afi g€
g¢fe fagx & fegmia g ™= &
TIF FT EE A 3 F FIOT A7
A SWA 1 fgar fear o -

(%) : = & 7 a1

VIRGTA § Oq A & gwueqr §
T M

4723. s, fReiwT TR T
v fawtw s amme S5 ag sard Fi
T 7 5 :

(F) Trweam ¥ faateag aur #1er
fay & sfaor qF wm & feaq ami &
g &7 qUEGT FAQ AT F W OF
sifga fxar 7ar §;

@ wTigg a= g f& fam amEi &
gEnr) foee # auaaws w9 Sifea
gl fear mar g, 3 5 aFT F1 TR
FHEAT FT QIUAT FL @ & AR

(1) 77 ag= gt afifeafa &, avare
F1 faA1T 37 AT F1 FqFOU FAT qGq
agi @A A AN ST A LA FA
wg?

famtn Wik avava saea § 39 o
(s sgrar IwTw Wfew) : (F)
4.1.1980 ¥ feafa & AqEC IOEA &

facdtems far & 57) AT adqr e

fax # 639 mATFr faafor T ArA™w
s g faatfa magwt & (g
FHEATIES A7 A AT AT
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(@) &= @@ 1.4.80 %1 9 2w
¥ gueme WA &1 @q|w fEar aar
YT QAT FAATAT TqT | TATATIY 77 AT
FAEWE ATHI FY 31 AT, 1985 qF
WP AT F F7 AFH UF ST G
Aratfead ¥ F1 WE ) ¥ A9AT A
W wMeE &1 gfew fear & fr sfao
¥ wigi & wfearzar $1 qmar fear
ST @ & g anmmed gl #) gy
& wifem a8Y frar war agrfa, $1€ [ar
Few 779 &1 frage ®1% qeqra w4
wite gty do ww qfa awn
TAIBAT 2WF FT AT 1991 aF wasnfq-

. W FaaT F vt 7T w1 0

Schemes fram States ander the RLEGP

4724, SHRI SATYAGOPAL MISRA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state t

(=) the State-wise details of schemes
which have been received from different
States and Union Territories under the
Rural Landless Employment Guarantee
Programme; )

(b) how many have been
(State-wise) so far; and

sanctioned

(¢) how much amounts (State-wise
details) have been relcased during the finan-
cial year of 1983-84?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Under
the Rural Landless Employment Guaraptee
Programme, the State/Union Territory
Governments are required to formulate
project proposals and to submit the same
for approval of a Central Committee on
NREP/RLEGP. The submission of projects
by the State/Union Territory Governn.cnts
is a continuous proccss and some projects,
after examination, require reformulation/
modification and are, at times, even with-
drawn by State Governments, As a result,
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the position regarding projects submitted
by the State/Union Territory Governments
continuously undergoes change,

(b) and (c) The number of projects

)

sanctioned State-wise and the estimated cost
approved upto 27.2 84 as well as the amounts
released State-wise during 1983-84 are indica-
ted in the Statement.

, Statement

Nan;e—o; State/UT No. of Cost of Allocation Amount

Proiects projects 1983-84 released
app.oved approved for 1983-84

(Rs. in lakhs) (Rs, in lakhs) (Rs, in lakhs)
w @ ® * ®

——I——Andhu- _I;r:dah 2 7192.58 990.0 990.0
2. Assam ‘ 1 . 216.0 216.0
3. Bihar 9 1757.622 1425.0 1425.0
4. Gujarat 8 705.88** 320.0 320.0
5. Haryana 1 69.605*** 84.0 84.0
6. Himachal Pradesh 1 200.00 60.0 60.0
7. Jammu & Kashmir 1 70.66 750, 75.0
8. Karnataka 4 887.007 4700 4700
9. Kerala 3 3479.78 470.0 470.0
10. Madhya Pmadesh 10 5147.89 780.0 780.0
11. Mabharashtra 4 1441.67%*** 790.0 790.0
12. Manipur — —_ 11,0 110
13. Maeghalaya —_ — 15.0 15.0
14. Nagaland 1 10.0 100 10.0
15. Orissa 5 471.23 450.0 450.0
16. Punjab 4 174 .31 135.0 135.0
17. Rajasthan 16 1729.31 240.0 240.0
18, Sikkim 3 8.56 8.0 8.0
19. Tamil Nadu 6 6067.02 890.0 890.0
20. Tripura 2 45.497 33.0 33,0
21.  Uttar Pradesh 16 3447.11 1705.0 1705.0
22, West Bengal 7 3397.25 770.0 770.0
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UNION TBRRITORIB'S

-23. A. & N, Islands - — 8.0 -—
24. Arunachal Pradesh — —_ 8.0 —
25. Chandigarh 1 4.57 20 1.75
26. Dadra & Nagar Haveli — —_ 40 —_
27, Delhi — - 4.0 —
28. Goa, Daman & Diu 1 64.36 9.0 —
29, Lakshadweep — — 20 —
30. Mizoram 1 55.60 8.0 —
31 i’ondicherry 1 52.74 8.0I 8.00

TOTAL 108 37462.391

* The components relating to renovation of tanks and irrigation work including
bunds were approved in principle on 24.1,.1984 out of the composite project for

Rs. 130/- lakhs submitted by the Govt, of Assam.

No amount has been indicated

as some information is being obtained from the State Govt.

** A project for renovation of minor irrigation tanks involving an estimated cost of
Rs. 106.78 lakhs was approved in principle on 24.1.84. However, as the revised

project submitted by the State Govt,

involves a total outlay of Rs. 116.00 lakhs,

this is under consideration and hance no amount has been included for this

project,

*+* Rxcludes a sum of Rs. 40.53 lakhs to be contributed by the State Government,

sse* Begides the project for comprehensive watershed development with an estimated
cost of Rs. 288.63 lakhs was approved in principle by th> Central Committee on

17.11-83, this amount has not been included as

pattern are being collected.

Loans for Sef Employment under
the NREP

4725. DR. VASANT KUMAR PANDIT :
will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the total number of unemployed
persons who have been given loans for self-
employment under the National Rural Em-
ployment Programme during 1981, 1982 and
1983 in the three backward districts of
Rajgarh, Guoa and Vidisha: of Madhya
Pradesh State; )

details about the landholding

(b) the total amount spent on loans to
the above persons during the above years;

(c) what supervisory machinery has been
set up to sec that these loans are used for

the same purpose and become remunerative
to the beneficiary;

(d) the total amount of repayment of

loan instalments rccovered by the banks in
the above three districts for the last three

years; and
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() the targets fixed under NREP for
the above three districts for ! 84 with details
ofi beneficiarics and total amount estimated?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Under
National Rural Employment Programme
employment is generated by engaging rural
unemployed/under-employed by executing
works in the rural areas. No loans are
granted under this Programme.

(b) to (d) Does not arise,

(e) No target of employment generation
are fixed for the districts at the Central
level. However, for Madhya Pradesh state
as ‘a2 whole the target for employment
generation for the year 1983-84 is 252.00 lakh
mandays against the total allocated amount
of Rs.29 40 crores:

<Expert Committee Recommendation on
Felling of Trees in Uttar Pradesh

4726. SHRI HARISH RAWAT : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Uttar Pradesh Government
have setup experts committee to look into
- the Policy regarding tree felling in Himalaya
region of Uttar Pradesh and if so, when it
was set up;

(b) whether it is a fact that this com-
mittee has given its recommendation a long
time back and the recommendations are
lying with his Ministry for final approval;

(c) if so, for how long the report is
lying with the Ministry and the reasons for
holding back the approval; and

(d) the time by which the report will
be approved by the Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The Committee was set up by Government
of Uttar Pradesh in August, 1981.
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(b)to (d) The Committee submitted
its report to Uttar Pradesh Governmnet in
March, /982, after which it was examined
by the State Government and they referied
the report with their comments to the
M inistry of Agriculture in September, 1982,
After consulting all concerned, including the
Department of Environment., views of the
Government of India were communicated
to the State Government in June, 1¢83, The
matter was referred to the Ministry of
Agriculture again by the State Government
in December, 1983. Discussions have recently
heen held with the State officials to for-
mulate agreed solutions which are under
consideration - of the Government., Mean-
while, the moratorium on felling of green
trees in areas above 1:00 metres in altitude
and on slopes over 40 continues,

.

Assistance fer Coconut Extension Programme

4727. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether his Ministry has been
providing financial assistance to some States
in implementing coconut extension
programmme;

(b) if so, the names of the States whose
such Programme is under implementation at
present;

(c) the amount of Central assistance
provided to the State of Orissa during the
Sixth Plan (Year-wise) for implementing the
above programme; and

(d) the details of the coconut extension
programme implemented in Orissa during
the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULATURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,

(b) The financial assistanceis being

provided to the coconut growing States and
Union Territories i.e. Kerala, Karnataka,

Tamil Nadu, Andhra Pradesh, Orissa, West
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Bengal, Assam, Tripura, Bihar, Madhya (c) and (d) The Central assistance is

Pradesh, Maharashtra, Gujarat, Pondicherry, being provided to the State of Orissa for
Wwap, ~Goa and Andaman and implementation of coconut extensicn
Nicobar Islands. programme,

The year-wise amount is given as under :

Sl. No. Name of the Scheme Plan outlay (Rs. in lakhs) Total
1980-81 1981-82 1982-83 1983-84 1984-8S

.1 Ceatrally Spousored Scheme

1. Package Programme — 0.54 0.60 0.62 0.48
(Puri District)

9
9
>

2, Production of T x D
coconut seedlings 0.72 0.94 0.33 0.36 0.38 2.73
(Puri District)

3. Bstablishmeat Dx T
Farm at Biswanhkani 0.85 0.98 1.00 100 1.02 4.85
(Cuttack District)

Total : 157 24 1.93 1.98 188 9.82

II. Coconut Development
Board Projects

4, Planting coconut on —_ — 14.51 2343 3230 70.24
Canal embaikment :

5. Establishment of a

. Regional Nursery — -~ 4.72 2.48 249 9.69
6. Area expansion by
Providing capital — —_ 1.25 1.68 1.02 4.55
Subsidy
7. Fioancial assistance
to Co-operative . — — 1.00 1.00 1.00 3.00
Marketing and Processing
Socicties,
Total - —_ 21.48 28.59 3741 87.48
L ——— - —

GRAND TOTAL : 1.57 246 234 30.57 39.29 97.30
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(1) qaTa & ITQ wov A AR
AT 9T AZT F FIIO FIE FT 794G FI
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(F) Tora T g ¥ fadig
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A R & ST EANT B AFEH
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Add itional Free Sugar for Inceative
* Units

4730. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to lay a
statement showing : :

(a) the factory-wise quantities of addi-
tional free sale sugar released to incentive
units out of 1981-82 and 1982-83 seasons’
Production ; and

(b) the .total percentage of free sale
sugar released to each such factory during
these years ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS, AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S - SANJEEVI
RAO) : (a) and (b) Two statements showing
the factory-wise quantities of additional free
sale sugar released to incentive units out of
1981-82 and 1982-83 seascns’ production
and total percentage of freesale sugar
released to cach such sugar factory, both
expansion projects and newly established
sugar factories, out of the production of
1981-82 and 1982-83 secasons are scparately
mentioned as Appendix-1 and Appendix-1]
respectively, Laid on the Table of the House
[Placed in Liberary, See No. LT-8013/84]

«

Failure of Dairy Developmest Scheme
in Haryasa
4731. SHRI T.S. NEGI : Will the

Minister of AGRICULTURE be pleasd to
state :

MARCH 9, 1984
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(a) whether Government's attantion has
been drawn to the failure of Centrally
aided Dairy Development Scheme in
Haryana and if so, the corrective steps taken
(Business Standard dated 29 Pebruary,
1984) ; and

(b) whether it is a fact that falsc insu-
rance claims were allowed in case of dead
‘“milch” cattle and if so, whether Govern-
ment propose to ask CBI to investigate ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKMANA): (a) and (b)
Government's attention has been drawn to
the said news item in Business Standard
dated the 29th February, 1984. However,
this scheme is being implemented by the
State Government and is not a Cantral or
Centrally Sponsord Scheme.

Damage to Coconut Trees in Kerala

4732. PROF. P-J. KURIEN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether there has been extensive
damage of coconut trees in Kerala due to
the root-will and leaf-rot diseases; and

(b) if so, the extent of loss suffered ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENERA MAKWANA) : (a) Yes, Sir.

(b) According to the report received
from the Government of Kerala, about
2,50,000 hectares of coconut plantation have
been damaged by root-wilt and leaf-
rot diseases causing an estimated annual
loss of 30 cfore nuts.

fawi§ qfcdromsi &1 avq @ QO A

4733 st wgWw : Far fawrd wAT
gg ¥y ¥ g A

(%) feadt a2t, m@e st B
fawrd afcemrat 1 fastwwid aaw
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Allocation of Edible Oil to States
durnig 1983-84

4734, SHRI NITYANANDA MISRA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the total quantum of imported
adible oil allocated to different States
during 1983-84;

(b) whether Gevernment propose to

- make additional allocation of imported

edible oil to some States during this Year
(1983-84); and

(©) if so, the total metric tonnes of
additional imported edible oil proposed to
be allocated to Orissa till the end of 1983-84
financial year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR, M.S. SANJEEVI
RAO) : (a) A statement is attached.

(b) and (c) The allocation of imported
edible oils to all States is made on a
monthly basis. During March, 1983 the
edible oils-allocated to the States was 28,200
tonnes. From the beginning of the financial
year 1983-84, the allocation was raised. It
was 35,355 tonnes each in April and May,
1983 and then progressively raised to 75,000
tonnes in February, 1884, It has been main-
tained at this level during March, 1984.
The Gevernment intends to maintain the
allocation at the existing level to the States
as long as the situation so demands. The
existing allocation 1s considered adequate,
The total allocation to Orissa during the
financial year 1983-84 (April, 1983 to March
1984) was 24, 660 tonnes.
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Device to Assess Frult Poteatial of
Hybrid Plants

4735, SHRI A NEELALOHITHA-
JDASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

it is a fact that USSR

Scientists have  development a  device to

assess fruit potential, specially of hybrid

plants like coconut and if so. full details

thereof (Pltriot-J.February, 1984) ;
~

(2) whether

’

(b) whether our Research and Develop-
ment laboratories possess similar spectrum-
fluorimeter and . if s0. to  what use these
are being put to at present ;

(c) whether our  Scientists would use
this new technique and if so, the details
thereof ; and

(d) whether Indian  Scientists have
finally established the cause of coconut
wilt disease for which electron microscope
has been  acquired and if so, the full
details thereof ? '

‘ THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
Council is only aware of the News item
published in the paper Patriot of 3 February,
1984. At present, no details of the reported
device are available.

(b) The equiprent/device appears to
be a new invention and it is not yet available
with the ICAR Institutes.

(c) The I.C.AR. is not in a position to
express any opinion at the moment as to
the possibilities of its use under Indian
conditions,

(d) The Electron
put to use for large scale
samples from root  “‘wilt”
healthy coconut tissues, Examinations of
the tissues of the insect STEPHANITIS
TYPICUS under Electron micros:ope
revealed the preseace of  Mycoplasma like
organisms (MLO'S) in the brain tissues,

examination of
affected and
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microsoope is being’

Written Answers 164

Further studies in this 'ine
transmission tests to  confirm the role of
M.L.O.’s as causative agents of the root
*'Wilt"" disease of coconut are in progress.

together with

Expansion of CWC’S Activitics vis-a-vis
Performance of FC]

4736, -SHRI ERA ANBARASU:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the storage capacity of Food
Corporation of India and Central Warehous-
ing Corporation as on date ;

(b) whether Government seriously
consider to curb further expansion of *FCI,
as it became a  lethargic giant and assign

more role to CWE, taking into account
its good  performance for more than a
decade ;

(c) if so, the steps taken thercof ; dnd

(d) if not, the reasons therefor ?

THE DEPUTY  MINISTER IN THE
DEPARTMENT OF ELECTORNICS

AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR M.S.
SANJEEVI RAO): (a) The covered

storage capacity, owned and hired taken
together, of the Food Corporation of India
and Central Warehousing Corporation was
171 7 lakh tonnes and 454 lakh tonnes
respectively as on 31 121983,  The storage
capacity of the Food Corporation of India
includes @ capacity of 16.7 lakh tonnes
taken on hire from the Central Warehous-
ing Corporation,

(b) to (d) The roles assigned to the
Foo: Corporation of India and the C=ntal
Warehousing Corporation  are distinct and
separate, Therefore, the question of curbing
the expension of the Food Corporation of
India and enlarging the Central Werehousing
Corporation’s role does not arise,

Payment to Soppliers by Super Bazsr

4737. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to ;
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refer to the reply given to Unstaryed
Question No. 3113 on 12 December, 1983
rpgarding payment to  suppliers by Super

Bazar and lay a statement showing :

(a) the date of supplies made by the
suppliers and the date  of payments made
to them and details of discrepancies made
known to the suppliers i.e. date of pointing
out and date of receipt of reply etc, during
the last 12 months ; and

(b) reasons for introducting new items
without considering the feasibility  of their
saleability and availability of space and have
all the items introduced so far been placed
on the racks of ali  the branches without
exception ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR.M.S. SANJEEVI RAO) : (a)
A statement showing the cases where delayed
payments were made by the Super Bazar,
New Delhi to the Suppliers  due to certain
discrepancies, incorating the names of the
suppliers, due date for payment and the
date of actual payment, together with
reasons for late payment, during the period
January, 1983 to  December. 1983 is laid
on the Table of the House, [Placed In
Library. See No. LT-8014/84].

(b) New items are introduced by
Super Bazac, after considering their
reasonable demand by a  Purchase Sub-

Committee of Super Bazar and availability
of space in the branches. New items to be
introduced are sent to the branches after
assessing the prospects of the sale in the
particular branch and the availability of
space in that branch.

AW qAT T 7AW TG {EQAW A
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Training to Farmers

4739. SHRI G.Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased

to state :

(a) whether Government propose to
_train the farmers including the small
farmers of remote rural areas, with
fertiliser producers and marketing organisa-
tions to set up farm service centres as part
of their promotional activities ;
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(b) if so, the number
that have been  set up,
counuy ; and

of such Centres
Statewise in the

(c! the  details regarding the training
being imparted to the farmers for the
proper use of fertilisers  and other inputs
such  as quality seeds, pesticides and
fongicides ?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, sir.

(b) and (¢) Do not arise.

Grasnts from EEC for Rural Development

4740. SHRI K., PRADHANI : Will the
Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether India is expecting to receive
some grants from the European Economic
Community for rural development ;

(b) if s0, the amount expected ;

(c) which are the development projects
likely to be launched ; and

(d) whether any  such projects will be
undertaken in  the backward  districts of
Orissa like Koraput ; if so, details thereof ?

THE MINISTER OF STATE
OF THE MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATHA

MISRA): (a) to (d) It has been indicated
by our Mission in  Brussels that the EEC
has decided to extend a grant for financing
twd  projects namely (i) State Centres for
Research & Training in Rural Development
(6.5 millioa .BCU) and (1) Modernisation
of Tank Icrigation  System in Tamil Nadu
(2 5.0 million’ECU), as part of the 1983
aid programme. (1 ECU=1.1 US$).

It bas also been indicated that India is
likely to  receive a grant of ECU 335
million for the import  of fertilizer., The
counterpart funds generated from the sale
of import of fertilizer are  proposed to be
abscribed to three  projects. Two of the
projects to be financed out of the counter-
part funds are irrigation projects, namely :
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(i) The Saline Land Reclamation Project in
Maharashtra (20 million ECU), and (ii)
Minor Irrigation Tank Project Phase-I,
Gujarat (7.5 million ECU),

Supply of Edible Ofl to Orissa

4741. SHRI K. PRADHANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

{a) the quantity of edible oils and
foodgrains asked for by the Government of
Orissa for  supply in that State through
public distribution system during the yesr
1984-85 and the  quantity proposed to be
made available by the Centre from its pool ;
and

(b) the reasons for not meeting the
State Government's demand in full ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIBS (DR. M. S. SANJEEVI
RAO) : (a) The allocations of foodgrains
as well as imported edible. oils to the State
Governments for supply through Public
Distribution System are made on a month
to month basis after 3 realistic ass2ssment of
the demand made by the State Governments,
market availability in the  State and other
related factors. For the month of April,
1984 which is the beginning - of the year
1984.85 an  allocation of 5,000 tonnes of
rice and 18,000 tonnes of wheat has been
made to the Government of Orissa against
the demand of State Government of 15,000
tonncs of rice and 20,000 tonnes of wheat,
It is proposed to allocate around 3,300
Mts. of imported edible oils to Orissa
for April, 1984 against  the State’s average
monthly-demand of 8,000 tonnes per month
for the oil year 1983-84 (November, 1983
to October. 1984).

(b) The allocation of foodgrains to
State Gpvernments from the  Central Pool
and allocation of imported edible oils are
of supplementary  nature only. These are
not intended to meet the total demand of

any State Government.
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Fishing Harbours in Orissa

]
4742, SHRI K. PRADHANI : Will the

Minister of AGRICULTURE be pleased to
state :

(a) the fishing  harbours proposed to
be located in Orissa ; .

(b) the development plarcs chalked out
in this behalf and the Central help likely to
to be made available ; ,

(c) the Industrial Houses and Companies
which are at present engaged in the fishing
trade and operating from the Orissa coast ;
and

(d) the payment  which they make to
the fishermen to their catch and how far it
compares to the huge profits pocketed by
these companies thus  exploiting the poor
fishermen ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) State
Government of Orissa have proposed small

landing centres at Kansbas, Kasafal,
Pathara and Satpada, '

(b) The . proposals when sanctioned
would be eligible for equal sharing of
approved cost between the Centre and the
State, under the Centrally Sponsored

Scheme.

(c) and (d) Information is being coljec-
ted and will be laid on the Table of the
Sabha.

Insurance Scheme for Fishermen

4744, SHRI CHINTAMANI JENA
‘Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that hundreds
of fishermen lost their lives every year in
the sea while fishing or due to accidents ;

(b) whether some State Governments
have introduced insurance  scheme for the
fishermen ;
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(c) if so, the details thereof ;

(d) whether Government have a propo-
sal to suggest to all the States, particularly
the Coastal States, to  take sieps for the
introduction of such scheme for fishermen
in their States ; and

(e) if so, the detai!s thereof ? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,
but the number various from year to year.
During the year 1982-83 the loss of,life was
reported as 36 in Tamil Nadu, 20 in Kerala
20 in Andhra Pradesh, 12 in Gujarat 6 in
Maharashtra and 5 in  Pondicherry. The
remaining States did not report any loss
of life.

(b) and (¢) Gujarat, Maharashtra,
Karnataka, Tamil Nadhu, West Bengal,
Orissa and Union Territory of Pondicherry
have implemented the Centrally Sponsored
Scheme on Subsidy to Group Accident
Insurance for Active Fishermen, The
States of Kerala and Andhra Pradesh have
modifed their Insurance  Schemes to avail
the financial assistance from the Centrally
Sponsored Scheme.

(d) and (¢) The above scheme has been

.communicated to all the States and Union

Territories. So far  all the Coastal States
and Union Territory of Pondicherry ouly
have implemented the scheme.

Enforcement of Land Celling Laws

4745. SHRI CHINTAMANI JENA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the land ceiling - limit in different

States ;
(b) the procedure being followed by
different States for enforcing landceiling

laws ; and

‘

©) the details of the directions issued
to the State Governments under the Prime
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Ministe1’s 1evised 20-Point  Programme to
accelerate the pace of implementation for
quicker distribution of surplus land ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) A
statement is annexed.

.

(b) The laws in all the concerned states,
by and large, provide for the filling of
returns by land holders who have been
assessed, prima facie, to hold surplus land.
They are required to give the details of
their land holdings, their classification, the
size and composition of their families etc..
so that the appropriate ceiling can be
determined. There are  also provisions for
the appropriate authority to  obtain data
suo moto for the preparation of returns
for land holders who have failed to submit
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their returns. These returns  are scutinised
aleording to the procedure prescribed in
the laws and the surplus area is determined.
The laws also provide for appeal and
revision against the orders of the prescribed
authority.

(c) The progress or distribution of
ceiling surplus  land under the 20-Point
Programme is reviewed monthly, the
deficiencies are  identified and 'remedial
measures suggested to  states. Besides the
monitoring done by the officials, the
Minister for Rural Development writes to
the Chief Ministers of the States from time
to time drawing their attention to the
weaknesses in the programmes for imlementa-
ation and suggesting  corrective measures.
For example, the states have been asked to
set-up special cells in those  districts were
cases involving big areas are still pending.

Statement
Land Ceillng Limits

Name of the State

Irrigated

Non-irrigated

1

2

3

Andkra Pradesh

Assam

Bihar
Gujarat/

Haryana

Himachal Pradesh
Jammu & Kashmir

Karnataka
Kerala

Madhya Pradesh
Mabharashtra
Maanipur
Meghalaya

Orissa

10 to 27 acres

50 bighas (16. 2/3
acres)

15 to 25 acres
10 to 27 acres

7.25 hectares to
10.9 hectares

10 to 15 acres

8-13/14 to 12.5 acres

10 to 30 acres
12 to 15 acreas
18 to 27 acres
18 to 36 acres
S hectares

10 to 15 acres

35 to 54 acres

50 bighas (16. 2/3
acres)

30 to 45 acres
20 to 54 acres

21.8 hectares

30 to 70 acres

14-12/17 to 22-8/1}
acres

54 acres
12 to 15 acres
54 acres
54 acres
6 hectares

30 to 45 acres
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' 1 2 3

Punjab 7 to 11 hectares 20.5 hectares

" Rajasthan 18 to 27 acres 58 to 175 acreas
Sikkim 12 5 to 50 acres 12.5 to 50 acres
Tamil Nadhu 12 acres 60 acres

Tripura 4 10 12 hectars 4 to 12 hectares

Uttar Pradesh 7.30 hectares 10.95 to 18.25 hectares
West Bengal 5 hectares 7 hectares

’

Sale of Land by DDA to Group
Housing Socielies

4746, SHRI NAWAL KISHORE
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact-that the D.D.A,
had sold land to various group housing
societies in Delhi;

(b) if so, the number of societies to
whom the land was allotted;

(c) whether the full cost of land has
since been recovered from all such societies
and if so, the total amount thereof ;

(d) whether it is a fact that the DDA
had sold the land to these societies before
getting the structural plan for the group
housing scheme approved by the Delhi
Urban Art Commission;

(e) whether this has caused delay in
sanctioning layout plans of cooperative
sociecties by the Urban Art Commis-
_sion; ; and

(f) if so, the action taken against the
officers of DIDA responsible for this lapse ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) 424 Cooperative Group Housing
Societies were allotted land by DDA under
the current scheme of allotment,

{c) Yes. The total land premium - paid
by the Societies is Rs.47. 25 crores. .

(d) Yes.

(¢) There was some delay in sanétion-
ing the layout plans.

(f) DDA is being advised to ensure that
such lapses do not recur.

Provision of Man Holes Covers in
Government Colonies

4747. SHRI NAWAL KISHORE:
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact that manhole
covers are not there on most of the man-
holes in Government colonies, particularly
in Sector ‘D’ of D I.Z. Area, New Delhi ;

(b) whether the C.P.W.D. maintenance
staff, posted there, do not take care for
providing man-hole covers as a result of
which the drains frequently choke and foul
smell spreads in the area from open man-
holes; ’

(c) whether it is also a fact that the
overhead taks have not been cleaned in
Sector ‘D’ D 1.Z, area even once after the
cemented taks were provided there
despite repeated requests by the _ residents
to C.P.W.D. enquiry office; and

(d) if so, what steps have been taken
to get the matter investigated through
some senior officers and instruct the C.P,

W.D. staff to get the works done urgently ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR! MOHAMMAD USMAN ARIF) :
(a) No.

(b) whenever man-hole covers are found
missing due to theft or otherwise, new
reinforced  covers are provided by the
CPWD.

(c) Water in stroge tanks in Sector ‘D’
DI1Z Area, is used for flushing purposes
oaly, Tanks are cleaned by the CPWD on
receipt of individual requests. CPWD have
reported that no request for cleaning of
such tanks is pending.

(d) Does pot arise.
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¥z & fag eqm
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AW FEAAE &1 A AT AT .
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Provision of Safe Drinking Water to
Problem Villages

4749. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of WORKS AND
HOUSING bc pleased to state :

(a) whether Government have evolved
any concrete plan for providing safe drinking
water to every problem village in the
country by the end of the World Drinking
Water and sanitation Decade in 1990 :

(b) if so, whether target and allocations
have been fixed to ensure the coverage of
all problem villages and households in all
such villages by the said date;

(c) if so, whether the progress in this
regard has been satisfactory in each State/
Union Territory;

(d) if so, the details of such progress as
on 31 Decemeber’ 1983 ; and

() if not, the names of such States and
Union Territories indicating th « shoriage
in achievements of target ? ~
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(8) The objective of the Gevernment is to
cover all villages identified as problem
villages as on 1.4,1980, according to the
criteria prescribed by the Ministry of Works
and Housing, with at least one source of
safe drinking water by the end of the
Sixth Plan i.e. 31st March, 1985. Under the
International Drinking Water Supply and
Sanitation Decade Programme, the endea-
vour is to cover the entire population,
including the rural population, in the country
with drinking water supply facilities by
March, 1991.

(b) and (d) Water supply is a State
subject and schemes are formulated, imple-
mented and monitored by the States
themselves out of the funds provided
in the State plans under their Minimum
Needs Programme. The Centre, however,
supplements these resources by providing
grants-in-aid to States/Union Territoriés
for covering the identified problem
villages under the Centrally exigrated
Rural Water supply programme. The
approved out lay under the Mininmum
Needs programme in the State sector in
respect of cach State/Union Territory during
the Sixth Plan period is given in the
statement 1. The grants released to the States/
UTs.under the Centrally sponsored Acce-
lerated Rural Water Supply Programme
during the Years 1980-81 to 1983-84 are
given in the statement II, In addition, grants
were released to the States based on perfor-
mance, as per details given in Statement III.

No targets for coverage of problem
villages were fixsd during 1980-81 and 1981-82,
During 1982-83, 42342 problem villages
were targed to be covered against which
45,844 villages were covered. During 1983-84
the targeted fixed for coverage is 48,846
villages against which 30,305 villages have
been covered till 31st December, 1983,
Out of 2,30,784 problem villages as on
1.4.1980, 1,3.1964, villages have been covered
till 31st December, 1983, as per details given
in Statement IV.

(c) and (¢) The physical achievements
are by and large commensurate with the
funds provided and the actual expenditure
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incurred by various States;Union Terri-
toriecs, Some of the States/U.Ts. have
however, indicated that all the identified
problem villages may not be covere by
March, 1985,

Statement 1

Sixth Five Year Plan (1980-85)-Agreed
Outlays Water Supply Sector (M.N_ P.)

‘ (Rs. in Crores)
Andhra Pradesh 95.00
Assam 30,00
Bihar 75.00
Gujarat 65.00
Haryana 80.00
Himachal Pradesh 35.00
Jammu & Kashmir 45.00
Karnataka 19.00
Kerala 45.00
Madhya Pradesh 60.00
Mabharashtra 230.00
Manipur 17.50
Meghalaya 19.50
Nagaland 11,75
Orissa 34,00
Punjab 68.00
Rajasthan 106.29
Sikkim 6.00
Tamil Nadu 50.00
Tripura 12.00
Uttar Pradesh 220.00
West Bengal 48.00
A&N Inslands 4.05
Arunachal Pradesh 12.77
Chandigarh ’ —
D & N Haveli 0.60
.Delhi 7.00
Goa, Daman & Diu 1.70
Lakshadweep 0.13
Mizoram 8.00
Pondicherry 0.82

Total 140711
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Amount Rs. in Lakhs

81, State/U.T ARP Releases

(80-84) _

1. Andhra Pradesh 1829,72—
2. Assam 2032.57
3. Bibar 2991.16
2. Gujarat 1444 .86
5. Haryana 1263.00
6. Himachal Pradesh 1450.00
7. Jammu & Kashmir 3239.51
§. Karnataka 239.54
9. Kerala 2666.95
10. Madhya Pradesh 4365.45
11- Mabarashtra 2647.55
12. Manipur 557.67
13. Meghalaya 1121.68
14. Nagaland 712.96
15. Orissa 2549 32
16. ?unjnb 676.12
17. Rajasthan 7656 62

18. Sikkim 370.71 *
19. Tamil Nadu 2677.52
20. Tripura \ 391,07
21. Uttar Pradesh 7239.23
22. West Bengal 3454,58
23. A & N Islands 44.14
24, Arunachal Pradesh 167.00
25 Chandigarh —_
26. Delhi 23.00
.27 Dadra & Nagar Haveli —_
28. Goa, Daman & Diu 97.72
29. Lakshadweep 35.25
30. Pondicherry 48.50
TOTAL 54—1-474_0
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Statement 111

(Figures iu lakhs of Rs)

Andhra Pradesh 400.00
Assam 420.00
Bibar 277.00
Gujarat 35000
Haryana 450.00
Himachal Pradesh 200,00

Jammu and Kashmir —

Karataka ) 72.00
Rerala 406.00
Madhya Pradesh 600.00
Maharashtra 93.00
Manipur 135.00
Meghalaya —
Nagaland 115.00
Orissa 450.00
Punjab 150.00
Rajasthan 750.00
Sikkim 125.00
Tamil Nadu 500.00
Tripura 70.00
Uttar Pud.esh ' 750.00
West Bengal 302.00

A&N Islands —
Arunachal Pradesh -—
Chandigarh —_
Delhi —
Dadra & Nagar Haveli —
Goa, Daman & Diu 4.00
Lakshadweep —_
Mizoram _—
Pondicherry —_

TOTAL 6611.00
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! Statement IV
S.No. State/U.T. " Problem Problem villages Balance vil-
villages Covered up to lages remain-

on December 1983 ing to be
1.4.80 covered
1. Andhra Pradesh 8206 5900 2306
2, Assam 15743 5461 10282
3. Bihar 15194 10095 5099
4. Gujarat 5318 2443 2875
5. Haryana 3440 1169 271
6. Himachal Pradesh 7815 4117 3698
7. Jammu & Kashmir 4698 1138 3560
8. Karnataka 15456 13748 1708
9. Kerala 1158 3398 760
10. Madhya Pradesh 24944 22191 2753
11, Maharashtra 12935 8554 4381
12, Manipur 1212 527 685
13. Meghalaya ‘ 2927 361 2566
14. Nagaland ' 649 294 355
15.  Orissa 23616 13283 10333
16. Punjab 1767 311 1456
17. Rajasthan 29803 12249 7554
18. Sikkim 296 158 138
19. Tamil Nadu 6649 5364 1285
20, Tripura 2800 1714 1086
2]. Uttar Pradesh 2850 - 13007 14898
22, West Bengal 25243 7582 1761
23.  A&N Islands 173 92 81
24, Arunachal Pradesh 1740 930 ' 810
25. Chandigarh — —_ . —_
26. Delhi 99 89 10
27. Dadra & Nagar Haveli — —_ -
28. Goa, Daman & Diu 66 4 22
29 Lakshdweep — —_ —
3o. . Mizoram 214 57 157
31. Pondicherry 118 88 30
230784 131964 98820

*Figures for these States include partially covered villages and figures for the quarter
ending December, 1983 are provisional,
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Misase of 2ywars of Datentisa of
Farmers Suspected of ‘Shikar’ by
Forest Officers

4751. PROF. NARAIN CHAND
PARASHAR Will the Minister of
AGRICULTURE be pleased to state :

" (a) whether any cases  of misuse of
the powers of detention of farmers
suspected of  ‘Shikar’ by forest officers
have been reported to the Government

three years including the
from any State or

during the last
current financial year
Union Territory ; and

(b) if so, the action taken by Govern-
ment against the officers coacerned and
the steps taken by the Government to
prevent this misuse in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes, Sir.

(b) Does not arise.

Proposal to Constrnct new Quarters
for C.P.WD.

4752. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(¢) whether it is a  fact that there are
C.P.W D. staff quarters in " the Eastern
Zone of C.P.W,D. ;

(b) if so, the places where there are
such quarters and the = number of quarters
according to each type in each city/airport ;
and

(c) whether there are
construct new quarters
details thereof ?

proposals to
and if so, the

THE DEPUTY MINISTER IN THE
MINISTRY SOF WORKS AND
HOUSING (SHRI MOHAMMAD USMAN
ARIF): (a)to (c) The information is
being collected and  will be laid on the
tab.e of the Lok Sabha.
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Proposal to Constrnct new Quarters
for CP.W D.

4753. SHRIMATI GEETA MUKHER-
JEE) : Will the Minister of WORKS AND
HOUSING be pleesed to state :

(a) whether it is a fact that there are
C.P.W.D. staff quarters in the Western
Zone of C.P.W.D. ,

(b) if so, the places where there are
such quarters and the number of quarters
according to ecach type in each city/airport ;
and

(c) whether there are proposals to
construct new quarters and if so, the details
thereof ?

THE DEPUTY MINISTER 1N THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) :
(a) to (c), The information is being collected
and will be laid on the Table of the Lok
Sabha,

Proposal to Construct New Quarters
for CP.W.D,

4754, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of WORKS
AND HOUSING be plcased to state :

that there are
in the Southern

(a) whether it is a fact
C.P.W.D. staff quarters
Zone of C.P.W.D, ;

(b) if so, the places where there are
such quarters and the nnmber  of quarters
accoding to each type in each city/airport ;
and

(c) whether there are  proposals to
construct new quarters and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(a) to (c) The information is being collected
and will be laid on  the table of the Lok
Sabba.
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Proposal to Construct New Quarters
for CP.W.D.

4755. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there are C.P.W.D, staff

quarters outside Delhi in the Food Zone of

CPWD, ;

(b) if so, the places where there are
such quarters and the number of quarters
according to each type in each city/airport ;
and

(c) whether there are. proposals to
construct new quarters and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(@)to (c) The information is being
collected and will bz  laid on the Table of
Lok Sabha. .

Allocation of Permanent Post of Work
Charged Staff of C P W.D, to Depart-
ment Zones

4756. SHRI K, A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the perma-
nent posts of work charged staff of C.P.W.
D. were allocated to different Zones/regions
in 1970;

(b) if so, whether it is also a fact that
certain posts were  kept reserved in the
central office of the Department of that
time ;

(c) if so, the number of posts aocording‘

to each category which were distributed to
different Zones/regions and the number
which was  kept reserved in the central
offtce ;

(d) whether the posts which were kept
reserved have now  been distributed to
different zones/regions; and

CHAITRA" 6, 1906 (SAKA)

Written Answers 186

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) ¢
(a) to (¢) The information is being colicted
and will be laid on the table of the House.

Absorption of Surplus Staff of C.P.W.D

4757. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be

.pleased to state :

(a) whether some  work charged staff
employed in the MR M. Circle No.1 of
C.P.W.D. have been  rendered surplus on

reduction of work in Mahendra Raj Marg
Project, Nepal ;
(b) if so, the number of such staff

category-wise ;

(c) whether the staff have been absorbed
in India ; and
‘ (d) if so, the number of staff absorbed
and the divisions in which  they have been
absorbed category-wise ?

THE DEPUTY MINISTER IN THE
MlNISTRY_ OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) :
(a) Yes. '

(b) 441

Category No. of staff
Senior Operator (Special class) 7
Foreman - . 1
Senior Mechanic/Sr. Operator 15
Work Assistant 30
Operator/Motor Lorry Drvier/ 225

Road Roller' Driver/Carpenter/

Fitter/Mechanic/Mason/Painter/
“Turner/Wireman/Welder/Lineman/
Blacksmith ‘
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37 (c) 143 workers have been absorbed in
. . A Fi India. The rest who have not accepted the
AA::: :l"u::;:{' / As::tt‘t ;‘.“, n offer of appointment in  India have been
Chowkidar/Dak Runner/Sweeper/ 126 Paid retrenchment compensation.

Mate/Khallasi/Beldar N

Asstt. Operator/Asstt. Mechanic

441 (d) 143, Details as per Statement.
- 7
Statement
Category Division No.
Chowkidar P.W.D. Division XXVII (Delhi Adman) 7
P.W.D, Division XI (Delhi Admn) 1
P.W.D. Dn. XXVII (Delhi Admn) : 2
P.W.D. Dn. XXIII (Delhi Admn) 3
P.W.D. Dn. XX (Delhi Adman) 2
P.W.D. Elect. Circle (Delhi Admn) 3
P.W.D. Dn. XXVI (Delhi Admn) 1
Air conditioning Division, 1.N. Delhi 1
. S.E., Delhi Admn. P.W,D, 1
P W.D. Dn. IV (Delhi Adman) New Delhi 1
Kanpur Central Division 1
P.W.D. XII, Delhi Admn 1
Central Stores Division I 1
Allahabad Central Division K 1
Delhi Central Circle II 1
P.W.D, Dn. XXV (Delhi Admn) 1
P.W.D, Dn, III (Delbi Admn) 1
G. Division 1
Mldhopur Central Division 1
_;_
Sweeper appointed
as Chowkidar,
P.W.D. Dao. XXVIII (Delhi Admn) 1

F. Division . 1
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Category

Senior
Mechanic

Mechanic
M.L. Drivers

appointed
as Chowkidar,

Asstt. Mechanic

Fitter
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Division

Mechanical workshope Division
Dr. Ram Manoar Lohia Elect, Dn.
Kanpur Elect, Division

Mechanical Wor7sthop Division
Madras Central Division. I
Airconditioning Division, No. Delhi
Central Design Organisation
G.T.B.H.C. Division
Mechnical Workshop Division
Bombay Central Elect, Division
P.W.D. Circle. I (Delhi Admn)

G. Division, New Delhi

P.W.D. Elect. Do. VII (Delhi Admn)
Allahabd Central Division
Parliament Divison I

Safdrajung Hospital Division
Allahabad Central Circle. 1

Mechanical Workshop Division, Delhi
Aireonditioning Division IV
Elect. VIII Delhi

Aireconditioning Dn. IV New Delhi
Indore Central Division

Written Answers
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Catogry ' Division No,

Senior Operator Mechanical Workshop Dn, Delhi 2

2
K hallasis Bombay Central Elect, Dn, 11 4

Bomay Central Elect. Dn, IV

Hindon Cent. Elect., Ghaziabad 10
19
Operator Nagpur Central Elect, Division 3
Hyderabad Central Elect. Division 3
Delhi Central Elect, Circle IV 1
Hindon Central Elect. Division 5
Delhi Central Circle. V 1
13
R.R.D. Mech. Workshop Division. Delhi 3
3
Wireman Central Elect. Division, Delhi 1
Centra| Elect. Division XI, Delhi 3
Indore Central Elect, Division 2
6
Asstt, Fitter Mechanical Workshop Dn. Delhi 1
1
Blacksmith, President Estate Division, 1
1
Asstt, Operator  Elect, Division. VI Delhi 2
Hyderabad Central Elect.  Division 6
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Catogry

Beldar

Mason

Asstt, Painter

Lineman

Work Asstt.

Mate appointed
as Beldar

Mate appointed
as Chowkidar

Painter
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Division No.
Madras Central Division 111 7
Coimbator Central Division 3
10
Madras Central Division, 111 1
1
Madras Central Division. III 1
1
Dehradun Elect. Division 1
Kanpur Central Elect. Division 1
2

Madras Central Division, III 2
Madras Central Circle 1
Calcutta Central Division. 1V 1
Nagpur Central Division 1
Pune Central Division. 1 1
Ahmedabad Central Division 1

Madras Central Division 111 3
Coimbator Central Division 1
Ranchi Central Division 2

6
P.W.D. Circle V 1
1
Dehradun Central Division 1
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Coordimation Work in C.P.W D.

4758, SHRI K.A, RAJAN: Wil the
Minister of WORKS AND HOUSING be
pleased to ‘state :

(a) whether it is a fact thata new region
‘D' for hadling coordination work of all
categories of staff has been created in
C.P.W.D. with effect from 10 October,
1983;

.(b) 1f so, whether the orders are appli-
cable on the work-charged staff of the
Department;

(c) if not, the reasons therefor; and

(d) the steps that are being taken to
make it applicable on the workcharged
staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(a) and (b) Yes.

(©) and (d) Do not arise,

Payment of Arrears to C.P.W,D.
Staff of Maheadra Raj Marg Project,
Nepal

4759. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether his Ministry and the
C.P.W.D. had an agreement with the repre-
seatatives of the workcharged staff of
Mahendra Raj Marg Project, Nepal to pay
to the staff the arrears of revised scale of
pay for the period from 1 Jannary, 1976 to
31 March, 1979;

(b) if so, whether all the staff who
were rendered surplusin Nepal snd have now
been absorbed in India, have been paid the
arrears; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OR WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) :
(a) Yes.
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(b) Orders for payment of arrears were
issued in October, 1983,

(c) Does not arise.

mw%sr%nru”qrfﬁ & 4
WS qAWEAT AW T

4760. st wAw ¥|T : I fawiw
oYX STATR WAy g A &7 F0 FIA
fF :

(%) WTE@ER T g qar qMA F
fag #1€ agaw w1103 fF 1972 &
JqrT & 7€ g & wifaw A & q@Ew
IAT W F AT g7 faw F feaw A
TE GNY AT AT ®I FHI FT AFAT F
RE ‘

(%) afg zi, v &y ais1 =7 Fear
fradt §; ok

() =7 mraY F oF 7 w7 ghaar [
Ao AT Few I T R § 7

frafa sitr g Amag § IeEE
(st sYgema e anfes): (F) 41T (@)
1.4.1980 ®Y g H=1a7 grvr fawifa
AAUEN &F AATT IeAT FIW JIFIT R
THEIYET ATHT FT Aqew fFAv 4r)
ST IR G ITASY §70% TS TAAI-
FATX, 1.4.1980 FT Mg F 1037
quERaEd AAT A1 AT 79 F1 graarq
q¥ar FTE AT A | FHH JAAT F =
fadr 7 gade A9 ferr aar @ -

g garkfng awewer
-
158C-81 73
198:i-82 62
1982-85 44
1983-84 64

(31.12.83 a%) 243
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() & qwadfa QAT qUT A 20
T sw 37 we dedr 8 ¥ gwid
MF, 1985 TF 9a71 «mC AT AT
AT IHET WA F1 T 97 o F1 &7
q F7 CF AT AT FAT 9 FT 54T
£ 11983-84 & &\, a7 grar yafaq
aaf@ aritw sagfa Fdw & F7wa
IQI IIW T FT 3335,10 @ WY
F1 q3x1A fgar war av | zad afafow,
750 ar@ w9 fAvqrad 9T sreifed A=
FH Mg N1 & g 7w ag
¥ 98 TST AT F AAW  ATAVESaAr
FTAHH & srquia 1683-84 F fow 3500
qrE 97 ¥ gyEieA qfesmm afga &
ag amm ¢ f& g7 afvsaai g9 1984-
85 & v fRw s ay afafom
HYEA ¥ I@T TIW &L 3] A,
1985 ¥ Tl GHEAWET AW FV
arwarfaa w71 ) feafa & g

urite yfr@a Qe TR wEww
QYT TEAT QIO AW FTAF &
F=aa IAT wAW ® Anafea
LE RN

4761. S FAN ¥ : FWT WO
fawr@ g1 ag T &1 FIT Y o

(F) T Friter AT FEFA
At Afagm AR TR FER F
g I TIW FT AT 1983-84 AR
1984-8 5 ¥ forq farar-ar faet swrefa
arafes &1 7€ & 9

(=) fawra aifas =@ &0
gaa1 & 29 w33, 1984 aF AETT A
faraay gqufa g Ar w7

T fEFEE T & Ty Hat
(st gfrara famr) : (%) st (@) ad

CHAITRA 6, 1906 (SAKA)

Written Answers 198

19 83-84 & AT T AT AFTT
FAFT F AANT  IAT TAW AT HT
FENT gEgEar F ©1 ¥ 34.50 FAT
Wy N AT qrafer 1 0E g T
AWETA Y Avar wrE g fo ¥ @A
T F U F ®T F g@A & oA-
ufw g21d | 28%AQ, 1984 aF 31.04
FAT WA F FAG  ggAar afeq
FAf g ad 1984-85 ¥ fag asdia
AT THML STEFT & A ISAL
yqW 71 AAfaq &7 ¥ 39.22 FAT A
Fr yqufo srdfea &1 79 &1

I 1983-84 ¥ fag greror fwgha
TS AL FAFT & Fq A<
W FY 17.05 FAT TIA T HraeT
fear mar & 1 a8 9 wAufa dfeq w1
& war g amie qfad e
MTH FEATA F AT 1984-85 &
faq safay A ax 85.25 FAT WA
#r gaufo swfes 1 = 3 gfE
o qfEdA AwTT M FEE
ot g & & we frar mar ¢, Tafag
gafr & geanr 1 #1E fooid aft aw
gTeT g gE &

FHT 7T 9T faAT-AR ArEEA AT
fFg Ira & 1

Agricultural Universitieg

4762, ISHRI NAVIN RAVANI : Will
the Minister of AGRICULTURE be pleased
to state : .

(a) the number of agriculture univer-
sities functioning in Iudia at present and
their location;

(b) the number of students studying in
these universities;
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() whether there was any proposal
for establishing an agriculcuture university
in each State which was recommended by the
Bducation Commission; and

(d) if so, what steps have been taken
in this regard ;

THEB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) 22
Agricultural Universities are functioning in
16 major States of the country. In Rajasthan,
the Mohan Lal Sukhadia University, Udai-
pur has the faculties of Agriculture, Vete-
rinary Science, Home Scieaces and Agricul-
tural Bogineering. The names and locations
of these Universities are given in the enclos-
eod statement.

(b) These universities have an admis-
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in all the classes in these universities would
be approximately 42,000,

(©) Yes, Sir, The Education Commis-
sion (1964-66) had recommended that there
should be at least one Agricultural Univer-
sity in each State. :

(d) The Government have been taking
suitable steps to fulfill the above objective.
So far 32 Agricultural Universites have been
established in 16 major States in the country.
In the State of Rajsthan, a separate Agricul-
tural University is yet to be establised.
However. the Mohan Lai Sukhadia Univer-
sity, Udaipur has faculties of Agriculture
Veterinary Science, Home Science and Agri-
cultural Engineering. The question of estab-
lishing a sepurate agricultural university is
this State also is being pursucd. A proposal
for the establishment of a Centra] Agricul-
tural University to serve the needs of the

sion capacity of appoximately 8505 Under- various States/Union Territories of the
graduates and 3873 Post-graduate students. North Eastern region is also being
The estimated number of students studying developed.
Statement
S.No. Name of Agricultural University Location
1. Andhra Pradesh Agficultural Rajendranagar, Hyderabad
University. (AP)
2. Assam Agricultural University Jorhat (Assam)
3. Bidhan Chandra Krishi Vishwa Haringhatta, District
Vidyalaya Nadia (West Bengal)
4, Birsa Agricultural University Ranchi (Bihar)
5. Chandra Shekhar Azad University Kaapur (U.P.)
of Agricultural & Technology
6. Gujarat Agricultural University Dantiwada (Gujarat)
7. G.B. Pant University of Agri: Pantnagar (UP)
culture & Technology .
8. Haryana Agricultural University Hissar (Haryana)
9. Himachal Pradesh Krishi Palampur (H.P,)
Vishwa Vidyalaya
10, Jawaharlal Nehru Krishi Jabalpur (MP)

Vishwa Vidyalaya



201 Written Answers

CdAITRA 6, 1906 (SAKA)

Written Answers

S. No. Name of Agricultural University Location
11. Kerala Agricultural University Mannuthy, Trichur (Kerala)
¥

12. Konkan Krishi'Vidyapeeth Dapoli (M.S.)

13. . Mahatma Phule Krishi Vidyapeeth Rahuri (M.S.)

14, Narendra Dev University of Faizabad (U.P.)
Agricultural & Technology

15. Marathwada Agricultuial Parbhani (M.S.)
University

16, Orissa University of Agri. & Bhubanecshwar (Orissa) )
Technology

17. Punjab Agricultural Unive:sity Ludhiana (Punjab)

18. Punjabrao Krishi Vidyapeeth Akola (M S,)

19. Rajendra Agricultural University Pusa, District Samastipur

‘(Bihar)

20, Tamil Nadu Agricultural University Coimbatore (Tamil Nadu)

21, University of Agricultural Sciences Bangalore (Karnaraka)

22. Sher-E-Kashmir University of
Agricultural Science & Technology Srinagar (J & K)

23. Mohan 1 .al Sukhadia University Udaipur (Rajasthan)

Establishment of More Playgrounds and
Coaching Centres for Promoting Sports,

4763, SHRI NAVIN RAVANI : Will
the Minister of SPORTS be plcased to

state :

(a) whether Government have chalked
out a regular plan for promotion of sports
in the country;

(b) if so, the details thereof ?

(c) the number of playgrounds that are
existing at present along with the Coaching
Centres ;

(d) what are the details of the sports
evehts being coached;

(e) what incentives are being qoffered
for promoting sports;

(f) whether there is any programme to
establish more playgrounds and coaching
centres in the country in near future; and

(8) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) to (c) The schemes
of the Central Government in operation
for promotion of sports in the country
INTER ALIA aim at supplementing the
efforts of the State Governments in pro-
viding infrastructural fccilities like play-
grounds for sports, spotting of talent and
tranining and coaching of sportsmen. These
schemes are operated within the framework
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of the normal planning process and in
particular the Sixth Five Year Plan. While
no conses of playgrounds that exist ‘ in the
country has been taken, according to the
information furnished by the State Govern-
ments and Union Territory Administrations,
116 district level stadia exist in the country
having sports facilities including playgrounds
Under the regional coaching scheme of the
Central Government, 25 regional coaching
centres are functioning in the different parts
of the country, Coaching is imparted in
all the sports disciplines popular in the
country.

2. The incentives provided for promo-
tion of sports include sports scholarships
to promising students, diet money for parti-
cipation in coaching camps, payment of
passege cost to members of the national
teams for participation in international
events abroad, relief under the National
Welfare Fund for Sportsmen, special pre-
ference to sportsmen in recruitment to group
‘C' and group ‘D’ posts in the Central
Government, railway concessions for parti-
cipation in sports events elc.

»it FATAR w6 @E faeen
w Af w1 AwEw

4764. o WEn W : 3T fawiw
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f& :
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F ¥ f&a qirg F1 ¥ {547 97

(@) 7T ag aw ¢ f& @i &
FAT wE TR AR G T 9@
aife FTE aRT agH & @ . g A
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(w) wEd w1 wifws g@wal &
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AT ;

»
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s @ o7 afafs F o & g,
feest ¥ wi 7€ fNE AW a& w
g g€ & 1 wt@ w1 semifEa q@
F7 &t AU, gz qv fa=mre fEan
STraT

National Agricultoral Extenslon Project

4765. SHR1 LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

* (a) whether it isa fact that Central
Government have recently decided to launch
the National Agricultural Extension Project
to take the frui's of research to the farm
more effectively during the Seventh Plan;

(b) if so, the guidelines, if any issued to
the States in this regard alongwith the details
of extension cadre management;

(c) whether ;ny working group was set
up by Government in this regard; and

(d) if so, the details
recommendations ?

regarding its

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
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(b) Guidelines have been issued to the
‘States both for preparation of State sub-
projects and special sub-projects. No
guidelines have, however, been issued regar-
ding extension cadre management,

(¢) No, Sir,
(d) Question does not arise,

Mabharashtra Proposal for Cultivation of
Brackish Water Fish and Prawa Culture

4766. SHRI J.S. PATIL : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether any proposal from Maha-
rashtra State regarding cultivation of
brackish water fish and Prawn culture is
under consideration; and

(b) if so. the detatls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Proposals
from the Government of Maharashtra on
brackishwater farming have been received.

(b) The Scheme envisages development
of 47 hectare of brackishwater area into
fish frams in Asangoan at a cost of Rs.
24 78 lakhs. It will be supported by the
construction of prawn hatcheries likely to
cost Rs. 23.10 lakhs at Bada Pokharan.
This hatchery is planned to produce about
25 million prawn seed. The Government
of India’'s share of expenditure will be
limited to 509 of the total cost mentioned
above as per the approved pattern of
assistance-

Proposal for Setting-up National Bureau of
Animal Genctic Resourees and Institure
of Anima! Genetice

4767. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state -

(a) whether there is any proposal under
consideration of Government for setting up
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a National Bureau of Animal Genetic
Resources and Institute of Animal Genetics;
and

(b) if so, the details regarding the
decision and location in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA) : (a) Yes, Sir,

(b) The proposal has been cleared for
implementation except in respect of new
posts, The scheme is located at the
Southern Regional Station, Bangalore of
the National Dairy Research Institute,
Karnal.

NA.Q. & o & ArdzA &g
TS AT TR A AT
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aw fawmr A, fawfo site @@
Harera § aqr e wrd fawwr § S
"t (st wfemsmrA) :‘(ar) feedt famra
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Projects Reccived from Rajasthan
under RLEGP

4769. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of RURAL
DBYELOPMENT be pleased to state :
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(a) the schemes for employment facilities
for landless labourers and programme to
Cleate permanent aseets in the villages of
Rajasthan as approved by the Centre;

(b) whether Government of Rajasthan
bad forwarded various projects for the
approval of the Central Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) to (c) The
Government of Rajasthan have forwarded
various projects under the Rural Landless
Employment Gauvarantee Programme for the
approval of the Central Sanctioning Com-
mittee on NREP/RLEGP. After receipt of the.
project these are discussed by the Central
Sanctioning Committee with the representa-
tives of the States. As a result of these
discussions some projects are modified or
even withdrawn or pruned keeping in view
the allocatior. for the State. The datails of
the Project as finally approved by the
Central Committee on NREP/RLEGP are
given in the Statement.

Stateamest

Amount sanctioned
by the Central

Name of the Project

Committee
(Rs. in lakhs)
1. Roads Projects in
Rajasthan, 608.00
2. Soil and Water
Conservation works
Khadnees & Anicuts 66,27
3. Re-afforestation of ]
barren lands in |
Rajasthan, > .
562.00
4. Plantation on community |
* lands in Rajasthan J

5. Construction of amicuts -
and lift irrigation
schemes and tanks
including repair of
existing tanks in

Chittosgarh district. 21.06

MARCH 26, 1984

6.

10.

11.

12.

13,

14.
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Construction of link
roads and approach
roads in 9 districts

viz , Banswara,Churu,
Dungarpur, Jaisalmer,
Jalore, Jhunjhunu,
Jodhpur, Nagaur

and Pali.

Renovation of tanks
in Pali district

’

. Repait and renovation

of tanks in Banswara
district.

. Minor irrigation

works in Kota
district.

Project for renovation
of tanks; construction
of anicuts and spurs

in the district of Sirohi,

Minor irrigation
works in Bhilwara
distt,

Minor irrigation works
and construction of
anicuts in Jalore
district.

Construction of
anicuts and renovation
in Udaipur district,

Coastruction of
Pucca talabs in
district Bikaner.

. Minor irrigation

works in Ajmer
District.

. Minor irrigation

works, soil conservation
works, and school
building in Jaipur
district.

208

30,20

18.30
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Funds from NCDC for sugar Factories in
Orissa

4771. SHRIMATI JAYANTI PATNAIK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

() the number of new sugar factories
that have been given licence in different
parts of the country and their locations;

(b) how many of them are in Orissa;
and

(c) the steps that have been taken to
' provide funds from National Co-operative
Development Corporation (NCDC) to new
sugar mills in Orissa?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS,
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR, M. S. SAN-
JEEVI RAO) : (a) and (b) 52 Letters of Intent/
Licenoes have been granted during the Sixth
Five Year Plan for establishment of new
sugar factories in different parts of the
country,out of which 2 are in Orissa. A
statement giving the details is enclosed.

(¢) The National Cooperative Develop-
ment Corporation has recently decided, in
Principal, to provide supplemental assistance
to the Government of Orissa towards share
capital participation in the Cooperative
sugar factories proposed to be established
at Nayagarh, Distt. Puri and Banamba,
Disst. Cuttack. The sanction of assistance
will be considered on merits of each case
after the conoerned Cooperative have fuifilled
the eligibility conditions prescribed endru

the scheme.
Statement
Sl. No. Full name of the factory with Date of Daily J.S./Coop./
_ location & District, LI/IL cane PSS,
crushing
capacity
(tonnes)
| 2 3 4 5
MAHARASHTRA
1. M/s. Vighnahar Sahakari Sakhar 26.3.81 1250 Coop.
Karkhana Ltd.
C/o. Shiroli B K. Krishak
Sewa Sahakari Sanstha (M),
68, Bhagat Peth, Junnar, Distt. Poona
(Location Teh. Junnar, Distt. Poona).
2. M/s. Vasantrao Dada Patil Sahakari 26,3.81 1250 Coop.
Sakhar Karkhana, Vithewadi,
Lohaner. Tal. Kalwan, Baglan,
Distt. Nasik.
3. Atpadi Sahakari Sakhar Karkhana, 30.6,81 1250 Coop.
Atpadi, Distt. Sangli,
4 Mahankali Sahakar: Sakhar 6.7.81 1250 Coop.

Karkhana Ltd., Post Kavathe
Mahankal, Distt, Sangli.
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6.

7.

10.

11.

12.

13,

14.

15.

.Ajinkyatara Sahakari Sakhar
Karkhana Ltd.,

(Location Village Sbhendre,
Tehsil & Distt, Satara),

Niyozit Sanjay S.S.K. Ltd.,
Vijaynagar, Post Nawalnagar,

Distt. Dhule

(Location Biladi, Teh. & Distt. Dhule).

Yashwant Sahakari Sakhar
Karkhana Ltd,, Khanapur,
Distt. Sangli, (Location
Ambegaon on Vita Karad Road,
Tal. Khanapur, Distt, Sangli.

Samarth Sahakari Sakar Karkhana
Ltd., Ambad, (Location Tirthpuri,
Taluka Ambad Distt. Jalna).

Shirpur Shetkari Sahakari Sakhar
Karkhana Ltd., At & Post Shirpur,
Distt, Dhule.

M/s. Parner Taluka Sahakari
Karkhana Post & Tal. Parner,
Distt. Ahmed Nagar,

M/s. Jalna Sahakari Sakhar Karkhana
Ltd., Shahabazar, Distt. Aurangabad,
(Location-Tehsil & Distt. Jalna).

M/s. Manjara Shetkari Sahakari Sakhar
Karkhana Ltd., C/o Adv. B.V. Kale,
Mitranagar, Latur-413512 (Location
Taluka-Chincholirao Distt. Latur),

M/s. Shriram Sahakari Sakhar
Karkhana Ltd., C/o. Maharashtra
State Coop. Land Development Bank,
29 Farmland, Ramdaspeth, Nagpur,
(Village Babdev) (Tah. Mauda,

Distt, Nagpur).

M/s. Tulja Bhavani Shetkari Sahakari
Sakhar Karkhana, Naldurg, Taluka
Tuljapur, Distt. Osmanabad.

M/s. Shetkari Sahakari Sakhar
Kaikhana Ltd., Dhamangaon, Taluka
Chandur-Rly. Distt. Amravati,

6.7.81

9.7.81

31.12.81

31.12.81

15.3.82

22.3.82

1.12.83

29.1183

6.12.83

6.12.83

6.12.83

1250

1250

1250

1250

1250

1230

1250

1250

1250

1250

1250

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.
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16. M/s. Shankar Sahakari Sakhar 6.12 83 1250 Coop.
Karkhana Ltd., Phule Nagar, Nanded
(Teh. Bhokar, Distt. Nanded).
17, Jai Jawan Jai Kisan Coop, Sugar 226.82 1250 Coop.
Factory Ltd., Nolegaon, Taluka Amedpur :
Distt, Osmanabad.
18, M/s, Gajanan Coop. Sugar Factory 16,6.82 1250 Coop-
Navaphool, Subhash Road, Beed-431122
at Taluka & Distt. Beed.
19. Hutatma Kisan 4hir Sahakari Sakhar 26.3.81 1250 Coop.
Karkhana Ltd., Walva, Distt, Sangli. 28.1.84
20. Mahatma Sahakari Sakhar Karkhana 19.12,83 1250 Coop.
Ltd., Thakare Market, Main Road,
Wardha (Tehsil Seloo, Distt. Wardha).
HARYANA
2 M/s. The Jind Coop. Sugar Mills 7.7.81
Ltd., Tehsil & Distt. Jind. 31.12.83 1250 Coop,
22, The Palwal Cooperative Sugar Mills 7.7.81 1250 Coop.
Ltd., Tehsil & Distt. Faridabad.
23, Shahbad Cooperative Sugar Mills Ltd. 14.7.31
Sahabad Markhanda, Distt, Kuruk- 31,12.83 1250 Coop-
shetra (Location Village Shahbad,
Tehsil Thanesvar Distt. Kurukshetra).
PUNJAB
24, M/s. The Patiala Cooperative Sugar 14.7.81
Mills Ltd,, Distt. Patiala (Location 26.11.83 1250 Coop.
Village Dhablan, Tehsil & Distt.
Patiala).
25, M/s. Fazilka Coop. Sugar Mills Ltd.. 12:7.82 1250 Coop.
Fazilka, Distt. Fétozepur.
26. M/s. Punjab State Industrial Deve, 16.7.82 1250 PS.
Corporation Ltd,,
S.C.0. 54-56. Sector-17-A, Chandigarh
(Tehsil Mansa, Distt. Bhatinda).
27 M/s. Majha Coop. Sugar Mills Ltd., 23.6.83 1250 Coop.

Sieron, Tehsil Taran Taran,
Distt, Amritsar,
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32,

33.

3s.

36.

M/s. The Deraha Coop. Sugar Mills
Ltd., Doraha, Tehsil-Samrala,
Distt. Ludhina.

The Satluj Coop. Sugar Mills Ltd.,
Nakodar, P.O. Nakodar, Teh,
Nakodar, Distt, Jullundur.

MANIPUR

M/s. Manipur Sugar Mills & Distillery
Plam Kabowakching, Nambol Central
District, Minipur, (Location Tehsil
Bishenpur, Distt. Central).

MADHYA PRADESH

M/s. Naval Singh Sahakari Sakhar
Karkbana Ltd., Burhanpur, Distt.
Khandwa (Tehsil Burbanqur, Distt.
Fast Nimar Khandwa).

M/s. Madhya Pradesh State Industries
Corpn., Maheshwar Bhavan, Civil
Lines, Bhopal-2? (Location Teh. &
Distt. Narsinghpur).

ORISSA )

The Cooperative Sugar Industries Ltd.,
(Location Tehsil Nayagarh, Distt. Puri,

The Badamba Coop. Sugar Industries
Ltd., Badamba (Location Teh. Banki,
Distt. Cuttack,

TAMIL NADU

Tiruttani Coop. Sugar Mills Lid,,
47, Anna Salai, Madras, (Location
Teh. Tiruttani, Distt. Chinglepet,

M/s. Ponni Sugar & Chemicals Ltd..
First Floor, 109. Nungaubakkam
Road, (At Pallipalayam, Tq.
Tiruchengode, Distt, Salem,
Madras-600034,

24.6.83

19.10.83

4,681

10.6.83

15.3.82

31.12.83

9.1.84

15.3.82
28.1.83

3.6.82
31 4

1250

1250

1250

1250

1250

1250

1250

1250

1250

Coop.

Coop.

P.S,

Coop,

PS.

Coop.

Coop.

Coop.

Public
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37,

38.

39,

40,

41.

42,

43.

45,

Shri S. Periyannan 30.6.83
6-18 Western Extension, IV Cross

Road, Thillai Nagar, Tiruchirapalli

(Tehsil Manamadurai, Distt. Remnad)

Shri K.S. Thirumaliswamy, 19.10.83
47, Mettur Road, Distt. Periyar,

Bhavani, Periyar Distt,

M/s. Bannariamman Sugars Ltd.,
(Village-Malayadipudur, Teh.

Sathyamargalam, Distt. Periyar)

GUJARAT

Shri Ukai Vibhag Udyog Sahakari 24.6.82
Mandli Ltd, At. & Post Paniari, 3.12.83
Distt, Surat,

DADRA & NAGAR HAVELI

Dadra & Nagar Haveli Sahakari 12.7.82
Khand Udyog Mandli Ltd., Panchayat

Building, Dadra & Nagar Haveli, Silvassa,

Teh. Silvassa).

UTTAR PRADESH

M/s. Ghosi Sugar Factory, Tehsil 31.12.80
Ghosi, Distt, Azamgarh,

U.P. Coop. Sugar Factories Federation 16,981
Ltd., Lucknow (Location Tehsil
Sitarganj, Distt. Nainital).

M/s, U.P. Coop. Sugar Factories 31.12,80
Faderation Ltd., Lucknow (Location
Tehsil Jansathi, Distt. Muzaffarnagar),

M/s, Nanpura Sugar Factory, 23.3.81
Distt. Bahraich (Tehsil Nanpara)
Distt, Bahraich.

The Kisan Sahkari Chini Mills Ltd., 28.3.81
Semi-Khera, Tehsil & Distt. Bareilly).

M/s. U.P, Coop. Sugar Factories 9.3.82
Federation Ltd., Lucknow (Location
Sampurnanagar, Tehsil Nigharon,

Distt, Lakhimpur Kheri.

1250

1250

1250

1259

1250

1250

1250

1250

1250

1250

J.S,

J.S.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.

Coop.
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47. M/s. U.P. Coop. Sugar Factories
Federation Ltd., Lucknow (Location
Teh. Pooranpur, Distt. Pilibhit).

48. M/s. Chhata Sugar Co. Ltd. P.O.

Chhata, (Tehsil-Ghatampur Distt.
Kanpur).

49. M/s. The Bazpur Coop. Sugar

Factory Ltd., P.O. Bazpur, (Gadarpur,

Distt. Nainital).
KARNATAKA

50,  M/s. Sahakari Sakkare Karkbana

Niyamit Tehsil Aland, Distt. Gulbarga.

51, Shri Halasidhanath Sahakari Sakhar

Karkhana Ltd., Nipani Distt. Belgaum,

(Teh. Chikodi).

ANDHRA PRADESH

52. Shri P. Chengal Reddy,

9382 1250 Coop.

10.6.83 1250 PS.

10.6.83 1250 Coop.

6.12.83 1250 Coop.

9.7.82 1250 Coop.

19.10.83 1250 J.S.

No. 1, Shesh Villas, 3-6-293, Hyderguda,

Hyderabad (Teh. Punganur. Distt.
Chittoor).

J.S =Joint Stock (Private) Sector
P.S.=Public Sector.

S.T.C. given Permission to Import
Edible Oils

4772. SHRI LAKSHMAN MALLICK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state .

(a) whether it is a fact that State
Trading Corporation of India has been
given ‘blanket’ permission to import edible
oils without any quantitative limit to ease
the present prices of indigenous oils;

(b) if so. the details regarding the
present policy of Government in this regard;
and

(c) the assessment of Government
regarding quantity of edible oils needed to
meet the domestic demands annully ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir.

(b) Does not arise.

(c) There has been a gap betweea the
demand for and availablility of indigenous
edible oils in the country for the last few
years, The gap is partly being met by
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imports, The guantum of edible oiis to be
imported each year is decided by the Govern-
ment from time to time taking into conside-
ration the demand for and production of
indigenous oils in the country, foreign
exchange availability and price of edible
ails in the national and international mar-
kets. The present estimated demand for
edible oils is about 45 lakh MT and the
anticipated production of indigenous oils
duting the ‘current oil year is about 33
lakh MT,

Allocation for Drought Relief to
State Governments

4773. SHRI CHITTA MAHATA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the total amount released by Central
Government to State Governments for
drought reliet measures during the current
financial year;

(b) whether Central Government have
received any request from the State Govern-
ment for release of more fucds to meet the
drought problem in those States; and

(c) if so, the action Central Govern-
ment have taken thereon and the criteria to
provide drought relief measures to the State
Government ?

CHAITRA 6, 1906 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A state-
ment showing amounts provided to State for
drought relief in the current financial year is
given vide Statement;

L}

(b) and (c) The release of funds is govern-
ed by the ceillings of expenditu}e -approved
by the Government of India and the expen-
diture statements furpished by ‘tate based
on these ceillings. As and when the final
statements of expenditure are received, the
amounts are released to the States, -

On receipt of Memorandum from the
drought affected States seeking Central
assistance, it is studied in detail and a
Central Team, consisting of representatives
from concerned Ministries and Planning
Commission is constituted and deputed to
the ‘tate for an on the spot assisment of
the si uation., The report of the Central
Team is placed before the High Level Com-
mittee on Relief; The Committee considers
the item-wise assistance demanded by the
Statc Government and as assessed by the
Central Team. On the recommendation of
the Committee, the Government of 'ndia
sanctions the necessary assistance i: the
form of ceilling of expenditure for each
item. .

Statement

(Rs, in crores)

State Ceillings Approximlté entitle- Amounts
approved ment on the basis of released
information available so far
so far
1. Andhra Pradesh 28.26 25.18 25.00
2, Assam Nil N.A- —_—
3. Bibar 8.98 To be met out of margin money.
4. Gujarat 9.18 — — )
5. Haryana — _ 2.56 @@
6. Himachal Pradesh — 500 5.00
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7. Jammu & Kashmir —_
8. Karnataka 14.00
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10.79 16.66*
9. Kerala 42.46 39.57 34.00
10, Madhya Pradesh 2229 21.51 * 21.00
11. Mabarashtra 11.63 913 5.00
12. Manipur — — —_
13, Meghalaya —_ — -
14. Nagaland — — —
15. Orissa 24.65 15,03 13,00
16. Punjab Centra Team is yet 10 visit 4.00**
17. Rajasthan 39.85 30.57 30.00£
18. Sikkim 0.13 0.12 —
19. Tamil Nadu 59.15 49.27 49.27@
20, Tripura —_ — —
21. Uttar Pradesh 1.57 Met out of margin money
22. West Bengal 30.55. 10.99 15.00

@@ This represents arrear for 1982-83.

* Includes Rs. 6.66 crores released in 1982-83 in advance, for relief in 1983-84.
Besides, Rs. 1.2! crores released as non-plan grant for floods 1982-83, has to
be converted as Advance Plan assisisnce for drought relief in the eurrent year
against the State’s entitlement for 1983-84.

** This relates to assistance for cotton crops damaged by pests.

In addition, an

amount of Rs. 6.00 crores has been released as ways and means advance,

£ Includes Rs. 11 crores released in 1982-83 in advance for drought relief in

1983-84,

@ Includes Rs. 642 crores released in advance in 1982.83 for drought relief

1983-84.

Impact of Cooperative Movement on
Social and Economic Life of People

4774. SHR1 MANMOHAN TUDU:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have reviewed
the impact of co-operative movement on the
socfal and economic life of the people;

(b) whether the co.operative movement
is week and limping in some States;

(c) if so, the names of those State;

(d) the steps taken by Government to
make the co-operative movement a great
success throughout the country; and

(¢) the details {hereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A coope-

-rative is an economic organisation with the
- primary social objective of helping the
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weaker sections. The cooperative principle
' has been adopted for a wide range of econo-
mic . activities to benefit the garmer, the
working, the artisan and the consmmer.
Sectoral reviews of the working of coopera-
tives in various fields like agricultural credit,
proccssing and marketing of agricultural
produce, small scale industries, cooperatives
for tribals and urban credit have been made
from time to time by the Government of
India, the Reserve Bank of India and the
National Cooperative Development Corpo-
ration with a view to strengthening the
Cooperative structure in the respective
sectors for achieving their objectives.

(b) and (c) All the States & Union
Territories in the Eastern and North-Eas-
tern region of the country, Himachal Pra-
desh, Jammu & Kashmir, Rajasthan as also
the Union Territories of . akshadweep and
Andaman & Nicobar Islands, have been
identified as cooperatively under-deve-
loped.

(d) and (e) Development of cooperative
movement has been assigned an important
place in the Five Year Plans. Besides spe-
cific outlays far ‘“Cooperation’’ in the State
Plans, the Central Government have also
evolved Central and Centrally sponsored
schemes which are being implemented for
strengthening the cooperative activities and
also for reducing the regional disparities in
development of cooperatives. Cooperative
training programmes for senior and inter-
mediate grade personnel of cooperative
movement are entirely financed by the
Central Government. The endeavour is to
build an autonomous and self-reliant coope-
rative movement which would specially bene-
_fit the weaker sections.

" Exploration of Underground Water
Resources

4.75. SHRI K, LAKKAPPA : Will the
Minister of IRRIGATION be pleased to
state :

(a) the steps taken to
ground water resources especidlly in dry-
farming areas and utilize the water so
available for irrigation purposes;
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.(b) the Volume of such underground
water resources utilized so far for irrigation ;
and ' :

(c) details of facilities like pump sets
provided to medium and small scale farmers
to utilise underground water resources?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) The Central Ground
Water Board has been undertaking Hydro-
geological Survey and exploratory drilling to
explore the ground water resources of the
country, Under the Hydrogeclogical Surveys
Programme, the Board had covered an area
of 17.99 lakhs sq. km. in the country upto
March, 1983, Out of this, in an area of
about 5 lakhs sq. km,, exploratory drilling
has been undertaken. Proiority for these
works is being given lo dry farming areas.

(b) The replenishable ground water
resource potential of the country has been
estimated as 42.286 million hectare metres
per annum, Out of this, about 10.008 million
hectare metres is at present being utilised
for irrigation and other useages;

(c) It is estimated that about 81.76 lakhs
electric and diesel pump sets had been
installed in the country upto March, 1983
on ground water and surface water minor
irrigation schemes, The information regar-
ding the number of pump sets provided
to medium and small farmers is not
available, ¢

Audit Objections for ICAR Fuaectioning

4776. SHRI A, NEELALOHITHA-
DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government have - examined
serious audit objections made for ICAR
functioning in 1981-82 aud in 1982-83 pariod;
if so; the institutions, periods involved as
also amount, audit objection.wise for each
of these two years, separately vis-a-vis actiop
Government have taken upto 1 March, 1984
objection-wise;
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(b) the action Government have taken
against concerned ICAR headquarter °finan-
cial and technical manageral officers for
such misuse of Public funds;if action has
not been taken so far, the reasons therefor;
and

(c) whether Government . propose to re-
organise ICAR financial and technical
monitoring system to prevent misuses and
imporove input-output efficiency?

THE MINISTBR OF STATE IN THE
MINISTRY OF AGRICU.TURE (SHRI
YOGENDRA MAKWANA) (a) The
ICAR is an autonomous Society, reg.siered
under the Societies Act, 1860. It is fully
funded by the Government of India and the
account of the 1ICAR as well as its Institutes
are audited by the Comptroller and Auditor
General of India. In accordance with the
Rules and Bve-laws of the Society, the
Governing Body of the Society
includes three Members of Parliament apart
from a number of official and non-official
members, is required to deal with the Audit

whnich .
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objections raisce by the Auditors and to take -

sach action thereon as may be deemed
appropriate. The Rules of the Society further
provide that the audited accounts of the
Society along with the Auditor’s Report
thereoon shall be placed before the Society
at its Annual General meeting and also on
the table of both the House of Parliament.

The audit reports for the year 19%1-82
and 1982-83 have accordingly been examined
in detail in the Governing Body and in the
General Body meetings during the years 1983
and 1984 respectively. The. Audit Report for
the year 1981-82 has also already been
placed on the table of the Lok Sabha and
iiajya Sabha on 9th May, 1983 and 10th
May, 1983 respectivcly. The Audit Report
for the year 1982-83 which has just been
examined by the Governing Body and
General Body in their meetings held during
March, 1934 will also be placed on the
tables of both the Houses of the Parliament
in due course.

It will be clear from the foregoing paras
that there is adequate provision in the Rules
of the ICAR to deal effectively with the
observations of the Audit on the Accounts
.of the ICAR. Bach observation is examined
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by the ICAR and, wherever it is found that
there has been negligence on the part of
some individual or institution appropriate
action is taken besides taking corrective
measures to avoid procedural irregularities.

(b) Action is taken on each audit para
as per the decision thereon by the Governing
Body/General Body of the Council in its
meeting held to discuss such paras.

(c) As the existing rules quoted above
pertaining to the exmination of and decision
on audit paras enble effective examination &
final settlement of such paras itis not
proposed to reorgonize the ICAR financial
and technical monitoring system.

Hfw s sfufraw & seavia
feamit W A
4777. =t W Q= fag :
st vgare fag awi : F@r
gwiter fawre FA1 a2 A KT FATFLA
f& .

(%) #a7 FIHT FT AT G Q@
fearl &1 iga 3 s wfom wfq &
forg garay 1 7 97 w59 F1 A=
F qTaE FR &1 @ F70 F fan
#fe gda wfufrw, 1895 F1 Amww
F4A a1 faam §; @i

(@) 97 T=AT & A9 F47 §, F@i 9
gfa st afafaas; 1895 @ 2 R
IGH FMET F FT A17VTFAT § 7

g fawra FAEE & W OHET
(s gfema fam) @ (7) af® ot
wfafraw, 1894 # amaq g3 o7 fadas
(1982 =1 fagas d&qr 67) 30 ¥,
1982 #1 &Y% awr ¥ wega frar aar
a1 | $F HT {MEAT Y wEAT fa=ar-

i

(@) #fa asia sfafaaw, 1894
AL JIT I & FYAIT FT BIEHL
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o T F oA g gfF Afa atA
diraT W grdt qqger A awadl
g9 # & fawn § @ T ATANIS-
A & AFEZ 5w fawrA wEWl FU
FUI-gHT 9T JWieT fFg Ty & |

Pole Vaults

4778. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of SPORTS be
pleased to state :

(a) whether Government are aware that
Indian Pole Vaulters have to practise with
bamboos and steel pipes whereas other
countries arc practising with ‘ibre glass
poles;

(b) whether national Institute of Sports,
Patiala received requests from a pole vault
and javelin coach of Vaish High School,
Bhiwani in this regard;

(c) if so, the details; and

(d) action taken thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, (SHRI
ASHOK GEHLOT) : (a) The Pole Vaulters
who are found good enough to be included
in the national coaching camps are provided
fibre glass vaulting poles for practice at such
camps.

(b) Netaji Subhas National Institute of
Sports, Patiala have stated that they are not
aware of any such request.

(c) and (b) Do not arise.

Cauvery Water Dispute

4779, SHRI RAM VILAS PASWAN
Will the Minister of IRRIGATION be
pleased to state :

(a) the progress so far made by Central
Government to resolve the Cauvery Water
dispute:
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.(b) at what stage the matter stands; and

(c) the time by which this matter dispute
is likely to be settled?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRIRAM
NIWAS MIRDHA) : (a) and (b) The Central
Government has been persistently endea-
vouring to settle the Cauvery river water
dispute, since 1970, by involving the party-
States in negotiation at official as well as
Ministers’ level. In the last meeting of the
Chief Minister convened by the Centre on
5th April, 1983, Chief Minister Karnataka
wanted to have bilataral discussions with
Chif Minister Tamiinadu to sort out the
pending differences. Both the Chief Ministers
met at Benglalore on Sth January, , 1984, to
discuse the Cauvery issue and talks are
likely to continue shorly. They have been
requested to conclude the talks early so that
next meeting of the concerned Chief Minis-
ters of the basin-States could be convened.

(c) It may not be possible to indicate a
definite time-frame within which the dispute,
could be settled. '

e Fiv qAg § ANt IO w1 faww

4780. »it Tw faw@ QAW T
Ffw g5 gz FITX I FIT FA fF

(%) =rawcaw v aqg &
wedt Imw ¥ faww & SuE @
faare FT W@ &; AR

(@) afeg; @1 @ saaa ¥ fag
fea srafart 97 faarc fear s <@r

¢ ?

sfw sarem & o Wt (st dvder
e : () R (W) FE EwR A
§Y Uon @7 AT ¥ FRT AgqTN
¥ frg freafafas sgeaqed Awarg T
FTE -
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1. afsr wgard & fag gdear @
FT AIFAT 9T TATEIAAT -

2. AYAT FYIT F1 AFAR-JEAEIF
arfaw ageo

3. fafteTa st st R ay
qerAl 9 wET AT F qE G U
T srxafcr dadr glawrg |

4. fra & S X & 7 * fawmra
gAY AfaFT FraAt F1 IqAT |

ws afafiw, o2 goar 3 R

IHAT TWET qEARY A &7 qAT
Aroard Prafeg st 8 1 AR Sy
frfafas § -

1. TBHY 9FEA FrEY TAFHT AT
& fafrggtor sl wgad A smeE &
faq T qgraan

2. iqstrﬁ Y@ AT AR AH
N AT W qeArd

3. gAAN AT FAT  ATAT |

4. WBATA F X FFEAT I AT
ATA Q@ fraX IT9e FTAT AR

aBd qFEA ¥ fay F®A AF A
F1 Q& Fraa¥ 9T faazo

s. wfasl &1 s

6. TNFT AFTA FT & WA AR
7G|

fagre ¥ ¥T W st famrr &
afew wraivg w1 FaEEA

4781, sif T fawa qraa@ =T
frwtwr 3l TR o A qATA &Y FAT
w7 fw .
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(%) fagre ¥ g MF faAiv
fawrr & fraw fefama s7 st @ &
aqT & Fgi-wgr < feam & ;

(&) saa17 afsq _%nﬁmx ET AR R
feqa §;

(1) #ar ag "= ¢ f& afwa watag
T & g foqa X & W afv
Froar gadt Fratw w1t ge sfges
THA qF @Y A

\¥) afz g, @ w1 gwe w1 afew
Faiar #r fagie wow ¥ wqrarafe
FT &1 fawrc § ?

frmfor aitc g WnEa H§ oA
(s Wrzew g anfew) () -
fafaq 4 Awd -

(i) 9zA1 # o fafas qar v faga
qued,

(i) TrY R oF fafas ques,
(iii) wFaTe ¥ uw fafys 7oz
(&) afcwvza Fratea Fasar & §)

() X ;. forsraa s @ gd
tuawr = fawm ® e F
a g

() dar %€ weqrT adf o

Study of Pers;umel Problems ' of
Extemsion Staff.

4782. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether his Ministry propose to
undertake a State-wise in-depth study of
the various personnel problems concerning
the extension staff ;
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(b) if so, the guidlines issued to the
State for the purpose ;

(c)- whether any working Group was set
up by Government to make a study in
relation to the Nacional Agriculture Exten-
sion Project ;

(d) if so, whether any shortcomings in
personnel management for agricultural
extension in the States have come to the
notice of Government ; and

(¢) if so, the details regarding the
suggestions to improve the morale of
extension service ‘without which modern
farm technology cannot be successfully
transferred to the farming community® ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
The subject pertains to the State Govern-
ments and the Central Government is not
directly involved. However, problems of
agriculture extension are broadly reviewed
in the National level meetings as and when
convened by the Central Government, and
the State Governments have been advised
for taking appropriate measures for making
the extension system more effective.
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(¢) No, Sir,

(d) and (e) Do not crise,

T wfw swia afewas @i afufrow
* o arfawdtr W o avet Afw

4783. »ft 5w wx ¥em : 397 Famfor
A A qA oF Frazor Far 92d 9%
@A &1 g1 74, fra? aa< Afq aiew
an gt afafrag Fsiwra Teg-T q9T
Y ST @XATT AT Fox A &1 o
arst qfe aar foad w3 & et fe
3§99 &, 3% fqaTor qwiar w47 QY ?

w1 fm § fmfor st o
s ¥ awr gafw w@ feww F 39
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o fafg fosr ffa Y dmn aan arogfe
(erferram #iar gt fafaoas) sfefaamw,
1976 ¥ qga oY ot afwa 1 13 F18Y
ferr Afw &t drwr &1 qwgAR AAT AW
T A7-arC foaee zo e -

uenfmTeT A afwe fom g st aw fafes sl ot st
T HAM afgen fowm qfw s arelt
F gt gfawr  fom
qfw & @
(Fraw 2-3)
I 2 3 4
—gwT ¥
HAFY TR 6120.67 1059.33 5060.94
FH — — —
fagrz 3204.62 24.34 3180.28
TR 4903509 186.00 48849.00
FAte® 2988917 729.32 29159.85 .
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1 2 3 4
qETUST 53522.00 1832.00 51690.(0
aeq w2 21760.12 1512.72 20247.40
AT 28.24 9.31 19.03
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¥ fag &7 A F graew § faa
FIAT ST I FT F1T § |

Zq QAT § IAKT ALIAT F@Q F
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Serva Hitkari Co-operative Hopse
Bailding Society

4785. SHRI HIRA LAL R. PARMAR :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the Supreme
Court ordered about four months back that
the Registrar, Co-operative Societies should
check whether the allotment made by the
Sarva Hitkari Co-operative House Building
Societv to its members was in conformity
with the consent order of the Delhi High
Court given in the matter ;

(b) if so, how is it that the Registrar,
Co-operative Societies has not yet been
able to give his verdict during four months,
especially when it entailed scrutiny of cases
of about 280 members only of the
Society : and

(c) how much further time is likely to be
taken by the Register, Co-operative Soclenes
to give his clearence the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS,IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARIMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARIUN) : (a) The Supreme Court
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of India passed an order on 6th September,
1983 directing the Registrar Cooperative
Societies Delhi to review the allotment of
plots already made and those yet to be
made by the Sarva Hitkari Co-operative
House Building Society and to bring them
in conformity with the consent order
carlier passed by the Delhi High Court on
20th July, 1983,

(b) The Registrar Coonperative Societies
has pursued the case but since it involved
conflecting claims and counter claims and
these were recuited to be examined in detail
a view could only be taken by the end of
February, 1984. A proforma was also
ivolved and Society was asked to submit
details of all its members. The Society
furnished the requisite details- on 6th
March, 1984,

(c) The Registrar Cooperative Societies
after examing the list, is likely to publish
soon the final list showing the size of
plot as per consent order of the High
Court,

Setting up of a Pair Price Shops in the
Country

4786, SHRI M. V. CHANDRA-
SHEKHARA MURTHY : Will the Minister
of FOOD AND CIVIL SUPPLIES be pleased
to state :

(a) whether Government have decided
to set up 3,50,000 fair price shops in the
country which would cover the counatry’s
population by the terminal year of the
Sixth Plan;

(b) whether Government have also
taken a decision that distribution system
envisages a target of ome orice shop for
every 2,000 people;

(¢) if so, the total number of fair price
shops at present operating in the country
and how many people are covered under
one fair price shop;

(d) whether the scheme of opening of
fair price shops has helped the people;
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(¢) if so, whether during the Seventh
Plan fair price shops will be opened; and

(f) if so, how many shops Wwill be
opened during Seventh Plan period?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to (f) The State Governments
and the Union Territory Administrations®
are primarily responsible for the organiza-
tion and administration of the public distri-
bution aystem within their respective areas,
They have been advised to open more fair
price shops so that the target of 3 50 lakhs
fair price shope can be achieved. All the
State Governments and Union Territory
Administrations have also been requested
to achieve a norm of one fair price shop
for every 2000 persons which could, how-
ever, be relaxed far-flung areas which are
sparsely populated.

The total number of fair price shops in
the country as on 1,10.1983 is about 2.97
lakhs but the number of people covered by
a fair price shop varies between the States/
Union Territories and also within each
State/Union Territory. The opening of
fair price shops has helped the common
man, particularly the vulnerable sections
of the suciety in getting the essential com-
modities at reasonable pricess The Govern-
ment of States/Union Territories have been
advised to strengthen the public distribution
system suitably, considering the needs of
the respective areas. NoO targets for opening
of fair price shops for the Seventh Plan
period have yet been fixed.

Houses Takea on Reat for Officials of
Modern Food Industries

4787. SHRI RAM VILAS PASWAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Modern Food Industries
(India) Limited has acquired on rent private
residential accommodation for officers and
staff on company lease;
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(b) if so, how many private houses
and D.D.A. houses were- taken on rent
respectively during the last five years;

(c) whether itisa fact that the com-
pany has no authority to acquire private
houses on rent; ’

(d) whether it is also a fact that the
company has not vacated a number of
such houses whose lease agreement expired
long back; -

(¢) whether Government have received
legal notices from the owners for eviction

* of the aforesaid houses; and

(f) if so, what action Government have
taken to vacate these houses?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. MS. SANJEEV]
RAO) : (a) The Modern Food Industries
(India) Limited has hired on lease basis
private residential accommodation for
officers of the Company,

(b) The Company has not taken on
rent any house form De¢lhi Development
Authority. The number of houses hired
by the Company in Delhi during the last
S years is as under :—

Year " Number of houses hired
1979-80 1

1980-81 1

1981-82 2

1982-83 Nil

1983-84 5

(c) The Company has the authority to
take private houses on rent,

(d) Out of the 7 hired houses in Delhi
curtently with the Company, the lease of
2 houses has expired and further extension
is being negotiated.
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() The Company has received one
legal notice for vacation of a rented house
whose lease has expired.

(f) The Company is considering the
matter, °

Progress of lrrigation Projects in
West Bengal

4789. SHRI AMAR ROY PRADHAN :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that large num-
ber of irrigation projects of West Bengal
have not made much . progress during the
current Five Year Plan because of non-
availablity of Central Government funds;
and

(b) if so, the details thereof and specific
reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF 'IRRIGATION (SHRI
RAM NIWAS MIRDHA) :(a) and (b)
Irrigation being a State subject and such
irrigation projects are funded from the
State Plan. Central assistance to the
States is provided in the form of block
loans & block grants and is not tied to any
individual project or sector of develop-
ment,

Rural Development ' Programmes Launched
by Industrial Houses

4790. SHRI K. PRADHANI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether any of the Industrial
Houses which have got their factories and
plants located in Orissa have launched any
rural development programmes in any of
the backward arcas in that State;

(b) if so, the names of those houses
and the investment made by them in each
of the programmes;

(c) the achievement of each programme;
and '
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(d) if not, whether -he had, at any
stage, approached these Industriai Houses
through the Ministry of Industry to launch,
such development programme and the.
outcome thereof ?

THE MINISTER OF STATE OF THE .
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to ()
The Industrial Houses wishing to launch
any rural development rrogramme are’

. competent to do so without - consulting the

Ministry of Rural Development. As Such,
this Ministry do not have any information
to furnish,

(d) No, Sir.
arqe qywt &1 faata

4791. =it TR AT I& : AT arhw
fawre WAt ag aaT #1 gAr F fv

(F) wr 1978 # g &N F
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(®) T (7) &7 FTH 9T qfaaEl &
famfor w1 ®19 gAaw qTEAVIEFAT TR
FAMT & w7 # g@=T FHIT qEF
ST ANL/AFIT TSN JrAErr AAMIL
w1 o AT A M
FwT & Fwta gE fear 9T awar g

Distribution of Plots to Landless Poor in
Gujarat

4792. SHRI CHHITTUBHAI GAMIT :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the aumber of labourers and land-
Jess poor inrural areas who have been
benefited by the scheme regarding distri-
bution of house sites during the last two
years; and

(b) the number of plots distributed
district-wise, in Gujarat under this,
20-Point Programme Scheme so far ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The number of
landless poor benefitted under the scheme
of distribution of house sites in the country
is as under :

1981-82 —
1982-83 —

10,76,146 families
10,07,466 families

(b) The details about the plots distri-
buted district wise in Gujarat under the
20 Point Programmes are not readily
available.

Review of Urban Sanitation Programme

4793, SHRI CHHITTUBHAI GAMIT :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether any Working Group was
set up by Goveramsnt to review the' pro-
gress so for mide for urban sanitation
programme during last two years ; and
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(b) if so, the details regaiding the
progress so for made for ensuring better
urban sanitation under the Central Govern-
ment projects in the State ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS., IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTRY AFFAIRS (SHRI MALLIKA-
RJUN) : (a)and (b) No Working Group
has been set up by the Government to
review the progress made in Urban sanita-
tion programmes in States during the last
two years. With a view to improving
sanitation in urban areas and to promote
low cost sanitation methods for disposal
of human waste, under the Centrally
Sponsored scheme for Integrated Develop-
ment of Small and Medium Towns, the
States are eligible for additional grants-in-
aid to the extent of Rs. 15 lakhs for low
cost sanitation over and above the ceiling
of Rs. 40 lakhs per town admissible under
the seheme.

Implementation of Dryland Farming
in Sixth Plan

4794, SHRI HIN. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether itis a fact that there has

been poor implementation or dryland farm-

ing programrae and policies as laid down
in Sixth Plan leading to scarcity of food-
grains und imports costing about Rs. 2000
crores annually (Bcrnomic Times, dated
23 Feb., 1984) ; and

(b) wheiher it is also a fact that recom-
mendation of National Commission on
Agriculture made in 1976 also remain
unattended largely and if so, whether
Government will fix responsibility in the
matter ?

THE MINISTER OF STATE IN THEB
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir,
The policies laid down for implementation
of the improved Dryland Farming pro-
gramme in the Sixth Plan are being vigor-
ously persued,
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(b) No, Sir. Government have been
taking keen interest in the implementation
of the recommendations made by National
Commission on Agriculture. Action has
already been taken to implement over 809
of the total recommendations made by the
Commission.

Adequate Resources in Seventh Plan
for Construction of Field Channels
in Command Area

4795, SHRI B.V. DESAI: .

SHRI P. M, SAYEED : Will the
Minister of IRRIGATION be pleased to
state : )

(a) whether the Centre have urged
States to set apart adequate resources in the
Seventh Plan for the construction of field
channels in the command areas of various
major and medium projects ;

(b) if so, whether this would help in
reducing the large gap in the utilisation of
irrigation potential ;

(b) whether the gap between the irriga-
tion potential created and its utilisation is
at present estimated at four million
hectares ;

(d) whether Union Irrigation Ministry
has written to States to concentrate in the
next plan on the completion of on going
schemes, without locking up investment on
too many incomplete projects ;

(¢) if so, what are the other points
that have been written to State Governments
in regard to the completion of irrigation
plan ; and :

(f) how many States. have so for com-
pleted the irrigation plans that were set up
n Sixth Plan pcriod ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) :(a) The Planning
Commission has set up Working Group to
formulate the Seventh Plan' proposals for
major and medium irrigation and Command
Areca Development programme in the
country which includes Construction of
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field channels. The Working Groups are
yet to submit their recommendations.

(b) Acceleration of construction of
field channels would help in reducing the
gap between the created irrigation potential
and its utilisation.

(¢) Yes, Sir.

(d) The Central Government have im-
pressed upon the State Governments to
accord priority for completion of all ongo-
ing projects especially those started during
the first three plans by providing maximum
outlays to such projects.

(e¢) The other points brought to the
notice of the State Governments in regard
to completion of irrigation projects
are :-

(i) Completion of as many major and
medium projects as possible during
the Sixth Plan itself and closing
of their accounts.

(2) Completion of all ongoing projects
takeh up to Fourth Plan during
the Seventh Plan by providing
full spill-over cost.

(3) Completion of all medium projects
taken up so far, during the Seventh
Plan.

(f) Eleven States have completed some
irrigation projects during the VI Plan
so far.

States Urged to Accord Priority to
on-Growing !rrigation Projects

4796. SHRI B.V. DESAI :

. SHRI M, V., CHANDRASHE-

KHARA MURTHY : Will the

Minister of IRRIGATION be pleased to
state :

() whether the Centre have asked
State Governments to accord priority to the
completion of on-going irrigation projects ;

(b) whether all irrigation schemes
nearing completion have been identified and
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it has alsq been recommende that requisite
funds should be provided for them so that
they could be completed by the end of
the current plan ;

{c) if so, whether Centre's views were
conveyed to the States during the recent
annual plan discussions ;

(d) if so, how many States are lagging
behind in implementation of the irrigation
projects ; an

(¢) how many State have implemented
the Centre’s directive in regard to
the irrigation projects and what is the latest
progress obtained from the States in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
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States have been advised to accord priority
for completion of all the ongoing schemes.
They have also been advised that they
should accord higher priority for completion
of the schemes which were started upto the
Ilird Five year plan, in the Current Plan it-
self, by providing adequate outlays. These in-
structions havé been reiterated in theo*ficial
‘evel discussions including those at the

time of annual plan discussions. Statewise
number of ongoing projects in the States
in the Sixth Plan and the number which
they expect to complete during the Sixth
Plan is given in the Statemsent. Irrigation is
a State subject and the projects are planned
and implemented by the States. The States
make every effort to provide adequate allo-
cation to the project depending on the
resources available, the progress of the
projects and consideration of the all-round

RAM NIWAS MIRDHA) : (a) to (e) The development of the various regions/areas.
Statement
Sl States No. of No. of No. of No. of Medium
No. Major Major Schemes Medium Schemes
Schemes likly to be Schemes likely to be
completed completed
1 2 K 4 5

1. Andhra Pradesh 8 2 30 19

2, Assam 1 Nil 11 3

3. Bihar 15 1 46 16

4. Gujarat 12 3 49 10

5. Haryana 9 8 5 6

6. Himachal Pradesh — Nil 2 2

7. Jammu & Kashmir 1 Nil 14 6

8. Karnataka 13 2 19 4

9. " Kerala 9 4 2 Nil
10. Madhya Pradesh 21 3. 66 35
11. Maharashtra 29 4 106 18

12. Manipur 3 Nil 3 1

13. Meghalaya — Nil — Nil

14. Nagaland — Nil - Nil

15, Orissa 7 1 31 13
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1 2 3 4 5

16. Punjab 6 7 —_ Nil
17. Rajasthan 4 6 10 Nil
18, Sikkim — Nil —_ _Nil
19, Tamil Nadu L 2 16 12
20, Tripura — Nil 1 Nil
21. Uttar Pradesh 28 9 22 9
22. West Bengal r Nil 16 Nil

Union Territories 1 Nil —_ Nil

Total 176 52 41 . 154

Increasing Rabi and Kharif Output

4797. SHRI B.V. DESAI : Will the
Minister of AGRICULTURE be of pleased
to state :

(a) whether kbarif foodgrains production
has been estimated at 84 million tonnes as
per the reports available from Staje Govern-
ment ;

(b) if so, whether this will be a million
tonnes higher than the target of 83 million
tonnes for kharif season ;
kharif

(c) the latest position of the

output so far ;

Government are
meeting of the
food problem

«d) to  what extent
confident that with the
target of kherif output, the
would be solved ;

(¢) the other  steps being . taken by
Government to raise rabi crop output also ;

and

.(f) the assistance and help  that has
been provided to  State  Governments in
increasing the .kharif and rabi crops in

1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (d) On
the basis of preliminary reports reccived from

varius State Governments. and other
information available, it " is estimated that
kharif foodgraing production in the current
year would be about 84 million tonnes.
At this level kharif foodgrains output would
be about one million tonnes higher than the
target of 83 million tonnes of foodgrains set
for the kharif season of 1983-84. The current
year's foodgrains production would be
about 14-16 million tonnes higher than last
year and about 10-11 million tonnes higher
than the previous record production of 1333
million tonnes achieved in 1981-82, This
increase would produce a very salubrious
effect on the supply and  price situation of
foodgrains in the country,

(¢) The Government have taken a
numb:r of steps to increase the rabi
foodgrains production. These include : —

(i) Expansion of area under irrigation;

(ii) Expansion of area under High-
Yielding Varieties ;

(iiiy Increased  distribution of quality

seeds ;

(iv) Larger and efficient use of ferti-
lizers :

(v) Adequate, plant protection measures
on expanded area ;

(vi) Adequate availability of diesel
and electricity for pumsets ;



251 Written Answers

(vii) Greater emphasis on soil and
watet conservation . and improved
dry land farming practices ;

(viii) Transfer of technology through
reorganised extension  system-
training and visits ;

(ix) Training of farmers and extension
workers ;

(x) Intensification of research ;

(xi)h' Adoption of appropriate pricing
policies ; ~ .

(xii) Easy availability of credit.

In addition, a National Inputs Fortnight
for increasing rabi production was observed
from 26th September to 10th October, 1983,

(f) For increasing the production of
kharif and rabi crops State Governments
are assisted through a number of Centrally
Sponsored Schemes and programme items
like free distribution of minikits of improved
seeds, increased availability of quality seeds,
extension of the net work of distribution of
inputs, provision of subsidies for various
inputs, crop demonstations etc. In addition
a scheme for small and marginal farmers,
with an outlay of Rs. 250 crores has been
launched. The expenditure is to be shared
equally by the State and the Cetral Govern-
ments, Amounts totalling Rs.  19.99 crores
have been given by the Central Government
to State Governments for contribution to
the Credit Stabilisation Fund maintained
by the cooperative institutions, for convert-
ting short-term loans into  medium-term
loans in the event of natural calamities,

Monthly Allocation of Edible Oil
to Stateg

4798. SHRI B.V, DESAI :
SHRI PM, SAYEED : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state : .

(a) whether only 11.5 lakh tonnes of
edible oils were imported during 1982 ;

MARCH 26, 1984

Writren Answers 252

(b) if so, whether the monthly allocation
of the edible oil was raised from March to
November, 1983 ;

(c) if 80, to what extent the quota will
be raised during 1984 ;

(d) whether edible oil prices - are rising
and the.imported edible oil is not sufficient
to meet the demands - and also to reduce
the prices ;

(e) the total demands made
State Governments
and

by the
of the edible oils ;

(f) to what extent Union Government
have met their demands ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. MS. SANJEEVI
RAO) : (a) Yes, Sir; during the oil year
1982-83 (November, 82 to October 1983).

(b) Yes, Sir. From April,
allocation was progressively raised.

1983 the

(c) The allocation of imported edible
oils to State Governments for Public
Distribution System is made on a  monthly
basis, The allocation from the beginning of
the year 1984 has been  maintained at
substantially high level. It was 69, 980 M.Ts.
during January, 1984  which was raised to
75,000 M. Ts. during February, 1984 and
kept at that level during March, 1984, It is
proposed ta maintain the allocation to this
level so long as the as situation so demands,

(d) There was some risc in the price
of edible oils during the oil  year 1982-83
mainly due to the drought in the oilseed
produing  States and consequent fall in
production of oilseeds. The supply line was
maintained by increasing  the allocation of
imported edible oils for Public Distribuion
System which had a moderating effect on
the prices in the open market.

(¢) The total demand made by the
State Governments of edible oil is around
14.58 lakh tonnes for' the oil year 1983-54
(November, 1983 to Octobcr.,1984).
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«f) The allocation of imported -oil to
the States is supplementary in nature and
not intended’to meet the total demands of
the State Governments. The allocation for
Public Distribution System: to the States is
made ona monthly basis, taking into
account their demands, the local availability,
the stocks with the STC, pace of listing,
etc. The allocation already made to the
States from November 1983 till March. 1984
is about 3 .65 lakh M.Ts.

Financial Assistance for Construction
Work Under the NREP

4799. SHRI LAKSHMAN MALLICK :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Union
Government are giving financial assistance
for construction of school buildings, commu-
nity halls, roads and small tanks for
irrigation  purposes under the National
Rural Employment Programme ;

(b) if so, the details of projects started
so far under the said programme du ing
the last two years, in different States ; and
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(c) the projects proposed to be,
under this Scheme which are still pending
for approval of the Central Government,
particularly in Qrissa ?

started

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Under
National Rural -Employment Programme
which is being implementedon 50t 50
sharing basis, all types of community works
in the rural areas including construction of
school buildings, community halls, roads
and small tanks for irrigation can be under-
taken,

(b) A statement indicating different
types of assests created under the programme
during the years 1980-81 to 198384 is
annexed,

(c) Projects under the programme are
prepared and approved by the District
Rural Development Agencies and are not
required to be approved  at the Central or
State level, As such, there is no quesion
of any project in respect of any state
including Orissa  pending for approval of
of the Central Government.

Statemest
S. Nature of assets Unit 1980-81 1981-82 1982-83 ' 1983-84*
No. !
(H ) 3 O] &) (6) )
1. Area covered under (Hect,) 54,567 1,03,319 1,00,984 32,901
afforestation and social
forestry work on Govt,
land
2. Trees planted (Nos, lakhs) _ —_ —_ 1604 95
3. Drinking water wells (Nos.) —_ 90.423 1,58,971 40,478
community irrigation
wells constructed group
housing and land develop-
ment for SCs/STs.
4. Construction of (Nos.) —_ 13,709 15,996 15,378

village tanks.
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(1) ) a3)

o) S o

S. Area benifitted through
Minor Irrigation

(Hects)

works including those
relating to flood protec-
tion, drainage and anti-
water logging works, cons-
truction of intermediate
and main drains, field
channels and land levelling
in the command area of
irrigation proiects,

6. Area benefittad through (Hects)
Soil and water conser-
vation and land reclama-
tion.

-7. Rural roads constructed/ (Kms)
improved

8. School and Balwadi
buildings Panchayat
ghars, community centres,
drinking water sources for
wild animals, cattle ponds, -
pinjrapoles, gaushalas,
community poultry and
piggery houses bathing
and washing platforms etc,

+ (Nos.)

9. Other works (Nos.)

3,85,144

2,28,130

1,66,463

16,001

1,41,539

1,05,640  1,66,408 14,716

1,36,971 37,823 48828

73,010 1,04,498 23,656

21,302 75,402 19,286

7,276 15,683 4,751

*based on the information received so far.

Farmers Agro Service Centres

4800. SHRI LAKSHMAN MALLICK :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Government
have sanctioned some amount for Centrally
sponsored  schemes for  establishment of

agro service centres
and populgrisation

agricultural implements
and

farmers
hiring

for custom
of improved
and hand tools ;

(b) if so, the details
amount sanctioned alongwith
the schemes ?

regarding the
the details of
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) Yes,
Sir,

(b) The scheme of three
integrated components :-

consists

(i) Bstablishment of 1200 Farmers’
Agro Service Centres  at the rate
of 2 centres per block in 600 blocks.
They will be  primarily custom
hiring centres for hiring of impro-
ved animal drawn implements,
hand tools and a limited number
of small machines such as pump-
scts, power sprayers and multi-
crop thresher.

(ii) Intensive demonstration of impro-
ved animal drawn  implements in
600 blocks in  approximately 100
districts in 9 States (Andhra
Pradesh, Assam, Bihar ‘Madhya
Pradesh, Maharashtra, Karnataka
Orissa, Tamil Nadu and Uttar
Pradesh).

(iii) Subsidy for sale of improved
animal drawn implements and
hand tools at the rate of 33-1/3%
for mnarginal farmers, 259/ for
small farmers and 509, for tribal
farmers. While the first two
components of the programme will
be implcmented in 600 blocks in 9
States, this component will also
be implemented in additional
300 blocks in the remaining States.
The details of the amounts
sanctioned to various State Govern-
ments are in the Statement
attached,

Statement

SI.  Name of the Amount Sanctioned

No. State (Rupees 1n Lakhs)
1. Andhra Pradesh 4,42
2. Assam 2.26
3. Bihar

477
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4, Gujarat , 0.61
5. Haryana 0.075
6. Himachal Pradesh’ 0.146
7. Jammu & Kashmir . 0.146
8. Karnataka 0.422
9. Kerala 3.36

10. Madhya Pradesh 9.07

11. Maharashtra 6.88
12. Manipur 0.066

13, Meghalaya 0.052

14. Nagaland - 0.038

15. Orissa 5.76

16. Punjab 0,079

17. Rajasthan 0.554

18, Sikkim 0.025

19. Tamil Nadu 0.053

20. Tripura 458

2). Uttar Pradesh 6.29

22, West Bengal 0.918

TOTA::_S(TS;

Enforcement of Anti-Usury Laws

4801. SHRI BHOGENDRA JHA':
Will the Minister of AGRICULTURE be
pleased to state whether it is proposed to
strictly enforce the anti-usury laws through-
out the country, particularly in Centrally
administred States and Union Territories,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : The subject
of money lending and enforcement of anti-
usury laws fall under the jurisdiction of the
State Government (vide Entry 30 in the State
List of the Seventh Schedule of the Consti-
tution), The State Governments and Union-
Territories have been requested from time
to time to enforce strictly the anti-usury
laws and laws relating to money lending.
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(=) 1981-82, 1982-83 %17 1983-84
(31.12.83) a& & a8t & MW
HATHY qYT §QF |qFQAZ F1AT9AT A
T sfefraw. 1963 #1 arar 3(3)
¥ gfer fgardt &7 & I fFY M
emAwt ¥ | R Sfama @ zwlA
AT F faqor dq397 § 1 5@ AAET F
framdts M1 saew F@iAT agan
ITHT AH 1

() T (9) w7 (gea) U A
Wt sfafraw, 1963 A wwr 31(3) &
STAeTl #Y g qTg § sIAAT FY AT
WY | Jg AF FTAE FAET #T
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Resettiement of Bombay Slum Dwellers

4803. SHRIMATI PRAMILA DANDA-
VATB : Will the Minister of WORKS
AND HOUSING be pleased to state : .

(a) whether Habitat India has offered
to share the task of resettling of Bombay
slum dwellers;

(b) if so, whatis ‘Habitat Indis’ and
what has been its past experience in the field
of constructing cheap houses;

(c) what would be the cost of housing
programme °‘Habitaway’ for about eight
lakh families;

(d) has the scheme been approved by
the Finance Minister;

(e) if so, has he directed Reserve Bank,
LIC. and Maharashtra Housing Develop-
ment Corporations to give loans to the
scheme; and )

(f) if so, what are the terms and con-
ditions ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS IN THE MINI-
STRY OF WORKS AND HOUSING AND
IN THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (f) The information is being collected
from the State Government and will be laid
on the table of the House.

Delay in Completion of MGD Shahdara
Water Treatment Plant

4804 SHRI NAWAL KISHORE
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether his attention has been in-
vited to a news item published in ‘India
Bxpress’ dated 17 February, 1984 regarding
the delay in completion of 100 MGD
Shahdara Water treatment plant;

(b) if so, full details thereo f;
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(c) whether it is a fact that subcontrac-
tors of National Building Construction
Corporation have been deliberately going
slow with the supply of material because of
non-payment by the NBCC; and '

(d) the steps Government have taken
in the matter to cnsure early completion of
the project ?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
@) Yes.

(b) The full details are shown in the
Statement enclused,

(c) and (d) There has been no deliberate
delay by tha NBCC in paymen;. But the
NBCC has been facing financial stringency. "
In order to ensure carly completion of the
project, the Government has sanctioned a
loan of Rs, 50 lakhs to NBCC.

Statement

The National Building Construction
Corporation who are the contractors - for
excuting the 100 MGD Water Treatment
Plant at Shahdara, Delhi have reported that
they have not delayed payment to the sub-
contractors M/s Candy Filters (India) Ltd.
As regards the other syb-contractors M/s
Hindustan Dorr-Oliver Ltd. it has been
stated that the equipment supplied by them
has developed some defects on account of
which ithas become necessary to replace
some rarts. The NBCC has further report
ted that due to the tight financial position
of the Corporation some minor bills of some
agencics could not be cleared by them. But
this is not affecting the progress of the
work.

There had been some initial slipagges
in the construction of the project due to (i)
shortage of cement (ii) land not being avai-
lable due to encroachements (iii) delay in
procuring the equipment and (iv) tight ways
and means position of NBCC.

The project was awarded by MCD to
NBCC with the date of start as 15.9.80 and
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date of completion as 14.3.83, The 25
MGD unit has already been commissioned
in February 1984, Another 50 MGD unit
is practically ready except for minor items
of work.  According to the NBCC, the
entire project is likely to be completed
during 1984-85.

Implcmicntation of RLEGP

4805. SHRI G. NARSIMHA REDDY:
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether all State Government are
implementing the ‘Rural Landless Employ-
ment Guarantee Programme’ announced by
the Prime Minister on 15 August, 1983;

(b) if so, give details in respect of
total number of persons - employed, total
number of days, expenditure booked and
quantity of foodgrains distributed in each
State;

(c) whether it is a fact that Andhra
Pradesh Government are not implementing
this scheme with a fear that the State
Government scheme of Rs. 2 per kg. rice
may become unpopular as beneficiary under
this scheme gets one Kg. of rice for Rs.
1.85;

(d) if so, whether any State Govern-
ment can deprive the people from the bene-
fits of the Central schemes; and

(e) if so, the reaction thereto and how
central Government are going to implement
their schemes to reach the people. in such
cases ?

MINISTER OF STATE
OF THE MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATHA
MISRA): (a) Under the Rural Landless
Employment Guarantee Programme, the
state/Urion Territory '+ Governments are
required to prepare specific projects for
approval and sanction by the Central Sanc-
tioning Committee on National Rural Employ-
ment Programme/Rural Landless Employ-
meat Guarantee Programme.  Up to date
some projects in respect of all the States

THE
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excluding Meghalaya and the Union Terri-
tories of Andaman & Nicobar Islands,
Arunachal Pradesh, Dadra and Nagar
Haveli, Delhi and Lakshadweep have been
approved by the Central Committee on
NREP/RLRGP,

(b) Information regarding the total
number of persons employed, total number
of days, expenditure booked and quantity of
foodgrains distributed in each State has not
been received as the programme has recently
commenced,

(c) to (¢) The Andhra Pradesh Govern-
ment had submitted 2 projects with an esti-
mated cost of Rs. 7833.78 lakhs for sanction
under this Programme. These have Leen
sanctioned by the Central Committee on
RLEGP in its meeting dated 24th January,
1984, An amount of Rs. 990.0 lakhs has
also been released to the State Government
on 3rd February, 1984, In addition, 6000
matric tons of rice have been released to
the State Government on 14th February,
1984. The progress report regarding
implementation will be received after

March, 1984,
Outstanding Rent Dues Against
Ex-Ministers/Ex-MPs,
4806. SHRI gANAT KUMAR

MANDAL : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the amount of rent outstanding as on
1 March, 1984 aginst the ex-Ministers/ex-
M.Ps. for occupying Governmeut accommo-
dation in the capital even after they ceased
to be Ministers or Members;

(b) which of the ex-Ministers and
Members are in occupation of the Govern-
ment accommodation even now and the
particulars of the accommodation held . by
them; and

(c) in wich cases the buagalows occupied
by these persons have been taken over  either
by the State Governments in which they hold
offices such as Governor in the Central
Government Public Undertakings and the
rent charged from these Govérnments or
Public Undertaking for each of the bunga-
lows etc. and the period of lease and other
terms and conditions regulating the same?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRl MOHAMMAD USMAN ARIF):
(a) to (c¢) The requisite information is being
collected and will be laid on the Tabie of
the Sabha.

Strike in Aralam Farm in Kerala

¢4807. SHRIMATI SUSEELA GOPALAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the workers of Aralam Farm
in Kerala had gone on token strike on 6
August, 1983;

(b) what are the demands raised by the
workers;

(c) the steps Government have taken to
redress their grievances and the demands
conceded by Government; and

(d) if none of the demands have been
conceded the reasons for not taking any
steps? '

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The demands raised by the Workers
are as follows :-

1. Bducational Facilities to the Children,

of the workers. !

2. Appointment of daily paid workers
to Various posts in relaxation of -
educational qualifications  and
experience,

3. Increase of wages.

4, Regularisation of daily paid workers.
4. Payment of bonus at the rate of 159
6. Accommodation to workers.

(c) and (d)- The Aralam Farm in

Kera'a is managed by 1he State Farms
Corporation of India Ltd. The Corporation
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has agreed to (i). provide educational facilities
to the children of workers, (ii) relax qualifi-
cations for appointment to various posts in
the Corporation in deserving cases, (iii) pay
Rs. 1/- over and above the wages, being
fixed by the State Government under the
Minimum Wages Act, and Aralam Farm and
(iv) regularise the daily paid workers, depen-
ding upon the availability of work through-
out the year. The Coporation is paying
Bonus to its workers according to the
provisions contained in Payment of Bonus
Act and efforts are also made to provide
accommodation to workers, as far as
possible,

Central Assistance for Development of
Forests in Orissa

4808. SHRI RASA BEHAR! BEHERA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the amount of Cenual assistance
given for the development of forests ia
Orissa State during 1982-83 and 1983-84;

(b) the amount utihsed in the State
during the above period;
(c) whether it is a fact that due to

shortage of funds the progress of develop-
ment of forests is hampered; and

(d) if so, the details thereof?

THE MINIS1ER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and (b)
Central . assistance released and amount
utilised by Orissa State under the Centrally
Sponsored Scheme of Social Forestry inclu-
ding Rural Fuelwood Plantation * during
1982-83 and 1983-84 are :-

(Rs. in lakhs)
Year Amount Amount
released utilised
1982-83 56.88 54 42
1983-84 56.65 60.00

(anticipated)
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(c) No. Sir,
(d) Does not arise.

Grants to Orissa for Development Project

4809. SHRI RASA BEHARI BEHERA :
Will the Minister of IRRIGATION be

pleased to state :

(a) the total amount of grant-in-aid releas-
ed to State Government of Orissa by
Central Government in shape of block loans
for various development projects during
1982-83 and 1983-84;

1982.83
1. Central Assistance for State Plan
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(b) whether it is a fact that grants allot-
ted for different irrigation and flood control
projects have ngt been utilised fully ; and

(c) if so, what are the reasons thereof
and what steps Government have taken in

_this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) :(a) The details of central
assistance released to the State Government
of Orissa during 1982-83 and 1983-84 are as
under:

(Rs. in lakhs)

Loan Grant Total
(a) Normal Plan 9133.152 3914 208 13047.360
(b) Externally aided
Projects. 1041.98 446.57 1488 .55
2. (i» Advance Plan
Assistance for .
natural calamities 1405.27 805.27 221054
(ii) Non-Plan grant — 12158.15 1215815
1980-84
(a) Normal Plan 9707.845 4160.505 13868.350
(b) Advance Plan 910.00 390.00 1300.00
assistance/for
natural calamities.
1500.00 1500.00

(c) Non-Plan grant -_

In addition to the above, Central Loan Assistance to the folowing schemes
has been provided by the Ministry of Irrigation :-

(Rs, Lakhs)
Flood Control 1982-83 1983-84
component of Rengali
Project 300
‘Bight Flood Control -
20

Schethes
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Further, the Ministry of Rehabilitation .

have released ‘as grant-in-aid to the Govern-
ment of Orissa towards reimbursement of
expenditure incurred by them on Potteru
Isrigation Project Rs. 7 crores each for the
years 1982-83 and 1983-84.

i (b) and (c) Where the Central assistance
is given to the States in the form of block
loans and block grants it is not tied to any
individual scheme or sector of development.
The State Government fund the projects/
Schemes in accordance with their own
priorities for development. The loan assist-
ance to Flood Contrel Component of
Rengali Project and to other flood control
schemes is released onmly after ascertaining
the progress and also the possibility of full
utilisation by the State Government. The
payments made to the Government of Orissa
as grant-in-aid for Potteru Irrigation Project
are in the shape of reimbursement of " ex-
penditure alerady incurred by them.

Fimancial Assistance to Orissa for
lllplementatioa of Land Reforms
Schemes

4810. SHRI RASA BEHARI BEHERA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

financial assistance
given by Central Government to Orissa
during the year 1982-83 and 1983-84 so
far for implementing the land reform scheme
in the State ; and

(a) the amount of

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
Under the scheme for financial assistance
to the allottees of ceiling surplus land Ras.
11,33,879 and Rs.  9,21,021 were . given to
Orissa  for 1982-83 and  1983-84  (upto
February, 1984) respectively. )

Production and Ex port of Basmati l{lce

4811. SHRI SATYENDRA NARAIN
SINHA : Will the Munister of AGRICUL-
TURE be pleased to state :
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(a) whether itisa fact that large
quantities of Basmati rice were exported to.
USSR and Middle East ;

(b) if so, what was the total production

of this variety of rice during the period
1981-82 ; and

(c) whether Government have been
giving incentitives to  farmers to produce

this variety of rice and neglecting popular
cheap variety for consumpiion of country-
men ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) No separate figures for  Basmati
rice production are collected by the Ministry
of Agriculture.

(¢) No, Sir.

Provision of House Sites Cum-Construction
Assistance to the Rural Poor

4812. SHRI HARIHAR SOREN
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have given
greater emphasis for  providing house sites
and construction assistance to the rural poor
and improving the environment of slums ;

(b) if so, the steps taken in this 1egard
in the current plan period so far ; and

(c) the details of the financial allocation
proposed to be made for the above purpose
in 1984-85 Financial year ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, 8ir.

(b) The sixth Plan envisages to provide
house-sites to 68 lakh families and consttuc-
tion assistance to 36 lakh  families in the
rural areas. The sixth Five  Year Plan also
envisages to cover 100 lakh slum dwellers.
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(c) Both the schemes are in the State
Sector under the Minimum Needs Pro-
gramme and the Central Government provides
block loans and block grants to States/
Union Territories.

Irrigation Schemes of Rajasthan pending
Approval

4813. SHRI BHEEKHABHAI : Will
the Minister of IRRIGATION be pleased
to state :

(a) the number of major and medium
schemes separately of Rajasthan district that
are pending with Central Water Commission ;
and

(b) the time by which the clearance is
likely to be given ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRMf RAM
NIWAS MIRDHA): (a) and (b) The
Government of. Rajasthan have submitted
project reports of 8 major and 12 medium
irrigation schemes to Central Water Commis-
sion for technical examination and obtaining
acceptahce of the Planning Commission,

The districtwise  break-down of these
schemes are as under :-

Major Mediom
1) Bundi 1 1
2) Sirohi - 1
3) Jhalawar 1 3
4) Kota —_ 5
5) Sawai Madhopur 1 1
6) Bhilwara -
7) Gangandgar 1 —
8) Jaloxe —_ 1
9) Chittorgerh 1 —
10) Benefitting Kota Bundi’
.and Sawai Madhopur 1 -~
11) Benefitting tonk Bundi,
Sawai Madhopur 1 —
8 12—
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Final acceptance depends on the spced
with which the State complies to the comments
of Central Water Commission/Advisory
Commttee of the Planning Commission and
intimates the concurrence of  State Finance
Department for funding of the projects in
the Plans.

»

FCI Godown at Dungarpur

4814. SHR1 BHEEKHABHAI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that a representa-
tion has been received by FCI in regard to
providing godown at tribal district of
Dungarpur ; and

(b) if so, the stage at  which this case
stands ?

THE DEPWY MINISTER IN THE
DEPARTMENT OF ELECTRONICS, AND.
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) The Rajasthan State Warehousing
Corporation has  taken steps to construct
a storage godown with a capacity of 1,800

tonnes initially, at Dungarpur which is
considered sufficient to meet the 1equire-
ment. The Food Corporation of India

therefore does not consider it necessary to
construct any storage capacity there,

Allotment of Flats/Houses to SC/ST
Members

4815. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased 10 state :

(a) the number of houses/flats allotted
by D.D A. to members of SC/ST during
last five years in Delhi, year-wise and
category-wise ;

(b) the reservation of flats to SC/ST
members, separately, in D.D_A. Registration;
and

(c) the shortfall in each category of
SC/ST during the last five years ?
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THE DBPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) :« (a) The allotment
made to the members of SC/ST during the
last flve years is as under : -

General Housing Scheme :

MARCH 26 1984

1979 1980 .981 1982 1983

MIG 49 28 14 37 7
LIG 99 19 130 122 18

JANTA 249 403 272 359 106

New Pattern Scheme—1979 (Hudco)

MIG — — 216 i30 834
LIG — — 246 899 944
JANTA — — 822 1166 681

Self Financting Scheme
31 22 29 71 191

No category-wise record is maintained
in SFS, ’

(b) There is no reservation  for SC/ST
at the time of registration. 259 flates are
reserved for them at the time of allotment/
allocation.

shortfall.  All the
members of SC/ST who got themselves
registered with DDA and applied as and
when applications were invited, were allotted
flats provided they had been  successfal in
the draw of lot.

Progress of Narmada Project

(c) Thereis no

4816, SHRI AMARSINH RATHAWA :

SHRI MOHANLAL PATEL :

Will the  Minister of IRRIGATION be
pleased to state :

(a) when the construction work of
Narmada Project was started ;

(h) what is the target fixed for the

completion of the Project ;
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(c) whether it is a fact that progress
of construction of Narmada Project is very
slow ;

(d) if so, what  are the main reasons
therefor ; and

(¢) what steps are  being taken for
completing the Project within the prescr:bed
time limit ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The refer-
ence is presumably to the Sardar Sarovar

Project in Gujarat, The works on the
constraction of this project  were taken up
in 1980,

(b) The Sardar Sarovar Project including
its Canal System is programmed to be
completed in a  period of 17 years with
1981-82 as the base year i e. by 1998-99.

A

(c) to (¢) The progress of works on
the project has so far been satisfactory,
keeping in view the funds the Government
of Gujarat could provide for the execution
of this new major project.

The Sardar Sarovar  Project has been
posed for World Bank assistance. The
Project has since  been appraised by the
teams of the Bark and is in an advanced
stage of final negotiation, In order to
expedite the construcrion of the project,
the State has created a separate department
called Narmada Dcvelopment Department.

Tubewells Installed in Gujarat

4817, SHRI AMARSINH RATHAWA :
‘Will the Minister of IRRIGATION be
pleased to state :

(4) the number of tubewells installed in
each district of Gujarat State for irrigation
purposes during  the year 1981-82, 1982-83
and 1983-84 ;

(b) the number of  tube wells installed
in Adivasi Area which is most backward n
regard to irrigation facility ; and )

(c) what is the Government’s policy for
providing irrigation  facillties such as the
wells, river uplift project etc. during the
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Gujarat State and the
by the Centre for the

yeur  1984-85 tn
assistance given

. purpose ?

.

THE MINISTER OF STATE OF THE

MINISTRY OF IRRIGATION .
(SHR1 RAM NIWAS MIRDHA)
(a) and (b) Tubewells for Irrigation

purposes are installed by the S:ate Govern-
ment of Gujarat under their Minor Irriga-
tion Programme  and also by the private
farmers. According to the available informa-
tion, the number of Government  tubewells
installed in the State in the last three years
is as under :- ’

1981-82 1982-83 1983-84

(likely)

259 225 350
Dislrictwicé information as well as

Tubewells installed  specifically in Adivasi
arca is not available, However, total number
of tubewells installed both  Government
and private for Irrigation upto 1982 is 8862
Nos. Districtwise  informaton is given in
the Statement.

(c) The proposed Programme of State
Government for 1984-85 envisages comple-
tion of on-going tubewells and construction of
new tubewells. The details are given as
under :-

Amount proposed in
the annual Plan
1984-85 (Rs, in
lakks)

Jtem

¢ n going Programme

1. Completion of 100 Nos. 20.0
on-going tubewells

New Programme
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Written Answers 278

.

2. 150 Nos. new tubewells 102.0
(NABARD Scheme)
3, Backward area and Khakbaria 80.0
Tappa special tubewells 40 Nos.
4, Redrilling of tubewells
Mehsana district and other
than Mchsana district (20 TWs) 34.0
Under the  Constitution ‘Water' is a

state subject. As such installation of tube-
wells and river lift projects whesever feasible
is taken up by the State Government of
Gujarat under their Minor Irrigation
Programme The State Government encour-
ages taking up of Cooperative Lift Irrigation
schemes through societies for which
financial assistance to the  tune of 459/ of
the total project cost is given as subsidy.
In the case of tribal farmers this subsidy is
75% Central Government gives block loans
and grants to the State Governments which
are not related to  any specific project or
sector of development. However, to assist
the smail and marginal farmers for increasing
agriculiural production in the county, a
Centrally Sponsored Scheme with a total

" outlay of Rs. 250 crores has been sanctioned

during 1983-84. This will be shared equally
between the Centre and  States. Under this
scheme out of an average outay of Rs. 5.0
lakhs per block. a sum of Rs. 3.50 lakhs
will be spent on  subsidy to  small and
marginal farmers on IRD pattern for taking
up Minor Irrigation works like construction
of dugwells, shallow tubewells or filter points,

boring and deepening of wells, purchase
of pumpsets etc. including Community
Schemes.
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Statement .

Total No. of tubewells till 1982

District Total No. Total No. Total No. of Grand
of private of Govt. of GWRD* Total
Tubewells Tubewells Tubewells

Ahmedabad 553 169 162 894
Banaskantha 376 106 755 1237
Baroda ) 104 58 343 505
Bulsar 11 - — 11
Broach 61 45 375 481
Kaira 211 113 618 942
Mehsana 3199 4% 277 3409
Panchamahal — 1 - 1
Sabarkantha ’ 159 3 4 244
. Surat 15 — — 15
Amreli - - - -
Bhavnagar 12 - - 12
Jamnagar .- - - -
Junagarh 4 f— - 4
Kutch 100 65 190 355
Rajkot 6 - - 6
Sondranagar 18 2 100 120
Gaadhinagar 54 n - 126
Dang — — — —
4883 1105 2874 886°

* = Gujarat Water Rcsources Development Corporation Ltd.

Moasses Feeding at ICAR lastitute, Bareilly

|
4818, SHRI HARISH KUMAR GANG-
WAR : Will the Minister of AGRICULTURE

be pleased to state:

(a) whether molasses feeding at ICAR
institute in Bareilly lead to malpractices in
procurement, storage and its transporation
etc Vis-a-vis its excess feeding to costly
crossbred cattle between 1980 to 1982 but

responsibility has not yet been fixed on
those accountable;

(b) the year.wise quantity of molasses
procured, its value and cost with mode of
transporting,  schedule of use, monthly
consumption . rate vis-a-vis corresponding
milk produced and animals milked;

(c) whether it is a fact that an enquiry
was instituted: if so, the particulars of
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enquiry officer, period of enquiry, findings
and action taken, if not the reason thereof
and what punitive steps have been - taken
against alleged institute and ICAR head-
quarter officials; and

(d) whether  Government  propose to
constitute a judicial committee to probe into
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULATURE (SHRI
YOGENDRA MAKWANA): (a) The
supplies of molasses at the Institute were
obtained against the permits issued by the
Excise Commissioner UP Government and
the same was transported in tankers from
the Sugar Factory at Bareilly to the Indian
Veterinary Research Institute Campus, Izat-
nagar. A pseudonymous complaint was
received in March 1981 making allegations of
mal-practices in procurement, storage and
its transportation during 1978.79/1979-80,
That complaint, howevsr, did not contain
any allegation with regard to the excessive
feeding of molasses to costly cross-bred
cattle between 1980-82.

CHAITRA 6, 1906 (SAKA)
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(b) (1) The year-wise, 1980-82, quantity of
molasses procured, its value and cost with
mode of transport is given in Statement 1
for the period from 1980-82,

(2) The monthly consumption of molasses,
milk produced and number of animals
in milo/day is given in Statement II.

The feeding of molasses to animals was
ad-libitum. :

(c) The Audit Party from toe office of
AGUP, Allahabad while auditing the accounts
of this institute for the year 2979-80 examin-
ed the relevant records regardsng procure-
ment of molasses in between the period
February-March. 1980, which were made
available to them by the Officer Incharge,
LPR (C&B). After having scen those records
and the replies to their Audit Note furnished
by the Officer Incharge, LPR, the Audit
Party did not consider the mater worth for
including in their final Audit Report for the
year 1979-80 and therefore dropped the
matter, In the absence of any direct or
collectoral evidence to substantiate the
allegations, it was therefore not considered
necessary to hold an enquiry,

Statement 1
Year Balance Purchased Consvmed Rate/** Rate of Mode of Cost of;olam
(qtls.) (qtls.) (qtls.) (qtls.) traaeport/ transport/ exclusive of
(Rs.) qtls. (Rs.) charges of
transport (Rs.)
1980 311.00 2432.50 2583.50 7.32 3501 Truck-tanker 17802.25
&2
3.75 Drum
(From.HR. Sugar
Factory, Bareilly)
1981  160.00 9.00* 169.00 — —_ —_ —
1982 NIL 5842.20 5806.15 9.15 7.25 Truck-tanker 53124 90

(From Tilhar)

* Transferred from Feed Technology Unit.

e Inclusive of all texes.

1. for 2000 qtls,
2, for 1000qtls.
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Water Management Scheme in Paighat,

. Kerala

4819. SHRI V.S. VIJAYARAGHAVAN :
Will the Minister of AGRICULTURE be

pleased 10 state :

(a) whether there was a proposal to
start a water management scheme and set
up a sub-station of National Agricultural
Research Project in” Palghat, Kerala under
the ICAR:

(b) if so, the reason why these have not
been set up so far; and

(c) the steps being taken to set them up
without further delay? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The proposal was duly considered and
already sanctioned by the ICAR with effect
from 28th February, 1953 mth an outlay of
Rs.21.72 lakhs for lmplementauon by the
Kerala Agricultural University, The project,
as sanctioned, envisaged the establishment
of a new sub-station at- Eruthampathi in
palghat district in addition to taking up

water management work at the  existing
Chalakudy, . Thumbermuzhi and  Alathur

stations.
. .
(b) and (c) Adeuate land facilities had
to be acquired by the Kerala Agricultural
University at Eruthampthi, the station to
be newly established in Palghat district,
Efforts to acquire the same are underway.
This component of the project would be
implemented as soon as land becomes avai-
lable to the Kerala Agricultural University,

grito faws saww & A
qTATN ®
4820, ) T ST TEY @ FAT AT
fawra o aE Tary & F0 A F
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(F) &1 add ) @ § Ay -
ATA X ATH AT FY qiv(or Fawra
FEAFA & Fda O JIA FIUX F7
1€ g@rT ;

(&) afz g, &t 37 | UST-
1T go11 fradt &, 98 w17 as =o
fer 7@ & 3T wAF ama ¥ fHaar
sqafe & 1 §; dk

(1) @ saw ¥ drage Fax A
fzd 1 mor Hadr feafs sar § 7

aritw fawre Awe & IT A6
(= gfome fomr) : (7) W@ weE
gafaa guitv faqma s A9 &
AT TZA F  FAEAT FTI@E
fora® srasa qOE FY AT @ Y A¥
I FT @ Afag « F ofard s
ST Far ®= frg St @ &1

(@) o= faaeor q@m § 1

(m) gwfrag gt fawrg ST &
Faa I A ¥ Aarg fad ¥ fag
g ww [Feafafas § -

¥ faafa fF¢ wv smafes
X (I Ty )
1981-82 225.00
1982-83 412.00
1983-84 313.46

(FXaL, 1984 T%)
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faww
%o USG/¥x wifgw @x gFgrgAr W@ vyl faafia far mar
|0 %! qwar srafuw =
(e =Y ¥)
1 2 3 s
1. Ay W 690112 13788 72
2. I\ 82044 1290.66
3. fe 891153 12118.82
4. TATE 395382 6062.56
5. ghcamon 28583 2574.03
6. femwe Rw 128722 1294.81
7. T+ HR FIWAIT 72481 1100.12
8. safew 330222 6842.83
9. LXC | 3047)8 6286.46
10-  #%q KW 779731 16421.71
1. LEARCS 472191 11009.40
12. wforge " 14753 359
13 e 18769 —
14. ARITHE 29286 —
15, IEraT 491569 7198.3]
16. qAY 248663 -4039,68
17. Troea 387661 7539.93
18. fafesn 3449 14.24
19.  arfaearg 885111 13989.83
20.  fag 30274 " 579.03
21, sy 2094126 32528.53
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1 2 3 4
‘ 22. af\=aw Fma 200360 1772.95
23. FEarA HT famar ,
@7 q9g ) 7'3 —
24, FETIA R 22342 —
25. 48T 405 —
26. - ZIFIT HYT AT FASAT 249 4.48
27. fawett 9628 221.75
28. T, aEw A% dA 16992 314.34
29. e 312 —
20. fasnr 4169 ce
31 aifest 4434 ¢4.40
88,95,612 1470,62.18
wmge & feaml o1 AT F qor framl & guwew N IW I wEwlew

4821 : =it T &A™ UE : a7
w3t a7 T I FA F4A 7

(®) #11 FFIRX FT fa=qr I@<
I7q ¥ dragT T gQrg faat # qw-

®AT 3T wfawaw ITF FY @A U AGT ¥

fegiat 1 fograadt 20 9T wRefes
4@ T foreqw 37 w1 §;

@) afg gt, a1 ag weark e
< HUT ¥ T & A1091; AR

(m afg i, ar IFF AT FIO0
g?

gy dare & woa W (ot A
awaAn) : (F) & (1) wgm fawg
faswr qieatsrar &1 fadry gfersarn &
qga o1g J Ay gearfaw @A 7

IAF JYT 1A\ 9T T JEAAT 3N FT
S&qTa {Fa1 aqr § | F TRAT qar faww
afegterar F g'qqq o w2@, [,
IS, aifaqary T wgraeg ¥ UsA
fag o & 1 feT o7, 9T s #F -
ot fasm Fgwa F1 usla foagw
fagrg afeniwar  aga fawga fasra
FIgvT & mfew fear aar &1 |
fawga fawrg w1 ¥ wreafes 9w
aqr facaq 9T UF JFEAT FT SqAEAT
FIX &1 71 weqrg -8 agrfa, 1984-
85 ¥ i qar IATH F fawrfweY #y
auq faaga fama sraww & aga gigan
FO FTIEYT | I 9IT U7 H
g R e fodr gaset I
F fag qaw §1 37 faa) &7 1984-85
¥ &Rm qud faaga fawg s &
T 1A T e § 1 '



291 Written Answers

Achievement in DPAP

3822. SHRI ARJUN SETHI :
SHRI CHINTAMAN! PANI-
GRAHI : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a). whether it is a fact that heavy
shortfall has been noticed in achieving the
physical targets of the Drought Prone
Area Programme during 1979-80, 1980-31;

(b) whether Government are satisfied
with performance during 1981-82,1982 83;
and

(c) if so, the steps Government have
decided to take in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
Shortfalls in the achievements of targets
Have been mainly noticed in certain sectors
such as crop husbandry, irrigation, cattle
and dairy development during 1979-80 to
1982-83. The shortfalls were mainly due to
the unprecedented drought conditions pre-
vailling in some of these areas, non-availa-
bility of adequate credit facilities and cons-
truction material, delay in the acquisition
of land for construction of irrigation works,
pre-occupation of the executing agencies
with implementation of beneficiary oriented
schemes etc,

(c) The performance of this pro-
gramme is by and large, satisfactory having
regard to the order of investment made so
far. Its implementation is constantly being
reviewed with the concerned State Govern-
nents. The State Gov:rnments are advised
to take oorrective steps, whenever neces-

sary.

Encouragement to Sportsmen in Raral
Areas

4823. SHRI ARJUN SETHI : Will the
Minister of SPORTS be pleased to state :

(a) whether it is a fact thdt the sportsmen
of rural areas are deprived of taking part in
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various sports events  and as such India is
deprived of good sportsmen ;

(b) what are the incentives or encourage-
ments being given to attarct sportsmen in
rural areas ; and i

(c) the details  regarding the various
sports events in which Sportsmen are paid
for taking part therein and what is the
position of different Indian sportsmen in
this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) No, Sir.

(b) The Central Government gives
financial assistance to the State Govern-
ments for organising competitions at Block
District and State  levels under the All,
India Rural Sports Programme. Under
the Sports Talent Search Scholarships
Scheme, students who are talented in ‘sports
including students from rural areas, are
eligible for award of scholarships. The
Central Govt. also renders financial
assistance under the Scheme of Grants to
State Sports Councils for  establishment of
Rural Sports Centres.

() Government does not pay any
amount to  sportsmen for taking part in
any sports event,

aifeg yro fasTe Faww & annfaa
safeaat wt @ A 3fy

4824, =t T™a fag Wi : Far
grite fawm@ T g FA1T F FIU FA
fF :

(=) war anfwa qraro fagE #1d-
w7 ¥ ararfrag safeaat & g ¥ wr

gl &

(=) afz g, af 757 sqw F G0
fay ¥ wrirfrag safeadi ) qa & 3f3
T ITHAT E;
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(m) afz#Y§ gfg 78 g€ &, Y s&F
AT F ;

(%) #[1 FFR A A FON A
gfrfeae 37 ¥ v gwrawe a0
gAY §;

() v awhr @ FEww R A
wt, wfeaY $1 7 FW F fad o w39
T @ & A

() =fz gi, Y awadr sYa @
7

qritor fawr WaEa & T AW
(st gfeara firm) : (%) TST FIETA GIT
frr 73 8% wsaaAl § qar AT R 5
aufaa gy fasva % ¥ F=q

anearfrat #1 g ¥ gfz g€ &

(@) s wqm F A faw & 57
wx e fafasz ssaga & a3 & wr@
FIFIT F1 AFFIL a8 §

(Mm& @) W (W) F I@ A
g@y gu, S A I5aT |

aafam grilor fase &EwN & srAna
afear<t Y fear mar &
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arfior fagr@ 1@ F F@ad 660
afeart w1 i faggr mar @;

(') 37 Tat aar fas #1 dear
feadt § 9 =@ s1aw & s,
afewaw a9 faar 7ar §;

(7T) *I7 75T NIW ¥ TAF fawE .
e # (00 qftard 1 @ FEAWF
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(&) @r#1E geaiwa A fHar v
L
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fawow
~ Tk, TSt # sfe w¥ wfe  agrar g
qeT q&q7 | ¢00 qiCaTd FT G€qT
' gfaary &1
T § a8 .

1. 198¢-81 458 274800 234000
2. 1981-82 4:8 274800 231861
3. 1982.83 458 2748.0 313870

1374 224400 7°9731

(94 6 sfana)

Decision to Set up Stadia at District
and Block Levels

4826. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
SPORTS be pleased to state :

(a) whether Government or  Sports
Authority of India have  decided to set up
stadia at District and Block levels in the
country with or without  any coatributions
from the States/Sports or Rural Welfare/
Development Associations ;

(b) if so, the pattern of financing such
projects ;

(c) whether any such stadia have since
been constructed/sanctioned uader the new
Scheme ;

(d) if so, the details thereof ; and

(o) if not, whether  any such projects
would be taken up during the year 198485
and if so, the  allocations, State-wise, for
this purpose ?

. THE DEPUIY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) tr (e) While no
. decision to set up stadia exclusively at the
district and block  levels has been taken or

- per cent of estimated

a new scheme for the purpose launched,
the Central Government  alrealdy has'a
scheme of grants to  State Sporis Councils
under which it supplements  efforts of the
State Governments by extanding financial
assistance for construction of  stadia.
Sports being State  subject, it is primarily
the responsibility of the State Governments
to construct stadia within their jurisdiction,
However, Central assistance is  admissible
for construction of stadia on sharing basis
upto Rs. lakh, In  hilly areas. Central
assistance is admissible  on the basis of 75
expenditure limited
to Rs. 2.5 lakhs, No State-wise allocation of
funds exists under the scheme. As per
information available, sports stadia already
exist in 116 districts of the country,

Progress of Operation Flood-11 in
Madhya Pradesh

4827. DR, VASANT KUMAR PANDIT :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the progress achieved by the
Nationsl Dairy Development  Board under
Operation Flood-II Milk Scheme m Madhya
Pradesh State till 1983 ; |

(b) the targets fixed and areas identified
for development during 1984 and J985 ;
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(c) how many (i) Pasturising chilling
plants (ii) Dairy Corporation (iii) milk
collecting centres’  have been started in
district Rajgarh, Guna and Vidisha in
Madiya Pradesh ; and

(d) bow many veterinary  centres have
been established district-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF 'AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Progress
achieved till December, 1983 is as under :-

¢i) Dairy Cooperative Societies : 1202
Organised
(i) Number of farmer members: 68,000
(iii) >Quantity of milk procured *: 2.48,000
’ Kgs. per
day .

(b) Information is being collected’ and |
will be laid on the Table of the Sabha.

(c) Rajgarh, Guna and -Vidisha are not
covered under the Operation} Flood-II
Programme,

(d) In view of reply given to (c) above,
the question does not arise.

Cases of Breach under Emblems and
Names (Prevention of Improper
Use) Act 1956

4828. DR. VASANT KUMAR PANDIT:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the number of  cases of breach of
Seltion 3 of the Emblems and Names
(Prevention of  Improper Use) Act, 1956
were reported or detected by the authorities
concerned in all States (including Union
Territories) to Government till December,
1979 ;

(b) the nature of breach and the action
taken against the defaultets ;

¢

(c) how many of these were detected by
Ministeries or other concerned departments
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-aad Union Territories

Written Answers 298

and police Department and reported by the
public or individuals ; and

(d) in how many of those cases was
the breach committed in regard to National
Flag, National Emblem and Pictoria
Representation or names of Chhatrapati
Shivaji Maharaj. Mahatma ' Gandhi, Pandit
Jawahar Lal  Nehru, President of India,
Prime Minister of India, Parliament House,
Ashoka Chakra or Dharma Chakra, State
Legislature Houses, Supreme Court and
High Court of the States ?

‘ THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR.M.S. SANJEEVI RAO) : (a)
to ¢(d) Information is being collected from
States/Union Territories and will be laid on
the Table of the House,

Proposal to Launch Operation Flood Il
in All States

4829, SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have a poposal
to launch operation Flood-II programme in
all the States and Union Territories ;

(b) whether it is a  facts that all the
States and Union Territories have not been
covered under the ahove Programme so far ;

(c) if so, the reasons for delayin
impiementing Operation Plopd-ll Programme
in those States and Union Territories which
have not been covered under the programme

-so far ; .

(d) the names of the States and Union
Territories where such programme has been
started ; and

of the coverage made
programme iR the States
where it has been

.(e) the details
under the above

started ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
It is proposed to cover 22 States and 4
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Union Territories under Operation Flood
11 programme, the details of which are as
follows :

Assam, Andhra Pradesh, Bibar, Gujarat,
Haryana, Himachal Pradesh, Jammu &
Kashmir, Karnataka, Kerala, Madhya
Pradesh, Maharashira, Punjab, Rajasthan,
Sikkim, Tripura, Tamil Nadu, Uttar
Pradesh, West Bengal, Manipur,
Meghalaya, Nagaland, Orissa, Goa,
Daman & Diu, Andaman Nicobar,
Pondicherry and Mizoram.

Flood 11 will cover
identified by

(c) The Qperation
about 155 milkshed districts

" Statemeat showing achievement of physical
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the National Commission on Agriculture on
the basis of their potential for milk for
a modern dairy industry.

(d) Till December, 1983, the ficld
programme has been intitated in all the
States and Union Territories covered under

Operation Flood 11  except Karnataka,
Manipur, Nagaland, Meghalaya and
Mizoram,

(e) A statement indicating the physical
progress of some of the important
components of the programme achieved
upto December. 1983 is attached.

progress under  Operation Flood IT upto

311283
Statement
Sl Component Achievement upto
No. December, 1983
1. Soceties rganised (,000) 23.32
2. Coverage of milksheds 92
3. Farmer members (Lakhs) 25.23
4. Rural dairy processing 55.74
capacities (LLPD)
S. Milk procurement (Average LKPD) 49 10
(December, '83
‘6. Caitle feed compounding 2455
(Capacity MT/day)
7. No. of societies under A.l. 5058
8. No. of Al done (Annual in 000’s) 487.35
(April '83-Dec. '83
9. No. of female.calves born (000) 68.42
(April'83-Dec. '83)
10. Milk marketed in Class I 11.35

cities & smaller towns (LLPD)
Average.

11. Milk marketed by metro dairies
(LLPD) Average.

12, Metro dairy capacity (LLPD)

(December, 1983

17.69

35

Mote : All figures are cumulative except when mentioned otherwise.

LLPD : Lakh litres per day.
LKPD : Lakh kilograms per day.
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Low Productivity due to Acidity of
Soil in Orissa

4830. SHRIMATI JAYANTI PATNAIK:
Wiil the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware
that large areas of high land in the State
Orissa suffer from low productivity due to
the high acidity of soil;

(b) if so, the measures taken ‘by the
Centre to save those lands from high acidity
and to increase productivity; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Soils in
large ‘areas of high land in the State of
Orissa suffer from high acidity.

(b) and (c) A Centially Sponsored
Scheme on Reclamation of Acid Soils in
compact areas was in operation in the State
of Orissa fiom 1976-77 to 1978-79. This
scheme was transferred to State sector from
1979-80 as per recommendations of National
Development Council. Central assistance
of Rs. 16.37 lakh was provided during these
three years, Further, the Government of
India provided a special relieg grant of Rs.
75 lakh for reclamation. work in the last
four financial years beginning from
1980-81.

T afgfraw & J9iw qEa wr-au-ag
Az 7y & fraiw & fag saafa

4831, st gdw TAw: war sfa
w4t 78 T FY g AW

(%) a7 afafras & st aresr
ang-TwArg wex @i F fawter & fa
ITH HATAT A TFA TG FIA gaA
SEI1T g AT frw ardra w1 ST g
ar ;

(&) S%a SEaTT B ATAEF THA
¥ # fraew & war sTew & AR
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(T) @ seaTT A w7 qF e
fex sty #rawraar @ ?

Fi s & woa WA (st e
wwaTT) : (F) ¥ (1) T gIFC ¥ Q@

SETE 1T §T & 9T T€A19 16.8.1982

F OSIT. AT AT AR IAT  JIF
FL AL 23.4.1983 W UST FIHTT HY
AT AT A 1 FEU TE@T 10.11.1983
F Sy Z3AT, A fawger agr ar g@fag
39 R Mfd JHErd T FE R
fore T a@ & 930y fearaar
| At 9 o aft foay o awar @
& JT ST T T faaww A7 7

It w7 ¥ wfw Jeqraw wfexai

4832. st gOW @A &7 ATHIOT
fawre 5 ag T A B F

(%) S WRw ¥ @ wwy Fiw
I wfeat &t dear feaar @ qar
fraar dfeaY & faabor &1 *rd 99 @
&

(&) =7 ddreqai & fwin & fag
7q 3¢ feadt fadet sgmar faad «t
FEATEAT §;

(w) =ar g7 w<r wwAt qv fawtor
w1 #1 wfq gAEITE §; AR

(%) arx i, ar famior w9 &
ufy ¥x w7 F fAq I HATR
ST IHIA &1 & ATX JIAT {TA9qF
sgEAr TR !

uritw fawre W & T A
(sh gfeama faw) - (%) & (W) g
FY Y AT G § AR TAT 92 9T W

& Wi
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nqs favr ¥ @fegn w fmwto

4833, st g Traw : w7 Ww WA
qg M Y I FAA fF -

(F) Tar FrTr A9AT FAW &
QT I F w4 Fay ¥ ow <2feay w1
frato w73 &1 € weTA ;5

(@) 2w & gw foad ol & @«
¥ fau 2feaw § qar qg §§ IAX W
¥ 37 fae & am o\ ¥ wgr Lfeawi
w1 smaEdT FY W §; A

(7) ST Rw & v o=t & ;v
am § st wfasy & 2feaat 51 fanty
1A & gramy TFa fFu aw § AR W
®rt 9T g feadt wfowr &k &
gEATRAT & 7

o= fawmr & Iv A& (st amw
mge) : (%) FEEt g9l A 2

af=w w1 37 1 feafa @y g aran

2 Tarfq, F307 qTHT, Ig¥ D, ST
T qf7egi B AT F OF A XA IAT
i ¢ foad g=ata 7 efeawi F fawfor,
N F+7 cqrAl & gre-arq, faAr R @ @
gFat 3, ¥ fac agraar @T FF, 5T
TN F I8 A FErAAv FE&@
(@) m@ a& A ¥ oFA A TE
gwar & wgATE W ¥ 116 faai ¥ @«
feqy faggum § foA¥ s@aRw &
11 fa¥, eafa s@as, FTAUET, ATG,
wi€!, s, AU gATEEE, faA,
MAgT, TR A frarerre it mfaw
&

(7) TsT ATFIT §, IAT VW &
fadt foryr @ efeqw fawior gg faci
FETaa SieF A7 gadr &g W g,
e A TREEl Y A A WY A9AL
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& yeid, 1983-84 &
gt °r |

Treqm § wwffaa @ o o
et afiaitorng
4834, M0 frimr swAwA ;WA
fawrg st ag 7ar™ N g FE

(¥) Tsea & fwor qdff A
o7 fgar€ qf@omrst & am wmr g
wgt &4 ww @

() fateg sk srer fyay &
fe-fea s a7 fase wiaer & geam
™ Ft fgar qfiqemg waifas sy
A FT T ;A

ﬂm s A

(W = AT F weta wid F 7 A%
aree fe&d s &7 gwrEAr g 7

faarf saea & Tea w@A (R TW
fram fawt) : (7) @ wToa &
zfagu-gdf wr & facateag qur srer
fa=t &1 fos fearmar &1 €7 A faay
&1 A1 I AT B A1 S fawion-
€A At ag i &7 sNU  fAew IFHTT

? -
ww d. efcqtwar w1 am annfaa faar

% o3 Qe F o entd

w
1. N FreT
www
2. arnA S9EAA frateg
3. @l fecasng
4. g [RECLERES
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w. R DA W A ey
wm

1. =raq fawz exw e

6. FIT U F F AT
FTAT ‘ FIaT

7. AR AT T

%. 4. qfcaret &1 Aw @nnfaa faen

qeam
8. faA1g ®rar ®ar
G, FqIEF AR Frar

(F) AT (T) THEAT FTHR X A
Zrat faal #7 ary 3 gt ww 9 g%
aqr 5 worw foard @R DT v
JFNT FY AFART AT FIA IGT TrAT
FraT F1 9FWEA w@ W & fg
sega 31 & | & 7% exn freafafen §
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% § RN FTAH annfaa foer
¥ AgT N
1. TIT AT SOTHAT FT

e fAay Tor famree
w. \egw e
1. @ fa=rd FreT
2. wgrdr faars FIST
3.  aYre fa=rg Frer
4, =1Fa fqart 1T
5. wafagr fa=rd &1

rgfrarETo 12T

fawig q% qeg-famm &1 T F
faeT Wi &7 a0 2% § foq af Tl
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& dafa qamor, a3qw qor afvAgar
faiet & darx Faar AR fenfaq s
9o ®9 ¥ ST EIFIT F FEAAT § AT
%1 &% F1 3@ I A I@RFQ AL §
f& vawam gE Iegw QAT oAl
N a0 AW AR T I @A FAWT
T ar g '

Financial Assistance to Aadhra Pradesh
for Drought Relief Measures

4835, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will - the Minister of

' AG_RICULTURE be pleased to state:

(a) the total amount released by Cen-
tral Government to Andhra Pradash Govern-
ment for drought relief measures during the
current financial year;

(b) : whether Government have recently
request for more funds; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Against &
celling of assistance of Rs. 28.26 crores
sanctioned for drought relief for the year
1983-84, Rs. 25 crores have been released so
far to the State Government in the current
financial year.

(b) and (c) The amount that remains to
be released, on the basis of information
available, is' Rs. 1.18 crores. This amount
can be re'eased, when the State Government
furnishes certain information sought for
by Ministry of Finance, Government of
India,

Scarcity of Quality Seeds of Oil-
Seeds, Pulses and Vegetables

4836, SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of AGRI-
CULTURE be pleased to state :
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(a) whether Government are aware of
scarcity of quality seeds of oHseeds, pulses
and vegetable in the country,

(b) if so, the seeds Ompu‘t at present
and the expected increase in 1983-84 ;
and

(c) whether i* is also a fact that Indian
seeds are in great demand in several coun-
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THE MINISTER OF STATE IN THE
MINISTR'Y OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,
There has been some shortages of quslity
sceds of some varieties of oilseeds,. pulxcs
and vegetables in the country.

(b) The quality seeds production of

oilseeds, pulses and vegetables during
1982-83 and 1983-84 and expected increase

tries of the world; if so, the details
thergok ? is indicated below :
Crops , l982 -83 1983-84 Expected
(Ia Qtls.) (Anticipa- increase
ted in Qtls.) over 1982-83
Oilseeds 164,899 598,688 263.06 (%) .
Pulses 207,373 257.265 24-06
Vegetables® 8,664 22,000 15392
Note : * Seed Production by NSC only,
(©) Yes, Sir, There have been demands of cercals pulses and veg:tables from

countries indicated below :

Crop

Country

e T e e ety . et . et . . e e

Wheat

Banglsdesh, Yemen(PDR), Yemen(AR) Indonesia,

USSR, Oman, Bhutan and Afghanistan.

Paddy
Bajra
Sorghum

Maize
Germany.

Pulses

Vegetables
Maldives.

Nepal, Oman and Afghanistan.

Zambia and Oman.

U.K. and Maldives.

Afghanistan, Syna. Mlldnves. Jraq and Eant

Barbados, Srilanka and Afghanistan.

Bangladesh, Bhutan, Kenya, Sudan Guynnn and
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Qfgelt Do & s fawfaa
frg mq o

4837. =it wFw Wgw : w1 Al
AT ATITT FA A FAX T PIT HA
fF :

() vifgelr ST Ay & A
ot mi7 fraw et &1 fawfag fear
A IET 7 oA9r 3] IHEd, 1984 qF
fagfas fxd 77 el &1 gEATRAT § ?
NT

(@) #71 ag A% § f& F9ar &
FHTT T o7 fordt & eqre) & Farg prdewl
F1 TeTT qU% F o ¥ IJIAS CATEl FHI
T @ 79 § e afz g, @ awEr @Rl
F1 faof fom owre & ) S0,

= fonn & faato wlv sae
Ha®g ¥ a9 GKAT €14 T § I9-
s (st shaw ) (F) fGest favmE
gifwxgor & gfaa fear §fe Qfgelr
TIAAT F- ¥7q97 9 16,150 7sAW A
T,45000 fAz7 st 3T F4r 51,000
anfyF zfrz @ FASAT & Taqr <A
1 fawfaq fFar o &1 31 9=ad,
1984 A% SAwfaa et & AT FR
faeafafma & -

qEIH H1T A0 3806
faeR w1q TA 8789
AT 7794

(@) draar ¥ saafend el &)
q&q7 fA5q w7 a9 41T JAar A F
aryEFT &1 wqar Afgw § 1 AW AT
&t o) ¥ cAIS WY HTT ATAAFI HI
qEIT T FH 21
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fasg Jm T qqr SF T H Y F A
A F AN F AR T ot aF Ak
faota 7Y foar mar &

feeoit # s a= A A

4838, st FwaTC HgRT : W1 fawin
AT ware gAr 4 @A AT FAT HQA
f& .

() feeelt & & &Y T @w
gart &7 & gy & feaAr safa g€
g A<

(=) feest # star 99 SUwew FUX
¥ faq ITorag QAT FT AT w4 E;

q foam & fmfor st smaw
waera § qau adig s feww § e
(st afewwra’a) : (¥) foeelt 9@ wem@
aqT 7 A Feq 7 giua fFar g e
AR A AT qIT (AT(RAT) F 56
W Ry @ Ay %3 faw aq ¥ qr
FRAIGIT AX JqT Iferor faeelt & wvad
Y ardT "oArE fFar AT Wr

(&) searT ¥ sqare, 9T @AA ¥
71, 1984 ¥ 7@ qF 25 TH. ). A
aET geard FeAr faaffa fear € o
wo ArAT (75 oA, o, €) 1985 aw
FJAATT JATE FT JITY |

Tfwror froelt & gy widY § Amrfes
gfaag IJewEw ST

483>, =it atwartwm :5\qr famtor
YT navw | 9 IATT FT FAT FIA
fF:

(%) zfwor faedt & gw wgd AT
Gy faq feedl, TR, FreAr qATE-
g arfe &t adr aE Aifvq A
foeqa s |t
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@) @ 10 wgh WA f; AR
wferat ifed &3 & e feeslt fas™
gifesTw gra 9% @ T8 sfafow
gfawrat w1 sq¥r € g, AT T oAiA F
fawra & fog w@F N § FRty fea
aufe &% & W § AR

(m & o & Ao gfae Fa
A% TN U Q AT AT ?

aw ferm A fmfw allt s
suwg ¥ awy qA0y w9 fawm {39
Wl (s wfaEyA) - (7) Rest Fasra
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qrfgeTor & FqAr< 10 wgdr AiEl agr
FITAT FATTHYT F) Afaagedr &7 qifeq
FIA KT HTIO0 5T QAT § T AFavsii
& q7 § fod Frem =7 AW F vz
W AIIT W GIAT, E1EGT, E=SAT
a1 ardd & faw qg &= Zrfasrew 2 )

(@) faaeor & feg o &

() feweit fawm siEwaor & gfaa
fem § fe fafugl &7 soaaear & sger
T gt aiEl ¥ o sagfawd qdar
FUY AT F) FEATIAT §

faxm

e w1 AT awr s T -(“‘;'&')
1. WYY M W

g wRA 95,773.23

LT \J 88,811.65

o= 31,403.59

&z ariz ghar F7AT 60,785.00

2,78,773.47

2. gt ame nan

T A1 g3 FA 33.193.60
3. fewwd s fagd aet

wg fgard qur fuwr 2,04,847.35

T AATH 1.29,781.27

AR GTAT AT TXAT FIAT 7.895.25

= 1,35,884.16

wa faala avew 49,364.6)

T ¥ A7z s faerAr 3,72,423.80

®Ie arez ghat 31 45,012.65

9,45214.17

S ——— —



6. g wdar wfyar
19 qeg fagEr
Fgre fear
qa farferr
7w frate AT
YT ATZE JRAT FTAT

15,72,406.79

1,84,178.91
28,490.90
2.72,634.23
57,541.54
92,285.37

6,35,132.95
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Tiw wT AR A9 " w (Td)
4, T & &t qqT AW A
qUUN 9T I FIAT 1,38,135 20
K\ 44,059.73 )
T drard 1.57,669.28
v 1,30,391.10
grwfAs 9= 7,345.94
qzY fasm™r 2,59,899.77
93« AN 1,34,938.77
e ATeE 64,212.45
9,36.652.22
5. faom faeeit
I Y e Arferai 9,22,478.11
aﬁ e AFTH A( FT9TFAT) 1,13,021.03
NI FATFE 1,01,337.46
g5 fagm™r 3,41,833.74
e T3z 2kqn FAT 93,736.45
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TN 7 AW AT ¥

wa (e9g)

7. XW| AW
T g 28,654.01
ara o fasmr 2,00,013 18
&z ar5e goaT £ qur a7 g & fa faga
=% ka1 FAT 3,02,700.72
531,167 91
8. AT RATOHIT
WE_T TF 55,013.72
. arfani qar 7= fAafa 63,403.72
e e fasmr 45,°80.54
EILIC 19,645.16
qet fasmT ¢,85,672.11
€Te ATEE JYAT FIAT 94,.83.7>
19,63,099.00
9. wWEwrd
TEre qI5E FT I17WEA 30,761.22
10. few=
1z ATTT FT ATAIH 15,098.12
11. AR
- &NE A1ZT FT J19A

34,244.73

AR = w1 MEEA

4840. it fagmtag : w7 fawin six
qoTT WA 7 I & FUr FOY 7

(%) fawdr fagra srfwgcor grer 1
oad, 1980 & 31 JqFL0, 1984 F

.

A qaqd &f+t @ fawain safeqar
F fead wegw a1 @ F iz Ak
fead smar oz ik feadt gFIF o)
w® Iafea feg ag e Iax fag
fegy wfawa w2 srdfea & atx

(w) 357 s<fera F12 ¥ § z@1FT-
ar fead qagd N wie gEA
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N eEra qrEfza fFoam ok g A
fraal & o1 & faat § &= fo=
safeaal 7 st wewr Ag) faar §, SAF
Traey & w2 afgy awqor fracor | g 7

®® fon A fmiw sk swE
sneg § Far gad s fEw ¥ 9
doh (st wfmwwa) @ (F) o=

1-10-80 & 31-1-84 &% %Y Fafw &
o werw Ay At qF FFQT ol
& gwa yaqd aft a fawai
aferdi o smfen faaffaa w3
T®AT 3 THIT § :—

AT qEqH AT I Fqar
IR ATqTH
QAAT 1.7 50
agiT agfa
HCATA TIFAT 121 166

Xaqd Gfasi A fanain safsa,
s ¥ fag smfam w2 Y Sfawaar
qrafea g9 Tl w1 OF sfawd 3

L8]

faset fawrg wrfasTm & a1 aar{
gFljeeifearet ¥ qagd dfawt
#1 2 wfama T fawainr safeaay &

fog 5 stfmra & erresror @R
.

(%) we
qaqd dfawi w1 wrafer w4 w7
sTofare wa weqr faazor F A f wf
2
(i) fomr amdfed) & AT A&
forat &, wasT g Sear o @ F &
TR
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(iii) AT FTAE AT F Frtq
T4 1982 F R FH FEAT10 ¥ 17
A% (weqw qmx ) ik 1983 ¥ wW
&1 1 & 6 A% w1 FraeA/fagaw fean
TQT 9T, AEAX FIT IA FY T 07 & A4
franger, STASST A FAFYL ¥ qq
qATT AN F equia qEAT # fawy
wel F fag avedr freet af d o=
Aal & AT ox ol Wt 9rd fro oA
2 &1 A A F ard FE F o=y
HR AT AT QA IR, FoaAT AY AW
F TR FT I¥T I3 |

-

=

1-1-80 & 31-1-84 a4 *I s3afq &
dE, Td dfaE ® o9 IFE A
fagain safimal #1175 gFF adfea
#t T qa9d dfw w1 wEfem
IFA & R fraco @' & fao a0 §

faxor %
qEqR WQ AY
Lo Ll T T Ffre

1980 o
1. TR T —_—
2. 77T fagiT —
3. afeag @Y 1

1
1981
1. AIATHTT JOA- 9
2. RAEIR e o f 3
3. feorwmr e 2
4 Fm#F fage 1
5 AR AT 1
6.  wax fagre 1

17
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WA W g wage & fre
1982
1. g fagix 1
2 TR T 2
3. TE e 1
4 gferagd 13
5. ;I A 2
6. FIAFTIAT 7
7. femwg ¥ 3
8. T fagw 5
9. A g 2
10. qrasgr 2
1. afesagdr 2
12. FTARTAT 16
12, TG 3
14. TATET AT 1
15. faerwre e 2
16. I+ fqge 3
17. ATATAT AT 3
68
1983
1. 797 fagre 1
2. fagm faear 7
3 ATATHI WY 14
4. T ATER .5
57 IAFgA 3
6. arsar 5
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AT sl
1980
. Ta-q atx
2 afrwagd
3. AIFHRT IR
4 feqwra T
1981
1. afrmgdr
2. frawgr
3. TEIUT
4. FTARTS!
5. sgfast
1982
1. HE LG
2. T a7
3. femwre arEw
4. AFAGIU
5.  ofwwgdr
6. qeE AL
[ )
1983
1. qfrrag
2. AT
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feeelt fawre grfawo adfta qgfa Awar 1979

1-1-80 & 31-1-84 % qaqd Afawi £ w9l #7 Maz o Fraaw

I S T oY & wear 37 safat &Y dear
frgf el &1 FwaT
afaar g
JEqT . AT feawmrz arET 19 2
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Setting up of Modern Ofl Complexes

4841, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have a pro-
posal to set up modern oil complexes
throughout the country;

(b) if so0, the ' number of such modern
oil complexes proposed to set up in 1984-85
in different States and Union Territories;

(c) the amount earmarked for the esta-
blishmeant of those oil complexes; and

(d) the details of the sites sclected and
progress made in setting up oil complexes
in Orissa ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b) Presently, a modern oil
complex is being set up at Amritsar Oil
Works, Amritsar, Punjab which is a netiona-
lised Government undertaking. The possi-
bility of setting up more oil Complexes will
be considered as part of the 7th Plan,

(c) The estimated cost of Amritsar
project is Rs, 3.82 crores.
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(d) Presently, there is no proposal to

set up a complex n Orissa.

Proposals for Sanction of Fishing
Harbour Projects

4342. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the names of the States from which
foimal proposals have been received for the
sanction of Fishing Harbour Projects up to
31 December, - 1983;

(b) the number of those proposals which
have been cleared so far; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) During
1983, proposals for Fishing Harbour Projects
were received from the States of Gujarat,
Kerala, Orissa and the Union Terntory of
Lakshadweep.

(b) and (c) Out of these, three proposals
for Kerala at an estimated cost of Rs. 71.16
lakhs and two proposals for Lakshadweep at
an estimated cost of Rs 18.95 lakhs have
been sanctioned.

Levy Pricce of Sugar

4843, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the basis and details of zone-wise
calculation of levy prices of sugar for the
season 19 3-84 which was notified on 11
January, 1984;
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(b) the peak period sugar recovery for
the various regions taken into account for
various zones for this purpose;

(c) the zone,wise duration and recovery
taken for calculation of the above
mentioned prices ;

(d) the amount that has been allowed
as a return in the levy price;

(¢) the amout that has been allowed as.
purchase ttx/cane cass/society’s commission
in each zone;

(f) the cane cost including driage for
each zone; and

(g8) the conversion cost for each zone ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS, AND
IN THE MINISTRY OF FOOD AND
CIYIL SUPPLIES (DR. MS. SANJEEVI
RAVU) : (a) The levy prices for the various
zones for the Sugar Year 1983-84 have been
calculated on the basis of the parameters
recommended _by the High Level Committee.
The validity of the recommendations
made by the High Level Committec
have been extended to cover the Sugar Year
1983-84 by the Central Govcroment,

(b) to (g) Zone-wise peak periocd re-
covery ic not worked out, Taking into
account the various parameters recommended
by the High Level Committee which have
been in force for the last 3 vears and are
well-known, levy prices for the various
Zones for the Sugar Year 1983-84 have been
calculated. These prices can be seen in the
Statement.

Statement

« Rs. per quintal of sugar

Sl Zone "Ex-factory price as
No. notified.

1 2 3

1. Punjab 336.11

2. Haryana 342.22



337 Written Answers

CHAITRA 6, 1906 (SAKA)

Written Answers- , 338

1 2 3

3 Rajasthan 372.92
4 West U.P. *300.81
5. Central U.P. 319.68
6. East U.P. 332.07
7 North Bihar 337.44
8 South Bihar 403.90
9 Gujarat 296.24
10 Madhya Pradesh 362.90 -
1. Maharashtra 297.66
12. Karnataka 300.04
13, Andhra Pradesh 322,12
14, Tamil Nadu & Pondicherry 329.36
15. Assam, Orissa, West Bengal & Nagaland 343.67
16. Kerala & Goa 347.81

Note :- In the case of weaker units included in schedule VI of the Piice
Notification an additional Rs. 26 per quintal has been allowed in

the price.

Progress of Works on Sunei and
Bankabal Irrigation Projects

4844, SHRI MANMOHAN TUDU :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that Sunei and
Bankabal irrigation projects in Mayurbhanj
district, Orissa are under execution with
World Bank assistance;

(b) if so, when was the construction
works in the above irrigation projects
started;

(c) whether there has been inordinate
delay in the completion of the coastruction
work;

(d) if so, the reasons therefor; and

(e) the expected time of the completion
of the above two irrigation projects:?

THE MINISTER OF STATE OF THE
MINISTRY OF 1IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
Under Orissa Irrigation 11 Projects (Cr. 740

IN) the Sunei Irrigation Project was taken
up during 1977-78 while the Bankabal Irri-
gation Project was later added in 1981-82,

(c) and (d) There has been some delay
in the completion of the Sunei 'Irrigation
Project owing to changes in design of spill-
way, delay in land acquisition and change
of contractors,

The construction of Bankabal Irrigation
Project is behind schedule owing to necessary
re-designing of the Head Regulator,

(¢) Sunei Irrigation Project is expected
to be completed by March, 1986 and the
Bankabal Irrigation Project by March,
1987.

Difference in Price of Controlled Cloth
and Similar type of Cloth available in
Market

4845, SHRI R.P. GAEKWAD : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the difference in price in percentage
between the controlled cloth distributed
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through Public Distribution System and
similar such cloth available in thc market
against the difference of price in percentage
of other essential commodities like sugar,
wheet, rice and oil sold through Public Dis-
tribution System and through open market;

(b) whether Government are aware
that due to the very narrow difference in
price between the cuntrolled cloth and
similar type of cloth available in the open
“market, demand for controlled cloth is
adversely affected;

(c) if so, whether the off-take of con-
trolled cloth dis:ributed through public Dis-
tribution System remain very low; and

¢
(d) if so, measures to be taken tv make
controlled cloth available at substantially
lower price, compared to market price to
fulfil the long felt need to assist the vuinera-
ble section of society.

THE DEPUTY MINISTER IN THE
DEPARTMENT oF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M'S. SANJEEVI
RAO) : (a) The controlled cloth specifica-
tions are different from the specifications of
decontrolled cloth. 1t is, therefore, difficult
to establish exact price difference in percen-
tages. However, because of the subsidy at
the rate of Rs. 2/- per sq,mt. for Dhoties &
Sarees and Rs. 1.50 per sq.mt, for long cloth,
paid by Government oa controlled cloth,
the ultimate price .of controlled cloth
becomes lower Further, on coutrolled
cloth, the distribution margin of NCCF is
149 as against 25-35% in the case of decon-
trolled coth in the open market. The
Central Government
certain essen:ial commodities like wheat,
rice, sugar and elible oils at fixed and
reasonable prices which are generally lower
than the market prices. The open market
retail prices of these commodities [luctuate
from place to place and time to time depending
on the market forces of drmand and supply
and their quality. It is therefore, difficu!t 10
cstablish exact price difference in percentages
for these commodities.

(b) The price differenc: betwcen the
controlled cloth and decontrolled cloth is
not narrow.
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() The average monthly off-take of
controlled cloth for the Jast six months is
294.91 lakh square mctres as against the
average production -of 241,66 lakh sq.
metres. The off-rake is normal.

(d) Does not arise in view of reply to
part (c) above,
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Water Sheds Identified in Orissa
for Deyelopment is 1984-85

4848. SHRIMATI JAYANTI PATNAIK :

Will the Minister of AGRICULTURE be
pleased to state :

MARCH 26, 1984

Written Answers 344

(a) the number of water sheds identified
in Orissa for development in 1984-85;

(b) the estimated cost for implementing
the development programme;

(c) the Central assistance proposed to
be provided to the State of Orissa for the
above purposee ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (3) and (b)
As per information received from Govern.
ment of Orissa, 138 watersheds have been
identified for development in 1984-85 at a
cost of Rs. 2760 lakhs,

(c) and (d) A statement is attached.
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RIq 110 1.40 (10 2.84)
wAFAT 1.40 2.00
feeat 1..0 1.25
aTat w1 A=
FaF@I 11.00 19.00
faestt 11.00 17.00
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T /¥ are ® A & QT AT
w1977 %@, 1984
aww (W)
e 0.50 (16.6.78) 0.60
wETE 0.20 0.35 (10.2.84)
faeslt 0.50 (6.1.78) 0.50
Wi
Trat 3.50 (28 4.78) 5.00
REAW 4.30 4.90 (10.2 84)
wHqEHAT 4.10 (6.1.78) 5.30
feeet 4.10 (6.1.78) 5.25
aER (Aes aw)-wfa fafea
feey 1.15 245
ot 1.25 (11.3.78) 2.50
qETE 1.19 (6.1.78) 2.40
FAFAT 1.25 (6.1.78) 2.30
avd (wfa o)
Frai 4.20 (5.5.78) 7.80
LELS) 4.56 (5.5.78) 5.80 (10.2.84)
FAHAT 6.60 (4.1.80) 7.20
faeeit 4.80 6.25
Iam QA (400 ww)
Trad 0.90 (8.9.78) 1.90
LEL) 110 1.75 (10.2.84)
" fer 0.95 1.50
wma | sfr w9) dare g
faweit 0.35 0.60

FoZoTo - IfT 2T & g

feoroft 3w folr M e wA, 1977 qn Gead, 1984 & § Az aeaar

fafafese & &1 1
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faazo—n
TF fawrs &1 w7
are, 1977 ) AT, 1984
1. 1ssmew 0.25 %o 1. 10 99 @F 50 94X
2. sfafeaa 15 amw 0.15 %o 2. @k aizafa l0am 20 6%
) wfa It fame  qT
1.3.1983 ¥ 5 4¥ &1 J&=
IAHT TATT AT 747 §
IqTE w1 T
(7o wfa sito 2a)-
IqTE AT, 1977 AT, 1984
afwar (46% qA) 1650 2150
frodr. (18 : 46 :0) 2210 3350
TR.ALIT (60, F, &AY) 805 1200
uH.ATAT. 500, F, &) 1200 1950
watfaar ga%e (21°,, ©A) 935 (a=wt 9T 8 7, 1980 ¥ fag w
#. e, (26°,T7) 1060 ger faar war)
15:15:15 1520 1950
AT &1 q
i afa dro z@ didve w1 qew faad quared gew wiftw @ avg wsw fed &1
g w7 1A FT arrfe wfaw ad &1
srafy T
A, 1977 337.60 %o S Ho &7
* 796.73 %o ufy o T arfEqqy

wIA, 1984

AT dHee

* 1781.73 %o ¥fa #Wo zF-PrEFT
TAAET R

¥ @xE FT AT
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(ii) I ¥ Wz #1 qw
("zur gea /@)

w3 AT Twr W A

FIAIT. 1984
=t 65.00 %o
Wy 66.00 %o
e 62.50 %o
Feeit 62.50 ¥ 63.50 %o A%
S p— - — L
(o sf #tzx)
1.3.1977 1.3-1984
LLE 3.39 _6.—3;
REL) 3.29 6.27
feet 3.19 6.09
FAFAT 3.38 6.24
faaoor-—m1
ST AT O & T A9 G A
_ (qT %)
1977 1984
1. T T sfear (W) et 40 70
2. WEAS T (AUBY) TFa 30 55
3. & gar () avad 30 60
4, fgg (') W= 45 70
5. dramEt @faa) 73l 30 50
6. HITZ ATAT IFAFT (FATSH) FAFAT 30 70
7. VZA{F (F AAT) FAFAT 40 70
8. anfer Tt afasr (F'TA) FAFAT 34 55
9. 7 w7 T (faed) faest 30 55
10. fggEarm zigra (A qof) feeely 35 - 10
11. fggeam zrgeq (fradt) faeslt 30 55

‘ 12. feaa owde (@qA) faear 35 70
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Amendments to Fruits Products Order

4850, SHRI CHINTAMANI JENA
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that Government
are considering to amend the Fruits Products
Order; and

. (b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS,

AND IN THE MINISTRY OF FOOD AND -

CIVIL SUPPLIES (DR. M. S. SANJEEVI
RAO) : (a) and (b) A proposal to revise the
Fruit Products Order, 1955 is under process.

Offices in Rented Buildings

4851. SHRI K.B.S. MANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) since when the various offices of
his Ministry/subordinate offices are in rented
buildings in Delhi;

(b) name of each office and the monthly
rent of each building occupied by these
offices:

(c) total rent paid in réspect of each
building since the day of hiring of each
building to 29 February, 1984;

(d) whether it is a fact that the Govern-
ment are not interested to shift its offices
from rented' buildings to the Government
buildings; if so, the reasons therefor; and

(e) if not. the reasons why Government
have not taken effective steps so far to
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1

shift its offices from ranted tuCrg 1o
lessen the burden on exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Only one office, namely, the Fertilizer
Accounts Wing, under the Ministry -of
Agriculture, has been in occupation of a
portion of the main Super Bazar Building in
Connaught Circus, New Delhi, since 2nd
January, 1973, An amount of Rs. 22,460,50
per month is being paid presen’ly as service
charges for therented premises.

(c) Total service charges paid Jto the
Super Bazar Co-operative Stores Litd. from
2nd January, 1973 to 29th February, 1984
are Rs. 24.92,850.80,

(d) and (¢) Government is interested in
accommodating its offices in Government
buildings. However, it has not been possible
to do so in respect of the above mentioned
office because of the inadequate availability
of such Government accommodation, ’

grtor faeTe TRl ¥ AN WEY RN
&t & af agman

4852. sit @@ Aromw  wfewy w1
writw fawte S 4 aqTd &) T FOA
f& 1977-78 @ 1983-84 % aufg &
A ¥ gIH IO ASY W_W &Y
AT quiv fawrE SdwT F qA=NQ
g s faar Fgraar saw &1 787

gt faweTe W & T |/
(st wheara faw) : oF faacor &9
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farwew

(1 T &)

ST 1977-78 1978-79 1979-80 1980-81 1981-82 1982.53 1983-84*

(1) (2) (3)  (a)

%) (¢) (7) (8)

1. anfm dfea 607.05 388.93 708.94 1374 00 1814.00 1358.00

qrsitor f
fawa Ll g

.

FTAH

2. M ¥ 125.00 1655.00 3212.60 .3542.60 132000 1704.50 1470.00

Y ™/
AU
g
TSI
FTAFR

3. gEwe 30000 283.74 78.75 19400 148.17 278.45 16237

a7
FYFA
4. FIsor -

A
RAE LIEE
&
LabE ]
(1983.84

# %)

— —_ —  780.00

* 20 qT<, 1984 IF

Failure of Research and Developmeat
for Increasing Productivity of
Olliseeds
4853. SHRI T.S. NEGI : Will the Minis-
ter of AGRICULTURE be pleased to state :

(a) whether it is a fact that there has
been total failure of Research and Develop-
ment for increasing productivity of oilseeds,
coconut etc. ;

_ (b) whether it is also .a fact that am
import of the value of over Rs, 1200 crores is

being made during this, year (Statesman
dated 16 February, 19384) ; and

(c) whether it is a fact that according to
World Bank estimates, by 1990 India will
need to import Rs, 3000-4000 crores worth
of vegetable 0il?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) No, Sir.

(b) No, Sir. i

(2) D:cision about import of edible oils
is taken by the Government of India having
regard to the factors like indigenous produc-
tion of oils, domestic and international
prices, availability of foreign exchange etc.
Agency like World Bank is not involved in
this process.

Hybrid Plantation Seed Farms in
Coastal States

4854. SHRI SANAT KUMAR
MANDAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there are at present no
Hybrid Plantation Seed Farms, particularly
in the coastal States, in the couatry;

(b) whether with a view "to increase
production of plantation crops, Government
propose to set up a chain of seed farms in
the country for production of quality seeds
and seedlings of hybrld variety; and

(c) if so, whether any such farm will be
located in West Bengal particularly in the
Sunderbans Area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA : (a) and (b) At
present, three Schemes, namely (i) produc-
tion and distribution of TxD hybrid coco-
nut seedlings,

(ii) establishment of elitc seed farm in
Karnataka for production of TxT seednuts,
and (iii) establishment of elite seed farm for
production of DX T hybrids, are under im-
plementation in the States of Kerala, Tamil
Nadu, Karnataka, Andhra Pradesh and
Orissa, for production of coconut hybrids.

(c) There is no proposal to set-up such
a farm in West Begal particularly in Sundar-
bans for the present.
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Agency for Supply of Jute Seeds to
Farmers in West Bengal’

4855, SHRI SANAT KUMAR MANDAL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware that
at present there being no agency in the jute
growing areas in West Bengal for making
available to the farmers good variety jute-
seeds, especially certified ones, the jute
growers are facing considerable problems;

(b) if so, whether Government have
considered the desirability of supplying
quality-seeds to the growers through any of
their agencies like the National Seeds Corpo-
ration or Jute Corporation of India entering
into the seeds business as its manpower is
idle for quite some time during the lean
periods; and

(c) if so, the reaction thereto and if not,
whether early action will be taken to set up
an agency for distribution of quality jute
seeds to the growers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI .
YOGENDRA MAKWANA) : (a) to (c) In
West Bengal Jute seeds are distributed by
State institutional agencies like West Bengal
Agro Industries Corporation, private seed
dealers etc. Most of the certified seeds of
jute are produced outside of the State.
National seeds Corporation, Maharashtra
State Seeds Corporation etc, are the major
jute seeds supplier in the State. All efforts
have been make to meet the demand of jute
seed of West Bengal,

The agro-climatic conditions in the State
is not ideally suitable for optimum produc-
tion of jute seéds, jute seeds are produced
mostly in Maharashtra and Andhra Pradesh.
During last two years, the adverse weather
conditions affected the production in these
States. This resulted in inadequate availabi-
lity of jute seeds in West Bengal. Efforts are
being made to inctrease the jute seed produc-
tion in West Bengal as well as in other
States.
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fawe e, faesit # s fad
wrfar et w frafaa e

4856. st AT gA. TRw : W

frator sitt sname w5 @ aq & Far
w7 fF

(%) faws A, feeslt & srqafam
wifg e Fw & @} agt 73-
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(w) == s=¥ # fafag s &
w1 wfearsai awA @1 @ E A AT
mE@AE f fAafaa F3@ 1 aea
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() 30 97, 1977 ¥ 9g¥ Al
feaat wefaaY Y sx o frafas fear
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(7) #=1 awer sl arfaal
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wg 280 af7ard # &, @@ wEA ¥ @
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T 4T | g W F@™r qqr g fw 1983
# feg wo FEAT F GRS AT, A
450 afarT g @ §

(w) feesit fawra srfewTor § aqmar
¢ e faas Fa 1 gafew safa

fa7 97 frafadiswr & fag fawx fear

ST oTRr & el ¥ wfaw adY fear
T g wifs grate wenwm § owfaa
& FHAT A qEiEFONT gEIT &
Fa grewige Jfw wgd e &
fac safc@ T 9t aod f& =q wgo
& foq qrafe a9 grIr 9@ A
w7 280 gfwwa afard 1 a@m@Er smw )
faestt fawrr srfascor & qfaw fear @
fF waf F Frafadlecor & W 9T
Hify anifagal & sr=ria of swagrta
F gaar fa=r fear argm

(m 529 sy #r faafas &<
fear mar &4

(%) dar fr sogw (7)) ®

(¥) feeeit famra sufawer & amrar
¢ s gmate wexem g W fawm
#1 Yfr aeafea €1 af 41

Censtruction of Additional Floors by
Allottees of DDA Flats -

4857. SHRI PHOOL CHAND VERMA:
Will the Minister of- WORKS AND
HOUSING be pleascd to state :

(s) Government’s policy regarding con-
struction of additional floors by owners of
MIG flats in various DDA colonies;

(b) what is the limit for construction
of such additional floors; and

(c) whether the super structures of these
flats are strong enoagh to withstand
the stresses and strains of such additiona)
constructions ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) DDA does not
allow the construction of additional floors
on the flats under Group Housing Scheme
constructed by DDA. Only additions/
alterations are allowed on merits of the
case, Permission for construction of addi-
tional floor is given in cases of single
storeyed houses where regulations permit,

(b) Construction of additional floor,
where permitted, is to be made according
to standard plan available with DDA on
payment and plan got approved from the
Building Department of the Authority by
the individual aliottees, This construction
is not to exceed the permissible limit or as
provided on the ground floor.

(c) The structural stability of the bulil-
ding is examined by the structural engineers
in DDA or th:s engineering wing which
executed the construction of houses before
permission is granted,

National Research Centres in Agriculture

4058. DR, A, U, AZMI : Will the
Minister of AGRICUTURE be pleased to
tefer to the reply given to Unstarred Ques-
tion No.- 1178 on 5 March 1984 regarding
National Research Centres in Agriculture
and state :

(a) the date of establishment, location,
area of cultivable land and year-wise aatici-
pated expenditure during Sixth Plan under
vis-u-vis that proposed year-wise for Seventh
Plan under National Bureau of Animal
Genetic Resources;

(b) the basis for choosing the present
location therefor vis-a-vis locations of each
similar National Animal Genetic Resource
Bureaus in other countries operating With
duration of operation of each, and their
mandates bureau-wise;

() how Government justify creating
species-wise new institutes for research under
Indian Couacil of Agricultural Research yet
not entrust the work proposed for such a
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bureau to these species-wise Institutes/
centres and create multi species organisation
of small size; and

(d) whether Government propose setting
up a high power committee to probe into
the entire affair ?

THE MINISTER OF STATE IN . THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :_(a) The
Na.tional Burecau of Animal Genetic
Resources is being established at the
Campus of Southern Regional Station (SRS)
of the National Dairy Research Institute
(NDRI), Bangalore in Karnataka. The
date of appointment of the Officer on
Special Duty was 5th November, 1983. The
Budget Estimates for the year 1984.85 is
Rupees 15 lakhs, Since the Bureau will be
a Coordinating agency on cultivable land
will be required. Tbe 7th Plan proposals
are yet to be formulated, for the National
Bureau of Animal Genetic Resources.

(b) The Indian Council of Agriculiural
Research had constituted a Task Force for
recommending a suitable location for the
Bureau, Keeping in view the recom-
mendations of the Task Force and in view
of the fact that in addition to the two
important stations of the National Institutes
of ICAR on Animal Sciences viz. the
National Dairy Research Institute and the
Indian Veterinary Research Institute, and
the University of Agricultural Sciences and
Indian Institute of Science are located in
Bangalore, it was decided to set up the
Burcau at the campus of SRS of NDRI at
Bangalore,

(c) The existing species wise Institutes
have been assigned specific functions for
undertaking research on various aspects of
improvement of these species and there is
no clement of overlapping with the func-
tions of the Bureau, as the National Bureau
of Animal Genetic Resources has the
responsibility for identification. description,

. evaluation and for determining the need as

well as of conservation of important indi-
genous breeds of livestock and poultary of
potential economic value.

(d) In view of the replies furnished
above, the question does not arise,
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ICAR Plass under Sixth Phn

. 4859. SHRI R.N. RAKESH : Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 1373 on S March 1984 regar-
ding 1CAR Plans for Sixtk Plan and state:

(a) the particulars of former CSWRI
Director visiting and choosing/approving
ICAR sheep research project sites in Sikkim,
year of start of sheep reseach at each,
number alive on 1st April and 1st October
from start upto 15 March, 1984, age-wise,
and genetic group-wise with present pro-
gramme performance;

(b) the year-wise budget plan sanction,
funds released by ICAR and corresponding
receipts accrued from start upto 15 March,
1984 at Sikkim sheep rescarch centre vis-a-
vis anticipations; and

(c) the details as under (a) and (b)
above for Tal centre in Himachal Pradesh
inclusive of dates of visit by former CSWRI
Director and his recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c)
The information is being collected and will
be laid on the Table of the House later on.

AICRP in Uttar Pradesh

4800. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether ICAR’s AICRP functions
in Utiar Pradesh, if so, since whén, year-
wise total milk production; number of cows
in milk cows dry, total number of females
from start upto 1S March 1984, genetic
groupwise ;

(b) whether performance was reviewed
since 1980 by any committee and workshops,
if so, what were the findings, composition
and visit dates of Committee vis-a-vis of
each workshop and action ICAR has taken
till 15 March,1984 recommendation-wise,

(c) whether DG and DDG (AS) had
visited it since 1980 and reported on unit’s
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performance upto March 1984, if so, details
of each visit report by them; and

(d) whether ICAR Governing Body
members also visited IVRI centre in 1984,
if 8o, their names, dates of visit and
findings ?

THEB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,
One unit of the All India Coordinated
Research Project on Cattle is functioning
at the Indian Veterinary Research Institute,
Izatnagar in Uttar Pradesh since the third
five year plan.

The information on the year-wise
number of cows in milk, cows dry, total
number of females from start up to 15th
March, 1984, genetic groupwise is presented
in Statement I. The year-wise total milk
production is given in Statement 1I.

(b) Yes, Sir. The performance of the
Cattle Project was reviewed by a Mid-Term
Review Committee constituted by the
Council VIDE its letter No. 14-3/80-ASR. 11
dated the 9th June, 1980, The composition
of the Committee was as follows :-

1. Dr. C. Krishna Rao Chairman
2. Dr. D. Sundarasen Member
3. Sh. V.N. Amble Member
4, Dr. P. Bhattacharya Member
2. Dr. O.B. Tanden Member
6. Dr. B.G. Katpatal Member-
Secretary

The Committee visited the IVRI unit
from 28th July, 1981 to 3:th July, 1981
The performance of the unit was found
to be satisfactory. The Committee suggested
a number of measures for further improve-
ment of the working of the project “unit
in terms of staff, housing amd funding for
the unit etc.

The performance of the unit was again
examined at the Sixth Workshop on the
All Indian Coordinated Research Project on
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Cattle held at Haryana Agricultural Uni-
versity, Hissar between 28th to 30th August,
1983 and was found to be satisfactory.

The ICAR has requested the units and
the project coordinator (AB) to initiate
action for the implementation of the recom-
mendations made by the Mid-Term Review
Committee and by the Sixth Workshop on
Cattle Project.

(c¢) Yes, Sir, The Director General
ICAR and Deputy Director General (Ani-
mal Sciences) had visited the 1VRI unit of
All India Coordinated Research Project on
Cattle on 6th January, 1983, 21st May,
1983 and 15th March, 1984. During these
visits it was emphasised that considerable
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improvement is required in respect of
fodder production and the condition of the
animals,

On 15th March, 1984, the Union Mnis-
ter of Agriculture, DG & DDG(AS) visited
the unit and expressed their satisfaction
about the overall performance and health
of the animals,

(d) Yes, Sir, Shri Mohammed Asrar
Ahmad, M.P. and a member of the
Governing Body of ICAR, visited this unit
on 14.3.1984 and also expressed satisfaction
about the performance of the unit and
health of the animals,
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Statement IT

Total Milk Production (Qtls)
Q. No. 4860
Unit L.V.LI. Izatnagar

CHAITRA 6, 1906 (SAKA)

Year Milk Production (Qtls)
1970-71 NA
1971-72 NA
1972-713 NA
1973-74 NA
1974-75 1342.56
1975-76 2516.67
1976-77 4109.21
1977 78 4837.26
1978-79 4467.29
1979-80 5827.38
1980-81 6184.27
1981-82 6386.95
1982-83 6808 46
1983-84 7637.11*

* Upto 15th March 1981.

g w W

4861. »t woe aai: F wfw
WA 9g XA FX FAT FAX -

(F) =7 ¥q¢ A &1 FA fFFa0
IN1ET X FT AW ;

(=) war g ST AT T ATAE FH
2 FY AT §; AR

() afe &, @ T ITAWWAS
FqW IBTC AT § ?

¥ weea § T el (o Qv
wwar) : (F) A F IwRa & sf=w
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A et ¥ aft ImaAdigr
Aqrfy, FAAH geate & qra 9T, I
wgar sarar arar § 1 fr afs Aaw &
we A & A daa F afefeafant
A7%w T A T¥ Td AF FT IJARA T
T ¥ 425 A @ = ¥ fFowerd
IqrE & Afaw 2 awar §

(%) wrsw J@RA T AN YA
gt w1 aAier wfeal # sy, 1983
 wTEd, 1984 AF F A A1qA F
HA® 9ZX T AAT 9t F AT
aafeai &t gaar & sfas g & 1 w@r
A% g ®1 gAq § Aw ¥ sfawrw Ay
¥ Al FEA H FrE A AET 1 O
3 79 Af9F IS FAS ) FAEFAT A
A w1 oTAw N A F wfww J7 A
Fram |

() g% & 7E g

EIE WA & A GHET -
AT

4842. it &F wx Twi : F41 fAwiw

WM A A 9g aA T FI FA@
& -

(F) ‘g=R’ 79, AT F weaAq QA
frad aafe dfiza ¢ fad ot &%
wAel #T qraEq AG fFar wav ;

(@) ‘geFr ®AS ¥ faato qeae
Fda feafa aar & aar ofq ag frad
&2t &1 frafn s34 &1 fanz &

() w1 FTE T fawe owad,
oY, wAaTESr, we ¥ faq fawz
wfqer & deftw<or qA: @ F 7 §; WK

(%) 7ar axFR w1 frare Afgeit’
% wwra el & fag qdrEr o
qreT w8 ?
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o feaw &, fmiwr ste e
wATEY § AYT HANT w fewr § g9
went (vt afeweran) : (%) frefafea
AT &Y & FETT 1,40,931 =ufew

HEQqH H1T A 36167
freq wrg A 59132
SAqAT 48632

140931

——

(¥) g1 N1 ¥ J=NTT 1982-83
ax feseit fawrg sifawoor 3 18,988
w1 &1 fanin fear aqmr g
TH® AA1IT 2T NAAT & Fasra fafwe
it & FWw 29,000 7EA fantonera
g fafw= ant F «amm 22,000
HETAI ET AIFAT JATE AT ET &)

(7) wsaw sng aw qur fasA arg @9
& 7T TAIAT F7 W@ GA1FAT §1 3|
gC T T T fau wfaexr # qofreo
g7 ATTET FTA &1 fRagra F1¢ wwm
faareedia 4@ &

() U A FIAAT F A
@zl ¥ fag Far deETr qF: arony
F74 F1 £1% sxqra faqada ad 2

Stock Position of Foodgrains

4863. SHRI A.K., ROY: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) latest stocks of foodgrains with
Food Corporation of India with item-wise
break-up;

(b) safe stock to run smoothly the
public distribution system in the country;

MARCH 26, 1984
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(c) demand of Bihar and West Bengal
per month in the year 1983-84 and the supply
given;

(d) whether itis a fact that despite
good crop the procurement machinery has
failed to create stocks to meet the demands
of the States; and

(e) if so, reasons thercof ?

THE DEPUTY MINISTER N THE
DEPARTMENT OF ELECTRONICS, AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The stock of foodgrains with the
Food Corporation of India as estimated on
1.3.1984 were as under :

(In million tonnes)

Rice 4 870
Wheat 7.725
Coarse grains 0,003

Total 12.598

(b) As per policy of the Government,
the required level of stock of foodgrains to
be maintained by the public agencies should
be 1C million tonnes of buffer stocks over
and above the operational stocks for current
needs ranging between the lowest figure of
6 5 million tonnes on 1st April and the
highest figure of 11.4 million tonnes on 1st
July of the year.

(c) A statement indicating the monthly
demand, allotment and off-take of foodgrains
to Bihar and West Bengal for the year
1983-84 is given in the attached statement.

(d) and (¢) Despite the severe drought
conditions in the country, a record level of
15.49 million tonnes of cereals was procured
out of 1982-83 crop. In 1983-84 also, the
procurement of kharif cereals which started
in October, 1983 is quite encouraging with a
quantity of 6,65 million tonnes having been
procured as on 2ist March, 1984, against
6.17 million tornes in the corresponding
period last year.
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Allocation of Founds Und:r NREP

4864. SHRI MADHAVRAO SCINDIA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(8) whether there have been shortfalls
in the -allocations wmade for National
Rural Employment Programme during
1981-82 and 1982-83 ;

(b) if so, the reasons therefor ; and

(c) the steps taken  to make up those
shortfalls in allocation for NREP ?

THE MINISTER OF STATE
OF THE  MINISTRY OF RURAL
DEVELOPMENT (SHRI HARINATHA

MISRA): (a) No, Sir,
(b) Does not arise.

(c) Does not arise,

AT JTHIT QIR AT & A
w7 &1 IqAm

4865. it gQW TAR : AT W
fawra w1 gz I & FO FI

(%) w1 IqT T2W F AT qTAG
VAT FEAFT & qf afvqraai &
sead & e F1at 9T T FTAG, A
wigfa &1 faqr ad fod ST @ WA ¥
ar § fuag s gE

(@) Fa7 IAT GRW F g FAHA
¥ g7 afRIaE ¥ deaq & q@r
ana ¥ fao fasrg @8Y & o qumw
faar strar &; T

() afz adl, a1 |1 IAFT AATAT
g FTA%w9 # At & sfafafami w78
gfsar sgam M@ FQ@ & fag U
FIETT TN B FIT I KT TAE ifrr_;
sits afz gi, a7 acaer satr W }?

grfte fawra wawa & e A
(it gfeamw fwr) @ (F) o 7
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(&) o< (1) wedia g e
FAFA & Aried fagtal & agar,
fasr @z gz afsa  fomr ardor fas

. wAfaa) foa® gl oFf faumas) s @

sfafafeca faar amar §, M @ sw
¥ g smareEr qar fatn st &
fasqrzs &1 F/@ /Yo AT &) AR
W g AN AT A ATIEARATSI
¥ AT X I CATHE AI® Nowew
FIT FAN AN IATIF AN W
aifes F1iqrE A9AT FAOAT FAT & 0
fawfor st & w97 Fa1 Ie® Hiw
qfeqaAr AR FE F T4 F FI A
f mifas fFar amT 0 \

qwtnfawmn&'ﬁﬁqm

4866. =t Fewr ¥ qiv : FT fAwior
I g HAT Fg FA@ AT OAT
w3 f :

() Tar qo grafaw arargfedi
ardfea afg & “orfan d=a” & fawio
¥ fau feeer famg wifascor  faeslt
YUTEE @RI A FF A arer Jfw
7y a4 @amds ¥ aE gerasn
ag faar rar

(=) afz &, & =% T Fw € ;
Az

() wifan g=d & fratw & fag
sfergra yfa F1 qo grefar axargds
F gATAY ghafeaa s & fag gwwr<
ERI AT FIR A AT G & ?

@ fom & fwior w s
daem A Jqr qeqm wW fewmr ®
9 7 (st wfevwma) ¢ (%) faeet
fawra sifescor ¥ gfoe e g fe
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et @gfgs wrma  afafaal
amfea qfa & ¥ wf fagora &= %1
fawfor gt foar a1 w@r 21

(®) AT gr s & adt sy
Shiftiag to NDDB from Asand to Karual

4867. SHRI R.P. GAEKWAD : Will
the Minister of AGRICULTURE be pleased
to state whether Government have taken a
decision to shift National Dairy Develop-
ment Board from Anand to Karnal ? U

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : There is no
proposal to  shift the National Dairy
Development Board from Anand to Karnal.

Increase ia Acreage Under Oilseeds
*and Pulses

4868. SHRI R .P. GAEKWAD :Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether prices of  oilseeds and
pulses have gone up in recent months :

(b) whether there  is a great nced fos
raising the  acreage under  oilsceds and
pulses to achieve self-sufficlncy in edible
oils ; and

the total acreage uoder
oilseeds and pulses out of the total
cultivable land and the  measurce taken to
raise the acreage under oilseeds and pulses ?

(c) if so,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (@) In
recent months, particularly  since January,
index numbers of wholesale prices of
oilseeds and  puleses have rebistered a
declining trend.

in the pulses
Government is

(b) To achieve increases
and oilsceds  production,
following a  two-pronged  approach in
increasing the productivity  per hectare as
well as extending the acreage under
cultivation,

MARCH 26, 1984 .
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(¢) The to.\l acreage under oilseeds and

" pulses in India during 1982-83 was as
follows : -

(million hectares)

Year Pulses Oilseeds

1982-83 L2239 1919

The measures being  taken to incrcase
acreage under pulses and oilseeds and their
productivity include-introduction  of pulse
crops in irrigated areas, bringing additional
arcas under short-duration varieties of
moong and urad in summar season and in
rice fallows by utilising the residual moisture
in rabi season, inter-cropping of arhar with
soyabean, bajra. cotton and other crops,
multiplication and use of improved seeds of
pulses, use of phosphotic fertilizers and
rhizobium culuture and adoption of plant
protection measures, improved post-harvest
technology and price support. Similarly,
for increasing the production of oilisceds a
nuu?ber of programmes have been taken
up, including launching of special projects
in potential areas (ec.g. groundnut in
Saurashtra, soyabean in  Madhya Pradesh),
emphasis on development of non-traditional
oilsceds like sunflower and soyabean,
increase in . area under irrigated oilseed
crops, adoption of improved package of
practices  including seeds. rhosphatic
fertilisers and plant  protection measures,
organisation of composite demonsirations,
distribution of mini-kits and price support
operations.

Provision of Dirmking, Water to Problem
Yillages in Gujarat

4869, SHRI R.P. GAEKWAD : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(@) the number of drinking water
problem villages in Gujarat as on April I,
1983 ;

(b) the number of problem villages
provided with safe sources of water as on
April i, 1983 ;

(c) the number of problem villages
which remain to be provided with drinking
water facility as on April 1, 1983 : and
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(d) the plam;inz and outlay proposed
to be made to cover, these remaining
problem villages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF):
(a) to (c) Out of 5,318 villages identified
as problem villages on 1.4.80 in Gujarat,
according to the criteria  prescribed by
this Ministry, 1,818 villages were covered
as on 1.4 1983 with at  least one source
of safe drinking water leaving a balance of
3,500 problem villages.

(d) 1,000 problem villages were targeted
to be covered during 1981-84 by the Govern-
ment of Gujarat, Out of these, 625 villages
were covered till 31st December, 1983, During
1983-84, the Govt.  of Gujarat was given

. grants amounting (o Rs. 413,61 lakhs
under the Accelerated Rural  Water Supply
programme in the Central sector. In

addition, Rs. 350 lJakhs were released as
-grant-in-aid  to the State Govt. during
1983-84 under the new Central Incentive
Scheme based on . performance, In the
M:nium Needs Programme of State Sector,
an approved outlay of Rs. 1600 lakhs for
83-84 is also  available for the State of
Gujarat.

faart & fog e W @ v swafa

4870. » fazar T geafear - Far
faaid 741 gg Iy & Far I ¥ .

() a9 1983-84 & Quar faarg
FIHAT 97 @9 7@ & fqg F07 @R
¥ vweqa 7 fac feg gaafw &
sYaevr &1 8 AT

(w) aedadt faarar st v &7

fewrd wnea & Tww ot (s vw
faare fref) : (F) = (@) ¥
FEEIT USHY F1 IAFT Fifaa A
¥ fAau g IPEAT WATF WO 0d
@w qgEFl & &9 F R § A Ag
fedt @, §92T aqar fawg e &

CHAITRA 6, 1906 (SAKA)
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XE g at & 1 =g, e
age ofwoar g9 gfafas  arsar
ofeag & fag 1.83-14 & Rm
TN GHTL FT 15 FAT 797 Afaw
TIIAAT FEEAT F ®7 ¥ ¥ & fqg ¥AT

AR agad g A ¢
TNEGTT g A T2

4871. st faear T gevanfean : W
faard st ag TaTd *F F F 5

(%) ¥r @g &% § f& Toeam
72T & za% fAuin & 3« go @ 7@+
F A% EUX-I F ZE-HT W ] ;

() mrag W aa g s @ wga-
qof Ag< #* aga a7 arT I AT @ §
AR gawt wowa are A afew A
aT T g AT

(m afzat, a7 @ d@C F IWR
o FI9 IJsW T § AR w@T
qIHTT ¥ 37 Z€H ¥ FICOT &1 9@r

L LI

faard s & v @A (of AW
frara fasf) : (F) & (7) o7 TWER
7 gfaa frar & f& Taea o Ag<
¥ @t g g Ag ar€ & awfy,
ag-fafag s=<41 o= sngfa 7@ & =%
grfens wa1g F AT & i <
T AT AE ff Jg qET JE NA Y
W7 @ 9| ACHT KT & qT&H
HreFN FT faar a3t 91 #T a8 F9 A

aar g
TweM & wiwt & fog Jaene
w sqweqy
4872. st favar T gl ;W@

fawtw st smare &1 a7 qATA A wIT
O f¥ :
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(%) =¥ 1982-83 ¥ T TorEAT
# feaa wia & fog 37 9w & sggeqr
€@ ST Ak 1983-84 ¥ TR
7 X« drT & wewte fean il #
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fawta st swme waTem § 39 AW
(o T gEmm afes) ;- (F) @K
(™ 1-4-1980 #Y feqfa &  sAqare,
TUWEqTH A GHAIWET TiAl Ar qedr,
1982-83 & T wiwifga awgweEd
T q9r 1983-84 ¥ Arw Arwifiaw fry
A AT FHATHER WA & AT H)

Fordrarx =T faraor & v € §

foraw

% "o fumr 1-4-80 ¥ feafa 198283 & zﬂ:‘:‘a | 1983-84 &
¥ FTAT TAT AW ATATFAE oo aw
T Ay KT FE

1 2 3 4 5
. wIHT . 137 126 125
2. FAAT 1278 166 163
3,  wwarEr 1087 286 220
4, N 592 85 123
5. @Y 886 131 0
6. L1 o8 233 49 05
1. draaTer 988 407 34
8. FAT 300 80 100
9. LAl 361 75 92
10. faatzrg 571 256 50
11 q« 517 50 45
12. TR 346 92 36
13, AT AT 1625 24} 110
14, JAY - 1917 388 293
15. daaa 309 32 35
16. IR 262 74 45
17. FIATATE 528 16 145
18. {97 522 43 89



4873, st fazan Tm gerfoan - @r
forwrf @Y ag T@ry 7 OO 3 F

() W ag aw ¢ f§ woreqr &
gore Saaver (faddt) s o= v
(sreatx) weg fawr§ af@iwag A=
ot g,

(@) Farag st ax ¢ fs @@ &
JATT ¥ F107 wgeAq fa=rg afarag
arow Ag w A A E;

(m afz g, @ FFR FO €T F
aF ITASY FUAT ATYAT HI FI9ATC
FTTRN giT ; AT

(%) afz 47 ey AZT AT AT
@E N ITE R EFTWE !

faw s & T S (S ow
frare fraf) : dwa: ToearE A gE
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1 2 3 4 5

19, wrEgR 425 56 93
20. T 639 81 120
21, AR 825 102 102
22. aTeY 416 81 Q3
23, =arE ATy 927 192 214
24. %Y 444 96 81
25, fadd@ 228 65 . 20
26. 40 ] 495 93 92
27. I 2 45 375 535
o 19803 3800 3200

geTE wEaTyy T A gte dmara  (faOg) aar &= s e

fawé afcitormay & fag (wreT) wsamw fawr afcdrararsy s

a9 ¥ g faxs ey mar 1 Awwr aET A

qamgere afafe ¥ 1.12.1981 #r gk
Fdr &z ¥ gwet faarf aferamr a1
fga wx T & off qawd  qwreqrT A
fae fawmr &1 sgafa @ 9T WA @Y
aTg | e qonre (Tewnd fawer) &
gfea fFar g & of@mr 1% faw
faeTT 1 18-2-84 ®1 wegd FT & wE
|

@ giwu afremr # s
qfrear e &g 99 aranr
o, 1983 & wroa g€ 1 sr@w &Y
fecaforat ToT FLHTT FT ITH TEAHUT
AgareAr & faq 97, 1983 & wwr &
T 9 | YT FER T I A9
i & feeaforat 9x 3w el A
wAxE

(=) & (W) Tseqm GIF1 A g
frar & fe #aife T afcqoare o+ as
g T a1 W€ ¥ wwm T fag
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fafwat seeew adt < o1 qwht/aaifa,
wefa aftaa @Y a%, T ST §
SEFY T A T @ qf@raan) & fag
ad 1984-85 ¥ fau zg-za M@ TQ &7
aftega sgeifea &< femr R avd fr
fa faai sqaesw g

hrrigation Projects Undertaken to Cover
More Land During Sixth Plan

4874. DR. KRUPASINDHU BHOI :
Will the Minister of IRRIGATION be
pleased to state :

(8) major and medium irrigation
projects undertaken to cover more land in
the country during the Sixth Five Year Plan;

(b) the total hectares of
by the projects, so far ; and

land irrigated

" (c) steps being taken  to provide more
irrigation facilities to the farmers ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) In order to
provide irrigation to more lands in the
country during the VI Five Year Plan,
work was initiated on 381 New Projects
(115 major and 266 medium). In addition
work on 617 prajects (176 major and 441
medium) started carlier was also continued.

(b) It is anticipated that by the end of
June, 1983, a total  irrigation potential of
about 63,3 million hectares was  created
through major, medium and minor schemes,
of which 58.5 m. ha. is the utilisation.

(c) Irrigation has been given the prime
position in 20-Point Programme and
efforts are being made to provide adequate
outlays for  projects which would start
yieling potential carly. Some of the major
projects are also  being monitored at the
Central level, bottlenecks identified and
remedial measures suggested to ensure
their completion. A Commsnd Area
Development Programme has been under-
taken as s  Centrally Sponsored Scheme in
selected major and med:um irrigation
p.ojects.
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Rising Land Prices in Delhi

4875, DR. KRUPASINDHU BHOI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(8) whether land prices are
rising in Delhi ; and

again

(b) if so. measures being taken to keep
them down ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARIMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and(b) The informa-
tion is being collected and will be laid on
the table of the Lok Sabha.

Unauthorised Constructioa in Delhi

4876. DR. KRUPASINDHU BHOI:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether unauthorised construction
is continuing in Delhi unabated with the
connivance of officials ;

(b) whether some cases have been
referred to CBI for imvestigation ; and

details of the cases and
offenders and

(c) if so, the
action taken  against the
erring officials ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE MINI-
STRY OF WORKS AND HOUSING AND
IN THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKARJUN):
(a) The local bodies have denied
official connivance in unauthorised construc-
tion.

{b) and (c) The matter is to be investi-
the Vigilence/Anti-Corruption
Department of the Delhi  Adminstration
and only specific  instances of corruption
are to be referred to C.B.1.
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Draw of Lots for Plots in Industrial
Estate at Okhla

4877. SHRI V.S, VIJAYARAGHAVAN:
Will the Minister of WORKS AND HOUS-
ING be pleased 10 refer to the reply given
to Unstarred Question No : 4209 on 19
December, 193 regarding draw of lots for
plots in  Industrial Estate at Okhla, and
state :

(a) the reason  why decision has not
been taken regarding the allotment of
remaining plots among those in the waiting
list ;

(b) whether the 25 persons im the
waiting list will be allotted plots out of 51

-

remaining plots ; and .

(c) if so, by what time the plots will be

allotted ?
)

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)to (c) Delhi
Administration  have intimated that out

of 227 plots oaly 176 plots could be included
for the draw of lots on account of reserva-
tion for specific categories. The remaining
plots had to be left out, which are still to be
developed. The Delhi  Administration have
decided to offer these  un-developed plots
for allotment only after their development,

Persons in the waiting lists  will be
considered for allotment only when any
plot of the relevant category is sucrendered
of the allotment cancelled.

Setting up of Laboratories to Ensure
Quality Control of Fertilizers

4878. SHRI‘ NAVIN RAVANI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have established
laboratories to check the quality of fertilizers
before it is sold to farmers ;
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(b) if so, the number of such laborato-
ries functioning in India and the number
of samples tested during the year-1983 ;

has been made
fertilizers before it is

(c) what arrangement
for testing imported
being sold ;

(d) whether any substandard fertllizers
has been found during testing indigenous or
imported ; and

»

(e) if so, the details thereof and the

action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a8) Yes, Sir. The Fertilizer Inspectors
appointed by the State/Central Government
under the Fertiliser  (Control) Order, 1957
draw samples from various sources and
have them analysed at these laboratories.

tb) There are 41 Fertiliser Quality
Control Laboratoriesin  various States. In
addition thereis a Central Fertiliser

Quality Control and fraining Institute at
Faridabad. As per the information received
so far from various States 23062 samples

have been tested in the State  Laboratories
and 2816 samples at Central Fertiliser
Quality Control and Training Institute

during the year 1383.

(¢) The quality of imported fertilisers
is tested before they are shipped to India,
by the Inspection Agencies appointed in
various countries by MMTC on benalf of
the Government of India. Random checking
of the material is again  done on arrival in
India by the Central Fertiliser Quality
Control and Training Institute, Faridabad.
This ensures double check on the quality of
imported fertjlisers.

(d) 2469 samples of fertilisers were
found sub-standard,

(¢) In 143 cases prosecutions have been
launched, in 37 cases conviction was given
and - in remaining cases action under
Fertiliser  (Control) Order, 1957 and
administrative action has been taken.
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Losses in FCI

4879. SHRI ERA ANBARASU : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total loss incurred by Food
Corporation of India by way of storage,
losses pilferage and payment of demurrage
charges during the financial years 1981-82
1982-83 and 1983-84 (till date) ;

(b) the action taken to minimise the
storage losses, to prevent pilferage and to
avoid demurrage charges ; and

(c) how many officials of FCI have
been reprimanded so far on account of
pilferages ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS, AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANIJERVI
RAQ): The storage loss of foodgrains
including loss due to pilferage of foodgrains
while in storage, and demurrage charges
paid during the financial years 1981-82 and
1982-83 are as under :

Year Storage loss including Demurrage
pilferage during sto- charges paid.
rage. (Rs. in crores)
(Quantity in lakh
tonnes)

1981-82 2,42 6.19
1982-83 2.26 - 6.32

The accounts for the year 1983-84 have
not yet been compiled.

(b) Some storage loss is usual in view of
the nature and magnitude of operations and
due to driage, etc. The Food Corporation of
India has however, taken a number of steps
to reduce losses and to prevent pilferage,
such as adoption of strict quality control at
purchase points, effective supervision at the
loading and unloading points, insistence on
weighment and counting of bags at the time
of purchase, transportation and receipt,
tightening up of security arrangements,
augmenting scientific  storage  capacity,
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reduction in open storage, machine stitching,.
award of appropriate punishment to the
officials found guilty of negligence or
misconduct etc.

In order to minimise the accrual of
dumarrage, the arrangements for handling
at rail heads have been strengthened. Where
the Handling and Transport Contractors are
responsible, recoveries are made. Where
Food Corporation of India is not responsible
for accrual of these charges, the Railways
are approached for refund/waiver.

(c) Appropriate disciplinary action is
taken against the Food Corporation of
India officials who are found guilty of
negligence or misconduct. Such action is
taken at every level such as District, Regional
and Zonal levels, as and when warranted.
However, no separate information exclusively
for cases where F.C.I. officials have besn
reprimanded on account of pilferage has
been maintained.

Water-Sheds to be Set Up for Dryland
Farming

4880. SHRI ERA ANBARASU - Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that 4,000 water-
sheds are to be set up throught the country
under Seventh Plan to popularies dryland
farming ; and

(b) if so. how many water-sheds would
be set up in Tamil Nadu and the names of
centres selected for such water-sheds ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Watershed development is the key approach
for improved Dryland Farming. Last year
4246 watersheds were identified in the
country, of which 212 are in Tamil Nadu.
The programme will be continued in the
Seventh Plan, but details about the number
and location have not yet been finalised.

National Sports Policy

4881, SHRI RASA BEHARI BEHERA :
Will the Minister of SPORTS be pleased
to state :
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(a) whether Central Government have
adpted a National Sports Policy ;

(b) if so, the programmes for developing
the sports activities in different States ; and

(c) details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) : (a) No, Sir.

(b) and (c) Sports being a State
subject, the State Governments themselves
are responsible for developing sports in the
States, The Central Government, on its
part, supplements the efforts of the State
Governments by providing financial and
other assistance in the creation of infra-
structure, training and coaching of sports-
men and women, and in " spotting talent at
a young age.

Exemption of Fireworks from the

Purview of the Packaged
Commodities Act

4882, SHRI RAM SINGH SHAKYA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be plea<ed to state :

(a) whether the fireworks industry
approached his Ministry for exempting the
fireworks from the purview of the packaged
Commodities Act;

(b) if so, details thereof; and

(c) whether Government propose to
exempt the fireworks especially when it is
no longer a seasonal item and is used round
the year on one occasion or the other?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANJEEVI
RAO) : (a8) No, Sir. No representation has
been received.

(b) and (c) Do not arise.
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Shortage of Drinking Water in R. K.
Param Delhi

4883. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of WORKS
AND HOUSING be pleased to state ;

() whether there is an acuts shortage
of drinking water in Rama Krishna Puram,
New Delhi, particularly in Sector I where
the taps go dry in the morning at 8 A M. ;

(b) if so, how Government propose to
make sure that the people gct wather in
summer when this is the state of affairs in
winter; and

(c) whether the plan to provide Ganga
water to South Delhi has failed miserably,
if not, the reasons for the delay in the
supply of Ganga water ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b) The Delhi
Water Supply & Sewage Disposal Undertak--
ing, the Central Public Works Department
and the New Delhi Municipal Committee
who supply water to the R.K. Puram arca
bave informed that there is no shortage of
drinking wather in that area, According to
the CPWD no complaiat of shortage of water
supply has been made by the Residents
Welfare Association of Sector I, R.K, Puram
New Delhi in the last couple of years.

(c) According to the Delhi Water Supply
& Sewage Disposal Undertaking, the first
phase of the Shahdara Water Treatment
Plant has been commissioned during
February, 1984, and the feeder mains to
South Delh: are under tlushing and disin-
fection and additional water to South Delhi
will become availabe shortly,

Amendment of the Packaged Commo-
dities Act

4884, DR. A. U, AZMI : Will the.
Minister of FOOD AND CIVIL SPPLIES
be pleased to state :

(a) whether it is a fact that there
is no provision to mention the expiry date
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o the biscuits being sold in packed form so
as to check the selling of long outdated
biscuits; and

(b) if so, whether his Ministry propose
to take any action to amend the Packaged
Commodities Act to incorate this clause ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF F0OOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b) The Standards of Weights
and Measures (Packaged Commodities) Ruoles
1977 issued under the Standards of Weights
and Measures Act 1976 has no provision
for the indication of expiry date on the
packages of biscuits or of other commodi-
ties as it is outside the purview and scope
of the Act. :

Provisioa of Rice to Persens Working
Usder the NREP aad RLEGP
. 4885. SHRI ARJUN SETHI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that Government
have recently announced that rice would be
made available at.Rs 1.85 p. Kg through-
out th: country to persons working in the

National Rural Employment Programme
and the Rural Landless Employment
Scheme ;

(b) if so, the details regarding the

variety of rice and wheat also if it has also
favourei any coacession; and

(c) the details regarding the quantity of
additional grain and rice allocated to Orissa
in this regard ? .

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
According to the decision taken by the
Central Gyvernment recently, one Kg of
foodgrains per person ner day will be
provided at subsidised rates to workers
engaged under the programme of National
Rural Employment Programme/Rural Land-
less Employment Guarantec Programme as
part pf their wages. Wheat will be Provided
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to them at the rate of Rs, 1,50 per Kg. In
case of rice, common rice is to be distributed
at l.ls. 185 per Kg. If rice of common
variety is not available and fine or super-
fine varieties are to be supplied, the price
to be charged will be Rs. 195 per Kg. for
fine variety and Rs. 2,10 per Kg for super-
fine variety.

(c) In addition to a quantity of 25200
MTs of foodgrains allo:ited to Orissa
under NREP, another quantity of 5571 MTs.
of foodgrains has been allocated to the State
under RLEGP.

Talks with Nepal About Mutti Parpose
Dams

4886. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION be pleascd
to refer to the reply given to the Starred
question No. 268 on 12-12-1988 and
state :

(a) whether any talk with H. M. of
Nepal at political level has since been held
or even attemped:

(b) if s0, details thereabout and rasult
thereof ;

(c) whether in such talks multi purpose
dams over river Karnali, Kosi, Kamala,
Bagmati ani1 Pancheshwar are takep into
account for agreement to ensure earliest
construction;

(d) if so, details thercabout;

(¢) whether all necessary steas for
compl:tion of the revised time schedule for
Western Kosi Canal is heing adhered to; if
not, reasons therefor; and

(f) Whether unnatural curve in alignment
of Western Kosi canal west of river Kamala
is being objected to by the people, if so,
whether bow like curve is corrccted to bring
more ateas under irrigation ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA : (a) No, Sir,

(b) to (d) Does not arise.
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(e) Biher Government is taking steps.

to implement the work of the Canal. In
order to ensure timely completion of
Western Kosi Canal as per revised time
schedule, the project is being monitored at
State as well as at the Central level and
surtable m:asures. waenever nec:ssary, are
taken to overcome the problems, encountered
"to the extent possible,

The re-constituted Kosi Control Board
under the Chairmanship of Chief Minister
Biher is also seized of the matiwrs of
expeditious comstruction of the Profect.
This is also one of the priority projects
identified bv the State for speedy comple-
tion.

(f) Such specific lacal details regarding
finalisation of the alignment of the canal
are decided by the State Government of
Bihar However, the State Government has
been advised to consider shifting the align-
ment as far north as the topography
permits.

Proposals from Govt, of Bihar undep

the RLEGP

4887, SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No, 1865 on 5 December,
1983 regarding construction of tink roads in
Bihar and state :

(a) whether proposals under the Rural
Landless Employment Guarantee Programme
bave since been received from Government
of Bihar; °
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b) if so, details thereabout particularly
with regard to the district of Madhubani
and Darbhanga;

(c) whether any member of Parliament
has also suggested some projects;

) (d) if so, whether all the above projects
have been cleared for immediate implemen-
tation and completion before the rains;
and

(e) if not, causes for delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
Yes, Sir. Some project proposals for cons-
truction of link roads in Bihar relating to
several districts including Madhubani were
received from the State Govt. under letters
dated 21.1.84 and 17.2,84. The details of
the projects* received are indicated in the
Statements I and II.

(c) The Hon’ble Member in his letter
dated 2.2.84 had proposed. inclusion of 6
roads in the project proposal for Madhubani
district.

(d) and (e) These projects were consi-
dered by the Central Committee on NREP/
RLEGP in its meeting held on 27.2.84, The
State Govt. hve been requested to re-examine
the specification of roads included in these
projects in consultation with the Director
General of Roads, Ministry of Shipping and
Transport. The revised road projects on the
basis of the new speciiications are still
awaited from the State Government.

Statement 1

Name of the projects

Total estimated project

cost
(Rs, in lakhs)
T - T2 ) 3
1. Construction and improvement of roads in Saran
District 137.41
2. Coanstruction of roads in Samastipur district 70.16
3. Construction of roads in Purnea district 200.96
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4. Construction of roads in Madhepura district 32.;; N
S. Constructioa of roads in Siwan district 132.00
6. Connruaic;n of roads in Khagaria district 58.32
7. Construction of roads in Madhubani district 92.39
8. Construction of gravel roads in Rohtas district 90.00
9, Construction of gravel roads in Godha and sahabganj

districts 90.88
10. Construction of rural roads in Nalanda district $9.40
11. Construction of roads Hazaribagh district 104,55
12. Coastruction of Haad surpace roads in Monghyr district 81.73
13. Construction of roads in Patna district 66 8S
14. Coanstruction of rural roads in Muzaffarpur district 72 552
15. Construction of rural roads in Gopalganj district - 46.20
16. Construction of rural roads in Begusarai district 62 66
17. Construction/improvement of rural roads in Katihar and
Bhagalpur districts 115.84
18. Coastruction of rural roads in Saharsa district 124.20
19. Construction of rura! roads in Sitamahri district 93.49
20, Construction of roads in West Champaran district 105,42
T iense

Statement 11

List of projects for construction of rural rosds under RLEGP from Governmeént of
Bihar which have already been approved

1.

2,

Construction of gravel roads in districts of Ranchi, Gumla, Lohar aga

and Singhbhum

Construction of rural roads in the district of Giridh

368.79

68.04
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Unauthorised Comstruction om Public Land

~ 4889. SHRI RAINATH SONKAR
SHASTRI : Will the Minister of WORKS
AND HOUSING be pleased to state :
3

(a) whether Government have made any
critical analysis to know how far the existing
aw for checking the unauthorised building
construction and  encroachment on public
land has beeen  cffective in checking the
growth of unsuthorised  colonies in the
Capital posing  civic and  law and order

problems ;

(b if so, detar]l thereof stating to what
extent the Officiu) connivance has been
responsible for unautorised building boom ;
and

(c) the measures  contemplated by
Government in the matier-?
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13. imam 24.95 1260 13.39.
14. ANTEE 36.61 2419 217.55
15. I¥rar 94.50 10250 67.10
16, guTa 74.92 5000 150.34
17. TEAH 152.10 7900 120.50
18. fafeww 7.18 210 5.36
1y, afeag 91.15 13785 47.60
20. faga 7.18 1080 3.70
21 IO A2 8¢.82 4925 —

22. ofwaw &= 43.2] 2435 100.00
23, FEATAA WIN 18.05 705 1.37
24, fessy — -

25, M, 7oA qE A — -

26. faarw 83.44 61C0 6.20

D18 1886.44

118626

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) and (c) It is proposed to amend the
Delhi Development Act, 1957
the Delhi Municipal Corporation Act, 1957
the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971  and the Punjab
Municipal Act, 1911 (as applicable to New
Delhi Municipal Committee area) with a
view to :-

i) declaring unauthorised constructions
and encroachments on putglic land
cognizable offences ;

ii) making provisions for sealing the
premises . under unauthori:ed
construction and seizing the building
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materials and other aids being used
for the purpose ; and

Setting up tribunals to the exclusion
of jurisdication of civil courts for
dealing with such cases etc.

iii)

The amending Bills have already been
" introduced in the Lok Sabha. Local bodies
have denied official connivance in
‘unauthorised constructions.

Improvement in Quality of Life, Eaviron-
ment, Law and Order in the Capital

4890, SHRI G.Y. KRISHNAN : will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether any study has been conduc-
ted by Government regarding the population
of Delhi Metropolitan area which is required
to be restricted iffthe quality of life and
environment, law and orders and livelihood
ot the Capital is to be ensured ; and

(b) if so. the details regarding its
findings and reaction of Government
" thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTRY AFFAIRS (SHR1I MALLIK-
ARJUN) : (a) and  (b) One of the issues
being studied in the context of the National
Capital Region Plan is the restriction of
population in the Delhi Metropolitan area,
However. the details are not yet available as
the repoct has not bzen finalised so far,

Improvement in Quality of Urea Fertlizer

4891. SHRI SUSHIL BHATTACHARYA:
Will the Minister of AGRICULTURE be
pleased to state whether is any proposal for
coating urea with neem cake to improve
the quality of fertiliser to conserve apprecia-
bly the energy of the fertiliser industry and
relessing the by-product of neem oil for
the manufacture of soap ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA  MAKWANA) : The
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Ministry of Chemicals &  Fertilisers have
reported that there is no proposal in hand
for coating urea with neem-cake. However,
the research findings of Indian Council of
Agricultural Research have shown that the
application of urea  mixed with necm-cake
improves its efficiency. The farmers are
accordingly advised to promote the use of
urea mixed with neem-cake for increasing
its efficiency.

Expert Committee Report on Government
Buildings

4892. SHRI ARJUN SETHI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether any Expert Commuttee of
Architects and Engineers was arpointed to
look into Government buildings that violate
the environment and landscape of the area
to suggest ways to avoid this in future ; and

(b) if so, the details regarding its
findings and reaction of Government
thereon ?

THE DEPUTY MINISTER [N THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMAN ARIF) :
(a) Yes A Group of Experts was constituted
under the chairmanship of Chief Architect,
CPWD to formulate norms/guidelines and
standards for design for construction of
public buildings in the country so as to
avoid violence to the land scape and the
environment, .

(b) The Group of Experts have not
submitted its report so far,

Eavironmental Hazards due to Deforestation

4893. SHRI NARAYAN CHOUBEY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware that
deforestation is going on an ever increasing
scale throughout the country ;

(b) whether such  deforestations creat
enviornmental hazards ; R
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(c) the area of land  covered by forest
in the years 1951, 1961, 1971 and 1981 ;

(d) the area of the land which has been
brought under afforestation programme in
last decade ; and

(e) the steps (including penal) Govern-
raent have taken to curb illegall deforesta-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
The Government are aware that deforestation
causes environmental hazards. However,
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the rate of deforestation has been effeclively
checked afrer the Forest (Conservation) Act
was enacted in 1980,

(c) The forest area  for these years is

given below :
1950-51 70,80 million ha.
1960-61 68.96 million ha.
1970-71 74.93 miillion ha.
1980-81 75.06 million ha.

(d) The area covered by afforestation
programmes since 1968-70 is given below :

Social Production Total
Forestry Forestry
Fourth Plan
1969-74 4,98,280 ha. 5,23,990 ha, 7,14,270 ha.
Fiftn Plan 5,672,335 ha. 6,53,861 ha, 12,21,196 ha.
1974-79
Annual Plan
1979-80 1,21,057 ha, 1,01,301 ha. 2,22,358 ha.
Sixth Plan
(target) 15,23,870 ha. 6.24,042 ha. 21,47,912 ha.
(¢) The Government of India have (a) whether Government have decided

enacted the Forest (Conservation) Act, 1980,
Some States have adopted specific legislation
to check deforestation and provide better
protection to the forests as well as streng-
thened the protection and enforcement
machinery. Steps have also been taken to
promote social and farm forestry programmes
with a view to divert the pressures on the
forest resources. A massive programme
of afforestation bas been launched for
this purpose under the Prime Minister’s
20-Point Programme. Revision of the
National Forest Policy and the Indian
Forest Act is also under the active considera-
tion of the Government,

Apex Single Passenger Transport Authority
for Metropolitan Citles

4894. DR. VASANT KUMAR
PANDIT : Will the Minister of WORKS
AND HOUSING be pleased to state :

to set up an apex single passenger transport
authority for Metropolitan Cities ;

(b) if so, the objectives, terms, condi-
tions and the personnel of the working
group appointed to achieve the above ;

(c) whether such apex authority will be
concerned with  tiansporet planning, co-
ordination of different agencies, fare stucture,
management and location of traffic ; and

(d) the time limit given to the working
group to submit its report in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c) The Govern-
ment has accepted the recommendations of
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the National Transport Policy Committee
that a Single Transport  Authority may be
set up in all metropolitan  cities provided
that suburban rail  services which run on
sections common to the trunk
railway operations remain under the manage-
ment of the - Railways. A  Working
Group has beenset up in  the Ministry of
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Works and Housing to decide the
modalities to be  recommended for setting
up such authorities by the State Governments,
Details are in the Statement,

(d) The Working
its report by 26.4.1984,

Group is to submit

Statement

The Composition of the Working Group is as follows :-

Chairman: (i) Joint Secretary (Urban

Development),

Ministry of Works and

Housing, Nirman Bhavan, New Delhi.

Members :

(ii) Adviser (Transport), Planning Commission, New Delhi.

(iii) Director (MTP) Railway Board, Ministry of Railways.

(iv) A representative from the Min. of Shipping & \Transport, New Delhi

(v) The Vice-Chariman, D.D.A., New Delhi.

(vi) Secretary, Deptt.
Calcutta.

(vii) Secy., Housing and Urban Development

Maharashtra, Bombay,

of Environment,

Government of  West Bengal.,

Department, Government of

(viii) Secretary, D/Transport, Government of Tamil Nadu.

(ix) Deputy Commissioner of Police (Traffic). Delhi Police.

(x) Commissioner D/O Transport, Govt. of Karnataka.

ixi) Chief Executive Officer, Jaipur Development Authority,

(xii) Secy, Housing and
' Pradesh. Lucknow.

Urban

Development Deptt., Govt. of Uttar

(xiii) Chief Planner, Town and Country Planning Organisation, Néw Delhi,

(xiv) Director, Urban Development Deptt., Ministry of Works and Housing,

New Delhi.

The terrus of reference of the Working
Group are the following :

(a) Review o' the present arrangments
for transport planning & inter model
coordination in different metropolitan and
large cities as well as  matters connected
with  transport such asfare  structure,
traffic management, location of activities etc,

v

(b) Institutional and legal steps neces-
sary for setting up a single passenger
transport  authority at the metropolitan
level and its  relationship with the metro-
politan planning authority,

(c) The responsibilities and powers to
be assigned to the Single Transport
Authority, its financial resources, rela.
tionship with  other city level agencies,
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respoasibilities for  actural
systems of transport
Railwavs and other

operational
running of different
relationship with the
Central bodies etc.

(d) Institutlonal mechanism specifically
for the op:2ration and management of metro
railway systems in  Calcutta. Bombay,
Madras, Delhi and other cities where works
are in progress or are proposed to be
ondertaken in the near future.

(¢) short term arrangements in each
metropolitan city for coordination in the
field of transport planning, traffic manage-
ment, and related matters, pending the
establishment of the Authority.

12,00 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I have given
notice of an adjournment motion.

MR, SPEAKER : [ did not aliow it,

SHRI SATYASADHAN CHAKRA.
BORTY : The State of West Bengal is being
discriminated......

MR. SPEAKER : No question.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Is it the way the ; country is to
be run ?

SHRI SATYASADHAN CHAKRA-
BORTY : Itis an important question. On
Friday I gave you an adjournment motion...

MR, SPEAKER : 1 disallowed it. It
is not a matter for adjournment.

»

SHRI SATYASADHAN CHAKRA-
BORTY : We were waiting for the report
from the Government of West Bengal, Now
we have got all the papers. It is a discri-
minatory policy......

MR. SPEAKER : Not allowed.
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(Interruptions)**

M.t. SPEAKER : It will not have aay
effect on me.

(Interruptionsy**
MR. SPEAKER : Not allowed.
(Interruptions)**

SHRI SOMNATH CHATERJEE : Sir,
1 bave given notice of an adjournment
motion.

) MR. SPEAKER : No question of
adjournment motion, Not allowed. I am .
not allowing anybody. )

(Interruptions)**

PROF. MADHU DANDAVATE
(Rajapur) : 1 want toraise a procedural
point, which may be taken as a point of
order. The recommendations of the Finance
Commission are pending. While they are
pending, the Finance Minister has the
temerity to tell the Chief Minister of West
Bengal to clear the overdraft. This is
highly and AD HOC policy. Sir, you have
to make your observations.

MR. SPEAKER : My observation is
that it is not a matter for an adjournment
motion. There can be no question of
adjournment on this subject. If you give
me some other motion. I will consider it.

(Interruption,)

MR. SPEAKER : If there is any ground
for it, I will consider it. No question of
adjournment on this subject,

(Interruptions)**
MR. SPEAKER : Not allowed.

(Interruptions)**

MR, SPEAKER : Thatis why I say it
is a question for clarification,
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SHRI SATYASADHAN CHAKRA®
BORTY : Sir, itis not a question of dis”
cussion. It is a protest.

PROF. MADHU DANDAVATE : Sir,
when on an important matter an adjourn-
ment motion is given, it should be
admitted.

(Interruptions)

SHRI SATYASADHAN CHAKRA.-
BORTY : Sir, we want to censure the
Centre.

MR. SPEAKER : There is no question
of it. Fdon’t agree.

(Interruptions)**

MR. SPEAKER ; I have not allowed
anybody.
(Interruptionsy**
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MR. SPEAKER : You can have a
discussion. A discussion is all right, but
there is no question of holding it through
an Adjournment Motion.

SHRI SATISH AGARWAL (Jaipur) :
Sir, 1 quite appreciate that you cannot admit
it through an Adjournment Motion but,
Sir, it should not be discriminatory, When
the Central Government enforces certain
rules with regard to overdrafts, all the
States should be treated equally.

MR. SPEAKER : That is why Satish Ji,
we can have a discussion on this if you
lixe,

PROF. MADHU DANDAVATE : We
have given a notice, Sir.

SHRI INDRAJIT GUPTA (Basirhat) :
Will you permit a discussion ?

MR.. SPEAKER : Why have you to
repeat it often ? I have not precluded any
discussion on the subject. This is an open
question and we can discuss it. What is
there ?

.

SHRI SATYASADHAN CHAKRA-
BORTY-: So, allowa discussion on the
subject. Now, we want to ensure the
Government.

MR. SPEAKER : You might be think-
ing. There is no question.

SHRI SATYASADHAN CHAKRA-
BORTY : After vou hear us, you will be
convinced.

SHRI SATISH AGARWAL : 8ir, do
I take it that you are going to allowa
discussion ? '

MR. SPEAKER : That is what I said,
You give me any other mction and we
will see.

(Interruptions)**
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MR. SPEAKER : It is not allowed.
I have not allowed anybody, Nothing goes
on record without my permission,

(Interruptions)**

MR. SPEAKER : [ have not allowed
anybody. I have allowed only Shri Saifuddin
Chowdhari. If he is not reading
the Calling Attention, I shall call the next
Member.

(Interruprions).**

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, are you assuring that there
will be a discussion ?

MR. SPEAKER : 1 can only consider
it. 1 have kept my options always open for
you and there is nothing barring you from
bhaving a discussion, What is wrong about
having a discussion ? You can give me a
notice under Calling attention or under
Rule 193 or 184.

12.09 brs.
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Statemest Explainisg Reascas for not
Laying Asnma! Report of NE. Regional
Agricaltural Marketing Corporation  for
1982.83 within Stipulated period

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIBS (SHRI BHAGWAT JHA AZAD):
I1beg to layon the Table a  Statement
(Hindi and English versions) explaining the
reasons for not laying the Annual Report
and Audited Accounts of the North Eastern
Regional Agricultural Marketing Corporation
for the year 1982-83  within the Stipulated
period of nine months  after the close of
the Accounting Year. [Placed in Library. See
No. LT- 7995/84]

‘tﬁot cecorded,
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Papers Laid 423

Notification under Income tax Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : 1 beg to lay on the Table a
copy each of the following Notifications
(Hindi and English versions) under section
296 of the Income-tax_Act, 1961 :—

(1) S.O. 791 published in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Madhya
Pradesh Mahila Kalyan Samiti,
Bhopal’ under section 10 (23C)
of the Income-tax  Act, 196 for
the period covered by the assess-
ment years 1983-84 tc 1985-86.

(2) S.0. 792 published in Gazette of
India dated the 17th March, 1984
regarding exemption (o the ‘The
C.P. Ramaswami Aiyar Foundation’
under section 10 (23C) of the
Income-tax  Act, 1961 for the
period covered by the assessment
years 1983-84 to 1985-86.

(3) S O. 793 published in Gazette of
India dated the 17tb March, 1984
regarding exemption to the ‘Indo-
German Social Service Society,
New Delhi’ under section 10 (23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1983-84 to 1985-86.

(4 S O0.794 published
of lndia dated the 17th March,
1984 regarding exemption to the
*National Council for Co-operative
Training’ under  section 10 (23C)
of the Income-tax  Act, 1961 for
the period covered by the assess-
ment years 1982-83 to 1984-85,

in Gazette

(5) S.0. 795 published in Gazette of
India dated the 17th March. 1984
regarding exemption to the ‘J.N,
Tata Endowment, Bombay' under
section 10 (23C) of the Income-tax
Act, 1961 for the period covered
by the assessment  years 1984-85
to 1986-87.
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$.0, 796 pubkished in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Associa-
tion of State Road Transport
Undertakings, New Delhi’ under
section 10 (23C) of the Income-tax
Act, 1961 for th2 period covered by
the assessment
1985-86.

S.0. 797 published in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Ecu-
menical Christisn Centre, Banga-
lore’ under section 10 (23C) of the
Income-tax  Act, 1961 for the
period covered by the assessment
years 1978-79 to 1984-85.

5.0. 79€ published  in Gazette of
India' dated the 17th March, 1984
1egarding exemption to the ‘St
Joseph’s Education and Medical
Relief  Society’ under section
10 (23C) of Income-tax Act, 1961
for the period covered by the
assessment years 1982.83 to 1984-85,

S.0. 799 published in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Kamala
Nehru Memorial Hospttal Society,
New Delhi’ under section 10 (23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1983-84 to 1985-86.

S$.0. 800 published in Gazette
of India dated the 17th March,
1984 regarding exemption to the
‘Indian Association for Research
in National Income and Wealth,
New Delhi’ under section 10 (23C)
of the Income-tax  Act, 1961 for
the period covered by the assess-
ment years 1982-83 to 1984-8S.

S.O. 804 published in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘The
Social Work and Research Centre,
Ajmer (Rajasthan)’ under section
10 (23C) of the income-tax Act.
1961 for the period covered by the
assessment years 1982-83, 1983-°4
and 1984-85.

years 1983-84 to .
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S.0. 805 publised in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Indian
Council for Research on Interna-
tional Economic  Relations. New
Delhi’ under section 10 (23C) of
the Income-tax Act, 1961 for the
period covered by the - assessment
years 1983-84 to 1985-86.

S.0. 806 published in  Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Indian
Standards Institution’ under section
10 (23C) of the Income-tax Act,

1961 for the period covered by
the assessment years 1982-83 to
1984-85.

S.0. 807 published in -Gazette of

India dated the 17th March, 1984
regarding  exemption to the
‘Cochin  Dock Labour Board’
under section 10 (23C) of the
Income-tax Act, 1961 for the period
covered by the asscssment years
1983-84 to 1985-86,

S.0. 808 published in Gazette of
India dated the 17th March, 1984
regrrding exemption to the ‘Oil
Coordination Committee on Pool
Accounts’ under section 10 (23C)
of the Act, Income-tax 1961 for the
period covered by the assessment
years 1983-84.to 1988-89.

S.0. 809 published in Gazette of
India dated the 17th March, 1984
regarding  exemption to the
‘Federation of Indin Export Organi-
sations’ under section 10 (23C) of
the Income-tax Act, 1961 for the
period covered by the assessment
years 1983-84 to 1985-86.

S.0. 810 published in Gazette of
India dated the 17th Mareh, 1984
regarding exemption to the ‘Bengal
Social Service League, Calcutta’
under  section 10 (23C) of the
Income-tax Act, 1961 for the
period covered by the assesament
years 1981 -82 to 1983-84.
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(18) S.O. 811 publishcd in Gazette of
India dated the 17th March, 1984
regarding exemption to the ‘Akhil
Bharatiya Gandbarva Mahavidyalaya
Mandal, Bombay’ under section 10
(23C) of the Incometax  Act, 1961
for the period covered by the
assessment years 1981-82 to
1983-84.

_(19) S.O. 812 published in  Gazette of
India dated the 17th March, 1984
regarding exemrtion to the ‘Society
of the Helpers of Mary, Bombay’
under section 10 (23C) of the
Income-tax  Act, 1961 for the
period covered by  the assessment
years 1981-82 to 1984-85.

(20) S.O. 813 published in Gazette of
India dated the 17th March, 1984
regarding exemption to the <Wild
Life Assocation of South India,
Bangalore’ under section 10 (23C)
of the Income-tax  Act, 1961 for
the period covered by the assess-
ment years 1983-84 to 1985-86.

"[Placed in Library, See No. LT-7996/84]

Anamal Reportof and Review oo
National Cooperative Land  Developmeat
Banks Federation Ltd. Bombay for 1982.83
ote,

THE MINISTER OF STATE OF THE
MINISTRY OF [AGRICULTUKRE (SHRI
YOGENDRA MAKWANA) : I beg to lay
on the Table-

(1) (i) A copy of the Anncal Report
(Hindi and Enslish versions) of
the National Co-operative Land
Development Banks Federation
Limited, Bombay, for the year
1982-83 along with Audited
Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Co-operative Land
Development Banks Federation
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Limited, Bombay, for the year
1982-83.

[Plaeced in Library, See No. LT-7997/84)

(2) A statement (Hindi and English
versions) explaining the reasons for
not laying the Annual Report and
Audited Accounts of the Karnataka
Cashew Development Corporation
Limited, for the year 1981-82 within
the stipulated period of nine
months  after the close of the
Accounting Year.

[Placed in Library, See No. LT-7998/84(

(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, this paper speaks
about DDA's betrayal of housing societies.
It is a scandalous matter. The Works and
Housing Minister must say something about
it. Sir, money has been taken. They
have deposited Rs. 50/- crores, They are
paying interest on it. And the people.

MR. SPEAKER : There is nothing.
Not aliowed. You give me a Calling Atten-
tion or something and will discuss.

DR. SUBRAMANIAM SWAMY :
Thank you, Sir, .
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12.12 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported deaths from consumption of °

spurious liquor in various parts of the country
with particular reference to recent deaths in
Kanpur and Farrukhabad districts of UP,

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : 1 call the attention of the Minister
of Home Affairs to the following matter of
urgent public importancé and request that
he may make a statemegt thereon :-

“Reported deaths due to  copsumption
of spurious liquor in various parts
of the country  with  particular
reference to recent deaths in Kanpur
and Farrukhabad districts of Uttar
Pradesh and the action taken by
the Government in regard thereto.”

THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : Sir,
Government are greatly concerned about
- the incidence of death due to consumption
of spurious liquor in the country and share
the strong feelings of the Hon'ble Members
of this august House in this regard,

2. According to the information
furnished by the State Government,
in villags Tikhwa, Police Station
Kannauj of District Farrukhabad on
March 18, 1984 some  persons died
and some others were  taken ill as a
result of consuption  of illicit liquor
which had been bought from a shop
on Kanpur-Kanpauj highay (G T.
Road), In all'9 persons died and
26 were admitted for treatment in the
hospitals at Kannauj and Kanpur. In
addition 32 more persons were treated
in the village itself by the Medical
Officer of the Primary Health Centre
A case under Sections 328/304 of the
Indian Penal Code and under Sections
3/7 of the Bssential Commodities Act
has been registered against Ram
Khelwan and Pappu who had sold
the illicit liquor, The accused
are absconding and  efforts are
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being made to arrest them. ~The
District Magistrate and the Senior
Superintendent of Police  visited the

spot. The Excise Commissioner has
also visited the site of the occurrence,
The concerned Excise Inspector and
the Supply Inspector have been placed
under suspension, In addition, one
Assistant Sub-Inspector of Police, one
Head Constable and 10 Constables
have also been suspended. A Megiste-

rial Inquiry into the incident has
been ordered.
3. According to the State  Government

no such incident has  taken place in
Kanpur district. .

4. Excise regulations are enforced by
the State Governments. State Govern-
ments have been  advised to evolve
short term and long term measures to
tackle the problem of illicit liquor.
The National Police Commission has
made some  recommendations for a
more effective curb on offences
connected with trafficking in liquor.
These have been  forwarded to the
State Governments for their considera-
tion.

5. Liquor addiction is a social evil and
Government are educating the people
about 1t through mass media. I make
a fervent appeal to all voluntary and
social welfare organisations to
mobilise public  opinion against this
social evil.

12.14 s,
[MR. DEPUTY-SPEAKER in the Chair]

SHRI SAIFUDDIN CHOUDHURY :
Mr. Deputy-Speaker, Sir, this Calling
Attention motion is on such a matter about
ashamed and this.is a
very serious matter  also. But the answer
given by the Minister is not satifactory, It
has not touched indeed the real causes of the
problem, It was said that ‘State Governments
have been advised to evolve shortterm and
long-term measures to tackle the problem of
illicit liquor. The National Police Commis-
sion has made some recommendations for a
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more effective curb on  offences connected
with trafficking in liquor. These have been
forwarded to the State
their consideration.’

The first part of it was advice given to
the Stste Governments.  But that has not
been mentioned clearly. The point at issue,
on what we are discussing now is, the trade of
illicit liquor and that is nota very uncom-
mon phenomenon in our country. It is on
the increase day by day. We see people are
dying by taking spurious liquor and a very
casual statement has been made on this
issue. Now we, in this House, want to know
what concrete steps have been taken by the
Government to check this type of occurrence.

1 may draw your attention to an article
that was published in the FREE PRESS
JOURNA: of 9th May, 1982, It givesa
vivid detail of how this type of incidents
have been taking place in” our country, It
mentioned that in 1981 more than 400 deaths
in various parts of the country including
Bangalore and Delhi are  believed to be
caused by hooch. In  Bangalore no fewer
than 323 men and women young and o'd,
lost their lives after consuming the poisonous
liquor. In Delhi a serics of daths in 1981
from liquor, poisoning alarmed the authori-
ties. In December 1980 Haryana hooch
tragedy took 80 lives. In 1979 there were
many hooch tragedies,. Major ones were in
Hyderabad where more  than 275 persons
lost their lives, another in Lucknow where
30 persons died.

Every year a large  number of people
lose their lives in  this  tragedy. We also
sometimes call the attention of the Govern-
ment. The Government comes out with
a casual statement which does not deal
with the real issue. There are many instances
in this regard, We are ashamed to say that
no curb has deen put on it. Government
has not been able to prevent the growth of
of this type of liquor. Thatis a major
concern of all of us, Because of this man
deaths have been taking place. :

-

1 do not want to cite all those incidents

that have taken place earlier. But our
concern is that it that it is not decreasing,
it on the increase. What is the effect of the
action taken by the Government ? Why are
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the steps taken by the Government failing ?
We have to go deep into this problem.

‘I am not advocating for prohibition.
Prohibition is not the solution of the
problem. Many countries tried to impose
prohibition. Here also in many States efforts
have been made to impose prohibition,

But we had seen that it was futile and
it did not yield any result, On the other
hand, it increased illegal activities and
illicit distillation. Now, the Government may
say that they have the accepted policy of
total prohibition but fhe question is whether
the policy of directions on prohibition only
will solve the problem or not. We think. it
will not.

Our point, is those who are dying in all
these incidents are the poor people of this
country—the industrial labourers and
agricultural labourers, They are forced to
take illicit liquor. Keeing aside the question
of total prohibition, 1 would like to know
whether in this country a large number of
people would be allowed to die by taking
this spurious liquor. We do not want
to join issuc on whether he should have the
right to take liquor or not, That is another
question. My point is, are we going to allow
them to die by this illicit liquor or they are
to be provided with the unadulterated liquor.
We should not confuse these issues, We
bave seen that during our freedom struggle
days, how our national sentiment had been
connected with pickets and other kinds of
programmes in front of the liquor shops
and the poor people joined in large number
to protest against the sale of liquor. Those
were the days. Now, what do we see? No real
educative or effctive movement is there to
teach the people about the harm of drinking.
Now, there may be no prohibition. We do
not like that the working class, the agricul-
tural labours and the poor people should go
and take liquor, We do not like that. But
we cannot force them not to take. Only
effective educational measures can do that.
They should be made conscious of these

things and they should be educated against
the evil of drinking, There may
be bottles -of liguour in front of

them but they should not be tempted

to go.
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MR. DEPUTY SPEAKER : Good liquor
is costlier than spurious liquor, That is why
they do not go there. Spurious liquor is
available at less cost than the good liquor.
Therefore, you must ask the Governmet to
reduce ‘the price of good liquor,

SHRI M.M, LAWRENCE (Idukki) :
Living itself is costlier so it is better to
‘commit suicide, !

MR. DEPUTY-SPEAKER : Let the
price of good liquor be brought down. Then
the spurious liquor will have no market.

SHRI SAIFUDDIN CHOUDHURY :
We have seen in certain factories) where
there has been no Consciousness among the
workers about their rights and all that, they
used to go to liquors, Obviously, all these
liquor shops are surrounding the factory
area, Now, they used - to go there. They
have no option but to go there. While we
have the experience that the workers join
to fight for their rights, they may also give
up the habit of taking liquor, This must be
through consciousness, We do not want to
impose certain things.

But, what is happeing is just the
opposite. In Dhanbad area, the Supreme
Court has to intervene to tell the Bihar
Government, ‘‘You do not give licences to
coal Mafias to establish liquor shops in
Dhanbad area”. Now, I have never heard
that the Bihar Government is trying to
establish schools in the Dhanbad area or
the coal-mine area.

What are the directions of the Central
Government in this regard ? I want a study
or a survey to be made by the Government
as to, where factories are situated, how many
schools are there; how many adult eduction
centres are there and how many liquor shops
are there Only by prohibition and by
taking a'l that type of measures you cannot
effectively tackle the problem., There are so
many shameful news items about hooch
deaths which have appeared in various
pewspepers. 1 do not want to go into all
that. How is it that such incidents are
increasing ? How are you going to tackle
this problem ?
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There has been a recent incident at
Farrukhabad where some people died during
Holy celebrations, Which is the shop from
where they took the liquor ? Was it a
licensed shop ? If it was not a licensed shop
how were they selling liquor ? What were
the policemen doing ? We are told that some
policemen have been suspended. That
is a welcome thing. But sciething' more
concrete has to be done. In 1972, the Baweja
Inquiry Committee also held responsible
the police personnel and the officials of the
EBxcise Derartment, They collude with the
people who are in this illicit liquor trade.
Later on, the Desai Committee also in 1981
indicted the police. Whenever there have
been these incidents of liquor deaths we
always hear that the policemen who are in -
charge of checking all there things are
connected wi h them. There are allegations
like that. There is a general feeling that
the nolicemen who are to check all these
things are not doing their duty properly.

Why is this degeneration is there in the
police force also ? Where are the ethical
values or cultural or social values ? Some-
thing has to be done about it. There are many
things which can be quoted fiom the Consti-
tution. There are the Directive Principles
enshrined in the Constituion. Thete is article
39 which says that the State has to take
proper care for the nourishment of the
people, for the health of the people, This
is not being followed up.

I want to know, since 1980, when this
Government has come to mapage the affairs
of the country, whether this type of incidents
are increasing or decreasing and How many
people have died in all these incidents. I
also want to know whether the liguor shops
which were connected. with all these trage-
dies were licensed or unlicensed. We are told
that some policemen have been suspended
and all that, But we want to know:in how
many cases, in concrete terms, what punish-
ment has been given to the culprits, I want
the hon. Home Minister to give usall this
information.

Ifam not going to say much about
making available good cheap liquor to the
people in the absence of which they go in
for spurious liquors. Nobody dies of taking
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foreign liquor, It is only the poor people
who die of taking spurious liquor. I want
to know whether the Government is thinking
in tems of appointing inspectors to zarry
out checks, or they should direct the State
Government, They will check so that bad
and spurious liquor is mot sold. Other
educational and cultural measures are also
very important. You have also to take such
other measures like suspension. You should
not let them go scot free.

All those measures which you have
mentioned in your report like the eductional
campaign and rousing the consciousness of
the people oa the dangers of spurious liquor
drinking are worthy to be uadertaken by
the Government .

But I would like to khow what concrete’

measures you are adopting to stop hooch

tragedies.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : Mr. Deputy
Speaker, Several points have been raised by the
Hon. Member regarding the Directive Prin-
ciples of the Constitution The responsi-
bility for fulfilling the Constitutional obliga-
tions rests with the Governments as prohibi-
tion of consumption of intoxicating alco-
holic beverages is a Directive Principle of
State Policy enshrinsd in the Constitution.

For the sake of uniformity; the Govern-
ment of India in 1975 announced a 12 point
programme for enforcement of prohibition
and a Central Prohibition Committee com-
prising of the Ministers in charge of Prohi-
bition in all the State Governments and in the
Union Territories and non-official Members
is set up by the Social Welfare Ministry
from time to time to wundertake periodical
review of prohibition policy and progress of
prohibition in different States,

As regards educating the people against
the evils of drinking, the Government has
taken many steps. There have been research

** Not recorded.
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studies also to educate the people for not
taking illicit liquor. .

With regard to educating the people on
prohibition policy of the Government,
“NAYA SAVERA"™ sponsored progaamme
has alvo been started to educate the masses
about the ill-effects of drinking and drug
abuses.

The hon, Member knows it very well
that ‘the actual implementation of policies/
programmes for enforcement of prohibition
rests with the State Governments, There-
fore, the State Governments/Union Territo-
ries Administrations have been requested a
number of times to ask edncational authori-
ties to take preventive measures to contain
the consumption of drinks and drugs in the
educational institutions and hostels aad
discourage students as well as others from
using drugs and liquor,

The Hon, Member said that the number
of deaths due to taking of illicit liquor is
increasing throughout the country,

Bspecially with regard to the incidents
that took place on 18th March, 1984 I may

- just inform the hon. Member that the number

of deaths due to poisonous liquor in Delhi
n 1981 was 23, But,.in 1982 and in 1983
till today, there has not been any death due
to illicit liquor in Delhi.

(Interruptions)**

SHRIMATI RAM DULARI SINHA : As
has already been mentioned in the Calling
Attention, 1 can very well say that preli-
minary eonquiry shows that tue poisonous
liquor was sold by Ram Khelawan and
Pappu to the villagers of Tikhwa, Lilapurwa
and Sakari on the evening of 17th March,
1984. After taking this liquor, the villagers
began getting sick and unconscious,
Poisonous liquor was so!d from a shop on
Kanpur-Kannauj on GT Road which is 10
KM from Kannuaj by Ram Khelawan with
the help of his brother Pappu alias Ram
Lakhan. Ram Khelawan holds no licence
to sell liquor. He is also selling diesel oil,
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kerosene oil, petrol and cement upauthori-
sedly, without obtaining any licence, Investi-
gations revealed that Ram Khelawan was
apprehended by Excise Department on 16th
March 1981 for being found in possession of
illicit liquor, On 14th March, 1983 he was
released by the Court of JM 7, Fategarh or
the condition of maintaining good conduct
for one year and on a personal bond of Rs.
1000/-. Unlicensed selling of diesel, petrol,
etc. is punishable under Motor spirit, diesel,
alcoho!l taxction act. It is also punishable
under the Essential Commodities Act. As
a result 9 persons died——should I give the
names, Sir ? ...

MR. DEPUTY-SPEAKER : Not neces-
sary,

SHRIMATI RAM DULARI SINHA :

. The POST-MORTEM of the desd persons has

been made and the viscera has been pre-
served,

MR. DEPUTY-SPEAKER : Mr. Saifud-
din Soz-not present,

Shri Hannan Mollah - also not here.

Shri Bheekhabhai,

ot shen wif  (FiwATET) C SATSAEM
wgIzg, WAKIT HAY WGIAT A F A
#1 g8 aarar § & =@ W F I
ArAET AN 97 AT AT &9 ET ¢, IJqF
AHET ITASH § AT A &§ 7 g FaAT
f§ z2i7 #g & dg TW FTHIA &
fagm §, &§ Wt gaFr wwar g Afsa
W aga § wmww §, faaw Fx g

wr o sTor T qear 2 ¥ g R

srAar SEa g 5 @ AW § wsT
fagia qex sifgfawa &1 7rar ar o
ya wifgfama N aw < far ? @
Fq @ wsq §, 51 sifgfawa 1 7w §
fgr W @@ 9T I AHT K WIT
fagdt & 7 78 S A W@ § TG
qrafaai o AAgY € g A &
gedr qq & Ag FEAT WTEQAT g f&
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AT & F3¢ 9gw Arfgfqma ar,
afew srw e% g T fqar § 1 Fahg w2
FITHT & AT AveT Fawalt §, Foradt
fear gar ¢ f& arfRa) S A &
fag wom a7 aFF & e dr @wd §
FAR @0 GIW ® HIA ATH Ag WA AT
A § qI72T AT HIT AT T7Q10%
A fr wsr w3w ¥ § s gad W @
HY FrwATg, FiTAE AT TR A1
M YUYRGA T AT T § AV &dxE )
5 U6 Fg A F17 v § A q@
wIg 7T g w1 ] g fawww
afcrm ag gt & 5 ofew @

X TFETES AT WA B FTCQ E

A9 N T F} AL OF THS §, [q
&1 A€ qF g% §, AfFT 9w Avaw
A FT AFT § | J@r fF FA wFw
fF @ cAdwT F U™ & qEA AF
fearr strom, St & g adt Wt g
e AW 1 wuT 9 § ¥ wiw
¥z T wreA fage gfewgs ae it
& s afgar & sfgar ooua 043 §, afew
IR 707 aagT A feqm anfeamt
MFF T IUTAFT qOz a6 &, ¥
T AFICHT AUI AT AT E AT &
fawre a7 ad & | @ ST 7 3w Far
g fe fas g ewforw wow aTig
are &, IAFT qFAw F fAq s @y
FIWIBCE ! Ny @as A 0 A%
@ wgr & 5 Tae) o Y Sy wfge
FAT FWE AU, F3w Nfgfaww & @
For 78 wxm 7 & 7g ff q@Ar S
g fF 28 20 & §RT AT FT worqyA
ot ¢ aradl § Pafk ot ¢ @ wER
Frw fradt g g7 @ TR
fram arfamifieal w1 srad frafeqa fwar
g ? qfew A AR gEETET @A) ¥
fadt waa & &1 g T F AT 3H @
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gL gfm F1 wAsd Q¥ g

Ig @O AW AR L TAOT A §,

% AT fAwaar 2 fF o a1
& a1 AfeR TTw R 5O W
&t et & AT qe ¥ faafer Sid &
g feeelt & a1 Quwd FT AT §
98T AFT & f@T FTER X #17 FXW
IaTe § | @FT 97 fEaT J1AT Wiy f&
wifgfaens & qrayz i fead S wow
Ty ear qgE? Hzx ammwr A &
| ©g gear § & 77 qarT 3 Ay
§ ¥uw Ty AR, aifearet, gfaa
A TR HT QWFAT TWT
T AW T | ANAS AAF g A AU
g ST & g faAr qxfre & v
Frat & faad fe s it Wi faam
g1 @ F{T AW N TRARar ¥
fawit @& waT a1 wifgg . & qg #
AT wigat § fs wer Rw F oY sran
wqx 1 F1 gz 2 91 &, Al Twewm
Frymiagag?

afer % & agqeTr wizar § 6
e feat sfama a@t @ &
qudee faga & fagdr a3 & o o
N F fradt sfawa a8 ¢ 2 #¥9-F
@ 2z & wfgfamm 29 & a9z @t
faed qi= arel & 973 frad A aX §?
& qwwar g f& wraa @ adier ¥
918 T8 g ITAH Al 21, Afew a=h
3Ry afs @@ & arg aifew £,
R FIFE AT ) A% § ? 77T AfEAr
¥ faedt & q & IAATE JHA AIAAR
waxw AT TE@A quUA A F W
w3 AIFE AFAAT AFAr g ? AV E2-
#z qdtr weAT wEIEm & Ao fear g
g AqU Y, 39 weH N g fEAr
orT ATfge X fsT oF A7 39 ATAW
1 agT & qFT T0fgT
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AT F2Y g & sroY ArA A
F@E AR @A qf) wdwm F @
YA 9% § ST & @t mAEg §
IO WTEAT § |

siwet T gArQ fasgr : suTSAW-
qAFZT, TF IF UYFEYHE F graeq §
AT g A qer d, & I q@wrAn
arget § e Toreara # anfarfeat &
fore gerT ste o FATE & 0T ¥ R
fae wora aar v &

N@fawa arfedt 37 1gew ofiam
®T 9T 9% qaq & & A=y q3€7 w7

AETAT ATRAT £ -

The prohibition policy followed in rela-
tion to tribal areas has the fsllowing main
features :

1. In the tribal areas where prohibi-
tlon is in force no precipitate
action need be taken;

2. The contract system of liquor, ven-
ding in tribal areas should be
given up.

3. Where prohibition is not in force
the tribal people should be allowed
to prepare their beverages for in-
dividual and social purposes but
not for commercial purposes.

4: Take steps for dis:continuance of
vending of country liquor in the
tribal areas whetever they stilt
‘remain w e.f. 1.4.1979.

5.  Intensi(y education efforts amongst
tribals against the evil effect of
drinking.

6, Encourage social workers and
voluntary organisations in the task
of education work for prohibition,
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wgr aF WA aeEm T ag sE & fw
HHT & A AT #T FEIT @A AT G
g a7 fag 3@ 5 ad &1 fgam
g9 J qiqr §, A ¥ I7 A qaAET wigdt
gi® 9g ax asw AW FT A §,
1979 & 3 weg g€ & &K 1978 A
1980 ¥ A qeg afi g€ g 1 FIT A
ag #ft qaamEr wEd § 5 aew sqa §F
1979 & | # 5oy 3k, fagre # 1978 #
248, 1979 ¥ 10 & 1980 ¥ g &
g g€, gfear § 1980 & 70 #Y g
gf, T ¥ uw o ¥ @A gE g,
wgrasy ¥ 1978 ¥ 26 #1 eq g€, 1979
319 1980 ¥ 62 W I gk,
e # 1978 § 29 ¥ g7 g AR
1979 % | srga@ g€

feeet cafafreges & arX *
At gt f5 1978 # 26, 1979 ¥ 2
#1980 ¥ 14 71 7eq g€ A A7 AN
e § @ gfaaa 2w § Sa R
1978 ¥ 1980 a% w1 37 qIg %' TG
FY gEAT AL L

gt aF W AX F FIA , 315
Fama ¥ § qaar wgdt § &
AR AT 7 oA 7 faey e2en fad §

In pursuance of the letter dated 28th
April, 1981 : *

1. Liquor shops are inspected and
sainples of liquor are collected at
random to check the purity of
liquor.

2. Special squads have been formed
to coduct surprise checks at places
which are prone to manufacture
etc. of illicit liquor.

3.  Strict vigilance over the distri-
bution of methyl alocohol in the
form of de-natured spirit is kept
so that it does not find way to
illicit distillers,
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4. Some States have taken steps to
exercise greater Control over Check-
ing of inter-State trade of illicit
liquor in cooperation with neigh-"
bouring States.

5. Instructions have been issued to the
field staff of both Excise and Police’
Departments to be vigilant,

6, Some States have Constituted prohi-
bition councils,

7. Publicity of dangers due to Consump-
tion of illicit liquor is carried on
through mass-media. e

3 a7y grfews awasy ¥ qawwEr
tfrarwRza@R  d7 T %
e faafren w1 aaar & o st
a5 qfedt A shurw §T qa §, W
w2z TaAde Y faay @A EfF oo
A 9T AW FT AgE 1 § amA
TTEA F Ig FAMAT Agar § @l
T AT & AT gAY A TAde
Jogaa To & AQ @ «FaT | 9@
T WIE F graTiors qeqm S qragy
ARATEANT A1 QM FT T 6 A
I F AMAIY G @ ¥ FArA
TWATAN FQAE, aq a® I ¥ a8
F9 AL A FFAT R |

st sreratd : anft AT A ST X
qg Tarr § fF Y sfaarar & 3
fae ¥ fadwr fRY § f& arfqanet eag A
Ffag qua @91 vy § |+ ¥ J=AT
argar § fs w7 5@ Y gEAT ToveA
FERNA § 1 UST qTHT A Jg
AT < &Y € §, @ I9A Forar oA
¥ afawifdl w1 59 awg & 7 g T
7€ & &, T g aerd )

st TrgaTd fasg : W A TwT g7
Igr AN R X qamar aEgN g v 3w
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g0t ¥ grgad ofaw § aR Hagy &
=T v g

st afeers qreww - (FEAQR) ¢
JqTEqY ST, I AGA & AHR WA §
T GTHT TAH NTAT G §T § &
W {1 f W agRar A FEfE Az
Reeramar g1 % g § wEAT
g § f6 x dfawa & Aife fadow
ae # faar gar § i gAR A ofeq
ot 43 gu & qa¥ gy fagiR s
§ar w1 fe widw w1 3@ Twea @ A
w4 ¥ &% WM - qE fagar ) ey A X
&g 91 {6 oF feg Wt gwer TSw w1
w1 W foen @ HqEger F owET
fF wm & T sEWEIR F
SHTI ®) T FE AT | A AT IQ AN
¥ gt o R g At v A €

A1 ST A iwd Ag fag 1A LA
| & oiw® AT g w0 S T @y
e FT T @ & e Frard
ST p
1947 # g7 ATATdY 41 35 &AL
aT afe®s @ 9 50 FOAT | W
Jraear agH A TE § 68 FUT AR
Twer 1200 $0T | AT F WA
afz g€ 3 12 T AR omEE # qfy
g€ & v X Fg AT Aw@ g
FAT ST F@TC )

#4 oT ¥ 71 § fF ag vsT @R
* &7 WAt § o qar o ot qagy fE Yy
o« Fafaai af 3T 9T AR s
@ Y 9T 9w Y § 1 A GAT WA
¥ frgd fag arar § 1 IW 99T AT
LAAWA HTAIAT A@T R ) SART A
qreftdfads ¥ gt aEEd & agi T
g | AN gy ¥ A g ) I oA

(4
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aga gfersr 31 T @ wREw IAW
fraes & fifewr #T &Y geer AR &
fager stroar | sAEY gerAr aFar ) LA
T« AT

& sfawrT &1 wrar 47 & T F a@qrAv
rgar g 1 Aifa fdwa awx &, fagd wgr
wr g fE oSy A @ & qreige
M AT @I FAT FE A E-
Qe ¥ guTL F) qrafaw ser wrA
M Aew g AR TErm & fAo
gifrerer ANafegy F gar 1y fafegsa
F1 5qE &G " ag fraw @ @
orsft Zark qret e & awran fs oo
I §T I AT Y, IA& W1 amaT e
age ¥ foar ) sA@r qrdf #1 qew @
f& 1982 a% qoia: oo 9T qradr &
& FIC | AR A ®R F faw g
M| AZ AT G A G uIegrA X
FTIA AN & TAT 47 | IAWIW § oY
WO ¥ &1 7% & 1 Jfew @ A
wfawsi ®1 331 fagr mar

| Jg A13q-NE 9T fowr w@ar
fe fame eareer & fao gifaes §
fea gad ate Aear ar & @, anfe
qT S92 feqr sirar srar @ fe fasw &
WA FmEA g 5 o 97 @ & et
AL HA § | IN AV¥ § W@ FT A
AT T TET § | ATEHT, qWr A& @rar
afew qm & et £ @ AT §oF
qCF @1 THIX W & F qur aff wwar
wfgy AR Ed % v ¥ 7y w3
a1 @ &1 &, 28-29 aItE w1 gAY
Tw@rogAT A1 | L., (FANE) IEEY
aAHIT F19FY AT § AT wigar § fE
oy Ig+T ¥ Afag 1 ag Ay

Zemm oY, FTAT « fF AT T Ay
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@ W gar fam arfa
qATEY |
W T feww arEEA o : o 28-29

¥AINY T F@ § QF AN 9,
wfez, faaraa aYT 9T qqr @9
FATHTT TN TG T FTOHAAT FqQqT AT
g gfae & Ais Wz ¥ AT #F
aT33E Afeeai g F ¥ TE {1 OF
AT OIAET FT o qTHEAT T @ AfwA
70T & Q¥ § qiF qAT qa7 fawer smar
HEEEOECTEIC RIS
g% fr gfaves # feaa @t § S "
agidia g ?

st T gary faegn . @1 AE
AT 1 91T AR AfaT

SHRI RAM VILAS PASWAN : Sir, she
says nobody drinks. She is on record.

MR. DEPUTY-SPEAKER : Let us
" not make any personal remark.

SHRIMATI RAM DULARI SINHA :
Sir, the hon. Member should be requested
to be in order.

MR. DEPUTY-SPEAKER : I will give
you protection.

(Interruptions)

MR. DEPUTY-SPEAKER : You may
not reply to all those points which you
consider not relevant-

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : It is not ‘‘which you
consider not relevant’’ but she may reply,
to all those points which are relevant.”

MR. DEPUTY-SPEAKER : Mr, Paswan,
you can give a separate notice on those
points. We can consider that, But now please
come to the subject matter.

SHRI RAM VILAS PASWAN: You
please tell me what question I chould ask ?
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MR. DEPUTY-SPEAKER : I have
already told you that.

sit T fawm qeEw ;o 9E
w3 G471 fagdrg mAar At g1 ) s«
sfaser &1 o7 77 AT F 4 -

st T g fasgy o wfaw
HETAFT TAAWE F4T 47 7 AfHT 7@ A
arrgfrar A I qgr ar W o,
(zoawm)

ot Tm fawm awaw . A Qar
arar § f dfomt #y A AT ¥ svawy
TAATATE | A FgA FT 7T T8
& arer oo afassT ST S e AAT )

CET AT A 1977 X w7 41 fF I wRA

AN AgT AT §, ITH! WET |
gizel & waw A fdely 1 q8 w9w
T frawag T g ar ad 1 A7 wE
IR Fgr % f @ 3w ¥ q@ & &4
HET."-

13,00 hrs.

st T g e oF @
g faea § .

st T faete qrew - Aifa s s
FHY AT & 1 a9 ¥ T FH AT w7 )
FE 7Y e fF ag agm a9 Iux
FIIUXTHF AR IAT T | qT a7 2 O
#T 2 fF a0 TECHaT A8 #O0 a1 7
fr gw @09 T AW FA ) AT A
7z & f5 ToT awe frw axg ¥ AR
& ST, fag fedt ®17 6 w0 GaT
faw aFar g1, Y AT+ f5 17 il
Few @ faur # So1aa | oA g A
frard 3 @Y &7 ¥ 9 W Y
ATA FTHA A AT T FI | ATH T0F
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wqrar gEHa & avr §, ad @R,
@ @, arg, g, erardd. § &\ As
sarar wEW § fF wow AT, WA #
3HT fFad qratEa G § ok #A 37X
faET a1 AAT ¢ | FW F FH TEEHICTE
Aoy A FI F fF wuUa & Iy SH G Av
AREY §, A F qaw@r ¥ § faa¥
WY AN F A T afexw IJTFT €A
T I F7 ST AW QAT | AT
aifge fe dfaama 1 w1 47 &1 99
AT FI AW AT FW@ gQ qTdl F
36 g9 & 1T Y Et Afew qg Aww
1 fo a@R e ¥ fag sfeag
g 3R FU ATEEw I ¥ A fr QA
XET JOHT TN § agh Q¥ ST @
ag 1 qufeai wadr § 1 amw gH fwi
A fF oY & Wy gak Iw A
feaet Wy #7 gFH o ar feae) gET
# ATsdE A T ¥ AT I F_@rw
feaar & 1

sitrdt Tw g ey o AWAT
-g%eq favg ¥ gEF q@ FW@ Q)
AGT TF TGANA FY AT FT GAA E,
&9 39 97 qUA AT A1 g €
ANTFAT AT AT FME O A9
FAT TC FIT JTT 911 T &7 4T TG,
TS AW AF | qgF IJAFT FgA 1
FTET AG G |

AT aF AT a7 AT R 4
agr & fF a5 qER AT T XA
& fag qrzdEl $1 q@r qgrar § AT
&g @ ¢ A IW T F IAWT A
A AT WE

wg WAt (sl e wer A9Y)  ogH
sk faaas 2 f& A% am FT AN

Not recorded.
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9y wrzr @, 3&sr qwg sfwa
AATA FI9 ® faggy da §

stadt Tw gere fasgr o gw W
AT I AT FLH qT I 9 @A @
qFar g 1 a1q N fer FT AT gyT o
foT &7 3 At ag A v ywar §

(Interruptions)

MR, DEPUTY-SPEAKER : The whole
point is that the seriousness of any discussion
in the House is spoiled because of Shri
Mani Ram Bagri. 1 am so sorry. He must
behave better in the House.

(Interruptions)

MR. DEPUTY-SPEAKER : The serious-
ness discussion is being Jost because
of his acting against the rules. ] am so
sorry. You must put an end to that. That
is my humble appeal. You are a very senior
leader. I will have to tell the leader of your
party also.

(Interruptions)
sitmat TRgE fwg: & oF g
FEATARA E ¢

g T qgi § Afen sma F9d 99 g,
fe q & aai wewr fozar & 397 39T

AT qTA-qIHF T UG FFL JT FT JIAT,

g< 99 #faa &1 30 7 gew™r
8T @ 9T 79 A9 wfew 91 9,

g AfRTFT a7 qor Jmar §
gL qT § 17 W 7@ AY a@rd,

T a3 a1 A & faw aw arar )

@ m faww qream § AT
argar g fF sar ag aft § & Saar qidf
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& gwT § wUA & FIC F qrar v
wE o, gasr R o 9 fear & 2
w11 9% 9&7 § fr §o Teal & ggd waw
& # 4 fyaw) ar § gE 5T fqqr
g

ot www W@ ¥R 1978 ¥ wqqT

T & aar & AV AT WG € H A€
ff Ja¥ 1§ e agr & g, afew
1982 ¥ FTHAYT § I MTTATT  FT
f & T 5T g 1 AW fear
& 178 W7 agr § % wgrang, wzre awr
S #7 US| § qg¥ Mg ar, 77
IuFT Fgiq fedsw femr &

MR, DEPUTY-SPEAKER : Now Prof,
Soz. As a special case, ] am allowing you.
You must be present in the House when
your turn come, Now, you must only put
questions-not make a speech. 1 have called
you on this understanding

o ATIFA AW (ITTHAT): FA1T
fecdt wfiFT AgE, W 7A S A JA
¥ § ag gAY www ¥ AL S
IEH |7 g A T |2 Aww,
gw feedl sgt a<g agl s 1 A fw
Twa &7 ¢ zAf@C Q N1zTE § FgAr
TEAT |

FEE@E H qTFAG T AN
aqF § I wyF q7r9 af v qwrg qOO
W ], 99T WA ATl &' A & AE)
%, afts 98 % qgT 9T qATA ¢ | gWA
FET TFR ¥ A oF aga agT FAA
t gl aeF ¥ 9 www § g AW
DWE AR A mar ag & i faeedt
T ag aF W] #, wal A, o grewi
# st ¥ @rArg-wEr s aqdqy
¢ gafecars & agwmaraga &
feAYaT &= war @ @ SR frad #r
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g & awerm & A AT wrgar, g
g feaw & qamar mar g, & s
qrar & g, & s« foF ) yfw ag
foeerdt et W grma AT g e
qg ST &1 ga 1 fgwoa w2, gafag
TmaE & 3g Gawr fear man & Te)-
T A gUT AT, ¥fFT AN AR
qF a1 fee awa Qg enfE ag
o &7 el § s |uIA gt 9}
qravdt a7 fe FaAEr & o @
it afgn i caq % oIy T 9%
U s aEar & ¥ oy A g fw
oy qafer T &I, AT 0F q@iE
FE T FT HW ey fafred £ qmrew
fa ag qox * a7 72 fa 9l &1 &
§T Q@Y I AAT Q@ ¥ I EY
T g

W @ wUE FYE A A g,
afer aga I Frewifesy faeet & ol
ag wgli ¥ faw 7@ & wWH & A=A
TE FEAAE® AT g 1 AN AEAF
f& agrea’ss &, T AT F, ATATIINL
W smmferz ofar & ag g aw
fas W & faw sgFy Ealeo IS
FAATE | 39 w9 & fRu FReet #7
UF NTEdC qEQT 7 §F &7 FW g€ H5aq7
g & adf Fgm & o 3%y vz g
frqy ag sm &, AfFA F A= A7 &
FEAT Y WA H qEqaral ¥ g«
ArETdl ¥ 7'sae A ) A19E A7)
wma Feeeft % 3z sr| g Ufewe
g TF & A Iaw! =z £ aTH Arar
=rfgw 1 ag gwTd fasdandr §

S a® AqAT F1 AT §, I HA
FATETAT ST &1 1 17 T &Y & |
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ot FHE W S : IqTSAH WA,
wgi % faeat & giedl w1 qegw
§ fxar it e grea § 9N
ft o qafassdt v dw A & ot
g, ¥fFa W wIAT AT FH AT quA
AR F HAIFT FAy Ay §, AW agi
qT I T g §

g aF HAAIG GXET FT A1
fe & fafredt & arq 57 €@ a@ 1
@ fear s ¥ 3@ gow ® fead) oT-
Frewr 37 Afgaral @Y ¢, faasr 2g s
2, & 9% gov fafaedt & a9 e
FEMME T FaA T@H1 97 f6qr AF
afew gk AN FT AT oA ® ISTN
% fag & carfan sww & o fdew
& 5 sarar 7 emar sarg fear s
fe a7 qrad] a1 ¥ FIT AT |

13.12 hrs.
MATTERS UNDER RULE 377

(i) Need for conmstruction of small
dwelling uaits by HUDCO and
othe: agencies for tribals in
Dungarpur-Banswara  district of
Rajasthan_

SHRI BHEEKHABHAI (Banswara) :
It is a matter of great satisfaction that the
Government has in view the housing problems
in rural areas, particulary for the down-
troddens and the weakest of the socjety.
Recetly some reports have come to the
greatest satisfaction of all that the HUDCO
in conjunction with other similar organisa-
tions and the State Government of Rajasthan
have gone in for construction of such dwell-
ing units in Alwar district.

Sir, my constituency of Dungarpur-
Banswara in Rajasthan is prominently
inhabited by the tribals who are economi-
cally very backward. Their social set ups

also do not allow them to move from their
own areas and therefore constiuction of
houses in these areas hars to be undertaken
immediately.

I would therefore urge the Union
Government to immediately take . up cons-
truction of small dwelling units in these
tribal belts ifrst and instruct the HUDCO
and other concerned agencies in this regard.
Immediate attention along these lines  coull
be given under 20-point programme also.

(i) Need for takiog steps for dzveiop-
ment of utensil-making industry in
Mirzapur (U P.)

it garwta faw (frafgR) : Saresaw
#gey, faaw 377 & o ¥ Freafafea
faeT &1 Fe9m FTT ATRAT §—

IaoRY ¥ faafge wgxw &1 adA
QI JZT FT TF AT TE-TAT § |
AT & FL AT A *7 AfaFT It
R, frg sa g s & 3% w0l @
frcrae st @) 23t § @ @ @
F1 # @ T@ faw @ o=
wﬁﬁaﬁgqa‘mm‘f’w sfat &
q¥mT § | ST FT FHAA TGT AGE KT
aF & 39 2 f5 fasrfax § fafag adt
F1 AUIEIE & qda1 #t g frafa &
FEgT § @I AT IR W I qRW
fear @ | =% G § faaig # adw
frator 1 #nifordt & e ¥ fag @&
srafys (ZFIFA) TATEHIT Feg FT

TATAT FT AT | HTAT § FE\T anforem

AT 38 T AT qTH A |

MR. DEPUTY-SPEAKER : Shri Pratap
Bhanu Sharma-not present. Shri Krishan
Pratap Singh-not present I do not know why
the hon. members remain absent after giving
their names for 377 ? The chance for any
other member from their own party as also
being lost.



455 Matrers under Rule 377

SHRI RAMAVATAR SHASTRI (Patoa) :
No. They are again given-a chance. Don't
say like that,

MR. DEPUTY-SPEAKER : It is left to
you. You decide about it in the Business
Advisory Committee,

(Interruptions)

MR. DEPUTY-SPEAKER : What | say
is, suppose, the Members are not preseat
when their statement under Rule 377 s
there and they are called, their party will
lose the chance. If they are absent, their
party will lose the chance, So, noboady should
be absent. I would only suggest. .

(Interruptions)

SHRI RAMAVATAR SHASTRI: Do
pot say like that.

MR, DBPUTY-SPEAKER : | am only
telling that nobody should be absent when
the names are listed. Because this chance is
lost to their Party if they do not Come here,

(Interrmptions)

MR. DEPUTY-SPEAKER : These copies
should be given to such of those Members
as are present, and if they are” not here to
receive them, their names should not be
listed here,

AN HON. MEMBER : It is a very good
suggestion,

MR. DEPUTY-SPEAKER : Shri Mani
Ram Bagri.

You work out a procedure. No proce-
dure is final. Now, Shri Mani Ram

Bagri,

(iiiy Tension in Varanssi on Supreme
Court’s Judgement relating to
shifting of two graves,

o adY ey aorot (fgTR) : SaTsam
72T, AgeAT g faar arordr

" MARCH 26, 1984
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g & A $ATE F AIAY F) AW
firar stz gt qaewml § aame swcq
¢ =t amfagg drodh. 2z 9t o
Wwrgr 7 SaAw AT E ) 7%
afcfeafa gfin ¢ & 39 e § st
gt t, famd gefsw -amreer gmr ag
*gr T § fe =@ THA ¥ =T QY
A § @R FT @ wg 7w frar
AT JAARIAT &7 AT qqFT FUT 1
oEA ®1 gEw fqQw FT W ) IAFT
g1 ¢ & 3w forar 41 &, w9 wWR
ZATA § 1 ITHT FFAT § i qTHIT A
1 gzae aff, fexs AYE T rweqn
&, fagqg g7 @77 qoqUId w9 ¥ WY
TT AL AT AN FATE $ @ | 7T
it ST ¥ SEA ¥ JIAR 12 AN
1984 ¥ q& &1 JAWY g7 HT IFA W
TEAT arfadt § 1 faar s g~ s
F AT HTIHY @ALT TE ATEA |

sfarifal &1 sga1¢ f& aat=
qIATAT FT GAAT FH 7 & T A7 |
qg ATAST ATAT 134 TG GTAT | AN
feafa & avare a1 Fifgy fF ag usgafa
¥ fayeT #T fF 3z gafsw am«Eg &
Fft wrAATT ATl FY OF I9 F
T FHME § WA ) gAfawT F &
fao &g, 997 @ 9% 92a & ATHI-
fa7 Tzaaqe www 77 g fa=r @ a%
A wfgeqr # A7 F@AT ZA-HAT TF
T |
(iv) Failure of the macagempnet of
Bharat'Carpet Ltd. to pay four
month’s salary to their employees
snd to deposit provident fund
amount collected from employees

with the Provident Fund Commis-
sioner,

st el WY (FErYY) : AgE,
wrea ;g fafade & gamrha, faaet



457 Matters under Rule 377 CHAITRA 6, 1906 (SAKA) Matters under Rule 377 438

ATEIE FFAAT 400 & w47 § o &€
A & quAr Jraw Wi F fag qed
FRE T qEad 6 fred W)
gde R yareag A S af & @
g, afew faa-mifas wifage s &
amd R wgy dewTA goRd w3
W & = Audw § wifade ww
arraer At 9 aga frar amar g N
T qTE€IE § § gUAHT d Arar §
Ffer faw wrfewt wr oW fge
wifa¥z s # wr A1 wifge, fa9-
wmifas IaT aAT AL FCAG W@ &
yarf, 1980 & AR (A qw A
FT wfywc & agi o qqr aAr A
fem mr ¥ Tfe wEAT AAgT A
Qar A2 AN Wifasz g7 &1 3, zafag
AN gIF ¥ zC@ra gfe 3z wr@
e fafres, FAT@AE F KA frzma
X fr ag aagd *t fasag &1 g2
7% IA Nfa€T ®T F1 TTUT FA
wifagz we FfaeaT & Fgi IATF I
AT AT AGA F AT®ATE WA T
T T
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(v) Need for steps for lifting lock-oLt in
Samachar Bharti and need for probe
i to its working.

ot tw faerw qreAm (gIR) ¢
fedt darr afafe awrare wRA” A
gy feafs £t o & goe &1 =@
qTPTE WTAT ATGAT § | €xfta yarAHA
AT AR AT F qqwd ¥ wfer @
HeqT & WP 9% YT EqqAAT JATHY
A TETA A W AANKTA  ATAAT Ay
safer 7 & &1

&7 A T F@EH ¥ W
aifys agmaar & qTaT AT g4 &
1T qg SEqT GG T F AF 99 WY
1978 & FuTaTT HaTx Afafa & fawer
Fag oF X feaedm g@A @
AT FAEA frar st g @ wral Ty
fafsrr 21 # 3@ @ | T9F qraSTE F
feafs g ¢ f& wo¥ wrar Frafaat &
FAAIFCAT F1 0F aF ¥ a7 7 fAar
feedt & Q1T A FT ITT IHTQAT ¥ 79T
2 TF ar faam @ wfang fafe &
A&} &9C F1 A § 1 wfasy fafe &
ATH 9T FTT TQT FAAMLIT FT &1 77
A AT AT § 1 AT FAAMAT &

tfaer fafe & 44 &1 g AfFT Ia®T

QrET aF g @ Tar | gaF fasral
¥ qra9E AR { @ g4 ¥ a1 F1E-

AR A

SEEFT ¥ FAT AT A FETY
%1 ¥ M IR ¥ @ § faws fag
oiF ar fawrr & RO 1 faw g
refr=d Y fredY Tar mar g S g
@ A @ YEERl { EE
w7 ®1 W gewww fear § o faew
qtw gr ¥ fga@ anfee ag Far @
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ek qu& dz% Tt gard
Uil A

FHwifEt g sy daw AR Aaw
¥ YT ¥ ATAX WA FIA T FAWR
¥ A et w7 o ¢ faed
doqr ¥ aferes #Y @ IW @ @I
A

Fq: FHI Y Wi ¢ fF @ aeqr &
9 & FROAN A KIEH & FTAG F
frsqw ot st I W @ e

AT &«W FO4 AR sHIT@ F
1y frad &) wraAr £ X0w )

(vi) Need for introdeciag more trains
between Diamoad Harbowr and
Sealdah,

SHRI NIRMAL SINHA (Mathurapur) :
Thousands of daily commuters mostly
oifice-goers, students and business men
suffer tremendous troubles frcm the
congestion  caused due to small number of
uptrains in the morning from  Diamond
Harbour, specially commuters from
Dhamua, Hotor, etc.  can hardly get their
bodies  within the safe position of the
compartment, and have to travel daily with
risk. Women and children cannot avail the
up-trains in the morning. It is a problem of
the villagers of Diamond Harbour-Baruipur
line to have a consultation with a physician
at Baruipur, the nearby rural to twn, if they
become sick, It is alsmost impossible to
take a patient to nearby  hospital as there
is no parallel metalled road. To mitigate
the tremendous trobble and inconvenience. 1
urge upon the Railway Minister to increase
the uumber of up-trains in the morning from
Diamond Harbour and down trains from'
Scaldah in the evening. I also suggest to
afford one new Magrahat Local, that will
start from Magrahat within 6.30 to 7.30
and convert SB70 and SB 80 Baraipur
Local as Magrahat Local and again for
return please  provide at least one down
traih from.Sealdah between 1715 to 1745.
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(vil) Need to introduce one more passeng .r

train  betweem Rayagada and
Jharsuguda
SHRI RASA BBHAR! BEHERA

(Kalabandi) : There is only one up and one

down passenger  train runoning  between
Raygada and Jharsuguda in S.E. Railway
since last 20 years, Many new industrial

centres have come up at  Jharsuguda,
Sambalpur, Baragarh, Titlagarh, Bolangir
and Kalahandi areas in the State of Orissa.
Sambalpur district is called the granary of
Orissa due to the irrigation net work of
Hirakud dam, but it is regrettable that this
section is totally neglected. People working
in various industrial organisations and farms
are finding it very difficult to go from one
place to another in the absence of adequate
train facilitics as express trains do not stop
at the small stations.

In view of this, I request the Minister
of Railway to introduce one more passneger
train betwenn Rayagada and Jharsuguda
with immediate effect.

(viil) Need for providing adequate fonds
for timely completion of Canel
water schemes in Barmer and
Jalore districts of Ralasthan

sit g W 9= : IuTenw wErm,
fraw 377 % aela fasafafaas fawa *t
T HIA FT A HFST FIA ATl

g:

UAEGIA q+A & L&A IrEAT
ud dmere o=t § e & fao awar
wq-fagig Fmafesor 7 97 gare F
iy adgr a7 F1 0.50 fafazy oww
%z srafeq fmar &1

TIAEGTA FLEHIC A I fasi § 99 &
afw & 99035 §RoT gfw rw & A
fasrd s w1 wearT swqa fear § 97y
qfcraar frd anft as segad ® &
FT: ¥ I AT 0T qT FAT
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 fe qfearaar foivd gemr faC T
TR W |

WA FEdEN F AT YA
dar aF gIvd * qer AgL F &Y
1995.96 a% qO & Ar¥ & FH1AAT
g IwEEE AR A OTX A 1991
a% qu fod Iy & ey arC TraAr §

¥ I%x @7 3 wfafafe @9 & Q@
swEEs fAdgT & 5 Wrear ox
dramadt aredT ga’ sat fad o 3
Fqat & fau N @@ & F@ A
1991 a& AHEr F Al FFAAT I
qife gl aet & cqrt AT ¥ fa=rd
Y AT FEH |

IF € AT F fae 9ea faoy
qrwradt Wrearr & A1 #1 @Y gU I
FIEFT A ToT gFR F1 faqy ag@ar
A UsT FIFIR W & 84-85 FY
Fifa® AAAT TF AT GHIGTT FIAAT
# qafcy graw w3 arfs g €T 9T
&9 fRar SFT d9 1991 aF AFAT
ur s faen & faard & fao qrar
9§ a% | '
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Min. of H. A,

DEMANDS FOR GRANTS (GENE-
RAL), 1984-85—CONTD.

Ministry of Home Affairs

MR. DEPUTY-SPEAKER : The Hous®
will now take up discussion and voting on
Demand Nos. 50 to-60 relating to the
Ministry of Home  Affairs for which 12
hours have been allotted.

Hon, Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move.

A list showiag the serial numbers of
cut motions treated as moved will be put
up on the Notice Board shortly. In case
any Member finds any discrepancy in the
list he may kindly bring it to the notice of
the Officer at the Table without delay.

Motion moved :

“That the rcspective  sums not exceed-
ing the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India TO COMPLETE
the sums necessaty to defray the
charges that will come in course
of payment during the year ending

31st  day of March, 1985, in
respect of the heads of Demands
entered inthe second column

thereof against Demands Nos. 50
to 60 relating to the Ministry
of Home Affairs.”
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Demands, for Grants, 1984-8S, in respect of the Ministry of Home Affairs submitted
to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for
Demand on account voted by the Grant submitted by
House on 14th March, 1984  the vote of the House
8 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs,
MINISTRY OF HOME AFFAIRS
5.0 Ministry of Home Affairs 93,99,000 — 1,69,92,000 -
S.1 Cabinet 1,19,53,06 — 5.97,63,000 —
5.2 Department of Personnel and  2,19,28,00 —  10,96,43,00 -
Administrative Reforms
5.3 Police 76,88,/1,000 4,28,16,000 384,43,57,000  21,40,77,000
5.4 Other Administrative and General
Services 29,30,48,000 5,89,07,000 146,52,40,000  29,45,32,000
5.5 Other Expenditure of the Ministry of
Home Affairs, 63,96,43,000 31,92,89,000 298,37,76,000 133,49,12,000
5.6 Delhi 52,70,76,000 42,02,82,000 283,53,81,(00 210,14,10,000
5,7 Chandigarh . 9,65.99,000 4,12,18,000 48,30,00,000  20,60,92,000
5.8 Andaman and Nicobar lsh‘mds 8,96,96,000 5,24,09,000 44,84.79,000 26,20 47,000
5.9 Dadra and Nagar Haveli 96,06,000 98,19,000 4,80,31,000 4,90,94!000
6.0 Lakshadweep 2,35,50,000 53,93,000 11,77,48,000 2,69,66,000.
MR . DEPUTY-SPEAKER : Now, Shri and greater exploitation and torture. The
Somnath Chatterjec may initiate the discus- attitude of the Government to  the most °
sion, important, urgent and  strident issue of

Centre-State relations is not only ambivalent

SHRI SOMNATH CHATTERIJEE but is positively destructive of national unity
(Jadavpur) : Mr. Deputy Speaker, Sir, and synthesis. Partisanship and discrimination
the year under review, so far as the Home are the hallmarks of the

Government's
Ministry is concerned, is marked by either functioning and, as a result, even the
inaction or motivated action. The integrity concept of national integratiop, is being
of the country is under greatest strain with sacrificed. The  Constitutional offices like
Punjab burning and the Assam issue still that of Governor, as in the past, are still
unresolved. The Government of India being utilised for party purposes in an
seems to be a silent.and callous spectator unabashed manner. Para-military forces of
and is unable to control the frankenstein the Central Government ate being used for
which it has created and nurtured. The the purposes which are alien to the pro-
weaker sections of  the people, namely, the claimed objectives of these forces and they

Harijans, the adivasis, the minorities and are being used against bonafede exercise of
the women have been  subjected to greater legitimate rights by trade union also.



465 D.G. (Genl), 84.85—

Coming to the important issue of Centre-
State relations, of course the siver lining is
the greater awareness amongst the people of
the importance of the issue and their
keener desire for proper distribution of the
powers and resources  between the Centre
and the States. On the plea of a strong
Centre, we have been  witnessing that the
Central Government is arrogatirg more and
more powers to itself reducing the State
Governments to what  have been described
as municipdlities and what recently even Mr.

Palkhiwala has said, to that of seconp class

Native States during the British RAJ. Mr.
Plakhiwala is no leftist, far less a communist,
but he says and I quote : his words :

more and more
authority of

‘“Centre was amassing

powers eroding the
the States and placing hurdles in
the way of their  development.
The States have become toothless,
clawless, resoureeless wonders,
left helpless and  hopeless, It was
not possible to have a strong
couptry without the States being
strong.” '

This is not the voice of Shri Jyoti Basu.
Today 1 am happy to find that the State of
West Bengal is not the lone crusader for
removing the distortions created in the body
politic of this country, which have brought
the proper and effective functioning of our
constitutional set up to almost a grinding
halt, Various other States are now equally
forcefully claiming for re-adjustment of the
powers between the Centre and the States.
Even the States ruled by the Congress Party,
where the Chief Ministers are gagged and
chained, are also demanding greater and
greater shares of the resources, as will be
evident from their memoranda to the Eighth
Finance Commission. So, it is seen that
their claims are becoming more and more
vibrant. As I said, the silver "lining is the
greater awareness among the people of this
important question. Now the opposition
parties have becen meeting, there is greater
and greater unity of thought and action
among them, there is greater and greater
public interest and participation and the last
meeting at Calcutta in January this year was
an unqualified success, I would urge upon
the Government to see the writing on the
wall and to give proper importance to these
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questions so that they ca’n be solved
early.

It is known that our Constitution has
imposed the responsibility for implementing
public welfare projects on the State Govern-
ments, while retaining with the Centre the
financial resources. What should be the
legitimate right of the State Governments is
now left to the fanciful whims of a bureau-
cratically-controlled non-statutory body like
the p'aning Commission, and the fanciful
caprices of the Central administration,
which are prone to exercise such powers
more with political objectives than for the
purpose of nation building,

What is the attitude of the ruling party
in this matter ? If we remind ourselves of.
what I may say, howlers hurled at the last
Congress(l) session at Calcutta, we will
realise the attitude of the ruling party. A
Cieneral Secretary of the Ruling Party, who
is projected as today’s leader and tomorrow’s
hope in the posters splashed on the walls of
Culcutta, has chosen to say that * the repre-
sentatives of the West Bengal Government
comae to Delhi now and then with a begging
bowl”. The time has come to state catego-
rically that the funds with the centre do not.
bclong to the Congrees Party or to any par-
ticular family, The funds are the nation’s
funds and the States, even in this imperfect
quasi-federal set up are entitled to legitimate
shares in them, not as matters of bounty,
but as their inalienable right. So, the lan-
guage used by the Congress(I) General
Secretary discloscs not only extreme bad
taste, but shows the attitude which, which
the Ruling Party looks at the burning
problems.

To give one example, during the last 6-1/2 .
years the Central Government has collected
Rs. 6,932 crores as income-tax, Customs
duty and Corporation tax from West Bengal
alone, but the State Government has been
allocated only Rs, 1,533 crores as its share,
which is much less than the stipulated share
of 40 per cent of the collections, Similar is
the situation with other States. I have not
got the figares with me for Other States. The
position is that, instead of the Centre subsi-
dising the States, it is West Bengal and other
States which are subsidising the Centre, so
far as financial resources are concerned.
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. We have seen it only a few days back
and we have raised this question in the
House today. On this question of State’s
overdrafts a good deal of h:e and cryis
raised on the part of the Centre or on behalf
of the ruling party that the States are unable
to control their finances But, Sir, so far
as the Central Government is concerned,
you are aware that it has realissd m three
years Rs. 10,000 crores to meet its deficits
while the States together have drawn Ks.
2,500 crores as overdraft. Whose overdraft
is greater ? This situation has obviouly arisen
because of the Centre's reluctance to allocate
adequate resources and funds to the states.
The Centre can print notes, It is printing
notes worth crores of rupees to make up
its deficits. It can go to the International
Monetary Fund. It can raise th: adminis-
tered prices and thereby try to cover up its
budgetary deficit But in the case of the
States concerned it secretly and stealthily,
in a most insulting manner-and in & manner
which in inconsistent with its obligations
under  the Constitution-instructs  the
RBI, which is the national Bank of
this country, not a party bank, to
dishonour cheques of a responsible Constitu
tionally elected propular Government in a
State. Sir, this is a dangefous trend and
we cannot but stroagly oppose this. This is
nothing but insulting to the State Govern-
ments. And unless this Yrend 1s reversed,
it will culminate in the total disintegration
of the country. The non-Congress (I) States,
pumber is increasing now. It is for good
reasons. And we hav: no doubt that the
next elections will show the position much
better so far a: this House is concerned,
The people will give their verdict. But so
long as the Centre is ruled by this Congress
(D) party, the non-Congress (I) States cannot
be permitted to b= politically and financially
discriminated against,

Sir, there was a sort of concession to
this important demand by making an
announcement for the appointment of a
Comnmission called the Sarkaria Commission.
But there wa- an apprehension expr:ssed
about its functioning and our apprehension
has proved to be trus that the Sarkaria
Commission was appointed more with an
attempt to defuse the problem than to solve
it. That is why even after ths passage of
more than one year, one hardly finds any

MARCH 26, 1984

Min, of H.A. 468

_administrative will, far less a political will,

on the part of the Central Government to
make the Commission function effectively.
The Chairman had to cry for months for -
lack of any minimum facility, not even an
office. not even a staff. Apart from issuing
an inadequate Quetionnaire, because every-
body has Commented on that, hardly any-
thing has been done, although a year has
passed. When we find that there are other
Commissions which are quite energetically
carring out the wishes of the Central
Government, this Government, we find, is
limping and hardly any progress has been
made by it.

If the Central Government thought it
was necessary and important 10 request
the former Supreme Court Judge to head a
Commission like this, which ought to decide
the future of this country, it should have
seen that it works. There are more and more
strident demands for the redistribution of
powers between the Centre and the State.
Nearly four decades have passsd since
Independence and we find the way the
Constitution has been enforced and applied
has resulted in greater ll}d greater disparity
between the States [t has resulted in greater
chasm between the States and it has
resuited in greater disparity among the
people even f.om region to region. We have
seen how the freight equalisation policy has
been exercised  urilised in denying large
parts of this country from the minimum
natural and geographical facilities, which
they enjoyed and how special benefits have
been acorded to some parts of the country
which in no other country we con think of.
This is the way the Constityution -has been
enforced and applied. And 'if the Sarkaria
Commission was intended to be really a
sincere attempt on the part of the Govern-.
ment, then we would have found much more
effective action on the part of the Govern-
ment to make the¢ Commission going..

1 would like to warn the Government,
the longer it tries to avoid the issue, the
greater and greater danger is being posed to
the unity of the nation, It.cannot be expected
that it will be taken lying down for years
and years.

Sir, it was claimed on the floor -of this
House by an impoftant  functionary of the
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ruling party that it had a right to topple
even the democratically clected State
Governments.  Such a threat to topple
could be given on the floor of the House by
an important leader of the ruling party,
because of the Central Government’s
proneness to take recourse to Contitutional
provisions for purposes of its own party and
for partisan objectives. Concerted attack
has been lauched by the Central Government
on the State Gbvernments governed by the
non-congress (1) parties and it has reached
a meeting proportion. In Karnataka what
is happening is that feul means have been
adopted, including bribery and use of ill-
gottenr money to purchase legisiators and
even office of tie  Governor is being used
to browbeat the Hegde Government. In
Jammu and Kashmir, operation topple has
been let loose and it has assumed such a
dangerous turn that from Prime Minister
downwards, all Ministers and minions of the
Congress (I) are threatening to take steps
agaist the J & K Government, which isa
popularly elected Government enjoying
support in the Assembly. The Governments
of Andhra Pradesh, West Bengal and
Tripura are always under sustained attack
from the Centre, The recent Scssion of the
Congress (1) in Calcutta was used as on
occasion to denigrate the Left Front
Government of the State while paying
lipservice or thanks or expressing gratitude
for the excelent arrangement provided by
the Left Front Government to hold the
Session in Calcutta, Otherwise they could
not have held it because they were fighting
amongst themselves and everybody was
seeing them,

What is the principle behind the Central
Government withholding its assent to the
Bill passed by the Andhra Pradesh Assembly
to abo'ish the Legislative Council in the
State ? Why ? Is it that the Union Govern-
ment will decide this matter ? Sir, it is
creating deliberate obstacles in the way of
the Government of Andhra Pradesh in the
matter of fulfilment of its commitments to
the people from whom it has got its man-
date of abolish the Council ? Sitting here the
mandate of the people is being ignored The
decision takén~by the Assembly is thrown
to the winds. Is it dependent on the
IPSE DIXIT of one person or one political
party or Secretary ior Deputy-Secretary ?
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We don't know. This is a very serious matter
and we demand that the Government should
not play with State Governments in this
manner ; it should not flout the .popular
opinion in the States 1n this manner. It is a
dangerous tendency. You are trying to divide
\he country into bits and pieces. You are try-
ing to deny the minimal Constitutional rights
as citizens of a free country to the people of
the State who have elected the Assembly who -
have formed the Government and who have
been directed to carry out the mandates
given to them by the people. This continued
attempt to misuse the contitutional provi-
sion to topple democratically elected Govern-
ment, I am sure, will be resisted in future
by the Indian people and by all lovers of
freedom and democracy, The Government
should be careful in irying to destabilise the
State  Governments which are duly
elected.

The other aspect on which I would like
the Hon. Minister to take particular not
of is the continued use or misuse of the
Office of Governor of the States. It has
continued to foist on the State Governments
persons who are more keen to play partisan
politic, than to discharge their very limited
Constitutional duties as a head of the
State Government.

The appointment of the present
Governor of West Bengal without even
informing far less consulting, the Chief
Minister of West Bengal displays a danger-
ous and reprchensible attitude on the part
of the Central Government,

THE MINISTER OF HOME AFFAIRS
(SHRI P, C. SETHI) : I did inform
them.

SHRI SOMNATH CHATTERIJEE
After the appointment. Mr. Sethi, do you

- think that it is sufficient ? We do not agree

with you. We feel that Raj Bhavans cannot
be the refuge of frustrated and unwanted
politicians at Delhi or pliable bureaucrats,
We have recently seen the spectacle of a
Governor going about the Central Hall-I
am not naming him-going to the important
functionaries of the Ruling Party.

MR, DEPUTY-SPEAKER : Do not
refer to anything that takes place in the
Central Hall, :
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SHRI CHITTA BASU (Barasat) : How
is that ?

(Interruptions)

SHRI SOMNATH CHATTERIJEE : Sir,
it retates to the Governor’s rule.

MR, DEPUTY SPEAKER : But we
don't sayrlike that here.

SHRI SOMNATH CHATTERJEE :
Very well, Sir, I stand corrected-in a very
important part of this building, Parliament
House. (Interruptionsy). He wss seen
moving about in a very important part of
this Parliament House. Sir, it was reported
opently in the press, not once but for days
together, that he has been waiting to meet a
particular General Secretary of the Ruling
Party, the Prime Minister and other leaders
of the Ruling Party, so that while a
Governer, he could stand before them with
a begging bowl for a ticket for Rajya Sabha,
Woaderful spectacle,

SHRI C. T. DHANDAPANI (Pollachi) :
He is a former Member of this House.

SHRI SOMNATH CHATTERIJEE : Sir
The Statesmasr s no lover of us
particularly. Nobody will say that The
Statesman is a Leftist or a Communist
paper. What has it said ? I quota  from
the Editorial of THE STATESMAN :

*“By his recent moves Mr.** has imme-
asurably bharmed his capacity for
independent and effective perfor-
mance ; his efforts to retain or
renew his political links make his
conduct suspect . ...By remaining
in Ra) Bhavan after discovering
that return to active politics will
not be immediately rewarding, he
has not merely damaged his own
authority : he has further down-
graded an office already much
devalued by the way it has been
treated and used by the Centre.

SHRI RAVINDRA VERMA (Bombay
North) : Is it your contention that he is
the only one of this kind ?
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SHRI CHITTA BASU : No Sikkim
is there.

SHRI SOMNATH CHATTERIJEE
There are complaints. Even the Congress
(I) Chief Ministers are complainining about
the escapades and activities of the Governors
I think whoever is the Governor concerned,
1 don’t name him here, deserves to be
forthwith recalled. Let there be no further
pollution of the office of the Governer in this
country, The ** Raj Bhavan is sufficiently
defiled. Time has not only come now, but
has already passed when it should be
categorically stated that the Governors can-
not be utilised as agenis of the Ruling
Party at the Centre at different State
capitals. The office of the Governor should
hot be used for either foisting a minority
Congress (I) regime or for denying the
rights of other parties to from Governments.
People’s wll in the States connot be
subverted and ignored through the office of
the Governor and we must protest against
the use of th's office for a Constitutionally
and politically improper purpose.

About another very important matter
which concerns this Minpistry which we
must point out and we must protest against
is the dangerous and pernicious attitude
of withholding and refusing assent of Bills
passed by legislative Assemblies of different
States, The will of the people of repre-
sented through popularly elected Legislative
Assemblies and cannot be stifled by such
processes. How ? 1 do not now whether
we would like if the laws passed by this
Parliament are being kept in abeyance not
because of Constitutional impropriety or
on Constitutional grounds-the Supreme
Courts can do it, nobody else can do it —
but by some political agency. Do you
want to have Super Legislatures or Super
Parliaments? Was that the object for making
this provis on in the Constitution of India—
that there could be snper legislatures-
Central Governmet as super legislature,
Deputy Secretaries and Joint Secretaries
will decide the fate of my people in my
State ?

+ The State Governments have been
clected on certain  programmes and their
policies. Those Programmes and policies

*® Not recorded.
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-cannot be frustrated by the simple mecha-

nism of making laws enacted by them
inoperative  if that is according to the
mandate of the people, If the laws are not
constitutional, in the sense they are ultra-
viras, then who is to  decide them ? The
courts are there in this country to decide
whether the laws are good or laws are
bad. It cannot be the Central  Government
and the Ministers who hardly know any
faw, or even the Joint  Secretaries or the
Deputy Secretaries who hardly know any
law in the sense of constitutional niceties
which law is ultravires and which law is not
ultravires is not that easy matter. Even there
are differences in the Supreme Court, between
courts and courts, between judges and
judges.

The most important and glaring instance
of a progressive legislation being frustrated
so far is the delay on no ground, ! ocharge
it ‘on no ground’ or at best on flimsy
grounds, in  granting Presidential assent to
West Bengal Land Reforms Amendment
Bill of 1981, Numerous representations
have been made for grant of assent.
Clarifications have been given as asked for,
although no clarifications were necessary.
Limitless exchanges of documents and
letters have taken place, For three years
the Central Government has not found
time or the inclination to grant its assent to
this important public welfare land reforms
legislation. They have no accountability to
the people of West Bengal directly. The
State Assembly, the State Governmeat is
directly accountable to the people of West

Bengal. You cannot here decide. The
ministers sitting here and the bureaucracy
in Delhi cannot decide  what will be  the

structure of land reform in my State or for
that matter in any State. It is for the State
Government to formulate the laws. It is for
the State Goveroment to  have laws passed
with the support of the Assembly and it is
for the courts, they are there to strike them
down if they are  against the Coastitution.
I charge that this Government is not
granting Presidential assent to West Bengal
Land Reforms Amendment Bill because its
object is to provide -shelter to the landed
gentry who are their main supporters in the
State. We cannot but most strongly condemn
th's  artital: of the Central Government
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and we demand that forthwith assent should
be given to this legislation. Various other
Bills from various States, from West Bengal
a number of them are  pending for years.
I consider it nothing but effrontery cn the
part of the Central Govetnment to deny
to the people of the State  the benefits of
the legislations which  have been  passed
by their duly constituted State Assemblies.
The so-called plea of a  strong centre has
not only resulted in making the States weak,
but is accelerating  disintegration  of the
country. It is encouraging disunity amongst
the people  affecting the wvery integrity of
the country as a whole, We have repeatedly
said that we want a strong and united India
which can be only achieved by the States
being strong. Mere  arrogating the powers
to itself by the Central Government has
not for 37 years solved any of the basic or
mojor problems in this country, only has
accentuated the problem, accentuated privation,
raccentuated disparity and accentuated neglect
of vast areas of the country and the people,
Therefore, I would strongly urge upon the
hon. Minister to look into this matter of
re-adjustment and re-distribution of the
powers between the Centre  and the States
as a very very important question.

MR. DEPUTY-SPEAKER Mr.
Somnath Chatterjee, youcan goup to
2-10 p.m, according to the Party time. But
there is another Member’s name ajso for
your information.

SOMNATH CHATTERJEE
Coming nearer home from this place,
Punjab is under the President’s rule since
October 6, 1983. But the situation there is-
today far more serious than before. What
we are witnessing today is the dangerous
phenomenon of Communal polarisation.
nationalism and
patriotism are at stake and this may result
in endangering the unity of the country as
a whole, But what do we find the Govern-
ment is doing. It seemsto be  wholly
unconcerned about the gravity of the
situation. It is not takiag any steps or any
action towards solving in the problem.

SHRI

13.%6 hrs.

[SHRI R.S. SPARROW in the Chair.)
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During the debate on the Punjab
situation in the House last month. we have
made our Party position clear and I do not
wish to cov:r the same grounds here for
constraints of time, But I would like to
emphasise some aspects. Sir, now that your
are in the Chair, you will appreciate that
every citizen is concerned and in agony in
this matter.

First is the danger of growing ali ¢nation
amongst Communities, What has happend
in Haryana, we find, is the logical culmina-
tion of the policies pursued by the Chief
Minister of Haryana in the background of
the reaction to the extremist activities in
Punjab. The Government of Haryana cannot
absolve itself of the responsibility of the
incidents that have taken place in Haryana,

intensification of the
extremist activities  resulting in insensate
killings of innocent people. We have
condemned the decision to burn and deface
article 25
only the unfortunate and dangerous trend of
extremists extending  their sway even
over moderate eclements. It has been
condemned by all sections of the people,

Second is the

Thirdly, all  progressive people  will
have to be mobilised to
and isolate and weaken and  completely
eliminate all forms of extremism and
communalism which cannot  be only done
by the administrative = measures unless
the people’s involvement and right-thinking
people’s involvement is  there. The Left
Forees have always shown the way. The
democratic forces have to be mobilised, If
it is thought that by taking some police
action or some administrative  action, this
problem can be solved, they are mistaken
and it has been found to be not having the
desired result and it will not have the
desired result, Only people’s  participation
can help solve the problem and I am very
happy to  secc that  you have led a peace
procession yesterday  in Ludhiana. Unless
there is popular participation and involve-
ment, this very important and serious
problem cannot be solved.

Fourthly, we must all appeal to the
moderate clements in the Akali Dal not to
fall into the trap of extremist elements but
to denounce the activities of the Sikh
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and to declare
should n»t be

extremists as anti-national
that their religious places.
used to harbour criminals.

forces must be .

administrative
would aggravate
said earlier, even

Fifthly, all communal
ruthlessly dealtwith, Any
weakness or complicity
the situation. As I have

administrative  firmness is not  shown in
cases where it is necessary.
Last but not the least, the Central

Government must b~ held squarely responsi-
ble to the sivuation that has developed. Its
policy of drift and attitude of complacency
has brought the situation to what it is today.
The Government must accept the lagitimate
demands of the Akalis and instead of
blaming the Opposition, it should acknow-
ledge the positive and  helpful role pledged
by it. We have demanded in  the past and
we still demand, which is  essential for the
purpose of isolating the extremist elements
and stopping the  extremist activities, that
the Government should without any further
delay issue a white paper on the activities of
the extremists and ensure the  siYety of the
minorities in both the States.

14.00 hrs,

We have also demanded that a judicial
enquiry should be held into the happenings
in Haryana und the guilty persons should
be punished and the  extremists in Punjab
whose antecedents are alrcady known
should be dealt with fitmly, We demand
that the Government should take immediate
steps to solve the Punjab problem with
the help of the Opposition Parties and give
no quarter to the extremists. The genuine
demands should be identified and dealt with
without allowing a cover for the extremist
activity. The Frankenstein  which has been
let loose by this Government is beyond the
control of this Government. How the
socalled religious demands have been
favourably considered and how a particular
Sant has been indulging in  activities which
are dangerous for the State. We have found
that there is total callousness, if not
encouragement, at the intitial stages by the
Government at the Centre.  This has to be

stopped.

Coming to Assam, the situation is still
far from a satisfactory  solution. Incidents
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taking place. The
minorities, both religious and linguistic,
are passing their days in fear and uncer-
tainty, ‘- the Government should firmly
announce 1971 as the cut-off year and must
give an assurance  that nobody, ualess he
is, in a, manner laid  down in law and in
a civilised manner, found to be a foreigner,
saould be driven out.  Secessionist forces
should be firmly dealth with. I hope,
there is a greater awareness in the mind of
of my hon. friend, the hon.  Member from
Bombay North, on this aspect also.

of violence are still

There is one very important  aspect 80
far as Assam question is concerned. In
February, 1983, there was a very large-scale
evacuation of people, a large scale dispersal
of people, from  Assam to West Bengal.
Hundreds and thousands of them have come
here. Some people had come in 1980 also.
The West Bengal Government, on humani-
tarian grounds, had to provide for shelter
and to set up camps for them. So far as
the cost of this is concerned, you will
appreciate that it is difficult ior auy State
Government to continue to bear the brunt.
It is not the creaiion of the State  Govern-
ment concerned. The West Bengal Govern-
ment is not a party to the  creation of the
situation in Assam, Yet it has to bear the
financial burden of it. Though a part of
the expenses has been met by the Central
Government in respect of those unfortunate
refugees from, Assam who had come to
West Bengal in February, 1983 in respect of
those who came before February, 1983, the
expenses are not being borne by the Central
Government.

So far as the new evacuess concerned,
although the Central Government accepted
the financial  responsibilitity of it, it has
only given 30 per cent of the total amount
as grant and 70 per  cent as loan. Why
should a State Government, the West Bengal
here, incur the liability of a loan for reasons
over which the West Bengal Government
had no coatrol. It cannot be discharged by
providing a loan only. So far as the refugees
who came before are concerned, out of the
expenses of necarly Rs. 2 crores which have
bzen met by the State Government so far,
only Rs. 50 lakhs have been given, again
as a loan. They cannot be  just driven out
of the State like that, We have been asking
some of our friends as to where do you
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want these people to go when the situation
was not normal. It is admittedly not normal;
they had to come away to West Bengal.

‘

I would earnestly request the hon. Home
Minister to see that the Central Government’s
conmitments are fully kept and that there
should be an outright grant to the State
Government. You connot ask a particular
State Government to share the financial
buden of it. They are making administrative
arrangemets; thg_v are putting up camps; they
are giving food; they are giving the ratiops;
they are looking aftertheir comforts. All
this administrative and physical support has
to be given and has been given but over and
above that if the financial obligation is
thrust upon the States, then it is- very very
impoper and I request the hon. Minister to
make it quite clear that the Central Govern-
u}ent will bear the entire responsibility
of it, *

So far as incidents of Communal nature
are concerned, it is a matter of tragedy that
even after 37 years of independence, these
incidents are occurring. In the report ‘of the
Ministry of Home Affairs itself, i1 is
mentioned that there werc 404 communal
incidents in 1983. Although the number of
persons wno have died due to communal
incidents or who had been killed has come
down from 238 to 202 but, the numher of
those injared has gone up by 450 over the
figure obtaining for the year, 1982 and the
figure for the last year is 3,478,

In our country, there is the trouble of
fusion of politics and religion. So long as
this fusion remains and so long as people
find that the big and top leaders of the
country are visiting temples and gurdwaras
and Churches and mosques and that is given
publicity, and generally, that is the example
that is being set before the elections with
this -fusion of politics and religion, you
cannot have a secular base here, We want
that religion should be the personal affair
of one’s own, whoever practises a particular
religion. you should separate religion Jrom
politics. Otherwise, there cannot be 1eal
secularism in this country.

The radio and TV are completely under
your control. you are giving great impor-

* tance for projecting the 20-Point Programme

and you bave ample time and space for it.
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But we do not find any sustained propa-
ganda and publicity being made by you
through these national madia to but an
emphasis on the importance of secularism,
and to condemn communal activeities.

There was an unfortunate incident near
Calcutta the other day and we found the
Congress 1 legislators going there in a
procession. It could have taken a communal
turn and created problems for the State
Government. We want that very strong
action should be taken to curb communal
incidents and it is a matter of great concern
that such incidents are still taking place.

Fortunately, West Bengal is almost
totally free from these incidents. There are
aberrations, once or twise but, we find that
generally it is not so, What is happening
in the other Statcs ? There are repeated,
numerous incidents, and the figures which
bave been mentioned in the report of the
Ministry of Home Affairs do not take into
account the number of killings that took
place in Assam in 1983. What an amount of
havoc was caused in Assam ? Everybody
knows it. But the figures of Killings in
Assam have not been included. Apart from
Assam, many communal incidents and deaths
and injuries due to communal incidents have
taken place. This is a very serious matter.
But we do not feel that there is any real
awareness of the urgency of the matter on
the part of the Cenral Goverment to tackle
the situation.

So far as Scheduled Castes and Scheduled
Tribes are concered what is the position ?
The Central Government has given certain
figures cecently on 15th March in the other
House. The number of murders of Sche-
duled Castes during 1983 is 509 out of which
108 are reported from Madhya Pradesh, 202
were reported from Uttar Pradesh, 59 were
reported from Bihar and, comparatively
speaking. we are happy that only threc were
reported from West Bengal even though we
are ashamed that even three deaths shguld
take place in West Bengal. But it is true that
202 were reported from Uttar Pradesh and
only three from West Bengal. Look at the
comparison.

155 Scheduled Tribes were murdered
during 1983 out of which 116 are reported
from Madhya Pradesh,
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Your State, Mr.
Home Minister.

SHRI SOMNATH CHATIERIJEE :
The number of murders which were reported
from West Bengal is happily Nil.

There are other States also who have
nil figures. So far as rape on Scheduled
Castes and Scheduled Tribes women are
concerned, 613 cases of Scheduled Caste
women were raped during 1983 out of which
again Madhya Pradesh-] see our hon. Home
Minister is the most suitable candidate for
the post of Home Minister because he has
got the experience of having dealt with such
cases in his own State accounts for 183
cases of rape out of 613, 148 in Uttar
Pradesh and nil in West Bengal. 75 in
Bihar and 75 in Rajasthan. 151 Scheduled
Tribes woman were raped in 1983 (Inrerrup-
tions) This is the answer given in Rajya Sabha-
not my answer. I am reading it to bring to
the notice of the hon. Members the serious
situation.

SHRI RAM PYARE PANIKA (Roberts
ganj : They always fight for mose
power for the States and they are notin
favour of the Central Government having
any power,

SHRI SOMNATH CHATTERIJEE :
So far as Delhi is concerned, what is the
crime situation ? Murders from 200 in 1981
it is now 247 in 1983. Although there is a
reduction in the total number of crimes
there is a reduction jn the number of thefts,
but there is an increase in the number of
incidents of rape and there is an increase in
the number of murders, So far as total
crimes in respect of Scheduled Castes and
Scheduled Tribes in the last 6 months of
June 1983 are concerned, it was 4156 in 16
States out of which as many as 3328 are
accounted for by Bihar, Madhya Pradesh,
Uttar Pradesh and Rajasthan alone. So far
as women are concerned—1  follow
your advice and I will mention points

-only. Dowry deaths Up-16 in 1980 and in

the first six months of 1983.84. So far as
rape is concerned, Madhya Pradesh-1981
1117 and 1113 in 1982 and it is 602 upto
June 1983, It is above the average.
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Now so far as Scheduled Castes and
Scheduled Tribes are concerned, we know
they are now be.‘pming more. and more
aware of their rights. They are trying to
assert their rights but the vested interests
aie now against them, They are resisting their
greater awareness, They are fighting for
their survival and fighting for the betterment
of the conditions of sections of people who
have been denied the minimum facilities of
a civilised living for years together, for
nearly four decades. .

About the Mandal Commission report,
the Government should take some decision
immediately.

So far as central police organisations are
coacerned, the CISF- it was stated in *this
House solemaly by a Cabinet Minister, Mr
Shiv Shanker that this force. the CISF will
never be used with regard to trade unions
activities and they cannot interfere with
them. That was the solemn assurance given
by the Cabinet Minister. But in spite of
such an assurance, in the coal fields area,
in the Talcher Heavy Water project and in
Panipat there have been repeated incidents
of CISF interfering with the normal trade
union activities of the workers of that area,
It was raised in this Houre but we do not
find any change in the attitude in spite of
the solemn assurance given on the floor of
the House. We call upon the Government,
I have got the figures, I have got the mate-
rials and the papers. I will send them to the
hon, Home Minister. But I want a categori-
cal assurance on the floor of this House
once again that those forces which are
supposedly. to protect the interests and
properties of the Central Government and
Central Government undertakings should
not be used for any political or trade union
activities or to curp them.

I am sure all other hon. Members will
join me in that.

Sir, I have something more to say. One
is regarding Andaman and Nicobar island,
Shri Sethi will note that there is a strong
demand for the constitution of or setting
up of an  clected Legislative  Assembly.
Until this is done, the Pradesh  Council
which is there  should be constituted by
direct elettions-not by indirect elections or
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by nomination as itis. So far as the
Municipal Elections are concerned, there is
an apprehension that it is going to be post-
poned because the ruling party’s fate is not
very certain It should not be postponed. We
haveseen 1 have got the papers here-that this
is a unique thing. Kindly permit me one
second. An appeal has been made in print, in
favour of the Congress (I) candidates for the
clection to the Consumer’s  Cooperative
Stores Limited at Port Blair. You will find
that one of the names of the Congress(I) candi-
date is Mr. Raghubir Singh. He has been
mentioned as the Congress(I) candidate with
the Congress (I) but symbol and signed
by Shri Monoranjan Bhakta and the other
Congress (I) functionaries, Shri Raghubir
Singh is the Inspector of Police, C.I1. D, He is
still the Inspector of Police. As an inspector
of Police, he is contesting as a Congress (I)
candidate for the election to the Cosumer
Cooperative _Stores Limited, Port Blair.
Our friend, Shri Monoranjan Bhakta and
his party colleagues in Andaman have
issued printed pamphlets with an appeal to
vote for the candidate. This is the way
the Administration is being used and, the
Inspector of Police is standing as a Congress
(I) candidate. This is the position that has
I have got here a document
which shows that for the elections, in Ward
No. 10 for the Municipal Corporation
Election, the Congress (I) leaders, Shri
Ashok Kumar and Prem Bihari Lal who
are the son and newphew of the Congress
(I) Office Secretary, have been appointed as
enumerators for  voters. There are others
also. (Interruptionsy Mr, Ranga, of you
have conscience still left in you though
you are with them for so long. Are you not
shocked that this has happened ?

Therefore, I am calling upon the
Minister to look into the matter. There are
economic demands of the  people. The
essential commodities are not available for
them. No proper medical care is provided,
Malaria is still rampant there. These are
not being looked into.

Last but not the least is that we demand
inclusion of the Nepali language in the
Eighth Schedule once again. We have made
this demand or numerous occasions that
the Nepali language should be included in
in the Eighth' Schedule. The aspjrations
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and the urges of the people of Darieeling
area should not be denined any further.
Last but not the least is this. I demand that
there should be withdrawal of the permit
systent for foreign  tourists who want to
visit Darjceling. No  explanation has been
given. They can go to  vulnerable areas in
Jammu and Kashmir, They can go to any
hillstation anywhere else except Darjeeling
Why do you want this restr.ction? We
have been asked to invite more tourists.
But, when they come, they have to take a
special permit to visit Darjeeling. This is
not applicable elsewhere,  Therefore, these
are matters which are important and
should be looked into and 1 say that Govern-
ment should withdraw such restrictions.

I demand these are  matters which the
Government should look into, With
these, 1 conclude.

SHRI RAMAVATAR SHAS1RI (Patna) :
1 beg to move :

¢ That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.

[Failure to climinate the gang involved
in obtaining of passports on forged
signature.] (21)

"*That the Demand under the hecad
‘Ministry of Home Affairs’ be
reduced to Re 1.’

[Failure to find a  solution of Assam

problem,] (48)
“That the Demand under the head
‘Ministcy of Hom  Affairs’ be

reduced to Re. 1.’
[ ]
[Failure to check anti.national activities
in castern border States ] (49)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re, 1.’

[Failure to check atrocities  being
ciynnitted by CRPF 1in Mraipar] (50)
. .
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*That the Demand under the head
‘Ministry of Home  Affairs’ be
reduced to Re 1.”
[Failure to  withdraw CRPF from
Mnaipur.] (51)
*‘That the Demand under  the head
‘Ministry  of Home» Affairs’ be

reduced to Re 1.”

[Failure to check the piling of arms
and sheltering of criminals in religious
places in Punjab.] (52)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1™ .

[Failure to resume the tripartite  talks
for finding a solution to the Pubpjab
problem.) (53)

“That the Demand under the head

‘Ministry of Home  Affairs’ be
reduced to Re 1.

[Failure to bringabout improvement in

the economic condition of police
personnel.] (54)

“That the Demand under the head

*Ministry of Home Affairs’ be

reduced to Re 1.”

[Failure to provide adequate accommo-
dation to the constables in police.] (55)

the head
Affairs’ be

“That the Demand under
‘Ministty of Home
reduced to Re 1.” i

[Failure to check malpractices, in police
administration.] (56)

under the head
Affairs’ be

“That the Demand
‘Ministry of Home
b reduced to Re 1.”

[Failure to implement the recommenda-
tions of the police Commission in toto] (57)

“That the Demand under the head
‘Ministry of Home  Affairs’ be,
reduced to Re 1.”
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{Need to strengthen the Border Security
Forece.] (58) ‘

“That thc Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to remove- the hardships of CRPF
Jawans ] (59)

**That the Demand under the head
‘Ministry of Home Affairs’ be
reduced -to Re 1.”

[Failure to take  strict action against
elements fomenting communal disturbances.]
(60)

“That the Demand under the head
‘Ministry. of Home Affairs’ be
reduced to Re 1.”

[Failure to  check the connivance of
Police with criminals.] (61)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to check large scale murders of
Adivasis, Harijans and other weaker sections
of the society in almost all the States.] (62)

the head
Affairs’ be

“That the Demand under
‘Ministry of Home
reduced to Re 1.”

[Failure to check political patronage of
criminals and anti-social elements.] (63)

the head
Affairs’ be

“That -the Demand under
‘Ministry of Home
reduced to Re 1.”

[Failure to control the deteriorating law
and order situation .in the country.] (64)

«‘That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to  check  political murders
taking place on a large scale in Bihar,
* Uttar Pradesh and some other States.] (65)

CHAITRA 6, 1906 (SAKA)

Min, of H A, 486

““That the Demand under the head
‘Ministry of Home Affgirs’ be
reduced to Re 1.

[Failure to absorb retrenched employees
of the Census Department in other Govern-
ment services.] (66)

the head
Affairs’ be

“Thct the Demand under
‘Ministry of Home
reduced to Rel”

[Need to make pezmanent employees of

" the Census Department.] (67)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to solve the Punjab problem.] (68)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.’

(Failure to take stringent action against
extremists, secessionists and those indulging
in violence in Punjab.] (69)

¢“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.’ .

{Need to raise a mixed police to force
restore peace at the time of communal
riots.] (70)

the head
A_fhirs’ be

“That the . Demand under
‘Ministry of Home
reduced to Re 1.”

{Need to launch an active and forceful
movement against communal propaganda.]
(7D

the head
Affairs’ be

“That the Demand under
‘Ministry of Home
reduced to Re 1.”

[Failure to find the solution of political
and economic  problems of eastern States
and to curb extremists activities there ] (72)

under the bead
Affairs’ be

“That t!le Demand
‘Ministry of Home
reduced to Re 1.’
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[Failure to identify  the foreign forces
creating disturbances in the country ] (73)

““That the Demands under the head
‘Ministry of Home  Affairs' be
reduced to Re 1.”’

[Failure to check the activities of C.I.A
in India ] (124)

“That the Demand under the head
‘Ministry.- of Home  Affairs’ be
reduced to Re 1.”

[Need to declare English as an optional
subject like Hindi in the examinations
conducted by U.P.S.C.] (125)

*“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to fill up the posts reserved for
Scheduled Castes and Scheduled Tribes.]
(126)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to make the Scheduled Castes

and Scheduled tribes economically pros-
perious.) (127)

“That the Demand under the head

‘Ministry of Home Affairs’ be

reduced to Re 1.”

[Failure to check increasing dowry

deaths.] (128)

“That the Demand under the head
‘Ministry of Home  Affairs’ be

reduced to Re 1.”’

{Failuare to enact a most stringent anti-
dowary Act.] (129)

“That the Demand under the head

‘Ministry of Home  Affaics’ be
seduced to Re 1.”*
[Failure to give equal status  both to.

Boglish and Hindi in the examinations
coaducted by the U.P'S.C.] (130)
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the head
Affuirs’ be

‘That the Demand under
‘Ministry  of Home
reduced to Re 1.

[Failure to implement fully the provisions
of the Official Languages Act, 1963 fully.]
(131)

“That the Demand .under the head
‘Ministry of Home  Affairs’ be
reduced to Re 1.” :

[Continuance of use of English in most
of the official work in Government offices
despite Hindi being declared as  official
langpage.] (132)

‘““That the Demand under
. ‘Ministry of Home
reduced to Re 1.”

the head
Affairs’ be

[Conducting of Office  work in English
by two per cent  Bnglish knowing people
and not in the language of Common people.]
(133)

*“That the Demand under the bead
other expenditures of the ‘Ministry
of Home Affairs’ be reduced to
Rel.”

[Failure to implement the recommenda-
tions of the Commissioner for Scheduled
Castes and Scheduled Tribes.] (134)

“That the Demand under the head
‘Other Expenditures of the Ministry
of Home Affairs’ be reduced to
Re l.”

[Need to lay special emphasis on social
welfare and security  programmes for the
uplifiment of the people belonging to
weaker sectioas of the society.] (135)

“That the 1demand under the head’
‘Other Expenditures of the Ministry
of Home Affairs® be reduced to
Rel”

[Failure to accede to the demands of
the ‘All India Freedom Fighters’ Organisa-
tions.] (136)
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“That the Demand under the head
‘Other Expenditures of the Ministry of
Home Affairs’ be reduced to Re 1.”

[Need to withdraw the pension benefits
given to like freedom fighters after con-
ducting inquiry into the matter.] (137)

“That the Demand under the head
‘Other Expenditures of the Ministry
of Home Affairs’ be reduced to Re 1.”’

[Failure to increase the ‘Freedom
Fighters’ Samman Pension from Rs. 300 to
Rs. 500.] (138)

“That the Demand under the head
‘Other Bxpenditures of the Ministry
of Home Affairs’ .be reduced to
Re L.’

[Need to extend the services of ‘Freedom
Fighter Government servants beyond the
existing age limit of retirement.] (139)

*“That the Demand under the head
‘Other Expenditures of the Ministry
of Home Affairs’ be reduced to

Re L.”
[Failure to take action  against the
freedom fighters who issue  ‘Co-prisoner

Certifictates to wrong persons.] (140)

‘“:hat the Demand under the head
‘Other Expenditures of the Ministry
of Home Affairs’ be reduced to
Rel.”

[Failure to check malpractices previlent
in the Government  Offices  dealing with
freedom fighters.] (141)

“That the D‘emnd under the head

‘Delhi’ be reduced to Re 1.’
[Failure to constitute a legislative
assembly for Delhi,] (142)

“That the Demand  under the head
‘Delhi’ be reduced to Re 1.

[Failure to improve deteriorating law
and order situation in Delhi.] (143)

“That the Demand under the head
sDelhi’ be reduced to Re 1.”
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[Failure to check the increasing incidents
of dacoity and murder in Delhi.] (144)

“That the Demand under the head
‘Delhi’ be reduced to Re 1.”

[Failure to remove resentment amongst
the Delhi Police personnel.] (145)

“That the Demand under the head
‘Delhi’ reduced to Re 1.” :
(Failure to remove unhygienic condition
of old Delhi,] (146)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re .”

[Failure to make proper enquiries in

cases of socalled freedom fighters who bave
claimed freedom fighters’ pensions in large

numbers onthe plea that they were
absconders.] (166)
“That the Demand under the head

‘Ministry of Home  Affairs’ be
reduced to Re 1.”

[Failure to allow freedom fighters to
take treatment and medicines from C.G.H.S.
dispensaries.] (167) -

“That the Demand under the head
‘Ministry of Home  Affairs’ be
reduced to Re I.”

[Failure to take effective sieps to check
smuggling in border areas.] (168)

“That the Demand under th.e head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to.check anti-India activities by
illegal infiltrators in  the border areas of
India.] (169)

“That the Demand under the head ‘Mini-
stry of Home Affairs’ be reduced
to Re 1.”

[Failure to give equal status to all the
languages included in the REighth Schedule
of the Constitution by treating them national

languages.] (170)
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“That the Demand under the head’
Ministry of Home Affairs be re-
duced to Re 1.”

[Failure include Nepali language in the
Eighth Schedule of the Constitution.] (171)

*“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1.

[Failure to implement the recommandations
of Mandsl Commission.] (172)

“That the Demand under the head
¢Ministry of Home Affairs’ be re-
duced to Re 1.

[Failure to implemeat reservation formula
farmulated by Janata Government in Bihar.]
an)

“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1,”

[Failure sto hand over Chandigarh to
Punjab and Abobar and Fazilka to
Haryana.] (174)

*“That the Demand under the bead
‘Ministcy of Home Affairs’ be re-
duced to Re 1.”

|Failure to provide necessary funds to

Haryana for building a separate capital for
the State.] (175)

“That the Demand under the head

*Ministry of Home Affairs® be re-"™"

duced to Re 1.”

[Failure to take in Government service
the dependents of police personnel killed
while performing their duties for the coun-

- try.] (176)

“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1.”

[Failure to check the increasing inci.
dents of rape in various parts of the coun-
try and to award stringent punishment to the
culprits.] (177)
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*“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1.

[Failure to give pension to all those free-
dom fighters who took part in Goa
Liberation movement,] (178)

“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1.”

[Failure to accept in full the recommen-
dations of non Government Central Pension
Advisory Committee for freedom fightss.]
179

“That the Demand under the hea(i
*Ministry of Home Affairs’ be re-
duoed to Re 1.”

[Failure to eliminate the gangs of dacoits
in the country.] (180)

“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced to Re 1.”

[Failure to give freedom fighters' Samman
Pension to the .N.A. personnel participants
in the Naval mutiny of 1946, and to persons
who took part in the struggle against Nizam
of Hyderabad and Punnapra and Vijlar in
Kerala ] (181)

“That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Need to check malpractices in the train-
ing centre for probationary officers of Indian
Administrative Service.] (182)

*Thrt the Demand under the head
‘Ministry of Home Affairs’ be re-
duce by Rs. 100,”

[Need to provide more funds to the
States for modernising the State Police
Force.] (183)

“That the Demand under the head
‘Ministry of Home Affairs, be reduced by
Rs 100.”

[Need to incalculate in police personr;el
the feeling of rendering secvice to the people.]
(184)
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the head
Affairs’ be

“«THat the ‘Demand under
‘Ministry of Home
reduced by Rs. 100.”

{Need to restructure the Centre State
relations and to give more aid to States,]
(185)

“That the Demang under the head,
‘Ministry of Home Affairs’ be.
reduced by Rs 100.”

[Need to formulate a policy to improve
the service conditions of police personnel ]
(186)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs 100

[Need to take steps to curb the increas-
ing Communal and distuptive elements in
the country.] (187)

*“That the Demand under the head ‘Mini-
stry of Home Affairs’ be reduced
by Rs, 100.”

[Need to check the illegal infiltration at
Indo Bangladesh border,] (188)

*“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need 10 give *‘Swatantrata Sainik Samanm
Pension” to the freedom fighters who
were released from Jails after Gandhi-Irwin
pact in 1931.] (189)

‘“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs 100.”

{Necd to set up a separate Ministry
for the welfare of Scheduled Castes and
Scheduled Tribes.] (190)

**That the _Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs [00.”

[Need to constitute a Popular Govern-
ment in Pondicherty by holding immediate
elections ] (191)
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“That the Demand under the head
‘Ministry of Home Affairs’ be
. reduced by Rs 100.”

[Need to appoint the youths dedicated
to the cause of national unity in Government
services.]*(192)

“That the Demand under
‘Ministry of ‘Home
reduced by Rs 100.”

the head
Affairs’ be

[Need to tackle the: matters” connected
with national unity by holding regular meet-
ings of the National Integration Council. ]
(193)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1.”

(Failure to implement the recomnénda-
tions of Mullah Committee on Jail reforms. |

(267«

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.” -

[Failure to appoint Lokpals and Loka-
yukats.] (268)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to oR 1.,

{Failure to secure Justice expeditiously
for undertrial prisoners languishing in jails
for years together.] (269)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re 1.”

[Failure to check over cowding in Jalls.
(270)

“That the Demand under the head
‘Minittty of Home Affairs’ be
reduced to Re 1.”

[Failure to improve the conditions in
Jails.] (271)
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“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re |.”

[Failure to provide the essential facili-
ties, like lavatories and ‘drinking water in
Jails.] (272)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs 100.”

[Need to take steps to save the leaders
of agricultultural labourers poor farmers
from fake encounters ] (307)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs 100,

[Need to take steps against the Bhoomi
Sainso Bihar Cinanstitutel to curb the class
of struggle agricultural workers and poor
farmers and to declare it illegal.) (308)

«That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to give the status of potitical
prisoners to those who participate in peasant,
labour . and other democratic movents.]
(309)

«That the Demand under the head
*‘Ministry of Home Affairs’ be
reduced by Rs 100.”

[Need to give Superior class to political
prisoners.] (310)

*That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs 100.”

[Need to take action against Naxalites
who indulge in political murders.] (311)

“That the Demand under the head
‘Ministry of Home Affairs be
reduced by Rs 100.”

[Need to give political prisoners’ status
to those Participating in Naxalite movements
(312)
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*That the Demand under the head
‘Ministry, of Home Affaiis* be
reduced by Rs 100.”

[Need to stop crushing the movements
launched by agricultural workers by labelling.
them as Naxalites.] (313)

“That the Demand under the  head
‘Ministty of Home Affairs’ be
reduced by Rs 100.”

[Need to launch political movement
against Naxalites and not to annihilate them
phyically] (314)

SHRI M.M. LAWRENCE (Idukki): I
beg to move :

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to give freedom fighters’ Pension
to all who participated. in INA hnd Naval
Mutiny of 1946.] (37)

“That the Demsand under the head
Ministry of Home Affairs be redu-
ced to Re. 1.

[Failure to solve the Punjab and Assam
problems. ] (293)

“That the Demand under the head
‘Ministry of Home Affars’ be
reduced to Re, 1.

[Failure to check the crimes committed
in the name of religion.] (294)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1.”

[Failure to include Kundumby (Chitties)

Community of Kerala in the list of Scheduled
Castes. ] (295)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

«[Need for including Nepali. Maithli,
Manipuri, Bhojpuri and Santhali languages
in the Eighth Schedule to the Constitution.}
(296)
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«That the Demand under the head
«Ministry of Home Affairs’ be
reduced by Rs. 100.”

: [INeed to fill the quota reserveq for sche-

duled Castes and Scheduled Tribes every
vear.] (297)

«'That the Demand under the head
«Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need for an elected legislature for
Delhi.] (298)

«That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to Include Chandigarh in Punjab
and to compensate Haryana to build a new
capital.] (299)

«“That the Demand under the head
‘Ministry of Home Affairs’ be
-reduced by Rs. 100.”

[Need to take action on frgedom fiighters’
petitions expeditiously.] (300)

«“That the Demand under the head
«Ministry of Home Affairs’ be
reduced by Rs. 100,”

[Need to take steps to prevent bride
burning.] (301) '

“That the Demand under the head
Ministry of Home Affairs’ be redu-
ced by Rs. 100.”

. [Need to stop use of CBI officials for
partisan-political ends.| (302)

“That the Demand under the head
Ministry of Home Affairs’ be redu-
ced by Rs. 100.”

[Need to provide funds to States for
providing residential Police accommodation
to constables. ] (303).
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“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.” '

[Need to check malpractices in Police in
Delhi.] (304) ' ‘

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by-Rs. 100

[Need to provide free education to the
children of C.R.P.F., BS.F. and other para-
military peisonnel] (305)

*“That the Demand under the head
‘Ministry of Home  Affairs’ be
reduced-by Rs. 100.”

[Need to eradicate the caste and religious
clashes j (306) e

SHRI NIRMAL SINHA (Mathurapur) :
1 beg to move : -

‘“That the Demand under the head
‘Ministry of Home Afrairs’ be
reduced by Rs. 100.”

;Need to entrust the checking of ;smuujl-
ing In border regions 1o the B.S.F.] (39)

“That the Demand under the head
*‘Ministty of Home Affairs’ be
reduced by Rs. 100.”

[Need to check ‘the case of dacoities in
this boruer states of West Bengal, Tripura,
Assam, Meghalaya and Mizoram.] (40)

“That the Demand under the head
sMinistry of Home Affairs’ be
reduced by Rs. 100.”

[Need to check the anti-Indian activities
of illegal intruders in the border regions of
India.] (41)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to check illegal infiltration along
Indo-Bangladesh border.] (42)
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“That the Demand under
Mianistry of Home
reduced by Rs. 100>

the head
Affaics’ be .

[Neod to detect and prosecute the persons
who flee to Bangladesh after committing
serious offence in India, by B.S.F.] (43)

“That the Demand under the head
*Ministry of Home Affairs’ be redu-
ced by Rs. 100.”

(Need to improve the performance of
CRPF of coatrolling communal riots.] (44)

*That the Demand under the head
sMinistry of Home Affairs’ be
reduced by Rs. 100.”

[Need for . separade  Ministry for the
Welfare of Scheduled Castes and Scheduled
Tribes ] (45)

*That the Demand under the bhead
Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to for training and formulation of
guidelines to keep the police above commnal,
caste and provincial bias.] (46)-

“That the Demand under the head
<Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to impress upon the Statesto
improve the performance of police in controll-
ing riots, crime detection and investiga-
tion.] (47)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to review the Centre-State rela-
tions to strengthen the federal structure of
India.) (113)

“«That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to educate the Home-Guards about
their duties to prondte co>mnual harmony

MARCH 26, 1984

Min,. of H.A. 500

fmd to give assistance to the administration
in protecting weaker sections of the society.)
(114) -

“That the Demamd under the head
‘Mipistry - of Home Affairs’ be
reduced by Rs. 100.”

[Need to give training to Home Guards
in socio-economic and welfare activities such
as adult education, health and hygiene, deve-
lopment schemes and other services ] (115)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 160 "

[Need to provide more . funds for the
improvement of the service conditions of the
Home Guards ] (116)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100."’

[Need for more funds to educate the
Home Guards.] (117) ‘

«“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1.”

[Failure to give central assistance on 100
PER CENT basis for pre-matric scholarships
to the children of those enguged in ‘‘Unclean
occupations.’’] (147)

“That the Damand under the Head
*Ministry of Home Affairs’ be
reduced to Re. 1.”

[Failure to give Central Assistance on
100 PER CENT basis for pre-matric
scholaiships for the children of Scheduled
Castes and Scheduled Tribes people who
satisfy the ‘means test.’] (148)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1"’

[Failure to give Central assistance on
100 PER CENT basis for scholarships for
primary education to the Children of
Scheduled Castes and Scheduled Tribes and
satisfying ‘means test.’] (149)
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““That the Demand under the head
‘Ministry of Home Affairs’ be re-
duced by Rs, 100.”

! [Need to provide more funds for
ass'stance towards pre-matric scholarships
for the children of persons engaged in
‘ugcle‘an occupations.’ (150)

‘* That ' the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to construct girls’ hostels buildings
and set up libraries in the colleges where
more than thirty PER CENT students
belonging to Scheduled Castes and Scheduled
Tribes are reading.] (151).

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

(Failure to awarda more than ten
national overseas scholarships to Scheduled
Castes and more than six NOS to
Scheduled Tribes students per yesr.] (152)

*“That the Demaid under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to onforce strictly the anti-un-

touchability laws through-out the country]
(153)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

-[Need to inculculate correct anti-communal,

historical and cultural heritanges of India
among all citizens irrespective of their
religious affiliations] (154)

“That the Demand under the head
‘Minitry of Home Affairs’ be
reduced by Rs. 100.”

[Need to filling up the reserved vacan-
cies for Scheduled Castes and Scheduled
Tribes and not covering those vacancies as
general vacancies depriving the Scheduled
Castes and Scheduled Tribes in most of the
Central Government Offices paiticularly in
Provident Fund Office.] (155)

CHAITRA 6, 1906 (SAKA)

Min, of H. A. 502

“That the Demand under the hcad
‘Ministry of Home Affairs’  be
reduced by Rs. 100,

INeed to set up a separate Ministry for
Scheduled Castes and Scheduled Tribes with
a view to checking attrocities being perpe-
trated on and eviction from the lands
belonging to Scheduled Castes and Sche-
duled Tribes,] (156)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced hy Rs. 100.”

[Need to take steps for speedy pro-
gress of tribal communities described by the
terms ‘Primitive.) (157)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100,

[Need to provide more funds for permanent
settlement, education and employment of
tribal communities described by the term
‘Primitive * (158)

“That the Demaad under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

!:Need to create an atmosphere for
solving the Punjab problem. (194)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to weaken extremists and other
forces in Punjab,] (195)

“That the Demand under the head
‘Mingistry of Home Affairs’ be
reduced by Rs. 100.”

‘Failure to maintain law and order
situation in Punjab]. (196) :

‘“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure to protect the lives of the
people ia Punjab from the extremists and
anti-socials by the CR P F and Punjab
Police.] (197)



503 D.G (Genl) 84-85 —

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Failure of the CRPF and State Police
to check the preplainned murders by the
anti-socials and extremi:ts in Punjab and
Haryana ] (198)

“That the Demand under the head
*‘Ministry of Home Affairs’ be
reduced by Rs. 100,

[Need be check the communal riots in
Punjab.] (199)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to check the atrocities on the
poor landless labours and small farmers
belonging to Scheduled Castes by the rich
peasants jotdars and mahajans, | (200)

“That the Demand under the head
‘Ministry of - Home Affairs’ be
reduced by Rs. 100.”

[Need to implement the recormenda-
tions of Mandal Commission.] (201)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduce i by Rs, 109"

\

[Need to remove casic-bias from the
minds of the different castes of Hindus |

02)

“That the Demand under the head
-Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to remove communal bias from
the minds of the people belonging to
different regions_] (203)

«That the Demand under the hecad
~‘Ministry of Home Affairs’ be
reduced by Rs. 100."’

'MARCH 26. 1984

Min, of H A, 504

{Need for legislation to ban casste-based
organisations which exist in the name of
Welfare of a particular caste ] (204)

“That the Demand under the head
*‘Ministry of Home Affairs’ be
reduced by Rs. 100"

[Need to curb provincialism in the
country.] (205) '

““That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

{Need to maiatain law and order in
Delhi.] (206)

*“That the Demand under the heaa
‘Miristry of Home Affairs’ be
reduced by Rs. 100,”

JNeed 10 check tac anti-sgcial activities
of extremists in Delhi Punjab, | (207

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to provide better amenities to
the canstahles who risk their lives against
the activitics of the anti-sociais in
Delhi.| (208)

“That the Demand under the head
‘Minisuy of Home Affairs’ be
reduced by Rs. 100.”

. [Need to check mal practiccs by officials
in Delhi.] (207)

“That the Demand under the held
‘Ministry of Home Affairs’ be
reduced by Rs. 100"

[Need to arrest the murderers in Delhi
and Punjab.[ (210)

_“That the Demand wunder the hénd
‘Cabinet’ be reduced by Rs. 100,”

‘[Need to minimise the travel expenses fo
Ministers.] (276)
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“That the Demand under the head
‘Dsyartment of Personnel and
Administrative Reforms’ be reduced
by Rs, 100.”

[Need to minimise the travel expenses of
‘Government officials ] (277)

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs be reduced by
Rs. 100.”

[Need to abolish pensions for Nizam’s
family ] (278)

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100"

[Need for granting more funds for book
banks to colleges where majority of students
is from Scheduled Castes and Scheduled
Tribes.] (279)

“That the Demand under the head
" *Other Expenditure of the Ministry
of Home Affairs’ be reduced by

Rs. 100"

[Need for allocation of more funds for
buildings for schools and colleges where
more than 70 PER CENT of students are
from Schedulld Castes and Scheduled
Tribes, [ (280)

“That the Demand under the head
*Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.”

[Need to review functions of Special
Officer for Linguisitic Minorities.] (281)

“That the Demznd under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs, 100.”

[Need to enlarge the functions of

National Integration Cell.] (282)

“That the Demand under the head
‘Other Expenditure of the Ministry

CHAITRA 6, 1906 (SAKA)

Min, Jo H. A, 506

of Home Affairs’ be reduced by
Rs. 100.” ’

[Need for allotment of more funds for
Home Guards.] (283)

“That the Demand undes the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.” :

[Neod for allotment of more funds for
deployment of Home Guards during Parlia-
ment and State Assembly elections ] (284)

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.”

[Need to enhance the daily wages of
Home Guards,] (285) :

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.”

[Need to change the system of remunera-
tion to Home Guards from daily wages to
monthly salary system.] (286)/

“That the Demand under the head
‘Other Bxpenditure of the Ministry
of Home Affairs’ be- reduced by
Rs. 100.”

[Need to provide dearness and travelling
allowances to Home Guards.] (287)

“‘That- the Demamd under thc head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.*"

[Need to provide job-security to Home
Guards.] (288)

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs, 100.”

[Need to sanction funds for building
hostels for girls in schools and colleges where
a majority of girls are from Scheduled Castes
and Scheduled Tribes.] (289)
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“That the Demand uoder the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
R‘. l .u

[Need to allocate more funds for Pre-
Matric Scholarshipg to Scheduled Castes and
Scheduled Tribe students.] (290)

“That the Demand under the head
«Other EBxpenditure of the Ministry
of Home Affairs’ be reduced by
Rs. 100.”

[Need to improve the wages of Civil
Defence Personnel.] (291)

“That the Demand under the head
‘Other Expenditure of the Ministry
of Home Affairs’ be reduced by
Rs, 100.” .

[Need to improve the service conditions
of Civil Defence Personnel.] (292)

PROF- AJIT KUMAR MEHTA (Samsti-
pur) : 1 beg to move :

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to include Kbatwe and Tatma
castes in the list of Scheduled Castes.] (74)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to include Maithili, Manipuri,
Nepali, Bhojpuri, Santhali, Angika, Vijjika
languages in the Eighth Schedule to the Con-
stitation.] (75)

*“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced bygl. 100.”

[Need to ensurc the use of Maithili,
Bhojpuri, Manipuri, Nepali, Santhali;
Angika, Vajjika as official languages in the
asea of Bibar where these are spoken.[ (76)

MARCH 26, 1984

Min. of H. A. 508

“That the Demand unde: the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100.”

[Need to restore democratic Government
in Punjab and Pondicherry.] (77)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs, 100 "

[Need to resolve the foreigners’ issue in
Assam at the carliest, by negotiation.] (78)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100,”

[Need to resolve the Punjab problem at
the earliest, through aegotiation ; (79)

*“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to appreciate the aspirations of
the youngmen belonging to Scheduled Casies,
Scheduled Tribes and backward classes and
give more opportunities for uplifiment.]
(19)

“That the demand under ihe head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to give proper representation in the
police and administrative service to Schedul-
ed Castes and Scheduled Tribes, backward
classes and minorities ] (316)

*“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Neea to direct the States to give proper
Jepresentation in all services 10 the back-
ward classes, Scheduled Castes and Sche-
duled Tribes and minorities.] (317)

“That the demand under the head
*Ministry of Home Affairs’ bte
reduced by Rs. 100.”

[Need to uplift Scheduled Tribe com-
munities from primitive conditions.] (318)
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“That the demand under the hesd
‘Ministry of Home Affairs’ be
reduced by Rs, 100.")

! [Need to provide mid-day meals to the
primary students of Scheduled Castes and
Scheduled Tribes.] (319)

“That the demand under the head
‘Ministrty of Home Affairs’ be
reduced by Rs. 100.”

[Need to check'nroéilies on Scheduled
Castes and Scheduled Tribes,] (320)

“That the Demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”
<
[Need to enforce the Constitutional
rights to Scheduled Castes and Scheduled
Tribes.] (321)

“That the demand under the head
‘Ministay of Home Affairs’ be
reduced by Rs, 100.”

[Need to encourage and provide facilities
to Scheduled Caste and Scheduled Tribe and
other backward classes students ] 322

“That the demand under the head
‘Ministry of Home Affairs, be
reduced by Rs. 100.”

[Failure to provide boarding and lodging
facilities to Scheduled Caste and Scheduled
Tribe students.] (323)

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to eradicate indiscipline, nepotism’
casteism and political interference in adminis-
trative services.] (324)

“That the demand under the head
‘Ministry of Home Affairs'.be
reduced by Rs. 100.”

[Need to control the deteriorating crime
situation.] (325)

CHAITRA 6, 1906 (SAKA)

Min.of H, 4. 510

“That the demand under the head
‘Ministty of Home Affairs’ be
reduced by Rs. 100.”

[Need to check deployment of army and
para military forces for civil administratioa.
(326)

SHRI SUDHIR GIRI (Contai) : I beg
to move:

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced by Rs. 100°”

[Need to employ dedicated persennel to
further the cause of national integration.]
(30)

““That the demand uader the head’ Mini-
stry of Home Affairs’ be redueced
by Rs. 100.”

[Need to employ sympathetic und dedi-
cated officers to promote social and eco-
nomic upliftment of Scheduled Castes and
Scheduled Tribes.] (81)

“That the demand under the head ‘De-
partment of Personnel and Adminis-
trative Reforms’ be reduced by
Rs. 100.”

[Need to check malpractices prevailing
in training centres of I.A.S. probationers j
82)

“That the demand under the head
‘Department of Personnel and
Administrative Reforms® be reduced
by Rs. 100.”

[Need to effect economy in expenditure
in training centres for I.A.S.] (83)

“‘That the demand under the head ¢De-
partment of Personnel and Adminis-
trative Reforms’ be reduced by
Rs. 100.”

[Need to raise the moral standard of
1.A.S, officers.] (84)



S1l  D.G. (Genl ), 84-85 —

“That the demand under the head *Police’
be reduced by Rs. 100,

[Need to ensure improvement in the
standard of police in criminal investigation
and vigilance.] -(85)

““That the demand under the head ‘Police’
be reduced by Rs. 100.”

[Need to abolish RAW.] (86)

“That the demand under the head
‘Police’ 'be reduced by Rs. 100.’i

[Need to eahance the quantum of fina-
ncial assistance to States for modernisation
of State police forces ] (87)

“That the demand under the bead
*Police’ be reduced by Rs. 100.”

[Need to ensure imparting of higher
education to police personnel while
in service. (88)

"Thni the demand under the head *Police’
be reduced by Rs. 100.”

[Need to give increased financial assis-
tance to State to raise the standard of train-
ing to the police personnel] (89)

“That the demand under the head
‘Police’ be reduced by Rs. 100.”

[Need for improvement in behaviour of
the higher Police officers towards their sub-
ordinates.] (90)

“That the demand under the head
‘Ministry of Home  Affairs’ be
reduced to Re.l.

[Failure to replace English by suitably
developing other languages, regional and
national ] (105)

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1.”

[Failure to include Dogri, Manipuri,
Bhojruri, Santhali and Nepali in the Eighth
Schedule to the Constitutions.] (106) -

MARCH 26, 1984

Min, of H A, 512

*“That the demand under the head
‘Ministry of Home Affairs’ be
reduced 0 Re.1.”

[Failure to protect people’s property
from sudden attacks from Bangladesh intru-
d.rs in the Eastern region ] (107)

“That the demand under the head
‘Ministry of Home Affairs’ be
reduced to Re. 1.

[Failure to formulate an acceptable

formula for the demands of the
(108, Nagas,]

“That the demand under the head

‘Ministry of "Home Affairs’ be
reduced to Re_ |-

[Failure to resolve the demands of th
Akalis in the Punjab.] (109) i

“That the demand under
Ministry of Home
reduced by Re, 1.”

the head
Affairs he

['Failure to ensure improvement in
quality _of the police administration.] (110)

“That the demand under the head

‘Ministry of Home Affairs’ be
reduced to Re. 1,”

[Failure to ensure training of the police
personnel to meet the present day needs of
society ] (111)

‘“That the demand under the head
‘Ministry of Home Affairs’ be
reduced to Re, .”

[Failure to contain the activities of
disruptive communal and sectarian forces in
the country ] (112)

‘“That the demand under the head
‘Department of Personnel and
Administrative Reforms’ de reduced
toRel.”

[Failure to properly train the adminis-
trative personnel so that they act for. the
service of the people.] (118)
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»

«That the demand under the head
‘Department of Personnel and
Administrative Reforms’ be reduced
to Re, 1.”

[Failure to create in the service personnel
the feeling of dedication to the cause of the
poor and backward peopie.] (119)

«“That the demand aunder the head
‘Depariment of Personnel and
Administrative Reforms’ be reduced
to Re. 1.” -

[Failure to change the mode of training
of 1 A S. trainees ] (120)

the demand uuder the head
of Personnel and
Reforms’ be

“That
‘Department
Administrative
reduced to Re, 1 "

[Failure to appoint Lok Pal and Lok

Ayuktas ] (121)

““That the demand under the head
‘Police’ be reduced to Re.1”

[Failure to educate the personnel of
C.RP. BSF,CIlSF and Assam Refles
in the economic and political aspects of the
country’s problems.] (122)

“That the demand under the head
‘Police’ be reduced to Re. 1.”

(Failure to permit the police porsonnel
to enjoy right to form
unions,] (123)

associations and

A IE wmT (T gt
AEYeT, AT qATT F; feafq F1 (7w ™
St st &Y 3w A FIAA T sqaEqT HY
feafy gNawas 7€ & 1 g # feafy
ARATHT FTE D § | FTT § TF A1
qEY AT IFT g A1 ravw Fy feafq
NRFATAN L1 N I I &
gad sl 71 feafa o qsdr g€ ¥
agt a7 faquwd W & Ao g€ @
gk fag ge g 74 S &Y amay 2ar
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ARA & Tg W FIW gaT & - @awx
& agt o awf I § 1 WEFET HEA
F AM¥ F wE F Y AT FAQ
TQ grAifE FO AIR AT gH@TEF A
g ¥feT I9F FEyE wEw § e
Feer T &l agE 9 AwT qaw o
TS gAr d sgAifEEi @ sEn-
Ffeal F1 78 a9 wggE QF A4 fF
FFR FFT al A § A qadE
IRATET T AfGTIIT FI&F FER T
zRET Ag W Awar § 1 e agh
93 feafa armg gf graify @it @t 3o
g2qT FZATH AW AT IATIF & qaR
TS A g1 Wi & AiFa afq axH AT
AT gHT AIg ¥ w139 @1 ar & gugar
g agi 7T w777 2 feafa AF &1 et

qurafa S, w9 gwrw ¥ e g
A9 AT & OF 717 qYT &, G qATH
#Y feafa o faraas s gfd qW
gt g fF 397 g fadl aawq
A¢ Aefl wE et F T A
g wragig 71 ufyfonz &7Ar TEan
g1 gIE ge ) feafa & mifaqer
& 3 fAgear sgdr 9t 597 JFIA q9
F1 qra-diA F#9d & fao &€ 9% fag,
w5 q ara-fA fr gd famd fam
gA F Aq1 W wAF go AfFT I9FT g
Fdrar 7g fAFa a7 Jg@E qAF qqr
g, g IF gwWT I § ofada
FIA 7Y, @A AT oy feafq adf o
& srafe ot fagrr @ 9a¥ w7
& ax ar ferdEy Aq-T™T FO @
g% | wg W W AR HE A
A AT AT F AT q@h A-AT A
TFgT FL W & A T AW IAET
l FFATR AT, T &7 ) JFATH gaAT
AT AR AW FT JHAT AT | AH oA
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gggfe yng } yeAT A & gro &
W fegs Tar g 3o W AW
fageamd § S o F ey A
Ttfa SAT AEd § S g ¥ Aga
waT T @ Wt gwarfeal, @,
o ane cfeR=a & ge ¥ yrdtes
®1 e T A & Jwar g fe
werelt 7w & AAr A o= feefa ¥ qw
af § wqfe J9 I O W T T
o€ afes Ag @ T ey
FARNAT FT H | AT ¥ A GH1@ F
ATA'® &1 FTAEAI 42T FTAT AEX § |
Yo g F f g, gfamon ¥, fee
Faqrdw &g AN F W IyATdY
AT FT AATA0 GIT F7AT ATET & o
& o s aadtfas A § O Iw-
DY g, N 2w ¥ Fagex F1 quAr W
W § I T@ER &7 Aoz 7 gwra
W at uF SFait s 9 g1 faad g
¥ wrgA N fear gr, aIER IAR
g A & fag W AT @ Hfew
I JAF gra ¥ feufr adi & ¥ -
aifeat & s & w& g & sofac e
qarx &1 feafy & 74 fager stroay ?

& aga ot g@ AT 77 F Fg 97
g3l arw N Fg @ g 5 AT £
feafa & gmzr o @1 asar § sq 39-
. wfeai &Y nfer & arg == Anq | afe
I wfFgi &1 g FAAT ATQAT Y
quTa FT F1E AAATAF gaT &Y fawwmm -
adtfa® g7 fas=ay &1 3@ qr a1
TN AGH & q@ A9 § fF R
A ¥ FIEAAE FIE, @@ T ¥
faendf drs7 9T FB @ FATE § A<
T AN FT IFI-HHT TE AT 1 gAY
e AT & wd gEmrac A @ €
fe darg & zrarufag Y Mar 71 of
A &€ FJagh ax A w A g,
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rard g€ § AfeT w¥wr &7 wifa w7
A {1 fRT N wgx &1 e am
wfeafe FwE Y o s @
§ 978 2% ¥ ay e g & s g
| fegy IFE & AT § arwn
& a‘r&ﬁ:qma%mtq@mm
E:' AT HTAT t, 9y @mrtﬁ;
T X qw g § 1 gw qwm
T ARAT FTIT T gAT adte |

¥ Sz A8 " g Afex qaw
fear s af «3mr f qurg # 3v.
arfeal Y afafafir¥ w1 ¥z cavf qfgT
T ¥ AR zeww  wear g 2
TF wfAF qrdt § st m et &
fer A N & sewa wwar g1
adt azar fs AT qfaw eqri )
vafax fear g, 3@ 9x smraTfaE
A FT FZ I AQ_FT FAA)

BT 1 AFAr qrE vy | gE agr
9T fxfeas vt afoga uHTdEE
TAE 7 A1 39 F gfag &1 wAr wiga
Tl &1 A F1797 71 feara 747 2, Forad
7 fAEr g @ 5 gfem s ek
JIEqT T JAC @A F AT (w0
TH &g § A I AwAr g ag fear
Wl g ¥ o ag frwrzgam g ¥
AN FAar & fgg ¥ Fw wF &
ITF I ATFT TFT AFY § | 94 Ty
T gfag ¥ w1} A @@ A7 qfqAar @
T g &1 wAEr afgwar @ ag
auufadt ¥ foed § @en @t &1 e
#feT F1 srafay FX arer A g ¥ am-
Tdt F3r fe¥ gu § 1 aIEIT T wifgx

' & afawar wY & Ag) FE@T g g,

afew agi F qfasqT H qEUT @A

wgar &
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gafag, aarafa A, &§ sad AR,
g AmAT WA o ¥ IO war g
¥zq gEenr & quEEA # faq
T | a9 agr fawei &1 agwa I9%
qu E Ag &1 favm aga W& S &
IAFT ATATT E | ¥ S A, v AN
g1 FaWET AT WIEAAT IAF AL F2-
gz v W gf &1 Sl AW F fag
aga 3o fFm ) W WA QS
fag, s 3w & @M & fag, @AW &
sz #1 agE & fag, gfawfa &
AqTT FEAIW 23X & fau, fa=ai w7 qga
LT QA | AT IJAHT AGAT FA
# gyarfeal & g A ¢ wfFA Sw-

ardy wrzn & 5 e feafa qan g fF

fagra ®AIAT I9%F 1T JIAC | AT
gaF! fammr grwaifas & ax & §
far & fge-foee R age egra X &
wE FT T A ozEFT fary ST W E
gorafa Y, T I g s qarT H
qag sgrer @xe fasa) w1 ¢, feegett &1
agl & 1 F ve feafq qzr @ 9wy §
foad dara & & 7€ afer gy wini #
Wt gmaifas &% g fawal el
fergell & diw § g1 1 g7 <ot 7 g &
IEISTAT AR A AT qimA g,
TT-FYT G WX AT gN1E F IF AAT
FT ATATIIOT BT, A IAATEAT F a7
# sraar ) zgfan syafeal 4 st |
ZITAT ZIT | AATTIW HT HGUSAT H1 T&T
gH FTAY ¢ A IuaifeaY & qra wif @
feard aff & =ifgg ) oF arx s3-
Fifeal 1 g g&) & zar I Q7 FFTd
TF &1 fave gq guarfeat & gz oA
AN AFTr T At ¥ fag Jar
QAT | AT F Taa+F A &, Iwarfaal
& IAFT ATAT  QVETEY, IwaAIfEAY & -
FETHAT AATAT FT AT Fifre, gw ¥ amaf
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% fag 7 @ X aw & qATE T
g fasw qrdar

7 & o’ TaX L A aTH I
T1gar g-faast agw gmd ArAAT 9xET
ot gYaarg =t 7 2w fear §-aex
AN ueal & dag ) @R A awifar
FHwT afsq fear & gw o ad Ay A
39 sfwE 1 eqra fear qr ) qfew
N Fg @ E-AY TE A A
q 78 ¥g W § A AW IawT qiAH
W 7@ &, w1 Afad F¥ qa
T &g 997 & AfFT & Tmam &
g7 % g f& 7 & o afqs qrat @
aifgn, wfes arfasre @ wrfze | ooy
F1 SYTET ATTFIT T &7 wqdAq § 3w FY
AFUTAT FAWIT FAT, IfFaqT Y F7-
WMT FTAT | AT W AFAFT FT AE
T qT FRAFT ©F 2N A0, 99
gum usal T qqx Afgwrr F¥F FY Ko
g afss gura Imw o oefuftee faa
FIAT § OF T 30 97, TWiAT qwrg-
frs gfezwtor & &= 7 aow srfgwr
sl #1 fre ¥ | agr faaga IeEr
ammar g-agt F7x 7 v gfaw| sl

fam &, JfFa awdEr § usay ¥ F= Y

ufawriz fee 7 | 3@ fog foma o1 «fs-
F U F 99 §, ¥ % § FeH0T
w@vadt ¥ gren, Oy ¥ fgara ¥
FAFT 1 41, A T swfgw Tt FY
1 fea & wifag aga & wmwe ¥
T3qT & W § HY fastst HT AIAAT §
gH @ qga fawi § ag WiTFT W@ R
fr faorelt 1 Fx &1 @t §F @O IMT
=ifge, &ga faee & g =rfg | fastay
& NG QAA-IUT @UT gy a1 @ &
forad @t F1 TF9E B @1 §, FREA
T AT W E
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T TR grmfaq el qRT 7Y
A ATaT gradsn § 7 RA K
TR H qoaT ggar g ¥ G AW
FRNAEDN W LN T T H
R W L owAsT d gEH @
@Y feelt ¥ WP A AW
gg T d@1 I T &1 2 fraw
aIw, @ W I qE fag® g usdl
& favra & fog ®gi 9ar =W, fa@
ofly awgaT N T Ag T R E,
Fgwr &8 g7 fenr wr @ @iy
fatee ge A g s &2 A s
wfewre fa@ iy wrfgo

& o frder o7 &A1 @A g
am AR frax afgw 35 3|9 AN
aiy. ¥fFw 3aF Ffarrd £ g7 for
W ogATT AG QM T ATAX §—
17 7 sxaeqy F QX Afqww 7941
Fq® NF F AFF A mfamAe &
geafaa e FAF AT 39 AHSAL F1
agi v SR X1 AGE FE 1 FAAT
sarqr FU91T e g, gfesal Ak
aifeafai & ufa gemae 21q § X
FeTqETHT F71 IAT H TFMAT FTAT E 4T

fedr sa «r FATGT AAT £ AT FLL-

gl A9 G GF & AT §AF (AT FR
® g ArFT g A7 ¢ AT qIeT grET
IAw! gg1¢ N g @0 TEr zAfEd
gar g fx Taa% ot 57 2@ & a7 =@
g oooweIs § FAAIT AT K AT E A
TS F1 AT FF K1 AVFE  S4TRT
WA § e d, w7 a9 gfew § ag
SYTIRT A& ATH7 IART &1 K@ 8,
TRl &1 qfve 37 & 8 s
. FE A4 T g g zafeyg
AT HTT ST AfGFC AFT X, AV A
wg f5 g# st ar afegwme W@
afge  faRw &1 dfesz qud g
TEAT AT A F+ 7 FfgFR g
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® qre 1gAT Wfge < aTe a7 wfww
TeTl & qre QA wriEgd | e dar g,
o Tq¥ qq & #] @ 8T eefay
W ¥ qwewar & fog g strawaw § s
7 IRT THAA £ |

a & gfam a9 & IR F g FgAT
AMZAT § | WL O, AT 4.0
Yagmaver w1 frar &) aw o
# &g W I X §, v 0 fomr OF
g &6 W B A DA}, AreHEAT
foza § wcawg fosd & feoe v
adr ¢, g ¥ gfem aF I FEY A%
aF" I § AN gW € A w7 qwr ad
¢ 5 375 aga wewy w17 fear § ok
agr W ¥ qfaw xw A § agh AW
xga arTs gE @ AfFT oF arax pE
g arr az g § & gfawio e @
qfaq a7 & i F & ) Tfegy,
AT FHIQ FIFTT AE T @ & 1 I
Avemgl ¥ fagd  sgad F AT
wifge, I3t aH € AT WY &R
faadr awasr Ia«1 I Ay Arfeg,
JAAT QvaEkT AL &Y AT Wi g1 AW
T ALOF. ANT 41.09.0%, 7 A &«
g T g FRIA E ¥ agy WA §
Faifs 3aF® fa¥ q@Esr & W% a8 §
AT Io qF 97 1d Arud AGAU FT
va fgar war

awafa wgiay : «iq Sf1q | Fifqn
aga AR WFI7 H1THT T F X A1y
g a I Hg SAIEr A9E 4, @1
3a< FT AFGL FE AT |

st dAw wme & OFAT EAFT G
qiEt & § A< 9g EE A SyIRr g9y
fasar &1 qZ AT4T WT ¥ TAIIT SYwAT
g AT g ) 99 og® N PAE, A
ATHT WS ¥ SUTRT G9T AT & 1| oY gy
fag &7 §, a8 780 & fag of &%
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wRNH wfm; aarg agt & IEA
{ T feaar aqq fog Y frar ImAT § )
&7 Ied! ATLT ATA cArTEE Fg Afwg

ot FW AN W ATAT AT FgeT
§ ) cafag & qgar A @r g1 g7 94
arq wg7 Afwe | gardd qrdff F1 aga
gag § AT gAY WA AgEQT HY
s 74 § 1 ¥ o 92 F F9 F oA
1T ALY FF qISAN, TAIAC AT AW TAAT
Twa @t AT @

¥ ag sz wr ar fF &aq qfaw
¥« ¥ Y FAAQ &, AN {wE &, w@aAAE
@Y & AT AEOTT ©d FRIU F7 €0
FrE0To W H1E st &Y Fg A A0
gidugararg g fs 7 7 F9 0
ATEOSATO &1 AT e &, ag F=N7 fead
qfas T A, oq. qw, § «fawifat
fag gefay w2 AT =ifzq 1 &Y, s, 91,
TFE. F40 7 FT TN F AT Ty §
ANT 60 IT J7T .37 F WA §, ar az &
AT §, g weq FTIAT FIfg F9IF AL
T, AUk, H AT FAiET ZT F I
AR EA & 5 ¥ wes & W@ >
g § are zafan ar feafa @ srqaa
AT 1 ¥ ey M ag & ard, @, wa.
A F ®7 A48 § A F1d- gwAar F
frdt IFIT Y IT ¥ 9 T § 1 z9feC
& ard. AT T4 qF FT AT G 1, Y
FA Y &7 A OF. TF. T AL, AL
@, oF, F M F 944 I F0fz9 )

Fagadt v~ g fp z@ @ a3
grevarfas &4 78 o @ g AW
#1 Afagt &1 & AdrAT § 1 37 9 404
riseg s ge § AfFT ¥ wr-AR
& gguarg & o FFgAT AT a4,
ag @ oF Jw< g@Ee § Afey @ Ak
9T T g1 A F 71§ Agq I¥ wGAS

CHAITRA 6, 1906 (SAKA)

Min, 0fH, A, 522

wWhEz 7 go § ot @ & fag & W
LU CRCLICRE G I 1 C R

wHfa @ 37 A qwEr F §

g fafaee &Y ssawar & w9 A o
Y oF afafy afsy & ft sk 9q @
ATTHEIFT F) glawiy BT I A aw
Wi 4t | 97 afafr & daci gk
gEN M Ead ¢ 139 97 afwfry
7741 foid &t sk 9w fedlE ¥ s
TR HH ¥ qF sifeer < fear
LT FTEF @ Frat #Y atc T
ALFTT AT N @ fafredt ¥ W @
TAdfycs Y grAdT X ¥ faq uw
§% a9 MG | qF w@wErwr § e g
A% AT AW E Iq TAAURT &
TR FM G @ § AT g aw
IET A &1 qeqgs § X gaey
FAR T W ¢ 1 qfww e §
Far zaX fowt ¥ gsadest
& ST wIA F faw, wgi gAEy
wardl sareT § a@fra gRieaEa agr
| & AT 37 sraifaess & ay 7@
TEA X ITT REY AW § A@i
ZgHT AR frar o @ 8, fagw & @
731 gIAT & 1 AR USAT ¥ A g g
fastt @ f5 gar 3 AR wT @ &)

=t IHTE 3«« ! (RIS :
% aga ¥ forat @ < 9@ 9T qwa ad

R

s FA IAT : qZ AT AT T AT
FaF AFT AT | o faam S S
sraar g 1 Fedra fead  qfew @ #
=gl AT gE &0 A ofr afewrd @
AR g ¥ ITFT AN F  ag AWk F
geafes € 1 41, TO.O%, ¥ @@ W 9w
g & @ ¢ aEits Ao, Ao
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Yy afeerd Twex T § fagie
Aa N oE ¥ @ g W fafoe

fear w1 A IEw ardE W AT

afgE@ 1A agead @ & &
qgW AT AT 9AT TG W6 I@ I HHA AEH
I AL @ owes
¥ WY ASITEHT W AT & Amd #
SqTET aASAg & AT wIfgd |

™ # a¥ farwes foafa qar
wE § ) giw FE ¥ qF hEAr famr fe
s o ¥ faw ax fasd 34. @ @
qEgATl ¥ ey, fomr @k
- gfea, faare <o &1 w@r @1, 9§ Afw
qT A Awa § gial #, I gaT w7
gaq Jg qudia T faar g | K z@
Ga¥ w1 dfgg ¥ AT g wgar | ¥
[er afewrd a5 g 1 AfFT smAr &
Fqvq SrAat § fw gaamw oW & aE,

@A afga & Fa w33 F gerar

A AT AFAT | TR A FT qGI T
faarz @zr & TAT & 1 AT 3T FAQ WY
EATIAWAT A AR & TgY, I
W & A afes 3w & £€ WAt F gA
FUa g aha § am@g g gFAr g
sgfag 9@ A FE 7 K19 FE@T
qEAL, JART FHAR FIAT 907 Faqy
Fgr wifea I W &9 F¥A G aQFT
FER F@AR FET, § agf Jmar |
ag qIFTL & FIT | TZ AT AT A9
A At @ & Fam s g 5
ag e Ay # A FE g@ I

frmraa arfs mfia &< saaeqr QA& -

T qA @ an |

fge Y & art & & o sifaw awm FzA7
AMEAT § | A I UK AINT § 1 €@F
fag gw awaag N1 Afr7 g fw
et ®Y {99 9F1T qFI® W& XA w7
w19 v arfge A g1 w@r ¢ afax
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*T @ 2w € foET oF wrer S o aww
AT EET &0 & o o) sy
T JTATFAT § | HAG K1 A w7
IRy AT gERAY AY & 1 AqA wrSrAY H
Nagy X IWFW g AfpT UF
qerT N WME A A Y g ueg
faatarsi & fgr & g wrer wAT@E
a1 wgt IF T AT & FAI
gt avad wrar a7 Y § 1 el &
EHET 9T Y 9 A1q, fakzw ¥ e
¥ 9% 9T, WETE F1FHEAT 9T X A70
ar §zaATE R WA Jr¢, AW F  fawed o
3 ¥ qra 4§ J1¢, EME AN, gEA
N grea, o gt gl wwwd § fg=dr
# waa A7 & | AWST g A TWAA E
Fq 2 e A & AWAT ¥ 77 H
! ffrw F@ ¢ Ik NFAM «@
Ffesrd R Iqafaai &1 ow IRT
gatee a7 a1 ¢ fgr & A5 ¥ fay
A FFAT FY AT @R F fAQ | TE@E
ZX & g 1 & aEY wgar fr fgdr ay
qrq af9y, AfeT qTHrew Tar srasw
TTAT g, 9w freray wifeq faady
fg=t ®Y waifea afx s=ifea faar v
¥ | IFF AT T AT qF, afed @
feafs qamt w7 arfs @ gza-Ez
fgedt &1 a7 &% | 99 aF g w *
FEIH AIGT AT ENIY qq qT TEEHT THAT
¥ qmowt wez Al fawit | gafad e
# fasre & fad @+ oY g qaewg 1

gg qga & wd F qd § fw s
g AN A JwAd wa fgedr wmar ¥
aff &1 Fu wmwr ¥ & qrfeea ¥
3 AT FT NG ATAS § & 77 qF7 §,
3% ¥ F@ATAT AMAT HWAT T Lh
trafer g 3w ot a5 fg Y &
FGATUT AMAT AHATT A& a9 % AT
AT FHAAT F1 § I@ 9T THAwAT o
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gafay @t &1 awey gl w@r
fgd A AD FftT § a8 FA N Y
fer &1 ¥7r30 { SATAT AHIC AT WAL

FT )

SHRIMATI SHALINI PATIL (Sangli) :
Mr, Chairman, Sir, I rise to say a few words
for the Deminds for Grants for the Miaistry
of H>ms Affairs which the Lok Sabha is
'considering today. According to the demands
presented. the requirem:nts of different
grants have been put at Rs, 2017.23 crores
for the year 1984-85. I would like to extend
my fell suppa-t to the demands and while
d>ing so, ie:k y>ric permission, Sir, for
making a fsw points.

Taiking of law and ordere, which is the
primary responsibility of the Home Ministry,
there is a feeling shared by all of us that
there have beemrcertain unfortunate happ=n-
ings on law and order froat in the couatry.
These have not been because of a lapse or
fault on the part of some one; rather they
have . besn on account of som: forces at
work. We are aware of the sustained and
msaningful ¢fforts being made by the govern-
msnt to improve th: situation and establish
normalcy and everyone wishes the govern-
ment success in its strivings. In this context,
however,” one question appears germaie,
Our country got independence more than
three decades ago in 1947, At that time
our country’s population stood at 35 crores.
Today we have over 70 crores people. In
view of this rise in population, the problem
of unemployment has become acuter. This
has resulted in misdirection of the energies
of our youth in various fields including

~ religious madness, communal frenzy, unlaw-

} ful and criminal activities and general dis-
respect for the rule of law. All this has led
to emergence of law and order problems all
over the country and there are gi~ater strains
and challenges to be met. PRIMA FACIE,
it would appear that the law and order
agencies, therefore, deserve to be strengthen-
od significantly so that they would be

- adequate to rise to the occasion to meat the
present situation, No doubt, there would
huve been some increase in the number of
personnel at various levels, but the adequacy,
of the increase, I am sure, would be consi-
dered by the hon. Home Minister.

CHAITRA 6. 1906 (SAKA)
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There is another matter, which 1 would
like to meation. As the House is aware,
the Central Government has been implement-
ing the laudable scheme of providing assis-
tance to those men and women who had
participated in our struggle for indepen-
dence,

The number of such  freedom fighters
or their families is rather limited, and it is_
necessary that the promised help is made
available to them as soon as  possible. 1
have reasons to  believe that many such
cases are still awaiting final orders. In the
State of Maharashtra alone, the number of
such pending cases is reported to be.around
1190. In the interests of early finalisation of
such  cases, I request the Hon. Home
Minister to  constitute a  special team of
officers to go into all such cases and ensure
prompt decisions in ding cases according
to a time-bound xumme.l have every
hope that in this request I would have the
support of all honourable Members of this
House.

Mr Chairman, there is another impor-
tant matter to which I would like to invite
your attention. The Centre-State relations in
our federal set-up are looked after by the
Ministry of Home Affairs. In the kind of
political system we have adopted for the
Nation, it is necessary to create a situation
in which both the Centre and States function
effectively to subserve the common good of
the people. Nevertheless, it is vital for the
preservation of our country’s freedom and
for natiqnal integrity that the Centre remains
strong and effective.

As you are aware, I  represent in this
House-the constituency of Sangli in
Maharashtra State, The last  village in my
constituency is a  village called Mhaisal,
which is just two  kilometres away from
Maharashtra’s  border with  the State of
Karnat aka. On our adjoining border there
are five Assembly constiyuencies o
Karnataka State, that is, Uchgaon , Bagewadi
Khanapur, Nipani and Belgaum, The earnest
aspirations of the people of these sreas,
who share social, cultural and other links
with the people of Maharashtra for being
made a part of our State, have remained
unfulfilled over these long years, This House
is aware of Maharashtra  Bkikaran Samiti,
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which has been  pursuing this cause for
aldong time. Under the. banner of this
Samiti, clections bave been contested with
reference to the demand that  the Marathi-
speaking arcas in this, region should be
marged with. Maharashtra. It is significant
that at all the six Assembly elections . held in
these constituencies  till now, all  the five
candidates supported by the  Mabharashtra
Ekikaran  Samiti had won at the polls,

Mote recently, the Belgaum  Municipal

Corporation had its elections in December,
1983, which were held afier a long period of
14 years, Out of a total of 50 corporators,
33 members, that is two-thirds of the total
strength belong to  Maharashtra Ekikaran
Samiti The record of this local authority
was kept in Marathi over the last hundred
years. It is now learnt that the Government
"of Karnataka proposes to change this
language of the redg=d to Kannada. The
Government of Karnataka is also trying to
close the Marathi-medium  schools in this
area and to replace them with Kannada
medium schools.

Besides, there are some
which have come to my notice and which
need be  sared with-this august House
These five Marathi-speaking MLAs of

" Karnataka, I understand, are not allowed
to speak in  Marathi or Hindi in their
Assembly, These people are not conversant
with Kannada. Even if a legislator manages
to speak inthe Assembly in  Marathi or
Hindi, his observations are not recorded.
In such a  situation these peoplg, though
elected by the people of the area, are in no
position to place before the State Legislature
the problems of the area. The result is
that the people’s  interests suffer,  their
freedom 1s suppressed and their fundamental
rights and  constitutional guarantees are
trampled upon.

other facts

Against this background,
Municipal Corporation,
clections, passed a resolution
the areca  being merged in  Maharashtra.
This resolution, which was an expression
of the will of the people, invited a notice
from the Government of Karnataka to show
cause why the Corporation should not be

uperceded,

the Belgaum
soon after the
in favour of
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I should like to submit with all emphasis.
at my command that  justice, which has
been long denied, need  be given to thege
12 lakh  people of Belgaum and  other
adjoining border arcas who shaic a common
heritage with the people of Maharashtra in.
matters of history, language. culture, social
and family relations and  the like, During
the last 28 years, these people have engaged
in a peaceful and  democratic siuruggle for
getting what is due to them legitimately
through elections, moirchas, assemblies and
other democratic forms of expression
available to them, As I said earlier, the
verdict of the  people of the polls went in
favour of the candidate  supported by the
Maharashtra Ekikaran Samiti at all times.
There cannot be gseater and  better proof
than the results of the elections to ascertain
the people’s will and  earnest desire to
reunite  themselves with their- brethren in
Maharashtra,

I understand that the Mayor of Belgum
Municipal Corporation and 5 MLAs of
these areas had recently met our revered
Prime Minister, Shrimati Indira Gandhi
and hon, Home Minister, Shri P.C, Sethi,
to place before them their demand in the
matter. Both the Prime  Minister and the
Home Minister hed kindly given a patient
hearing to them, May I request earnestly to
the hon. Home Minister to  resolve this
issue without any  further  delay so that
proper justice could be done to these people.
1 should like to add  that this demand of
the concerned people of the border area is
fully supported by the people of my State.

Ffnally, Sir, I support the Demands for
Grants placed before the House by the
Home Ministzer and request that these may
be voted in full by the House,

SHRI C.T, DHANDAPANI (Pollachi) :
At the outset, I  would like to start with
the Special Component Plan  that has been
chalked out for the benefit  of the SC&ST.
I bave already - brought to the notice ¢f
our hon. Minister with regard to the
allocations to Tamil Nadu towards this
Plan. This is one case which I came across,
There may be many cases in different States.
The amrount earmarked for this Plan is not
being utilised by my State. 1 have given a
note to the hoa. Home  Minister  in this
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conaection, But I would like him to make
a small correction. In the note, perhaps, I
have put 81 and 82 It should be 80 and 81.
The Central Government gave Rs. 9.5.
crores for this programme. When the Central
Government asked from the State Govern-
ment the report about the implementation of
this scheme, immediately the State Govern-
ment handed over the amount to the Tamil
Nadu Harjan Housing  Corporation and
that Corporation deposited that amount in
nactionalised banks. And the Stdte Govern-
ment sent the repoit to the Central Govern-
ment that the amount had bzen spent
towards this particular scheme. This is the
position, Again the State Government asked
for Rs. 12 ciores. And the Minister was
king enough to allot another Rs. 12 crores.
But I feel that this amount is also going to
meet sams fate. Th:n what is the use of
having a special component plan for ths
Harijans. In this way, it is a sort of financial
assistance to the State to earn some interest
on the funds sent by the Central
Government And the programme which
has been initiated by the Central Government
has not at all been implemented. But as far
as this Report is concerned, many
achievements have been  mentioned here, I
would like the Minister to look into the
matter. This is not an  ordinary matter, It
is a matter  pertaining to  the SC&ST to
which Government must pay special
attention and take some action,

15.00 hrs.

{SHRI SOMNATH CHATTEJEE in the
Chair)

About, the crime  against  Scheduled
Castes my hon. friend, now the Chairman,
has stated how a‘rocities are being perpotra-
ted on Harijans. Very recently I came
across a news item. in  Bhopal in Madhya
Pradesh which stated :

“‘Atrocities on Harijans on Holi Day”

Two Harijans were killed, many others
brutally beaten up and houses of fifteen of
them were set on fire in a village in Damoh
dstrict of Madhya Pradesh  because the
‘untouchables’ had demanded that they
should be accorded equal treatment during
Holi festival.
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The festival of colours  broug!.t blood-
shed in its wake when a group of irate
caste Hindus who refused to be treated on

a par with the ‘untouchables’ attacked the
Harijans.”
So, even during the Holi days, the

festival days, Harijans are not being treated
on par. I want a categorical answer from
the Minister whether the Harijans are
Hindus or not ?

PROF. N.G. RANGA (Gunture) : They
are Hindus.

SHRI C.T. DHANDAPANI : If they
are Hindus, then they have every right to
perform the fsetival of Hindus. When they
are denied their rights, there must be some
vested interests to say that Harijans are
not Hindus. So, I want a categorical
answer to this from the Minister,

I do not want to go into  detail about
the regional parties, Nowadays it is becom-
ing a fancy...(Interruptions).

SHRI RAM PYARE PANIKA: Regional
parties should be banned.

SHRI C.T- DHANDAPANI: If you ban
it you will  see the consequences, My
previous speaker the lady Member, spoke
from the Congress  Benches with regional
interest. She is a Congress Member.

SHRI RAM PYARE PANIKA :1Ican
understand regional interest but not regional

-party.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Please do not
interrupt him, he was our friend till recently.

SHRI C.T. DHANDAPANI: I am a
friend to everybody, So, I was  saying that
there is a fancy nowadays to be call

regional parties as anti-nationals. Without
regional parties many nationai parties cannot
survive, I can challenge. Take the year 1969
when there was a split in the Congress party
Mr. Venkatasubbaiah knows it Mr. P.C.
Sethi was also here. In 1969, 25 DMK
Members were sitting here. You had a very
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tender majority of nine Members only in
th: very sam: Hhase. Sy,  we dacided to
sapport the Congress Goveram:nt, not
that we could get anything  out of it from

them but there was a powerful communal
force in North India and we thought that
if the Ceotre is weakened, tbat Communal

force may capture ths power in the Centre.
That is why we supported the Coungress
Government we supported the nation alisation
of banks and the abolition of Privy Purses.
At that time also we  were regional party
and still we are regional party. I am pround
to say that I belong to a regional party In
1929 when Congress was split up, the
official candidate for Presidentship was Mr.
Sanjeeva Reddy and the independent
candidate was Mr. V.V. Giri. DMK was the
first regional party which announced the
name of Mr, V.V Giri. Had the DMK
taken a different role at that time, things
would have been different.  Prof, Ranga ji,
you know it that had we taken a different
decision nnt to  support the Congress,
not to support Mr. V.V, Giri, things would
have been different. By what majority did
you win the election? Only by 10,000
votes, That means only by twenty Members
of Parliament. 25 DMK  Members were
sitting here in the Lok Sanbha and 184
Members in the Assembly. Because of us,
the national party, the Congress party was
able to continue in power, That was the
position,

Mr. Panika miy not be knowing all
these things because he is quite n:w to the
House. Thay is why | am trlling him. Then
what happened ? O every  occasion we
used to support the  Government. At that
time the DMK was not at the ercy
of anybody else. Many peéople said
and even during this Sri Lankan
issue, the Congress Party in  Tamil Nadu
exhibited big posters and they gave some
publicity in the press also  that DMK is a
frustrated political party and they demand
a separate nation in the name of Sri Lanka
Tamils issue. They said this and I  do not
know whether it is with the knowledge of the
High Command. or not, In 1962 we had
categorically stated, and our late leader,
Anna, stated in the Rajya Sabha that the
DMK gave up the idea of demanding a
separate State for  Dravidians  consisting
of four states, Andhra, Tamil Nadu, Kerala
and Karnataka because our enemies on our
borders are there and first we must
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face the enemies. But this is only our

internal issue and we cannot ‘sort it out
now. Therefore. we have given  up ‘that
idea. You can see the record of the proceed-
ings of the Rajya Sabha and you wili find
his objservation even today. But our friends,
the Congress Members particularly in Tamil
Nadu, say I am  telling you, Mr. Panika,
particularly in Tamil Nadu your Party
should ecither go  with us or with the
AIDMK, The Congress cannot stand alone
there. This is the position which I am
humbly submitting. Not only that. In 1962
when the Chinese waged war against India,
the Tamil Nadu Government co'iected Rs. 6
crorcs for funding the war. No other State
gave that much money. Even the State of
Uttar Pradesh was  not able to give such
a big amount Only the DMK gave Rs. 6
crores. Nowadays we are in the national
stream because of political reasons. Sethi-
Ji knows it well. I don't say that the Home
Minister does not know anything he knows
it well. But for  the benefit of others as
well as Members from Tamil Nadu Iam
telling all these things.

So. it is not the intention of our Party,
DMK that we should go separate from India
That 1s not our intention, Our friends also
said about Hindi and non-Hindi
questions we have raised many times, We
particularly, the Tamilians, have some
problems and difficulties, Even now in the
Home Ministty Note with regard to official
languages it has been stated that a clerk
can make a note on the file cither in English
or in Hinidi. Ar far as Tamilians are
concerned, we do not know both these
languages For example, in many of the
schools in Tamil Nadu. up to Tenth standard
they teach only Tamil, That means, a
person from Tamil Nadu has no place in the
Cantral Secretariat. In that case, what will
he think ? Naturally, he will think whether
this is our country or not. When his own
language is not accepted and is not given
importance, he will naturally think whether
this is our country at all, In this connection
I would request the Minister to consider
my demand. English has been accepted as
an associa'e langurge. At this juncture, I
would request that Tamil should also be
taken as an  associate Language.

(Interruptions)
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A Government employee from Madras
paving put in ten. fifteen or twenty years
of service on transfer to Maharsshtra will
not be able to seek admission there in
Mahrashtra for his children in the school
unless he is a resident of Maharashtra for
ten years, He will not get admission. |
belong to a regional party. You come to
Madras. You 'can learn Hindi, Yujarati,
Malyalam. You can put your children in
any school you like because there you have
people from other States living there. You
cannot quote even a single instance when
an outsider has " beer humiliated by the
Tamilians in Tamilnadu. But our position is
different. I must say that this question
should be looked into.

Many people stood and talked about
national integration. Too much of talking
on nationalism may lead to fascism. They
talked much on nationalism. Before 1950
there was no one India. Jt was a combined
one after 1950. Before that there were many
States. Therefore, this nationalism is not the
property of of one particular party or a
particular group. There are many nationa-
lities in India, Shri Karunanidhi is also a
Member in the National Integration Council.
Of course, he was not able to
attend the meeting this time because Shri
Sethiji khows the tactics of Shri Ramachan-
dran, You sent this agenda on/8th addressed
to Shri Karunanidhi. This was intercepted.
This was delivered on 24th. The meeting
was on 2Ist. This is a cover sent by the
Ministry of Home Affairs. He was not able
to attend the meeting. Actually the last meet-
ing he attended. So, this was the thing. You
must also look into the matter.

1 do not want to say much about the
Centre-State relationship. You dealt with it
at length. Many people, particularly from
the Congress side think that Centre- State
relation means, it shculd weaken or grab
some power from the Centre or it should
uot obey the Centre leadership or it is to be
disobeyed. The Congress people think like
that. It is not correct, I tell you an example,
In my constituency there was a drinking
water proposal. The pipe had to be laid
which had to cross the national highways.
The local CPWD people said no permission
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would be given, This is for a drinking water
supply project. Mr. Panika must understard
this. These are the administrative difticul-
ties, Secondly, it is commerce and then in-
dustries. Regardin certain things which are
not intended for export, certain raw materials
may be consumed locally and for that the
industry can be started without going to the
Centre’s permission. They can startit But
everybody has to go to the Centre and its
Secretariat and they have to run after the
officials. That was the reason why we talk
about the Ccntre-State Telations. It is not
only the Opposition parties but even others

also talk about this. It has been Stated here
by Prof. D.R. Gadgil who was a Member
in the Planning Commission. He says.

‘“The present rigidities in this regard
and the stronghold, overall activi-
ties, of the Centre and its agencies
and officials make impossible for
any real progress.”

Th~n, some other gentleman has said
about the over-Centralisation :

“Over Centralisation has been one
of the main reasons for our poor
rate of economic growth which is
one of the lowest in the world.
Since 1950, our per capita income
has increased only 569, in real
terms.”

This is the position, *

Sir. all the Opposition Parties met in
Sri-nagar. We purely discussed the Centre/
State relationship nothing else. But many
names were given to that. That is, they arc
all anti-nationals. They have all joined to-
gether and they are going to say something
against the Centre, they said In that case,
why did you appoint the Sarkaria Commis-
sion. Whaf is the reason ?

*“The Government of India had been
considering for sometime past the
need for a review of existing
arrangement between the Union
and the States,”

This is the report of the Government of
India in the Home Ministry. I do not know
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whether the Minister has done !biough it

or not. That means. there are some problems
which have to be solved by the Centre and
the States by negotiations or by any other
means, This is the postition. So. simply
telling that the Oppostion Parties are trying
to overthrow the Government is not correct,
That is not our inteation, particularly the
DMK party. We have faith in oaly ballots
and not in the bullets. Therefore. 1 rule out
those accusations against some important
personalities who went there and all those
things. said against them.

You have appointed the Ray Commis-
sion. Now, it has been stayed by the Supreme
Coort. The Government of Iadia now has
not taken any step to vacate the stay. It
was appointed in the month of June, 1981,
Three years already lapsed. At the same
time, we wanted to have the scope of other
activities of the Chief Minister of the Tamil
Nadu Oovernment, particularly with regard
to the corru; 't practices in the ‘‘Spirit
Scandal” The Commission should have been
extended to look into other allegations also.
Some-how it was delayed by You Imme-
diately, the local Government appointed a
commission called the Ramamurthy
Commissi-» 1. One fine morning, Mr, Justice
Ramamurthy was ercalieved by the Govern-
ment of Tamil Nadu saying that due to his
health reasons, he was relicved. That was
the notification issued by the Government
of Tamil Nadu. They appointed Justice
Rama Prasad Rao, Actually, many leading
lawyors from this House went to Madras at
the invitation of the Chief Minister.

The question was that the accused
should be cross-examined. Sir, you are a
lawyer, You know the procedure. The thing
is that accused persons were not examined
by the Commission We wanted that the
accused should also be examined that is, two
Minister. the Chief Minister and the Chicf
Minister’s brother. The casc was that one
former 1. G. of Police save **

MR, CHAIRMAN : You should not go
into all those dctails of the allegation, That
is for the Commission.
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SHRI P. VENKATASUBBAIAH : Sir,
he said that some members from this House
went 10 Madras **

That should not go on tecord.
MR. CHAIRMAN : | will look into,

SH I C.T, DHANDAPANI : You can
expunge it, After I said it, | myself felt that
I should not have said it, Even though it is
a fact, I should not say it.

SHRI P. V. VENKATASUBBAIAH :
Again, you are saying it.

SHRI C.T. DHANDAPANI : That need
not go on record. | am saying off the
record.

MR. CHAIRMAN : You cannot say
anything off the record in the House, I will
look into that,

SHRI C.T. DHANDAPANI : It is not
applicable to that side alone, it is. applicable
to this side also.

MR. CHAIRMAN : They have not gone
as members of the House but as profes-
sional lawyers,

SHRI C.T. DHANDAPANI : Incidentally
they are Members of Parliament. They went
there not in the cupacity of Members of
Parliament but as professionals. They were
from both sides of the House

What happened was that there was a
stay order against the Commission that the
Commission should not submit the report
because the accused were not cross
examined. Again, after six months, the judg-
mcnt was given by a Judge, that is, the
report can be submitted...

MR. CHAIRMAN : You need not go
into all these details,

SHRI C. T. DHANDAPANI : The judg-
ment was-given at 11.40 A M. by the High
Court The report runaing into 400-500
pages in 6 volumgs was handed over to the
Goverment,

8

**Expunged as ordered by the Chair,
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MR. CHAIRMAN : You caunot go into
-all this,

SHRI P. VENKATASUBBAIAH : He
should not say all this,

MR, CHAIRMAN I have myself
stopped him.

SHRI P. VENKATASUBBAIAH : He
is also a good lawyer, I suppose.

MR. CHAIRMAN : This should not go
on record,

After all, the Commission has given its
report. This is not the place to decide the
merits of it

SHRI P. VENKATASUBBAIAH
It is not proper to discuss the conduct of
the Judge-

SHR! C.T. DHANDAPANI : He is not
a sitting Judge ; he is a retired Judge.

SHRI P. VENKATASUBBAIAH
Whosoever he may be.

MR. CHAIRMAN : You have made
your point, Please conclude now. That
Commussion was not appoioted by the
Central Government. Therefore, this House
cannot go into all that.

SHRI C.T. DHANDAPANI : It was
appointed under the Commission of Enquiry
Act,

MR. CHAIRMAN : It was appointed by
the State Government.

SHRI C.T. DHANDAPANI : It was
appointed under a Central Act.

E 1]

MR. CHAIRMAN : Don't record that.
Please don't refer to all that,

SHRI C.T. DHANDAPANI : Sir, You
quoted the Statesman, while speaking on

* Not recorded
*+ Bxpuaged as ordered by th: Cuir,
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the Demands of the Home Ministry. 1 would
also like to quote the same Statesman,

“The AIADMK Governrhent of Mr, M.
G. Ramachandran demonstrated on
March 15 its  extraordinary
administrative skills, the like of
which the nation had never witness-
ed since independence and worthy
of entry in the Gmninness Book of
Records.”

These are the thing which are happening
there. )

Another important point I would like
to say in conclusion is about the Jaw and
order problem, of course, the law and order
problem is everywhere.

The temple administration is in the
Concurrent List. If any State Government
fails in its duty, the Government should
intervene in the matter. We have been
demanding the Central Government to inter-
vene in this matter, The Minister of Law is
also here, We wanted it.

In one case, one Shri Tiruchendur
Subramaniam Pillai, was murdered. Pal
Commission gave its report,

Similarly, another officer in Srirangam
temple, was killed by some people. I do
not say who they are, .

Similarly, many Harijans in many places
particularly in police lock up were murdered
No FIR was filed so far.

MR. CHAIRMAN : You are putting me
in difficultics,

SHRI C.T, DHANDAPANI : Therefore;
I would appeal to the  Government  that
you have the power and you should utilise
it. You need ot  overpower the authority
of the State because the  subject is in the

Concurrent List.

MR. CHAIRMAN : You have taken
double your time. Please conclude.



539 D.G, (Genl.), 84-85

SHRI C.T. DHANDAPANI : Therefore,
I bave to say many things.

MR. CHAIRMAN : I know your many
things. But there is a constraint of time,

SHRI C.T. DHANDAPANI : The
Prime Minister also has  written to all the
State Governments and to the Chief Minister
that corrupt practices should be stopped. So,
you should also be interested in this matter.

MR. CHAIRMAN : In place of 17
minutes, I have given you 30 minutes.

SHRI C.T., DHANDAPANI : | have
seen in ‘ON LOOKER'. The Tamilnadu
Government is giving mid-day meal at the
cost of Rs. 200 crores. 'ON LOOKER’
puts a big headline,

*“Rs. 200 Crores :candal-
Mid-day meals Scandal '’

MR, CHAIRMAN : [ request you not
to go into them,

SHRI C.T. DHANDAPANI : These are
the things which we cannot rule out. These
are the facts, the realities. It is public
money, But this money has not been spent
through the Government  agency. That is
why I am saying. These Rs. 200 Crores
have bcen given to a private agency.

MR. CHAIRMAN : It has nothing to
do with the Ministry of Home Affairs here.
I am very sorry to interrupt you. But
I am sitting here. 1 have some constraints

SHRI C.T. DHANDAPANI : Itis a
menace to our economy, So you are
interested in this matter to curb this
practice.

MR. CHAIRMAN : I am sure you are

making relevant, points but I  request you
to conclude.
SHRIC.T. DHANDAPANI: 1 am

sorry. 1 never press the  Chair to give me
time. As soon as | complete my time, I
used to resume-my  seat. But this is an
jmpontm matter.
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The amount is not being spent by the

Government through Government agency,
It has  been given to a private one. The
Auditor General has no power to verify

or to scrutinise the accounts. This is an
important point, It is Government excbequer\.

MR, CHARIMAN : You have made
your point. 1  earnestly request you
to conclude,

SHRI C.T. DHANDAPANI: Ino
conclusion | would say that it is  better
that you appoint another Commission
against Mr. Ramachandran. It is better
if you do it now. You will get more seats
in Lok Sabha if you do it.

ot acfey qam (FiF7) ;. awmfa
#EIEy, g8 qgN & HUA) A A A%
o & fosma ¥ & F® AT A
1980-81 #Y fral < o &7 fxd &7
Z&T g, @ W 9 fF g A o
Iga N A J1 E O 118 ¥
#I feate 4t & 1980 ¥ &\ s ag 72
5 #7 fige g af g qar g, An
fafaedy sat wora wat gy wf & 1 grAife
18 favz gz1 Agt AW @@ i
#1 o geAw fear mar § aveg foad
fara @ gt &1 J[1 Wfgw ar, ¥ R
afi qiT §

yuafa agizg, awa &7 § zgfeg
# F39 grzad TaAAz § grafrqa I
€ FgAr S1gar, #F e qrg oy
areaw drad aE qifeqrdz & A §
3TH § agaT & qufena § zafao graw
TaqgHe & wafad & a@ w7

AN AT F A1Z TITAF FATIHL
¥ g9e a § Fwr afg g &
g <Y AsAr § 75 FAOT To ¥, AW
ATIZA T S TW@< g1, Ig T3 JIIAT
# 5 gz gARIA gaAT | fAzw e wow
#wzr a7 & fF BN AR # AT ¥F
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5000 ®AqT T 1@ FqqIR 9
awt @ faad @} €z WrE, wTH-
foras redizaw A §F dwex, A
wmfex § AT A9 faam 5,000
Q¥ %o WY g | 9y qA fazar § fe
Igr 75 Q7 NG AAAT X ATX 5,000
AT T qd T A1 @} § A IF1 ¥S
739 T A rawefary § gawuiz
qT AT F1fET |

frrcd AT am Fara sy € § ¢

‘‘After the adoption of this Tribal Sub
Plan approach for tribal develop-
ment, since the beginning of the
Fifth Plan period, massive physical
and financial 1esources have been
available. But the Charge is levelled
that the benefits have not been
reaching the target group.
This has been  attributed to want
of adequate matching adminlstrative
machinery "

g AT A9 &9y g faer  ag
FH L T EATFAVT AT F@ & A1
& gumar § & soF vefafreg fea |z
FIFY F9E § W TqF FA H0 FAT
aE g W wwr ¥ AT 9w fAg ared
sarerq A £ Iara fFr§ 1 9F agw
) & sgar @1 g tefafag fea gz s
¥ar ¥ Qm fafred fraqr wedl 0d

frewy 9 agF agwar 1fge

HTIX FrEa ga-oq F ATEE L
@, #1u® Ifaz w@r § R gad AN
N ATz FTE § TAAIAT sATH F,
sars, A ANG AR fefgee afaa
FAE, FART ATT AT @A @ HIA
FHFT ¥ 719 @71 g7y T8 § fw o
Faf & T & aF F @ | @A
argy frar g & A @ ar- 1 Faw
grATEwQ T wreafer qa § 1
W afrz & FrEEw gwEW ¥ AMAE
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affz srE ¥ 99 X ATYX sqrA A
fear | gratfe gt & <z m@Ad
AR I TaAAz §Y efar §
afeT adee afve v sy A faa
I Jiw ) fewfa ag & 5 1956 #
N T T FAT FAT A g A
TI%! §€ar FPTIC | AT At doT
TIT I, T & W@ @A » fNu
Wiy o7 @E vge ¥ = g,
fora¥ gewToom &1 AT @ A wiE-
ZEH ¥ AT §, W FeWATET 9
qg 91 & fag 250 fraiter #1 wEer
T FEAT qEAT § | FX FT ¥ 50
fedriizr &Y 38 @ FwTET AR
A A & 9 £ araT g g, fq@fa-
IT W% ¢ 1 FIT AfAT FT @R AV
agrar T, Afew N FHer ¥ v FA
TIX § I 9T s AE femr ) e T@
FOwr § fr Wefafredfen a0 gt faaar
fraee famar =ifgg, zas  #a-
A F TAAT GHT FAIEE FA F A7 A,
ag a@ faw @ & @l ameEt
TFAT & ATqFY s1F & gfenr 7 @fwa
FAT wfge R sAr¥® F HEAT FY
QY §9Y TS gT TF AR #Ig fae
gl 1 FE q@ AT gHAw arfady
Far ¥ faged owed & w8
qFIUSE AT AAUT F qTT AT FE
ag w1 7w aF g o=er faww
far Teat # fyan afvwgy fawew §, awi
A1 aga y=e1 § TTY W& AL &, @i
FTE AT F TR

H1ay wegsRw &7 39y fws fwar g
fs agt Ao Zrgaq Tgaqde ARl
Fiedggz & v §, sE¥ fagre W
mins &1 R @ AN Fr W A
A Ty wggy w3 e ¥ faar qiw & 4T
g matde wie e ¥ ar @@
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TeA T ¥ I R wv ¥ frwar
¢ feam suwr feglsnz wad & ok
£ o A% qaagt & T wW &
92T A1 FAWT W T gFar § ©A-
‘XY FHT  TAETHE JQfE T
# oY v o, ag wit aw g A
g€

A & @ d vawadz smifRd
T AR FI¥ AF ¥, N &
qre gAT @fenr F q0 ik o €fqqz
fedoa gar, ag T FgA AT | NS
¥ ¥ w1 .

“You are talking as a  Neta. How can

there be a State within a State ?”’
qHT OF WAReT ¥ ZEQ sgaedr
Y g awdT § ? a7 9r9A wTET § AR
FITF FA 97

AYA AT I AWER NA1R fFd-
WA & IR ¥ fax fear 2, ged g2
g1 § 5 z@® seideAd FT Ak
T@F! A SHFFT gUAINT F AT
HEAT FT |

79t quadfr AT gifeEiee §
zafaT £8 iq@ § AT IF fF
foedert § 1 w9 & a7 wavw AT
g wifge, I f& ¥ woAY safaana
Lot

TTEAA FTA7 F A FIF-TMES AT
s § ag diY @R faeg g &)
@& artd aoAr fafaedl & s w5
a FE oF FAN &9 a0 ;| 2w
ug ga¥ AT FTAC AR JE AT R |
Fea NUTH WAL § A9 § AT
X4 ufwar & aiw & & HF arfgy o
JmAA A WA Ag-deE & grgaw W
e | ag feeelt aw € sowrza w@¥ £
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LO¥ AnAw €IuwMET HESar WARE
FTH! gX TF §T § gwar §, ag Ny
Y TE §T |

e fafaet & et a w1 &
T ®gl 74 oW & fgeqr gravy wifge

2w & wiasy ® ae fawst fawaa
a Fa9 afgarEr A F oS e
afezfada, ¥ fagre & &Yer arge &
femid 2 <@ & =gt o fame ganm &,
IqFT A q TAAHE e g fEqr av €
TaAFE &Y A War § afeF qET F AAFA
HIzT FT JgurAfag o & J@T g
fagin 3% g& frar g1 ag s &1
fraee &1 zafad AT age & 9@ §,
A AMAA AT Y JTAX AT ENEH FV
76 @ F Fol fafas) ¥ wifgw w7
a5d § 1

FifefEsna g1 G107 AT FT &9
aray § f& qroFs AT Faga g
e Izq o1 @ § ar fafamm aga I
R &\ FEId an aue eead
a1 g FAT Par g, fwe i fafamm
s az 1 X um ¢ v witsfekua
HIF A AT F@1 T FEl Aeg grar
Tifge zay fafcimm &7 @ @z
H g7 AT aq9dq (@ & | weewdr
A 71 fewrza 9  FIH @R AT
foq @Fdl &1 G T B qH-ANT
ANAAT A grAA FI-HE & F7AA 15
sfawa qIgANT FT FITFA FT 97 @7
2 & gagar g & a1 gw arfed @
# yae fear g, & 90 sfawa qrgawa
w! &3 fear TraFar ¢ |

zo frqre & qar9ar & fs 72 fafa.
fex zrzaw &1 fadama fear qar § 1 &K
t aga & g o2 gq § | srfeanfaal ¥
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¥ gay fee¥ gu agzm § A I
fewres & fau fave =7 ¥ so= T

wifge |

dIa IRz H AT F w9 @
£ 3% @ AT SUTH TARE FA
ﬂfmu%ﬂﬂ‘v&tmﬁtc’rwﬁm
fadwr § ) AQ sEATgET § 150 e
ez R, Naw fod witeed §
frget B:q9a¥ia FwrE ¥ A% fawm
&1 ara T8 e gqmar § ) wEE fear
#z atr gy femddz 3aF FAFaAe
S FH A AIT AL FQA | IH IO A
A7 aF fawrg & A 3 AfMa @ &
8 g ar # g fafreer awa
F fazd fadi 81 ¥ fadma 3 &
3% foo aradf qaadfa Frgar # sAT
¥ FIAAT FATE AT |

71 777 7 fafwer sedqea & @
gU AT AT TAANT T ATH § 1 IA®
fag oft waw & qvwAT FAr ATAT
T |

88y q9adfa Fiwar ¥ 50 wfawma
qraaw st 23 Fr@ afard #1 qrady
ATEA T IqT IS FT A@ FA TR
za% fau grg, s drdr. R gAameg
9. F /AT § qgA € DI AA1S
AT W E 7y fagw § F Fvw
ATEEH  “HITTT FIREE MY 9T FT9-
a & fwar so, §1 Z1zaew #1 ggq qST
AAGRAT FT LA FT @I T FAT IS
#aga wag faaqmr . & 58 am
FIEEH QT Zreaed & sfosar &1 feard
TR 22 & I3.9 FTATAGATE : -

*A study conducted in Bastar (1981)
indicates that in an. average
household (having  two adult
members, at lcast one child and
an old person) on an average carns
Rs. 1,500 a year (against toial

CHAITRA 6, 1906 (SAKA)
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annual income of Rs. 1,750), from.
sale of MF.P, without any intitial
imput or risk. The size of this
contribuation to the family income
is significant and cannot- be
overlooked in the context of
rural situation in the country and
more so in the subsistence economy
of tiibal area  of Bastar. This
earning can be casily increased by
increasing procument of M.FP.
items and through local ptocess-
ing.”

¥99 3T UF Y15 & fog qwAT F
15, 20 FOT &0 Zr3TeA § A AT
g1 AT T § IAEY sHEAEE
afafee faaar &, afeT z@ AT &
ITHr TaEe afafwe gar 0 @@
FREH § 3FAT qYT @A FWA AT
AT war W g3 & Jrw 1 gEea]
fefret grar s wifemdfaa wiee
qrfad a7T€ FrQE, I qg wAMA F;T
AT 0 ? 1T AAMEE A IEH
T WA § AR 3afaq Iuwt aga
€T feder & | 37 919 FT AF @AT
aifge fr s oifaer a7, Sa® FrgaEew
& fgay €1 T 3

g9 1T 73 wia &9 @ & fe qraey
qqaeta MAAT F Aq-eed FfaT ®y
avg e ¢ fear Fifga @ a9 s0g )
1% fafaee<i & qrF saar agw T8 §
fr ¥ Tyaqdz ¥ &M 9T 3T feAT A
faqrz #T a5 1| zafew ag Jeq d fF
Jza 3 fear Fifaa w1 fawto g1, arfs
gna gAT 9% 39 9 frey fear s @@

cgifan  FHww F fawe gg@w
qr ITFT TSI J HEY WM TIHIT A
geax faq #Y AT F AAAT FATH WY
g @A g 1 & g fF 9 o Qrear
I AT€T FAFT AMGF  qT TIHHE ATH
g fear & qrE g graaAr gty AAAr
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% fac v fay & fag swo ¥ oY
carA aAaT § Ia# foaaar i 2 2% g
ARZ FW & wfaw &7

gifeardt &% ¥ FTR qwEdifeE
efeds T § 90 AN Fed &
R R AR & 9q ©€z § N¥T W
& wign e @ are 3 aga Adficar @
I FT T GIFTA & T A o w7w
JBIT ITA JTAWAF § qg IBIT AT qThH
W TR & ey w7 @1 Ak
SWTHT £4%8 37 § 99 |

wE Wl & e & g wAT &
WIZTT A AN FT ARG FIATE

@t woue fag wsaw  (smae) -
waafa azm, 9g Faa F FPAY 9%
i@y Aar a@ s g
f& am &1 I 937 7ET fAwva 471, Az
dfqqr T fawm a@ 77617 ¥ Iz
A T A o fezsr 3% g7 I
qwrea gy aar § AT LeaT F1 faura o
xzaT & 1 3@ frarq 1 30 77 HATAT A
FIr g A ¥ fAaar g F9 AF g
1 fod @ A9k g AATAT 97,
qfaq 9T, yoraT 9 ¥fFw A a7 A
s gfem &Y s Tt A fAa
A Tt w1 wiw qfaw T F o
21 QAT A9F 797 farrr A FAT F
aza faar &

Q% RANT qIET © A, A7 )

s waqrafag $AT : A1TH W A

# g @ W & fage ? aga
I T T &

wraA F1 of faa aza wav g
AW & SO X FT FTH FAT AAATA T
T@( AT, AN A gAT TATAT FT HIA

CHAITRA 6, 1906 (BAKA)
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qgE AT WA HT W7 FT T
wff TRIIFET A1 gAY fran w7 A
T AAF HT AT § 1 AT AMF TG
¥ afeerd st seard off sot geam
Ffagard o AR IR §1 wr Ag
I § fasgTra & AR, I
qferat st § aT szt § fe gak ofa
ot ag Afgsrd § ITET A qew
Z gt ag stfasrd €ag qA § 3% WA
ATTH TE HATHT 9T AR WA I I
I favar aft @ v § 1 Ay @faww
¥ o frz®a gwrg A fvady faare
smeT aga & aeden & faer @
R me N afmayg T
qx 99, ¥ # WA, IST HARIEAT
&, qEIT FT JAT ®IX AT Y, FST
rrRYRE @1, awdfaw @, g
sHITA @ AT WM Y, FE A q9d
# gfea gt g g fFtwa ¥
IFFT FTAT AL g AT WY A

Mo weays fag : o=t &y § ?

st wae fag wwa9 ;. ¥OF AR
F=B &1 AKX Afawra ¥ IFAAT AT
ar @1 &, wfFa Afaqa F @R A
gfar A1 sM% A9TEg IA A I 9
*3FT & &7 | TH ATF AT IAATEN A
afexss (25) ® F91 78 § A4 ¥
qI FY AFT -- I WA AL & AT AN
39 77 & aff srav AT @A AE q@i
qu Y wfaerm & A & af o, o
fagus fagra @ 70 ¥, gl & A0
freg at wggfas onfaal o anrfe.
Fifgal & a1 md & w3
aferen 1 g1 AT FF A9 A
dfqura w1 237 fFar § SF I § )
qg FTF ATIHY qEH T G ¢ frad
fag atq IAEET § 1 gAY AT Y 4B
sTRE SAST g A wHan Afww o
AT wT @Y, N AT T AW AT @
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AT £7 Y § IAF EENT AFA AT wE
g R wIwT ag wE fEan
W% gifas far ag & Fww @
AT | TW W F fqe A FY A
og & forq fawry sraax =arfg | sfasm=
& qife®a (340) ¥ FTra TGA FTH
FAIHEL FT JoTqAT A qF d%qE
SHYT FAAT K QAT F 0E 9
e gawr Frvd wY @ A awd E
¥r fagqr 7ar | I9F AT ITAT UL A
IHTT T AU ATAIT F1 TGIGAT &1 AT

39 fofiE o7 3 oy A9 qatag
HY fr el e § ageramT @ E fR
Y7 |1 gta AT AT | FAT FF3E 777
& dNr o 9 FFAT A AT A FTATAT
IR & Frr wied dqea qad qwg &
AT | zlew AMT IAFT AIA A9
AT WAIIA 1 FT AT FA & F g
v Y fawifet av qer wbi &Y
g & AT @R, A FEa & fwoafaan
& QT HEY WAT TAT § A 6T 637 &
f T 439 FT GL-FAET F 0" {SAT 797
2 1 uawa ag g v fdr 7 s swic &
1T IFY T[T AT @ B arfd AT AY
WX IAH A w9 FE PR A
fagd strasr Az faw a5 | 7f @R
¥ fgrag § aY ag g9 FWwA F1 fawr-
fowi 9T gaFT graT oy AT qqw fE
g §Er AT A § A AT FE & AY
IAF QU F1AT | g Afge fE A
qE-AF qqg (& fEg &H09F A9
@ qu F@ §, few @ar aw g0 g
FT HY § AT FF I&  HT U F@AT
A E | AT W HET FT FTRATH
TAET | T AW F 50-60 WIS AW
¥ qiq w9 feqare 79 $fFY ) S0 &
ATHOX TG AR F ATE AE FAAT
qIgA & | CHFT IGT TIAC J7AAT A<D
aft §rr 1 (vwwwn) s gw Eifwg

CHAITRA 6, 1906 (SAKA)
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A frey Ay T AW gd § Al
feeg i & <@ W ww FmEr 3T
TRAITHH IH &1 (swwwm) |

Fgzafr T gad §f famwr wadd
# arwg ¥ 5 Gew sww Y
T AR KT w1 Afg E are wr e
I AT FT Y, aF 6T T & | 3
THET ATEAT § A g o WAET qrwdy
g & froei & fo e & faa & Praar
w¢ § AR fradr gwedf &1 a@t ara
g ghaa atv afearfasy & arg f
g
15.55 hrs.

[SHRI N.K. SHE] WALKAR in the

Chair )

I1ET *1 ard § A5 FIAET wrEAT
g 1 IrgfeF geard O fag a3 ¥ ST
g3 #3341 § a7 Tna fwar smar
glamfeafaaz gt 0 2 5 qo &
qTEA # W IAF A9 JE-qiT &7
sragre fear war & afasfay sk
gfee & Jwr =iy #1€ N sgwr
guwrafa® srfasidr § 1 g e w7
qIEAT g1, A1g % ede w1 AWarT g1 e
g AT KT AT E-gT T 9T Fjaqqia
F aqfre @ @r qmar 0 § I g3 W
FT AT FAITE | JeaT oW § aga q
fasr &, et o< fas® =1 a1 sAglaa
wmifs & aga & s afewid <@ &
AfFT SAFT AF g1 7797 A oF favy
Sifa & @07 &1, A 98 o9UH AT AT
fedY Y 9T qT @Y, o Jfa F /N
@I @I | AT IFIE GILEE FEE
i &, @ W aifg § A @, S S
at # 3 wT &, IAF @y W I
garg 1 g ¥ ¥ canE AT &
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#ifyw | fedt St 93 # JomRT Bw
Wy | ow farg Jifa & s0 & |t
A AT §, 1Y rwfawi wre §, A qF
#%O! AW AL &1 AW W g qqA
ar wifgy, faad svi & sz qEmw
& wfr ey dar @), 3@ & dfram &
afa favarg dz1 gY, =1 fawr & w1 wow
aff T AAT R

sx & a7 ®1 wam fewdds wrg.
fadft ® aww feamT wear g WA
weaTE, ¥, fag, W, #1Wg,
wig, ®rET Fifz N AHAT FWIT F qAE
N aga aEET H § 1 €T A F
arq [ ¥ FAr o[ A far g
TR A ¥ & fF Ao o qE-) &
qw -54 9T I feard ¢, faigw 13,37
qrE-13% & §F AN T FFATA, FTAATA
IR w23 Aifg 7 saramTfas aga
adt W warga ¥ FAv q Afed
3% aranT @i g fige gnl ¥ w0 &
g a3 fearmar ¢ feg s sagiaa
st sgfam aaxifa & g & wrfas
O & a ¥ gr=re grer fa=re fear an
FFar g

2. 3a% et & fao fafee=
grfas-aafns N aifgd Ima F7
A Ty QAT @ qT fFr 9 ¥ fAg
fawer a7 faxwra famm earfaq fro 9@

Tifgw

3, IaF et M var & fam F
aqr Teal ¥ w=1 freE ant 3 fag qaw
sy fawra eqifaq fEar srar 2ifge

4. 9= faeg a7l & g aga fasy,
grant w1 &g fgmwa 3w A 0@,
wZraez & A1 N, afra @ F wfer

MARCH 26, 1984
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T-7. wFAT § TN Wz ¥ Ifaa wfa
fafwex sam v & fag ag fawifor 1
et § for qfcefas & qug 39% ag7 &N
N qus A7 & w0 § fafaa feqr ag

¥ WY grAifas, swafos sy &
Yy Te g, A% wew N fae¥ £
%! ot @ swe & ghawg Al
faaay &1

§ sgfa wrfa s wAorfa
mfaw F@ & fag g ¥ &f ax
FvareT frar § 5 s T fa=e femr
AT QT 1 R AN S A yEg F qeAl
¥ IAT & quT ot v frar g,
Afsa ug faafasr &€ arsi & T@r av
TET 8 | S7E) ) A F7q TAFIT FAIH
Wt & &7 grgrr, wefTan ae, agt,
Agrz, A, wfe 1 A g wA Y
quTa #) JA1 F1 . AfFT wifas w0
zafay fowe & f& 3= g7 onfaal
¥ am faar 3, amafas s § 39
fad v #1 FvmA ag famar & fe
IgIT A arfagt ¥ s faar 2, fasm
& gaa7 zafao ad fawa & f& 3 0w
& YT rzefag qars i 9ar gu § 1 g
T FAT W A & fAY anfvar F faene
g fFar & wEw sHwA 77 foOE §
amEF grgra A 39 & fay feaf<y Az
faad gn afafea farg saa<d a7 =i
FME VAT AT & JqAT § fF <\ 9w
1 aefr@r 3 & &Y g7 F1 qmrA w7
L FW F faq ot A glawq gq 1 &
T GFAT § 3T 9T Fog § g fAoig &
arfs M &1 wT TAW F T ot fgemr &
q% |
1600 hrs,

TR Fgfa wrfaa aar sqgfaa
waarfag} & argal & fag WY aTeeror §
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¥ a1 & 5o fAAwt 9 amwrfea §, foa
1 ®§f 9T qEAT @7 § AR FY 9T G
AT AT &) A fAdw gk qAw g fF
e sdarfeal Y ag s faar smar
wrfgd a1 faq §1 wwx fgqar wfgd,
AR Afaga AT § ff 7 & A
e fedt #1 faa 77 v afgsrd &
FA 9T fAdwl *' qAqEAT FQ@ & &
qrgar g fe oy g7 fAEmi /Y Srfewrd
&3, ¥ AT R @AW I fF weges
Freeq A deger iz & fag W
amwr fasifa fear mar & g *1
e frg g7 & o 1 39 w7
g SYEreT 47 frar arw @7 AT Aq
I Y IVAT KW@ § T A FEGT IJqFT
IYAT T §, IT T AT $A § ®TUAT
o a@ A AT F TR
fad fraa a1 favAfzy, qra FRAF =4
AT F1 s7qedr FT 9T fF ag gosAg
& arfw Afaara & oY syaeqr gw A A
FAT9A % fa7 &Y § 37 Ffasrd 1 @
a8l &7 ¥ &Y 9% | 9g W Ay wrawas
g fEaa F T wAwT FT AWAT
arar & N3¢ | Amar @ fE = X F
WegFE FWE AT ASIEE  TEA  FT
wfusrd grared @, A1 929 T & Ia I
ar A ¥ e #1d wdr § o=
1 I8 Ffawrdr FY aq1 aF 7L AAT &
9 YA FT1 q1HAT fogqr Srar @ & 42
oY grAA AT Srar @ SR 3§ 4139
sy & dfaa w3 fagr strar @ faan
1§ crEeAAwT A, 3§ F a6 WD
&1 #1§ s7a< 27 faqr §f 39 4 oA
& qa 9T I§ gAwT ¥ FfEF T
fear arar 1 AT AT T FAAT 2R
Fq J ©7 5T Go & fog a7 foa &
fag qIRAW & I F @A R F-TH
FI ¥ qEX IT BT - Afeq e

CHAITRA 6, 1906 (SAKA)
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wAr wfge afs T W A 3@ A
IAFTA fae a® o 37 &Y sy feufy
W SR ST NFT A aF 1 & avag
WEMEF T awg 1 syage @@
T wiwtfeal e @Ar wifgd
TE AT A AT AT F AAW A €|
I A FgAg & fa7 aw £ arfe
37 9PN 1 ag favare @ g% fr ga
A AT TG @R

g 3% M9 ¥ gfag someT Y Ay
& & A ag g 1w w7 dfww wX
Ay Fra N faead ar @ § IR
THTIZT &Y Y, HTer qrarequT 1 gi-
T AT g® war ¥ faare FAr @
FaNeFTir A qarqr | agt ¥ @&
FZa @ AT aTHTA FHIA N ez
9%, &, $3 € & arar @ I agTrsy
FT ATT A AT § | I IgT I AT-TGF
I AT A A A WG A Afyq
TEY |Yedl | feest # 5.6 TN F srEAR
INF 3| g, gl #1 fosad o
Afee | ot ar ard g g &
o1 AgY qrdY | | F Foqid qg et
JrEY | AR e FE gfeg¥e  wSrEr
agf @ f9q® J17 T FU FF AW
gfewrw &, qfaw arai & 7o & fF wv
gar ag qqud fear ¥ s E fw
gaq 7Y fear &1 Seer fasma s+
Yy 7 &97 fear Sqm@r 1 AqaE qrw
1% 5 feq¥z AT A g fad o
AMFN ITF FI &% | FFar @ A=
a1 gfed FER B AR ATR § | ITH
T AT g, W wrav §, q@rqq AT
¥ @ wFR N FAN F oJEdr ©@
sfasre gfee aral #12 @ € 1 frel s
SIAT B ¥ AT FI ¥ § A4S 9T
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¥ @ 7% ® a9 wzfag @ 303 A
g ga@ Afaar e fred swed
wiaE g, wt Af 1 faAer g &
H/TCT X §HAT Y

PROF, N.G. RANGA :If you have
any specific instance, bring it to the notice
of the State  Government or the  Central
Government. If you make a  generel state-
ment, how can one take action on it ?

ot JuqT™ fag v ;. WA AR
Y A FAETa §, ¥ ag W qgi «qar
awar g, afeT gus fag g aga e
&A1 9FAT | AW & faw@d @ oF
| & AT X J1qHT WAT A

M TG WEA TEY A CF
X W71 41, azrd_fox F g faAr}
¥ gqrTeam ¥ oF sAfed FT FAHT A
f§ a¥ & T9U AT AT @T 41, I
U g1 fag | S aaE, o, g S F
ox fa&r, gerwd 1 @ qeFr oF
famr | T Y oF @ o gE S
gt ¢ foad Rw g@ A FEEag
s & fau fa=mimr & FfFr sorw
aF Y% qx agw & fedr ¥ wiw aw
agl &7 | € AT Y AIGF  FT AW AT AT
o g, gEasEA At FT A v owAT
FE ADT T I F I W AT A
qT 974 F@ F fqu ff F1E ag) mav )

weE, o § qEr sEAds #
gfomi & su7 suf 9 agi 9T " ARG
1A ATA 9 AC | F1A7 fAAFT wnav |
AT 7 AMFT G9Gd FT & AR §AFI
feuzd) ¥ g@wr qiAY dT AT N9
st 7 gazfafadt ugz & agag g @
@t wrzAar & fears qF arf AR
o sUL ) aiFw A€ g af &,
afew a1 awfegr &1 o & & sw

MARCH 26, 1984

Min. of H. A, 556

Tz 9T wqET AR AT wrgen ¥
ot AYTY FY IY FAAT FATT FIAT
WE IR At gE N gwa faadr
€ 3z & smowy AT wwEAT 1 AT J9w
I 0w § fe o fanw i fadw
sqaeqr FUt AT |

uw 1t & AT 9y sgAr Argar
g ooy g & s wigdw gewr
Frgfe & &7 9 ®Rew N g d
ar ofes 37 § 1 a7F IF7 qrow #
AMY @ gATT T T 1 AT
57 faFe wTTA A YT gEEY §9TH
F | R 1T qrI qTAT F
fau arggw Tigm ¢ a1 gaF fao fow
fear arar & fd gasr @Ew 3@ AEw
agl ¢ fF zawr  arzga fear wigo
YT FI¥TH 1 379 FATH & FrTH Y
ATEY g W FeFT AEN fAwar | gafag,
Tha M FY o arfEw I OF qdaar
A 7T | FgE AT wiad w1 EW ET
dfag Afga Freaat #1 d&771 T97 dIfw
foag wew 71 fag 7 w1 &
qT HGET AWLAT F  QIAAT  qEAT |
srgraig & wAEl # OFAT IAAE
Frex F1 syaeqr gafaq T A& af
FIfF A FTA TC Y, ITF 99 AT®
9\ faegis @€ 91 A% T fas
arfsai «Y | aiF WK &7 FifqT ITwq
% guy gwq gE@ @i fF§ s1Qe
F1 g3 Fizrg ¥ Afas  Far § zafag
39 9T AvAT TE fem W §1 39y
#ia w1 oar @ qam froag s
AT § | QAT AT AT Ar wigS ¥
glamz @ @ WA I Aiw AW
IR HOYT A A THEAT KT A |
qfee 97 @i e AfaE favara Al

g fagr & @1 wfgg . &s8T TG
g fe g # gean sfufa @ ar
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TG ATE FAT FI N A AT
g &9 ¥ &7 frbiren & Ot v %
BT A # 7929 AT qAG-IHE AV Y
F faor fgw, ot Y1 93 97 gTar
¥ | feedt a1 g A fegfa T fag)
WgF 9T AT F9 § AZ I FGFH W F4
AT Fgi 9T 9 sawr § agh a3
wTE A SqIET § 1 A 9T 9TA FH §,
agt 9T NT TEA ¥ AN & v qEAe
gy § zafan wevw sw Ay § 1 ofaw
* &7 #1 & fgeat § ey AT Wiigw
za¥ s ¥ fou oIdr q=AT A
Fifgw | ATAFT AT AIAAT ) FFAAT
A F7AT ], TFARNAT FIATE, AWML
Zar ¢ a1 faedm w1 =y w@T {0
HE {FEH A H1A a9 W@ T A4
WA FT IAR 9% Tg fwar @rg
fafas ar W M & 9 qrdf F1Ea B,
Iq% faars fef gamwe qa1 age &<
foar Srar &1 AT AT IF AT IJA
# vgar & vEwr wr§ gaasn qg
fagar | zafag ffaaa N@aT w1
¥ gHY sgaear wifao fqad ozarEe &)
®E, 337 A7 fexwz wife 9T st @=t
gar g Iawr gaAtESr FEOAEd faw
g% | T o9 WIHIFgeT giar g, IqF0
Fqagwa faaqar aifgg 1 ag @& NS
& 91 @rw Y & foao |gAt azat §, o
TETA A STIRT FWT 9T g1 & o

%% ifqar £ T2z § 0gYes T
FEANT §B F gasr gl @ wan )
IR EA USRI H uF a7 ezw fwmar
wifge | wew wIw & wAreY, fasdr &

AEATE T I | F5z &1 7 Afog )
ww g arfa §, mdf faarg @ &, oF
SYar ©ew §, Afew wg dvag wrr a3
g of gresE AT AT § S S 9%
weges Fe ¥ LAWY @ AT R | W

CHAITRA 6, 1906 (SAKA)

Min. of H, A, 558

aTg #Y qrdr Arfag) wY garT 2z feqn
srT wifge arfe sy # faesra @ a%
AR 5@ AR R 9g FAew AW |, 2 WY
# faokg & 8T wifgw

Fa & qara & g} & AT WA QAT
g1 2@ g dona 9T g1 gX g
a8 9=t § fF du@ 1 amar fFw axg
AT ar ) HA S, oA ArEa 9%
I8 wTF TE § \ifE & nqer A g,
AfFT aHIT F) g7 qrEg | AW
A FrRw 37 §, A1ed wgr Ay W Pl
TR ¥ fed gu § i s o
aarg F a=T gfaw & gary a8 fear
ST & A qfew g g @ St
AfFw 24 w2 @ & AT HEIfewww
qar g1 1@ ¥ s@fewww gar)
fr=TaTT ¥ IHTT TAT ANTATE F 1T
T ? AT AT IS JAAT FF I
1 faorg <= A IAF fgmmr ¥ v
Tagwgiwat § ag gL T wfg | FAifw
R AT F CFATF T¥T | 79T
fagor W ITFT BT IS FA §, TS
M AT X JFAOT qg AR 9T AX g §
qg JEFT SYRT AT ISTEA | gaHY
HIT WIEAT FT FAAT TAT FJT A
Far Tifgr A @R FoFES W
aTaAr Fifge | waTET & § q7qqr g |
I gfad SfaFTd sraT g A AT F
fag s gEATd F OTH AGT ATHL
s v wtpar son & O it
F M &1 fawara 95 @m0

yaH ¥ agd AT @R E M H
R gy T ) o7 W@ &, rfEx g
Tt $Y ISTAT ATAT | FFA FT AHAT
2, 41 AT O T HTET FY AT F, FAR
AT qEET g @ 4 fagr ar arg gt
2, 14 «T=91 1 7 Qar §, AT
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grar §, woff Yawramed ¥ Wi wY arar
arer § 1 @® fag et gresgAw wAr
a wifge arfe wgi ot Yar e foes
& A JTESTAT ATHT AW ®T AT A
Tereved gy § foad g & AR
o g I wfa FHAT Y 97w A\
FIT SR FT ATAATH K FTAT A

I A e Y@ifedwa 2 ey
foar, g foer, &t teatdew & @i
xr, agi ofaw fow ag & smmfos
JcAl F1 AW I | fawaardt &
wHofle HIfHH § ITH wg fawr€ st
g, TN A 9T F@ ¥ AFT 74T B,
w7 ag N feafa agt w@al @ agi
T s FR AwAtke qww @, qfET
1§ sgaeyT A & X | YEATREH A1
N ¢ 5 A = ) afes
T JAF @ AG 3 9IA | TR,
YzaI¥z, NIRTL, HAIIQAT, FATS &
amifas sraFat g, A1 qsqe {1 F
g1 fF gary @iael §1 AR fawmawi £
gefafaeg w &R wAwfz 9T A
o wrfgd | g uwiEafer #Y A
39T ¥Y § IATFT ATRS §, qtewL F fAq
gW AN 9g T AN §, 9T FIH FAUXF
fag ag'a @ § AfFT guru ag &
F Q1%7 froet &1 AR qaFar &1 &9
i =ifge, weitwafea oT g® 19 &1
wTfgd | '

AT qeqH S A A TS FAT R,
ag ar9 s@ary ¥ fawar g, § @0
@ma §@T g X wEr S e

Far g fs zawr Adizar g Qw1 T
Fg& go & qoAT a1 gMD FQ@TE |

st asirepigam (fFwmdar) @ ™

w2 qigd, ¥ araw qager § F arad

MARCH 26, 1984

Min. of H. A. 560

W fw fafawt & fawies o frad o
w1 AT oXAEr ) & xa fewiew o
[ Az s § AR W Ak e
A wax qET W ATE ¥ FFAT g
g

FE1ZTT €@ 778 § 1950 & A7
AT AT 1952 § qgAY AT ATEE H V-
T & AINTT 9T IR gU AW IEe
qNT IT AF A AN AT W@ A AW
o shEiggea & a7 9T g awe
Fw & § < g N Tsi-Egwr I 9
FTWE

Fiedgqea & qarfas gw vy &1,
AT @z ATga ANF! fr=wir o agi 5
T & § A ¥ eI F7 faw ofr
STFHRI G &1 AR AT ¥ AT F)
agi fosma & T o W E v g ot
T ag A1 ], IAFT TIHAAINT AW
¥ qvg @ A grar 1 gw anr qufesr
g A §, qifast a71@ & 1 gw @ ofsaw
tFaFET § wifgd § AT gw Iq @«
FIA T TH@ AT A § AfEA il
Fafea argr (@A qarfaw) @6 w0
% QU1 71 §, Tg M9 I g 3%
ag THIF &1 97 F4¥9F 4TS § |

g 19 3 ara g g f& gaa &=
ST TIFAT & agd GAI-HAT feTIEdz &1
ZAX gATT FU¥ & fay (T g7 §H
¥ faa fau, afF Ia Ia*r g@ar gar
2 oY 3ma & f¥ ag Toar Fw-gleaigew
g @9 adt gar € 1 AR &qT Ffearz w
gar § @Y SEd ST AT AT F )
ITFY OF INE AT TUW. A AT W
quaT orar § 6 9w grew & TR
g ar F¥sacew & EER § AE @R
usrgEad § | AU FgA1 ag § % faw
Jg ¥ gW AR wWh ArdAw §



S61  D.G. (Genl.), 84.85—

(wara &g &) I F@ ¥ wagfen
FRECA qT T [HEr unrIEfewT §
agt & dvqT Y a7 AYTAAT F AT A
5 @i A7 faaaly @i &1 siedEgwa
¥awd & goifas, wewd & warfas
g¥egdz g @@ &) AT B 1 T
¢ fw afwgs arfovogmo 7 fra< gaTE
qerraa & WA w0 A0 4 axw & oy
wiZae A7 AMZT | q@E A4 A F
fad g1 s A wam & faF qeer
FIH &7 FIT T & AT QEEEAT HT
HAteT #1 AT @A, AT ITF IS KH
¥ g 157 IF oA W 39 FV Uad-
WA (AT TAIFT) ¥ & 1@ FAL
a8 FIW AZ[  ISMAT FAAT, AT gL AT™
aifrarie # aste s fafass
fenigx o= ghir, g7 A1 & uweeEET
| AGA, g7 AW AT AT g, AR
FHIT qAfaq 58 1@ F IW AR
U FT 7ET | 3w fA7 qew &0
s&fwaE w17 a1 wwrd F fam
aifesa 310, 311 R gaT wfewew
¥ aqr=1 £ 7 1 AT qFE AFA
fa® 4 aq F fad g @it g7 A aFw
*ag g @ qIg gIEIHfza 9T aAg
97 grr & arifaarde ot g wwar &,
Ig IX AM FT | WY FoF A TS
FTT I3T |

gin fafaeg seifers @ aR 9%
Fr1 gg agr zErEee fafredt § oK
ag aga waga fafreex & gra ¥ &
TqF qgT AVAA ASH W FIfEA H1 Al
F19 a1 & 1 A% qget Aifen wrer
#Fgl ot e g & H faestt Fgd R
Sgr q% P I3 IFAm ¢, ATAT 7K 49
&g FT CF qgH W requq ag § fw
Tl #E a@ gEArd #RX E9-
FRAW T FY Hara F T 913, Iy qow

CHAITRA 6 1906 (SAKA)

Mm. of H. A. 562

¥ qared AT gF Al & wfr dawa
FT ATAAT B | AT T AT § AT
g Wt zu fafae * fad oF wAeEw
ar® g--fF 1952 § A%< Ao A% T9 Wl-
WA FT FAREAT T gan §, A%
Tgl gar &, @ S§F fau w17 Jgdifeaq
%, 3g Y@ gifeaw & a1 sgAeE
Woifaas &, T 3 | @uifer
fardze §, a1 ag RarT zq faafew &
T FIFAEN FIF AT @V E 1 JTT A
REYT ATFTHT graY &, a1 fhelt ox gEEy
faeqard AT grit fd e srEEy ar
&t fawrnr &1 awg & ag wfe av =N
@ g otz 39F fems qarfaa seard
g =rfed |

9gr oF qA AT &, TEYU HAAT I
gatar f& ssfara ¥ @il &, ag
qAFAA] F1 A1@TET @, I7H ITFT Fifew-
q T 577 3 fay oxdsafea & swae
qAAATT & A1, JfF T IZRGA 72
%% | oq faafax & foaar & gan § 7
fora fax & & strar g, ax e § agt
ar @z #1§  uaEradfes dfwee
qAFA(T qeT 8, graifE agt 9T 48 qede
iqamra § 7 52 gw@e A Agfeww

g

AT AT A7 Fifgw gAY gAH
AT &, AT qX AEF FTOF gA § I
gt g 1 . @ fe geFr  WeqwA
ATIZ (Flout) #41 rar &, #1 37 9T
qqA-TUAZT A graT 1 gEifan
#gr & v 78 e fafas) & fad Aaq
% g fFag &7 AW @, @I N
ywa g, 39% foF 17 s €

HAT HGFT AT g1, ar T uF
HQATT FI HiET & § T AARS 9§ T

T
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@ wifge & s s gw feew
¥ aFEw o W A T At @
o A v @, SRR AT 6 Ay
QA G AR W ard oF wQ
w® RO AE TR AN
@ ¥ qg T Q@ N v g
} sguw gAfen ot }, Wit fam e
afeet ¥ Jd ofeifas  owrear
q e’ Wi 1-2-84 F T AW F
frear }, ¥ ax sx1 § & qaewm
AT AT aTHT 97 Faera (T%17) w2
t 4

A Musalman does not like to be loyal
to any non-Muslim Government.

AN @ fFEW ¥ THA BIT TF
s ga feew ®1 =TT AT @1 A qAq0-
fgar weaTsd fe wgh 7% o gei?
Tt Aot g7 e A wfge

#Té A9 TU qIgA v @ A fF do9w
# Br¥ FL aM a7 wg feafa A
2 | (smawm) & ATE AT AW A AW
FIZ #T @ | I@ W TS AT,
A ITN AT AN L1 FoRZTA A T
afeqi § 37 #Y g fwar v gy

it o 1€ 7 §6 16 frav g A
e as a wg g & agh ¥®
g qeg AT | & o sE W fF 39
N w0 § 7 a1 faad afge ) A@v
fEedaraar JgT a1 783 § A faga
agi FE@ArTAT w978 ST a1 fag
A0 X, IT F FTT ¥ F F FI@ AN
&8, T8 ¥ AT EHE AL T AR § )

ot i€ GrHArg qEAl FET @ 9,
CAETH ¥ qg A@ATT WL ga H AT WA
garIms & au vy g @ IWI

MARCA 26. 1984

Min, of H A, 564

WAT | H1T WY AT EFT fr xq A
sy &1 Qi gam A feweew
ity stedrsqe e &1 qait e,
It TR, TEWET, TEATAYT A
RN, TN fag ¥ wEwT K6 §wA
2 fegr mar 9@ ™ gy SR
(wwwtam) & o€ A fis ag swEr wfe
IE_ %71 g7 § arc fagre o1 fgear 8,
wifne @ & @ww, oRafie s
R A ®Y I aEHEY geh,
5 & e 67 98 agwgw &vf ) 3%
IH TR T TR AT At | Tg 6 B
&, @ A o gAer A fear a1 TwAT
TEATHYL QF JAFAAT g1 § a8 FIH
T A AN FEISTCH & 7 qw;9AT
2 | 4% OF JEAT § I ASAT gErar
977 Iq § o qa AT § e a agi
9T 9% TAXWA gAT FIG o AT g
fagre w1 fegear gam waar a1, ag #qw
FA7 a® F fRgraaT g | 77 39 AR
‘gATe aTa” # o §

geamgR faar qafd frAmge aw
T ¥ I areliwarsa AqeErd 6T
ATH THAATIHE TAEAA & X & | SARE

A IF e & faw 1 qwa fEar

araT § at 3+ qfewss wIgAl & qrHAr
FIATIEATE 1 QFH AF7 1984 &
RWEH AR & ghd wARWE
fag asrwte sk mazr § qaw fear
741 fIg & gAATAT &1 FA A74 40
a1 | F AT HT FAAT 1 FqTAT H FfwT
15 o, fgg@ra 16 74T ST ¥ AN
9 AF T | FAATT qAT A &

g @y f& Igar  SEEEEAR
AFN &1 dwAT a1 GOy F aar FA
Frawar 7 @ Ag o W BN
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¥ fag agtrd g gan a1 fawd o
qara YaT o a1 f wamA frerd
Jam § §TAT gy forad Ty F sgat
IEHZATT AT AW T - W T
argaE arfaw & 7g

e aifindy wev e g
WA & g AT G A e g
& @rfeer & 1 oF Taw g daT QT 3
fﬁﬂmﬂwf\'m%mqt
ZAT 97 IEET FATATT IO AG FT T
§ o gwrr faw ol ot qAT gonm & g
IJnfemsrax & fag da § am
arfrm w7 difrg s AT agEET AE
im‘aél’"(m)u
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SHRI SATYASADHAN CHAKRA-
BORTY : What is the hon. Member referr-

ing to ? I think, you are a very responsible
Member of the ruling party.

SHRI JAMILUR RAHMAN : Yes, I
am,

SHRI SATYASADHAN CHAKRA-
BORTY : Are you conscious of what you
are saying ?

SHRIJAMILUR RAHMAN : Yes.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Do you want to take back the
areas from West Bengal ? (Interruptions)

Mr. Chairman, the Home  Minister is
here, (Interruptions) You are a responsible
Member of the ruling party. (Interruptions)
You say that you want to take back the
area.

St WHITYERT : A9 9gy anfeg
fF & sqr vgrar | &% ag spor fe
AT AM T AT F e T8 W™
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AFY §, FIRET AP T AR § A AT
feear aifeg T wifog |

. T e . -
RO I L e
o A . _/‘ cT - /L -—'
A s Gt A s
$ e o - .= b .
S E i gy '79":":’;

SHRI SATYASADHAN CHAKRA-
BORTY : What ‘WAPIS’? What does it
mean ? Returning  back ! If you cannot
fulfil the ptomise...(I/nterruptions).

SHRI RAM PYARE PANIKA : Heis
not following the Member.

SHRI SATYASADHAN CHAKRA-
BORTY : I think, he is un-necessarily
saying all these things. (Interruptions). So
many things are there. (Interruptions) But
we do not indulge in Provincialism Please do
not raise these issues, Do not indulge in
this provincialism Throw away  the paper.
Your party is destroying the whole country.
Your party is responsible for dis-integration.
(Interruptions), Why should the Parliament
ne allowed to be used like that ?

(Interruptions).

MR, CHAIRMAN : I do not think, he
has said anything which is offensive. He
said if you are not able to manage, Wwe dre
ready to take it back.

SHRI SATYASADHAN CHAKRA-
BORTY : Whether we can manage or not,
that will be  determined by the people of
West Bengal. Who are  you to say that, ..
(Interruptions), You are a provincial...
(Interruprinons).

*s* (Interruptions) Please take it back.

(Interrupticns),

AT A ATTHT FIAT it dl &

These are the people who are trying to
create provincialism.

(Interruptions)**

CHAITRA 6, 1906 (SAKA)

**Not recorded,
ss*pxpunged os ordered by the Chair,

Min. of H, A, 570

MR. CHAIRMAN : Do aot record.

( Interruptions)

SHRI SOMNATH CHATTERIJEE :
Sir, 1 am on a point of order.  Sir, we are
committed to preserve the Constitution and
to act according to the Constitution. (

(Interrupt ionsg )**

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : He said, ‘‘subject to
your approval”, (Interruptions)

SHRI SOMNATH CHATTERIJEE 1
The law under the Constitution sets  out
the boundary of the States, Can a Member
here propagate for the destruction of a
State, a division of a State  in a manner...
( l'l.lel"llp'l'on-") Nobody can do it. This is
anti-national and  unconstitutional It is

against the Constitution. It cannot be done
by a Member.

©eaIYIA) Tt Jre qfdg, TAT AN
o, faggr@war g oo (swaw)

. acRy fag (wv) ¢ faegw @@
21 (smaem) -

ot weem e - (fgaro) : awmafy
=, 99 fg= e &

awafa wgw : & G auaar g

ol /I AW AT A F &Y &Y
Fagy & 1 A9 gAFT FHaAT Hfdw | Ay,
ag 1% guamg @ § A8 1 g fFar
# T A R ag fFr YT A0 TR
T N AIC § | THAE AFE TO AR
Frar A8 &1 wTger F1 Agfem T@Av
a’rF@z I ...(m)...

MR. CHAIRMAN : These things are
not going on record.

SHRI SOMNATH CHATTERIJEE :
Sir, you give your rulings.
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MR, CHAIRMAN : What is the point agree with what he says. If he says that, if
you have raised ? somebody says that, what is wrong there ?

(Interruptions)*® SHRI SOMNATH CHATTERIJEE : It

SHRI ZAINUL BASHER ( Ghazipur) :
I am on a point of order. These things
should not go on record,

wafe s f[RE€ 97 ag o
Y

(Interruptions. )

MR. CHAIRMAN : How can I allow

these things to go on record ?

( Interruptions)

s wReEgna - Agafor A,
qIeT wRAA FgE T AT F A A
9T MR A wwar ) &5 ag Fg an fe
ATV FNAT & QA€ § ag wfas a7
f&  ofrar gadr e #1 faar & saFt
FeaT A CARMA ®7 qF AT @ |
FETT § A< oA § fF agr ar gar
2, 1 9T 87 Fg1 fF aw suwr gfEa
®f97, 37 1 afees afay, < T
FTEFY AT FT AW ATIH FIX AT
T AT |

SIS Y 5
/1»4 U!(/~¢u“b(v,r(/f/f/ \)‘415//0’/"
57/(9‘&; bplza4 L//V»V»/i’&/ s
/,,’(»/- ‘,»5/// M/u/ 6//&_(->
,’;’/uuﬁ L2 #’u/db»el‘_,»'
.a/;",(,w,’,,z’ u/ I A
) -c‘ﬁ’gié’/(f"’w”/’

SATYASADHAN CHAKRA-
He has

SHRI
BORTY : Sir, you are a lawyer.
now explained it. Is it permissible ?

may-not be.
You may not

MR. CHAIRMAN : It
But what is wrong there ?

**Not recorded.

is an irrelevant thing ; it is a pernicious
thing. )

SHRI SATYASADHAN CHAKRA-
BORTY : I protested just because of the fact
that in India today we are having many troubles.
and all that. Suppose this thing goes on
record and the  pewspapers publish it. It
will fan the flame of provincialism, That
1s why I raised it. He should not say it
like that. If we today demand some portion
of Bihar because you fail to  manage it,
how will you take it ? (Interruptions)

SHRI RAM PYARE PANIKA : He
only said that if you are not able to manage
it, then if you want you can return that
portion, that area.

SHRI SOMNATH CHATTERIJEE : If
you cannot manage the whole country, will

you return it to the British  people or do
something like that ?
SHRI RAM PYARE PANIKA : You

are not understanding the point,

st wiegET & ot FT g
fr @i fafaedt & oF weaifid aw
FFfagdt d« qarar ar & fo@ &1 @k
frare & wifaw § 1 fog ¥ Jorda g
gw fafaeer amga § Sq & ga, <
faardr arga &, Tz fag T &, MW
wiE arg® § 1 A srfagr Faw Afgar
g1 ¥ zafgafaq & o am a4 F@AOT
AEAT § AT FHAwT #r o
ATHIT & JTN IR JAAQA §, Hegw FHwT
F1 RAE W FIFF A7 FAIAT §,
fray STeg Y @% 3T 9T FIW INAT
I T FZIT AT 1 FAT OF | UT
9z § f& g@ A wowa wy & fa¥
fag qig & ufaaie £ gad safeai
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2 3@ arg ¥ afaT v qw
sifod & dgy, sw 253-256 ¥ Agm
WNE O OF FAD aT q w6
| T3 wY 2 fo wrgarfedtor ¥ dagh
Ffay N awEe N Fw w7 W E
wiew fafree ifgar & =€, 1983 * 1
fgrn € Y o, fre & aga faar
Aaw & qart Aaw axv 7 gart ¥aw ¥
fore aTHTT & AAW AF A FW FIAT
qf, 39 &1 U TRwwA (W) gar &
AR LT g @Ay YA A
ATH AT WIEF 7 a1 F17 gar §—
awfagal & faa, qeewe) & fog, fs
wmaﬁwmzrg q’m’g‘l’_an'a'[ 977
A%

frgaa s afsws A3 (Public
grievaneas) & fa¥ it us sAd AW

fafae ¥ amags 2

zq faafe®d & & am AT FFAT
IZA AT & AT AR gAL Avfaay 7 At
war# wgi & f& fag swar &
fasrs ar fyx fawmr & faaes w2
fawrag 1 gTearer & it @, 99
THTd A & fog qu-feg 7 a@ &
qg 93 Jar 1 A § agawgar g
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qTA7 § 3T gg I ¥ fag fF ag
ATAT G  I7 T9T &, TF @WTT FT
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| 3u & Aeefar & fau o 49 QA
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21
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AR T A A9 AT § IR W R
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M AMfEgw | IF TF QAT FY
Fa g, ot dearfr St Fg @ 9 fF
geqrfr Y ¥ T@ A agq e I
gaie ag & 6 o8 & o wxx € o, A
3T IR TNA KT qFTA0 q7 AfFA ¥ 78
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AT FO A § e g P
W OTH T sy AT wfge

TF AT A w5 FT F i3 S
qg wEAT A wRAAT ¥ AwqE
e § 1 afes ey faardfafier &
AR 7 g % 91 % 1981-82 ¥ 9 wra
i A ¥ A1 & qforar & aw g A%
39 %1 fAFEr A | R 47 @R 12
A1 AT 939 7E HR AQ FF FWQ 1S
ATE F_4g WA 9§ wE § a7 A
&1 3TAT TATA GT VG INAT  FHWA
& Ty g fafres @ s g fagr
T g fF 0, 18,1978 WATAI F1
Afew 9 gu X 37 & & it aF N
AR qrg fang o &, 9t & st FAwe
FIIW E IT T FTA 10504 AH
g g 713, Afs a@r T8 g @k
gn{ag iAw § | & g A1mM &7
qE AR 9T JEArg 13 1932 &
maade & gaifaw @, fremd d= ¢
frzrmd AreeT & AT Fow faarr & Fw
WFE @AM FawfRArgaa s
wife 2 fag 77 | @ w7 AR AW
gy ¢ fr & s w9 9T qwAT T
foT ®91 awa fa=qr, ¥ & gas arv #
AEHIST § qQTST |

arfez & ag g1 ¥Ear g fF ag
a #g1 7€ f§ o ww faz #1 ag
foqre § 1 Mo fag awfaga F0w07 &,
A FHIWA §, 37 9T A& & q7a-
FAAZ g1 | &M AFT AW AT A w1 F
|1, I 91, 7 aga s61 F9 fwar @,
e FE gEag A § 1 @ gw s A
#t srow1 F1w frar § 1 Sl awafed
oig & fag A aAifE@ 9 @@ R,
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SHRI RAM JETHMALANI] (Bombay
North West) : Mr.  Chairman, Sir, the
House is aware, so also is the hon. Home
Minister of my past recored for the last
few years that I have been in Parliament
that I have never withheld praise where
praise was due, and whenever.

16.56 hrs.

(MR, DEPUTY-SPEAKER in the Chai-]

something which evokes admiration
does actually take place, I do not withhold
my admiration. And I praise and admire in
spite of my knowledge that, when I
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criticlse, it receives no  publicity in the
Government's media, but whenl say a
word of praise, ] find excellent publicity
being given to every utterance of mine. But
that is the way of all Governments and
that is the way how democracy fuactions
somehow. In spite of that distressing
knowledge, I propose today to say a word
of priase for the Home Minister who is
present and for two persons who are absent
from ‘the House...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA): Who are
they ? .

SHRI RAM JETHMALANI : One is the
name which, when 1 utter, will gladden her
heart and that is, my colleague and the
QGeneral Secretary of the ruling party, Shri
Rajiv Gandhi...

st o aar faegr o strg A
&Y ATH AT @A FT AT 2 | A A=
q1, AT AT AT FT AW AT
( vawm,

SHRI RAM JETHMALANI : The
trouble is that  there 1s  too
Communication gap in this world, partic;-
larly in our country, and that
this happens. The last  explosion that was
witnessed-you were not here,
the result of commuaication gap, communi-
cation gap between the professor on the
one side and some  colleagues of ours on
the other...

is wiy all

Sir,-was also

PROF. MADHU DANDAVATE
(Rajapur) : That is due to gap elsewhere.

SHRI RAM JETHMALANI : The
Ministry of Home Affairs is a very pivotal
Ministty under  the very  Allocation of
Business Rules which have been framed by
the President. It is supposed to do the
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nodal work, the work of coordinating with
the other Ministries. Indeed, the expressien
used is to create in the country conditions
in which the other Ministries can function,
If it does not perform its  duties properly,
no other Ministry can function, and I
believe that the Ministry of Home Affairs
is more important than any other Ministry,

whethet it be Defence or any of the
Economic Ministries or the Foreign Affairs
Ministry. And ina developing country
like India, in a poor  country like India,
one of the major duties of the Home
Ministty is to enforce the law of this

country, and the criminal law of this country
has been specially assigned to the Home
Ministry under the Rules of Business.
It is the criminal law of this country which
takes care of the great cancer of corruption
which has over-taken ail the developing
countries in the entire world including this
somewhat unfortunate country of ours, I
must say that we are much better ofi than
many other countries but nevertheless
corruption is a cancer which is eating into
our body politic and it is the cause of
almost all the maladies which  we suffer
from. When 1 say that I wanted to compli-
ment the Home Minister, it is bccause a
serious assault was being made or was
contemplated to be made on the laws which
deal with prevention of  corruption in this
country and I am  quite sure that those
who were in favour of this assault being
made must have  exercised a tremendous
Ministry of Home and
to owe my debt of

pressure upon the
I wish to-day publicly
rratitude to the Home Minister that he
must have resisted a considerable pressure
in  seeing that our  statute book is not
disgraced for all time to come by an all
India amendment of the law which deals
with prevention of corruption. This is one
of the greatest tributes - which [ can pay to
the Home Minister and the Home Ministry.
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You have saved the country from & great
calamity for which posterity would never
have forgiven you and I mention this act
though it is just because it is rare to me as
I see it but it is also literally a bright spot
in an otherwise dark landscape. I am
mentioning this new act because I hope and
pray that the principle behind this act shall
-become the normal and habitual behaviour
of the Government and  shall be adopted
and institutionalised for ever, I do wish also
as I said, to say a  ward of praise for my
absent colleague, the young Rajiv Gandi
who to-day is not  present here. According
to the newspaper reports he has had a great

part to play in preventing this  overtaking
this country...
17.00 hrs,

PROF. NG. RANGA : It was a

collective act.

SHRI RAM JETHMALANI : If it is
a collective act, I will  be very happy that
it is a collective act. I am  quite sure that
my friend, Prof. Ranga at least must have
participated in that act because I had
forewarned him about this calamity and
I do not wish to talk about what transpired
between him and me, But I  am quite sur¢
that he must have brought his moral
influence to bear upon the situation  with
which the voung  Mr. Rajiv Gandhi was
dealing...

MR. DEPUTY-SPEAKER : You must
also. give him credit.

SHRI RAM JETHMALANI : 1 am
prepared to give credit to  any one who is
prepared to take it,

Now that takes me to a third person to
whom I wish to pay a word of tribute. Mr,

CHAITRA 6, 1906 (SAKA)
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supposcd 10 be
The third

Rajiv Gandhi, of course, is
in the House but he is not.
gentleman is a person who cannot be in
this House and that, Sir, is one of the
greatest forces of our country, Mr. RX,
Laxman, the cartoonist. He is a cartoonis:
and artist of international repute. .- .

SHRI SATISH AGARWAL (Jaipur) :
Sir, he is not referring to you ; he is refering
to the cartoonist Laxman. Why do you

look so Serious, Sir ?

SHRI RAM JETHMALANI : I hope
1 lett you in no doubt on that point.

PROF. MADHU DANDAVATE : Treat
both as identical.

MR. DEPUTY-SPEAKER : 1 have at
least been an artist ; but 1 have never been
a cartoonist.

PROF. SATYASADHAN CHAKRA-
BORTY : You are an object of the
cartoonist.

SHRI RAM JETHMALAN{: Mayl

suggest that you don’t put your foot into it.

SHRI SOMNATH CHATTERIJEE : Or
at least the subject. The object is bad.

SHRI RAM JETHMALANI: This
great cartoonist published and printed a
cartoon, He produces one almost every day
which no other cartoonist in the world
does. That is'a feat which nobody can
emulate in the whole world. I am  proud of
that great cartoonist and the one which he
produced on this occasion, It was in early
March. It has become a subject matter of
editorials, It has become the subject
matter of cartoons and comments and there
he showed a  perambulator which he was
pushing along and he was carrying his own
mother in that perambulator. There is a
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great lesson because this  cartoomist never
shows things which are without any purpose
and without any profound sense The son
will deserve the tribute  in this case. I do
not with to say anything ia details or give
comments on this. I wish the mother had
risen o the occasion and showed the
chatactef and integrity which  should have
been shown on that occasion,  Sir, if I am
proved wrong, I shalt offer my apology to
the Prime Minister.

(Interruptions)
AN HON, MEMBER : It it too late,

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : May 1 inform him that
without her consent or without her directive,
this could not have been done ?

SHRI SOMNATH CHATTERIJEE :
Who took the -carlier dJecision ?

(Jmierrupiions)

PROF. N. G. RANGA : My friends
were together shouting, 1 also shouted here
saying that it was the Prime Minister who
had not agreed. Three times ] said that.
But, it was not noted down by the press.

(Interruption.)

SHRI RAM JETHMALANI : [ am giate-
ful to Pcof. Ringa as | have always been
grateful to him. I am glad that he made this
statement. After all, I do not come to know
what transpired inside the Council. I go by
the press report. As you rightly said, no
mention was made of this. But, you cannot
blame me. ([nterruptions) Instcad of shout-
ing three times here, if you had only whis-
pered in my ears, I would not have men-
tioned it.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr,
Jethmalani, your party has been allotted 22

minutes.
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SHRI RAM JETHMALANI: | will
take all the twentytwo miniutes plus your
grace.

MR. DEPUTY-SPEAKER : On one
point you are spending much time. You have
80t many more points

SHRI RAM JETHMALAN] : While
I wish to express my profound satisfaction
at the development. I hope Prof, Ranga and
the Home Minister at some suitable oppor-
tunity, will remove my misgivings as totally
misplaced. I only go by the Press report,
Once again an announcement was made that
on the directive of the High-Command,
the Ministry in Bombay the Government of
Mabharashtra in Bombay-has agreed to de-
fend the accused in that case. Sir, Iam all
for anybody being defended. Eve: y person,
whatever be the cbaractor or class of the
offence which he commits is entitied to the
best possible defence. The more serious the
crime, the mote exalted defence must be
provided to him. 1 have no possible grudge
or complaint against a member of the ruling
party, A very distinguished colleague of
mine at the Bar, Mr. Asoke Sen, has been
appointed for that purpose, But, Sir, my
misgiving is not on that score.

PROF. MADHU DANDAVATE : Now
the fight is betwecn 1the sanity and
insanity.

SHRI RAM JETHAMALANI : Sir, I
want to ask when you say that you have
decided to give him all assistance, short of
changing the law , I want to understand the
implications of this statement because the
implications are dangerous and very dis-
tressing 1if they are proved. Sir, most of the
witnesses in this prosecution are, I think,
either Ministers or Members of the Legis-
lature or Officers Serving under the Govern-
ment and, most of the documentary evidence
on which the prosecution will rely is in the
possession of the Government. Does it mean
that by extending the assistance to the
accused, you propose to intimidate or
pressurise or persuade your witnesses 10
suppress the truth from the Court ? Do you
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-want the documents to disappear ? Do you
‘went that the court shall not receive full
cooperation from t.e prosecating agency

-or from the witness. This is the assurance
‘we want, .
MR. DEPUTY-SPEAKER : Mr

Jethmalani, can you discuss about the case
‘that is going to be taken up ? You convince
me about this, Can we discuss the merits
.or dem:rits of a case ?

SHRI xAM JETHMALANI : 1 am not
-on the merits of the case at all.

SHRI RAM PYARE PANIKA : It is
Sub judice, I think we should not discuss
this.

MR. DEPUTY-SPEAKER : He is a great
advocate I know, Can we discuss the case
or not which is before the court ? You must
enlighten me. (Interruptions) Please listen
to me.

SHRI RAM JETHMALAN! : I am
"discussing no merits of the case. | am
discussing the attitude of the Government
towards the accused.

MR. DEPUTY-SPEAKER : You are
saying that the Ministers will appear and
the Government officials will appear.

SOME HON. MEMBERS : What is
wrong ?
MR. DEPUTY-SPEAKER 1 would

jlike to be enlightened whether he can discuss
n the House about the case.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir. I think the crime is so grave
that we should not discuss it.

PORF. MADHU DANDAVATE ; Sir
I am rising on a point of order. My point
of order is that it is true when any matter
is subjudice during the debate in Parliament
you cannot enter into the merits of that case,
But the modus operandi of the action of the
Government regarding the defence that is
bsing provided that does not amount to
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discussion into the merits of the case. There-
fore, my point of order is that the objection
which has been raised should be completely
over-ruled because he is not discussing the
merits of the case.

SHRI A R. MALLU ‘(Nagarkurnool) :
Sir, Mr. Antulay is not a member of this
House? Then why he should be discussed on
the Floor of the House. There should be
some limit to that.

(Intcrruptions)

SHRI SATISH AGARWAL : Sir,
according to my knowledge of law with 30
years standing at the Bar I can safely say
that merits and demerits of the case cannot
be discussed and decided upon when the case
is pending in the High Court. So far as
merits or demerits are concerned it is abso-
lutely different matter but so far as
governmental attitude, approach and stand
on the issue is concerned that is different.
My friend, Mr. Jethmalani, is not discussing
the merits and demerits of the case but
attitude of the Government and stand of
the Government towards that.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he objects on the ground that
itis a party affair, Is party affair
subjudice ?

MR. DEPUTY-SPEAKER : The case is
ging to be filed in the Supreme Court and
now before filing the case he has said what
kind of withesses shall be called a'd how
the discussion or the debate or arguments
will go on. All these things he is telling, He
has said that if the case is taken up minis-
ters will appear, Is he not going into the
merits of the case ?

SHRI RAM JETHMALANI : Kindly
understand what I am saying.

MR. DEPUTY-SPEAKER : He has
said that ministers will appear. Then some
other officers will appear. Please avoid this.
You have got every right to speak on the
subject.
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SHRI P. C. SETHI : Sir, he has said
that extension of help would not mean bring
ing pressure on any one of the ministers
who appear as witnesses in the case.
Secondly, no official records be suppressed
or changed or altered. I assure the hon.
Member, Shri Jethmlam that this will not
be done

( Interruptions)

SHR1 SOMNATH CHATTERIJEE:
Tomorrow it will be only Mr. Ram Jethmalani
in the press-one more praise for Mr. Ram
Jethmalani.

(Interruptions)

MR. DEPUTY-SPEAKER Please
sit down. He has made it very clear. Mr.
Jethmalani, please continue,

SHRI SOMNATH CHATTERIJEE :
Entire T.V, will be only Mr, Jethmalang
today,

(Interruptions)

MR. DEPUTY-SPEAKER: Order please
He has raised some points. Government has
made the position very clear,

Now. Mr. Jethmalani, please continue.

SHRI RAM JETHMALANI : Sir, let
me revert to my habit of bestowing admira-
tion where it is due.

SHRI SOMNATH CHATTERJEE :
Today he has monopolised TV?

SHR! RAM JETHMALANI : 1 wish to
thank the Home Minister for the very
categorical assurance which he has given
today on the floor of the House that on
attempt-direct or indirect will be made to
interfere with the due course of Justic-.

SHRI SOMNATH CHATTERIJEE :
With the hope that he does not lose his
job.

SHRI RAM JETHMALANI : Sir, I

am entitled to draw one more inference
from what the Home Minister has
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estated categorically, that whatever bas. .
been said is not intended as a
public assertion by the Government that
the Governor’s action in sanctioning the
prosecution and finding a prima-facie case-
was not justified. With this 1 will end this.

topic here, with an expression of profound-
sense of satisfaction.

Now let me go 10 other matters about
which | have to say a few words.

MR. DEPTY-SPEAKER : You end this.
topic here and meet them in the Court,

SHRI SOMNATH CHATIERJEE :
Government has to keep him in good
humour. He has to call all of them as
witnesses,

SHRI RAM JETHMALANI
calling all of them as witnesses.

: 1 will be

SHRI SOMNATH CHATITERIJEE : Mr.
Sethi is keeping him in good humour so
that he is not harassed in court.

MR, DEPUTY-SPEAKER Mr.
Jethmalani, you go to next subject.

SHR] RAM JETHMALANI : 1 am
going to another subject which is causing
grave distress and misunderstanding about
what the Government is about, and what
the Home Minister is about. As far back
as January 29, 1982, the Supreme Court
dealt with a case to which I have drawn
attention specifically by asking questions
thereafter and that is the judgement of
Supreme Courtin the case which has now
acquired some rotoriety the State of West
Bengal Versus Swapan Kumar Guha. 1
asked a question ; directed it to Home
Ministry; ultimately it was shifted to
Ministry of Financedon't; I mind; after all,
all the Ministries arc Ministries of the
Government of India and to me it does not
matter who gives the reply.

My question was this. This was answered
on the 5th November 1982.

I quote : —

“Will i1he Minister
pleased to state—

of Finance be
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Whather Government have care-_
fully considered the judgment of
the Supreme Court in the case of
State of West Bengal and others
Vz. Swapan Kumar Guha and
others AIR 1882 SC 949 parti-
cularly paragraph 37 and 38 of
the said judgment;

whether in accordance with the
said judgment, the Government
considered the imstitution of an
enquiry into the affairs of the
firm and prosecution of _ the
offenders under the Indian Penal
Code;

whether ’any action has since been
instituted in this matter and the
documents in the custody of the
courts taken over for the purpose of
investigation; and

whether any investigation conduc-
ted by Government has disclosed
the identify of the offenders; if
so their names and particulars ?

Now this question was raised in the

context

of judgment of the Supreme Court.

I quote the judgment of the Supreme

Court.

&s32.

1533_

A staggering revelation which came
to light as a result of the searches
at the office of the firm is that,
as if September 1. 1980, the firm
was holding deposits to the tune
of Rs. 73,51,23,500 (rupees seventy-
three crores, fifty-one lacs, twenty
three thousand and five hundred).
These deposits were received by
the firm from persons drawn from
all parts of the country, the pride
of place belonging to Calcutta,
Bombay, Delhi, Madras and
Hyderabad......"”

The documents relating to the
account in the fictitious name of
«“Apear Ave Toon™ show thata
person alleged to bear that name
was introduced to the Syndicate
Bank, Gariahat Branch, Calcutta
by the firm's partner Shambhu
Prasad Mukherjee...The amount

of nearly Rs, 28 crores was With-
drawn from the account steadily
from November, 11, 1980. The
account was closed on December 6,
1980, i.c., a week before the F.I.R.
was lodged on December 13,
1980.”

Then the judge went on to say —

““37. These facts disclose a bizarre state
of affairs. A token capital of
Rs. 7,000 has begotten a wealth of
crores of rupees within a span of
five years. A bank account opened
by the firm in a fictitious name
had a sum of Rs. 28 crores in it,
which was withdrawn within a
weeck before the lodging of the
F.I.R. Interest was being paid to
the depositors at the incredible
rate of 489/ per annum. The firm
had no estensible source of income
from which such exerbitant
amounts could be paid and its
accounts books, such as were
scized from its head office, give
no clue to its income or its assets,
The partners of the firm have
become millionaires overnight,
Clerks and Chemists that they and
some of their agents were in 1975,
toduy they own properties which
will put a Prince to shame. ¢‘‘Rags
to riches” is how one may justly
describe this story of quick and
easy enrichment. There is no
question that this vast wealth has
been acquired by the firm by
generating and circulating black
money. Indeed, rightly did Shri
Ashok Sen appearing for the firm,
ask us to be free to proceed on
the assumption that the exorbitant
amount of interest was being paid
from our of unaccumted money.”

The Supreme Court in its final para-
graph said that though this prosecution is
technically. bad, we want the Reserve Baak
of India, we want the Government of India
to look into it and do something and sece
if the affairs of this firm and this great
fraud can be possibly investigated, - But
Sir, there is something more. In ‘SUNDAY’
magazine, after this was published in no
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unmistacable terms of insinuation that this
money belongs to a Union Minjster jn the
Cabinet and he is directly involved and
said that these were the fuads of a political
party.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS., IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLIK-
A JUN) : Sir, he must realisc that he is
speaking or Demands for Grants for the
Ministry of Home Affairs. It should not
be a political speech. (Interruptions) Sir,
he has mentioned *** Minister”. It is
immaterial whether be mentions the name
or not, but I want to point and that such
things cannot be tolerated by the House.

(Interruptions).

SHRI RAM JETHMALANI : Sir, |
can’t understand why he is raising objection,

(Interruptions)

SHRI MALLIKARJUN : If you can’t
understand, 1 will make you understand,

(Interruptions)

PROF., MADHU DANDAVATE : _He
has not mentioned the pame of the
**Minister.

MR. DEPUTY SPEAKAR : He has
not mentioned any name.

SHRI MALLIKARJUN : Whethe! he
has mentioned the name or the **Minister,
or not, is immaterial. But this kind of
remark cannot be tolerated by the House.

(Interruptions)

SHRI RAM JETHMALANI : Sir, we
must talk about frauds at any opportunity
that may arise in this /' ouse and you can-
not prevent us from talking...(/nterrupiions)
The truth has to be disclosed. Then want
is Parliament for and what is Opposition
for ?
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SHRI MALLIKARJUN : You come

out with evidence.
PROF. MADHU DANDAVATE : He

has not mentioned any name, He has not.
made any reference to a Minister,

(Interruptions)

MR, DEPUTY SPEAKER: Mr. Jeth-
malani, you have not mentioned the name of
any person. You could have said . ...

SHRI RAM JETHMALANI : What
you mean by that? You are nobedy to
dictate to me “‘what | could Lave said"".

(Interruptions)

MR. DEPUTY SPEAKER : You could

have. said that a  Minister in the Central
Cabinet......Now, you are specifically
mentioning.

For this you should have written to
me and taken my permission.

(Interruptions)

MR. DEPUTY-SPEAKER : You should
not have said that. You should have said
‘a Minister’. If you who written to me,
you can specifically state ; that, you should

have given that in writing to me.

(Interruption.)

SHRI SATYASADHAN CHAKRA-
BORTY : Under what rule do you demand
this 2., (/nterruptions).

SHRI SATISH AGARWAL : Under
your inherent powers, do you intend to
substitute the words**with the ‘Minister in
Central Government® ?

(Interruptions).

MR DEPUTY-SPEAKER : He is
specifying that.

’ /
What ‘l say is that you can say ‘a
Minister’, but if you say that, you are

.
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specifying the Member, and, therefore, I say
that you should have given me in writing
...(Interruptions), 1 am not permitting
you, | am regulating the procedure. He
can mention’ that, but he should have
written to me...... It is not proper...I do
not agree. [ have made ‘my observation;
it is final. nobody can question it......
(Interruptions ;. Because you are .stating
«that,” you should have given in writing.

PROF. MADHU DANDAVATE : 1
initiated the debate on the Kuo Deal.
During that debate, 1 made a categorical
reference to the words ** and it was not
expunged fiom the record of the proceedings;
you can check it up. What is the ruling of
Speaker cannot be overruled by the Deputy-
Speaker.

MR, DEPUTY-SPEAKER : Not ruling,
my obervation.

SHRI SATISH AGARWAL : Do 1
understand that he can say a Minister in the
Central Government, and not **

Is it in order... ... (Interruptions),

MR, DEPUTY-SPEAKER : 1 will not
allow. If he had not spccified a Cabinet
Minister, or a State Minister, or a Deputy
Minister, I would have allowed. He should
have said a Minister in the Central Govern-
ment. ... ... (Interruptions), 1 will not allow
I am not permitting...... I have made my
observations,

SHRI RAM JETHMALANI : May 1
change my last assertion ? 1 will now
change to meet your susceptibilities, The
SUNDAY Magazine 1eported that the funds
belonged to a very high functionary of the
Government. Is it all right ?

MR. DEPUTY-SPEAKER : You are not
specifying that. You can make it. My point
is, that you were specifying; you can do it
like this, there is no harm,

SHRI RAM JETHMALANI : The point
of my attack was entirely different, but you
did not have the patience to hear; you raised

**  Not recorded.
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a point of order, even though did not
raise it,

MR. DEPUTY-SPEAKER : I did not
raise any point of order. I have made my
observations, You can also mention; pro-
vided you had given that in writing to me,

SHRI RAM JETHMALANI : In view of
the fact that such an fmportant allegation
was made by a fairly important newsparer,
it behaved the Home Ministry to take the
investigation in its hands and allow the in-
vestigation to be done by a responsible
agency here.

And the answer which I have got to my
question says. *‘We have allowed the West
Bengal Government to do whatever they
want."’ The Central Government, the
Reserve Bank have jettisoned their respon-
sibility to the country for enforcing the law.
(Interruptionsy. This is the gravamen of
my charge, that particularly when the allega-
tions are made that a higher functionar y of
the Government is the person who owns
these funds, the Home Ministry must neces-
sarily conduct an investigation into tte
affairs, and not leave it to be done by some
States authorities in West Bengal.

SHRI SOMNATH CHATTERIJEE : We
are doing it in a limited way,

SHRI RAM JETHMALANI : They are
doing it with their limited resources. But
sincc you don’t undertake that investigation,
it follows that......

SHRI SOMNATH CHATRERIJEE : 1hey
have got the Inecome-tax Act, they have got
the Foreign Exchange Regulation Act; all
these can be done only by them. The State
Government is only acting under Indian
Panal Code

MR. DEPUTY-SPEAKER : Mr.
Jethmalani, please come to the next
point,

SHRI RAM JETHMALANI: I will
come to the next point when I finish with
this. Another eye-opener to the Home
Ministry is this. The interest was 129, It
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was being paid, ~ This is what, in paragraph
30, the Supreme Court had said :

¢ . The oncoming elections 10 legislative
bodies in 1980 appear to have led
to reduction in the rate of interest,
since the firm's circulating capital
was needed by ‘political

CIEYY

parties’,

This is the judgement of the Supreme
Court, Mr, Deputy Speaker.

SHRI SOMNATH CHATTERIJEE: I
produced that document in court.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : They are laughing at the judge-
ment, Sir.

SHRI RAM
Supreme Cou-t wudgement continues.

‘“...Which parties, | do not know, but
this 1s fairly certain from the facts
which have emerged before us that
the funds available to the firm were
diverted frequently for the use of
political parties”

SHRI SOMNATH CHATTERIJEE : We
demanded an enquiry and an investigation.

SHRI RAM JETHMALANI : For an
intelligent Home Minister, for a Govern-
ment possessed of reasonable integrity and
commonsense. this is more than enough.
The fact that the investigation was not
touched by the Home Department of the
Central Government shows that the Govern-
ment did not want this matter to be probed
at all. And I charge the Government with
grave dereliction of public duty in the
matter of enforcement of public law and
preserving the interests of the thousands of
prdor depasitors —wilows  and pensioners
waose funds have be:n ultimately KHA
JAOED by this firm These people have
grown rich. They have grown fat at the
cost of these poor widows and depositcrs
who have paid Rs. 1,000/- and Rs. 2,000/,
and they have, earned crores of rupees which
have been circulating in this, My friend who
is beating his breast about the poor, is now
laughing insensitively, callously because the
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poor widows have lost their money; and he.
had not.

SHRI SOMNATH CHATTERJEE : He
has made. :

SHRI RAM JETHMALANI : That is
charge No. |, This is sympomatic of what
is happening to poor people's money all
over this country to-day. I want to give
another illustration.

SHRI RAM PYARE PANIKA : So far
as Mr. Jethmalani is concerned, everybody
knows that he is representing the rich.

SHRI RAM JETHMALANI : 959 of
my clients are Congress (1) men like you.
Do you want a list ?

tInteriupiions)

MR. DEPUTY-SPEAKER : | know how
to conduct the proceedings of the House. I
want everybody to be fair.

PROF. MANDHU DANDAVATE
No names should be mentioned He can
give a description of the Congress (I) men,
but...

SHRI RAM  JETHMALANI : One of
our nationalized banks is the Central
Bank of India. It is supposed to be doing

business in London. How much capital can
a poor Indian bank have in London ? One
single individual has taken 34  million, and
cheated that bank, His employee s in jail.
The master is wanted by the British Police,
because he had absconded from London.
Having absconded from London, the
British police show greater concern for the
Indian money ; but that man s parleying
with our Ministers, and with officers of
the Reserve Bank. And  to-day newspaper
reports say that the Reserve ~ Bank has
finally decided not to advance further
funds to this gentleman. Obviously, the RB
was being pressurised by people. Who are
those people ? I do not wish to name them

because, Mr, Deputy Speaker, you will
object.

MR. DEPUTY-SPEAKER The rule
will object.

SHRI RAM JETHMALANI: &I is

quite obvious who those people will be who
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can pressurise the RB into passing fund to
a crook. The crook was here in India while
the British Police wanted him ; and he was
moving about here like a  respectable man,
What have you done to him?1 do not
wish to name the gentleman, But I want
the hon Home Minister to  find out what
his counections here one ? His name has
appeared in the newspaper, but I must
warn that the name which has appeared in
the newspaper is creating a lot of confusion.
The name of the gentleman  which has
appeared in the newspaper is ** I want to
warn that he is not Nirmal Sethia.  Nirmal
Sethia is a different  Person. The Nirmal

sthia who has made much contribution to
the Sanjay Trust is not this gentleman So,
I do not want any misunderstanding to
remain. But it is this gendeman who has
taken away 34 million pounds of a Central
Bank and we are all  sleeping here and
talking as if we are the trustees of the poor
people of this country who are safeguarding
their interest.

There is one gentleman by the name of **
He has robbed of Rs. 7 crores including
Central Bank because the Central Bank is
one of the nationalised banks and  other
banks are foreign banks ; one single
individual has robbed of Rs. 7 crores That
man is moving about in  the best possible
Sunday dresses and nothing is being done
10 him. The oanly thing that is being done
to him is that the Central Bank was recently
pressurised by the CBI, why don’t you want
to go and prosecute through private lawyers;
Why don’t you hand over the investigation
to us ; we will do  something for you ?
When the Central Bank yiclded, nothing
happened and the Central Bank is in disgust,
Fortunately, in sorue banks, there are some
honest people still left who have some
concern with the poor people’s monry ; and
they have said, we do not want our cases
to be investingated by the  CBI ; they will
never investigate them. I  want the Home
Minister to find out the identity of this
gentleman and to investigate the ramifica-
tions and the political  connections of this
gentleman,

If you go to Chandigarh you will find
that there is a Punjab National Bank One **
Rs, 34 lakhs KHAJA. He is doing political
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influence in the city of Chandigarh  Noting
is being done. No arrest- has been made.
The FIR was lodged nearly a year back.
Money in thz banks is being treated as if it
is the private property of the Congress
Party and any member of the Congress
Party s frce to commit  depradation from
the poor people’s property ; and the Home
Ministry is just lying awake ; of refer it
is not lying awake ; it is lying asleep. This
is what is happening. These are the minimum
marks against the Home Ministry.

The Home Ministry is  concerned with
the grant of visas to people who come from
outside. How many people bhave you
entertained in this country who have come
from Iran ? What is the number of people
who have come from Iran to whom you
have given visas to stay in this country,
to work in this country, to make a livelihood
in this country and yet what is our govern-
ment doing, Our government today is faced
with the prospect that they have only 200
families in the whole of Iran ; and this
government today is squeezing out those
200 families. Today work permits are being
denied and they are not allowed to
take their own properties and to remove them
from the country, they are being
thrown out just because most of them
happen not to follow the persuasion
of Mr. Khomeini who rules Iran. Why are
we sitting here and entertdining thousands
of people from Iran ? Every Indian citizen,
I am told. is supposed (0o pay Rs, 10,000
every three months as a price for his stay.
We do not charge any Iranian citizen, Are
you looking after the country’s affairs or
are you looking after your own party’s
affairs and the Indian citizens are left at
the mercy of God ? Do something about
this. This is the biggest fraud,

Today, Iranians are in interfering in our
social life, Thgy have created a law and
order problem. Onc Irranian  chap entered
a port and was deported long ago, He eloped
with one girl in this country. His parents
went about asking for Police  assistance,
but nobody was prepated to give them any
assistance. These people come and abu-e-
our hospitality and you simply  watch the
situation and do nothing  about protecting
the interest of our citizens.
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MR. DEPUTY-SPEAKER : Come to
the last point now,

SHRI RAM JETHMALANI : Lastly, [
must {alk about Punjab. I must talk about

Punjab. So much has been  talked about
Punjab. Do not laugh,
SHRI EDUARDO FALEIRO

(Mormugoo): I am not laughing at you. |
am laughing at the way...(/nterruptions),

MR. DEPUTY-SPEAKER : Mr
Jethmalani, Please address the Chair, Why
do you see their face ?

SHRI RAM  JETHMALANI : He is

laughing at me,

MR. DEPUTY-SPEAKER : Why do
you see that side ?

SHRI EDUARDO FALEIRO : Do not
provoke me further,

SHRI RAM JETHMALANI : | have
known you long enough.

PROF. MADHU DANDAVATE : Do

not worry. He will be on  this sidc next
time.

SHRI RAM JETHMALANI : When
you think about Punjab, when you talk

about any tragedy, there are gentlem:n who
laugn : they shyald cry,  they should shed
some tears. But they  will not. Today
Punjab continues to bz a blot on the Home
Min'stry’s record, Today what is needed in
the country is that we must sit and  intros-
pect. Whatever solution you  have tried to
work for Punjab, has not worked. You have
not been able to solve the problem. 4nd
Punjab continues as a cancerous  sore and
what you must do to solve the problem is,
what Gandhiji would have dde, if he had
been faced with the  situation, Today
Punjab needs the Gandhian  touch. Today
Punjab needs somsbody who can preach
the Gospel of love and affecton in the
country I had asked the Prime Minis.ler
that insted of wasting her  time on being
the Chair-person of  the Non-Aligned
Movement she should go and preach non-
alignment in Punjab and  talk about love

\
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and affection between the two communities
there. What we need, what the Hindus of
Punjab need today is what was needed when
trouble termented Punjab at one time. They
weat to their Sikh  Guru, Guru Tegh
Babadur their Ninth Guru finally decided
that he must sacrifice himself for the defence
of Hinduism. He was the purest spirit
available and today we want one or two
such pure souls to  coalesce together and
give peace to ihat trouble spot, a security
spot and a dangerous and sensitive  spot.
Som=people must go there instead of
sitting in the corridores of the  Secretariat
and bring about or evolve some solution.

MR. DEPUTY-SPEAKER : Mr.
Jethmalani, excuse me, have  you gone to
Punjab ?

SHRI RAM JETHMA' ANI : Yes, |

have ; I have gone more
am willing to go again

wants to march through
Gandhiji did in  Noakholi requires .to be
done by some genuine Gandhi today in
Punjab. Unless you do it, the coumty is not

than once and I
with anybody who
Punjab.  What

going to progress. Today the country is in
a bad shape.
Assam is another shameful spot on the

report of the Home Ministry. You have not
solved the problem yet. You continue to
thrust upon the people of this  county a
government which is a mockery of demo-
cracy. The moment you remove this spot
and return to the ways of sanity and
demcracy you will earn my praise. I never
withhold. I have given it in abundance
and I will give it if you were to return to
the path of political rectitude.

st e W S (99) -

wqra fredt &frFT AEa, & quwT g,
AMETHIT JH q9q A5 A qH
AT 1 21zw fzmr ) g a@T A aF
Tx ¥ 9gy & ot ArgA1g €SS AgA §
I AN IBIU § IAF qANHAT B A
FEAT ATEAT § | LT NIT-FIFS T
form fFar, ¥fe ANat-gree g8 &<
7 Ya@ fawar & qafag g Agn @@
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ANH ¥ gawr a9 Af a1 w@r § 1 9P
FEARAY & a1X ¥ sgr—aret ag fre
ardt & amEe A § st A fed)
tfoefaqae ) afer gawr T &, @
fa dgw watiic A Fregard @ ar
¥ s 2z 3™ f5 So%r Q9w Tow
AT N T & WY FEE o
AF qT@ AG FEAT ATEAT § AT qE M
gl wgaT g % aaw A0 Aty
aFdTE &), Afew A7 uF - ara w5 qw
I & WMEE g qOFT qeNEe A8 §,
T qiN 1A F 1T CF WA v
ez frar § At gx €T ¥ wIeAw
N dEmar ¢, IEF WAT Y AT Y,
& geadfrswt &1 @A § o IEw
warfa®s WYX wATz F@T § | €T
WA & 3z €7 A 777 ¢ )7 &=ga
VT N &7 J&AT FE@T Y, E@H
daar ag Ffaww T @ R Eww
Tadde TEY FIA & 0 &@€gT w1 A
AT TFAYEITT 7Y AGHT Fg A+ AY 2ar
2 78 uF Tw AL afer gL 9w AT
¥ qrz grar 1 zafag dex Hv eZza &
wrgafraad frawss &1 Jg aF 939 8,
Ty 3T UIFHE AL g AFAT | AT T
gedrara g fe w1f @z faadr feargw
§ s saras F—¥F gg AE wgar
fF =gy ¥ &, afews gAfwe &1
ufrafadia & fag a5 7@ & (1T =
fFer & @l & @9 539 &, faad
AW F HEIT 9F 97T —ATZT
AT ¥ I T ¢ 1 07 &% §, foasr
T fFar mar § 9 wreAE A
FUA FT@ E 1 T THT A SATXT TqAT
FTIFAT q1 Afeq a1gw a9 § 1 AqW
g Y faw 9@ § 5 wrgaew wEwA
s Q& e 3, fowy e TaAdT .
1% ga T8 § 1 3 e war § R
gae o R # ol § st
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T ¥ AT 9g A @A ¥ qrg A7
T FT ATACA A @A F Ay fqyE

FTATE |

T a<g § Arfar witwa F ae
#g1 & | cqrfa sAwA oAy e qqTET
AP Az gx €2z 1 FOe w5
FATAT &1 Y Aferw % q@ A
TAMAT § 7T ITHT A FIEAS qAfAr
Q,_ag%mitﬁzﬁm 2, fogit
ar e fafreer 1 § ok oo w4
Wt o wreA=w fafreer @ carfa
fafreex Wt SaF dvaT §1 g7 W@
IFEr difer @Y & ok g W AW
FAar g @ dfer F@& I TR
fear wmar § ok AR Iae TR F
g1 97 INT I9T A TSR @
ST 8, @ 9% fag ag FEr fe
FrEdzaNT ¥ g}, wieEgE ¥
wFufaT ¥ g9 §, Ig FeAT FaT AF 3T
¥ 1 g A T ag W a@ gd fF sy
A gar ¥ woe o @ oA, 4
THA T &7 gT A Y faars Y
g

g g W1 *gr fe& o FEwA
Far fear awifar s9w o ag e@-
waAd #3@ F fAC qAE@r g 1 @ &7
fag wgr a7 & fF 37 wEX o fagm §
gaddr # gagw &9 g K FEgar
gfeamy FEqaEw g, A I@ WR
fe sraeima X qqdwd, ¥ QT
gaqFed siwee faee ¥ Q¥ anfgg
I gI AW AT zH A & Q-
orarfra &< faar smw O s
fewra o <@ §, @ SaF 3T fear sg
AT AALGTHE FT A qI@ , AT IAX
7g 78 & qwar fw faar et w2za
A %z fxar, Iqar TYAT [T A fean

JRT G AIGA Jwar AT 71w T
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fewaz agez §, mifeariiz & st § alx
femrg Qi@ ¢ atx mfwmidiz Iad
owE FI@

gEN AT TEA ATY q FOAIT K
geofeas F& 1 T ¥ qUQ® F A7 @
2 & wgar g & st sywma west 9@
FAIXI T UF TH FW JA FH
FIEHIT AT FT WA 5 agi w1 @ @
¢ I I @yl o 9T qfg 9t @7
T AFT A Jg @A 5 gAY AT &@T R
qF AT g ATFERA g | AL Q@7 giav
ar®rg femaagrdt ) & sggfe
Iq CF TH ATHT ATT 39 AT | 14
RAFL - KT AT AIHATT IT 9 T, IqF
are § H1q wrAw Fa7 1 w9 s A
aad #XF ¢ | agt arw Ifav fa v
w1 FmF1 7 qF faear § &
7 afz mad § I qisw feedisama
®1 ST A& AN g, AT AT F AL AT
fradr Tifgn, ¥ agY famdl 1 w7 e
ars 3% fAc fewiz @ 2 A7 aqx
F77 §, 41 99 FUF I FHF TG § )
i Ry K IA%T 4g &1 gt g
ARSIAA KT FE1 W FIE qq772 § A7
FT ag FIE F9 A9 FEAT &, 1 IqFT
HATY 79T Fg T AT AL & | Tg I
dr famAaerd ¢ qEIEET NALT &1
ara i giAr arfge | gt =T am §,
IFT A9T wfgy | FaaAT afeas fzegi.
gwA 1 1T &, T Fraradfes ¥ qra g
a1 GTVVA & 919 § AT ¥ sE-wriwfaw
F7 TH & A HE AT FET AT QR E
W FAT & ITTHF A1Y g7 AL FY
fawie 3 & AT wga § f@ ¥ o7 gH
1, 91 AT EART F&H FT )

& HaF! OF ard HYT IAETE |
FWHIT H AN 1F & oF T T
= faa # 40 gF1AT &Y F7 faar wa7 )

MARCH 26, 1984

Min, of H.A. 604

faa srit #1 wadde @ g @ o,
UF EHr 7 40 FHTA  qATATHT 40
XTI FY FFW 9 &1 1 IT A4
wafrd ®1 Fw g fawar g1 | 9
TF ST &1 @A AA0AT A6 I
M F Frw fad q¥ ) IT AW F
IqA gl 9T @ faq1 FfFT I Freary
1 31 ywar fear war | N AT amaAE
$7d 4, faasr qom I a1, It ¥
AFEN AFT IGX JIIA AT FT 72 qear
F@ 1 F19 qE frar) gEma Fm
GIFTT FF@AT q0fge a1, afsy Iaq
g &9 f&ar ga7 3@ s o war
feary 3a% gFq mamd faaw s
#1 3Ifwa v oz g fow fas aw
gefafqedom 7 w1 fvgr | va, o= s,
A AT AT FT® 9z A1 ZFA qEard
I o aar &1 wf | It Fr owar fE
feegeam 1 A a¥ ¥ stHT FY
qATFI &1 ATH, § qTF  F IIT IGH
AT qFIAT FE AN\ S SUIIT JorH
AT AT E FFAT & | FIEE HEAT
g o1 o7 3, wA fae=l 3% aw &
arq aard & AlFT IAFT Z9 F1A7 9T
Fez1a F7AT A0fRT )

gt 9% AGAATA HATH F1 ARIF g,
1947 # fggeam &1 aiffeam & ag-
A1 AEEAT 77 F a0 397 g w3z
F 1 965 BT 7 7% gl WA
F& urd 41 § 3w ga7 agh av o)
FAET FAA, TEAAA AIE g < Fg;+
¥ I I3 seAI ¥ qfedaw a4
grreged &1 qwmwer fear ) ey faw
Y &g 1 1971 § A agi BT F9 47
aq aF B AL ATE AR TATH
37 @Vl ¥ 9 QAD & §HeG 2F HT
WITAT | A gl 3 feaw usrfadraecy
FEl &1 g0 92 & af § 1wy Twvad-
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eardt @, AR wHgAAT g1 W
fegeam &1 am &4 ¥ A A @,
JAX YA 18-19 a1 & ArwaT 4, 3
a4 AAWAT & | IAXT W Frar @
w1 frcmare feg 7o, oY oredt g 7
ot g€ fae aarg af, g% ¥ AL,
fggar fasm adi @, A 77 q@AAH
¥

0F AATT 1 A9 A FITeAT ATGA

#Fr orfeqma &7 § AT T FQ 9,
Ia%T fogra @ 7 I AT F AR
§ qragdy off Ay & fF 4. §7 ATEm
A ¥ faa T 9947 339 4 | dege
TEATA FY I FIATIA FAA1 4T AT
¥ @ AT A% e AT AF 1 5 AW
¥ wgs Agl ar Sifge ) & fedr &
faars 78 g, AfHA e qrgg w1
afafafaa) &1 azi 9T T&ar JMEC
¥ % w53 §, 3gi F1 gefafaegns OF
TFA & 1 & #gl 9T qg AL FEAT FrgaAr
£ a1 wrEAz AYT 9T A AN FAMFEA
# 39% AEHT FAT FEIE |

1965 & fagrest ¥TRWA F AT H
w97a gar ¥ ux frag fadt @ A
qiffears ¥ gdt § | 39% 3Ig faar R
fF 196 - # g7 zafaw Arwmars gy fs
FYAIfCAl &, agi & gEAAET ¥ FATA
qig AgY fear | siiwr § g qra &1 wrfow
T @ § getafaw oafmal & afto f&
zad Useza &1 a5 fear o o
FME F FEL ATAGI%E A fAAan
ZafAT ST AT GRF T FVHAL FT ANE
I, dg T AF A & | & g "Aq|ar
fis &t . om. &1 F8 ) qra NI
fasw ®Y agrar 27 *7 a1@ w37 ) Afew
IJAF A A faw & a7 §, IgTy Gpat
7 feet atg & ¥ fawraar T1gY §) 7€

CHAITRA 6. 1906 (SAKA)

Min of HA, 606

T8 g Afgy i ag &1 A QTR F
fag 32 *1 Few T fRgrare | @ a=w
#t€ Al #X awar & fad ag sg0
F1gaT o1 fF agi faqumr agr avm & o
FHI § faw sww @ f & & N
AR FT AT FT G &

Wt dto AvaTe - FETE : IS
ATZA 97 Y 4, ITY 70 §HA § |

---(‘"m).-o

o frgrd wm oo ¢ Awas
faaifrdt Rv=a &7 o 19 AT F
fan qRma 70 & @ AT FET A
fad sr®E & v fafaeer aga @
Fga1 fF 9gt aF wn &1 aAqT §, 9T
fen=r fafr Fqm ¢ AfFT xw a%
avl & 3fAEY R wEede A QT A9
aF 99 fewe aff $T gwa | 8
qifFeam F faars @ o =@ &1 I”E
AT SF qIE q WA & ggf T ATH FIH
FT g5ar § Afew gt aF &
3I|T A1F, qgr FA FW A FI
agdr | z@fen, g wwd g f&
ArET QT ST AT §, IARTY IF AGH
A & F1H {77 ATT | FSAAIAT AT A
w1 f5 gin fafaegY aga wgcaqw ¢, ag
fregm aft @ & -9 N gl

F{ FE IR AXF gaSAg & FrAY

Fifge 1 gg Y d&ar arfge fs oxaes
AT F-UAFRIT QEIAIGHE F TN
BF A 7 AT & W@ & ar 78 1 Avgw
TgTdT 1 AT AT KT qIE OF AT
o1 a1 Jrfge 1 g A f 3. d
g fear o e Y @3 frar | IgETe
FEZH F qTHA F A gFArfAwar NF
g, 37% fawdm faaar =ifge | 9% 5o
AT A AT qg A § AfFT AN NS @
w7 § | gafae 37 AT A N swar gF
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fagmr wifgg « ww W= alk O
fafreeT & g7 & arag W agen AT
sfra F qt & N d|wr gAr ¢, @
w67 ZAT &1 A T ¢ fF FrET g A
FT T & AT =T FY IF ¥ 71 J7@7
t v Rz g8 afi #x W § wWE
fag ow #ifew gart wfge foed o
T A% g% |

18.00 hbrs.

]

qu fafacdt wifaa &1 swaga
=81 § afEd gm agi T wefrad &
AN xRz Faggni AQar ¢ 9
# qga SUTRT FXwA w@S g1 I
FIFHIT & AR &1 UL &1 A
W AT & O & FAT qwaAr § 1 Aré
T og AT H1E dF 0¥ AT g A&
FIF § IAFT FW A ¥GI AVT AT
FTar g1 Afwa IFF Ag7 9T F qaE
| faar srar & A A9F  Frefwar w1
9ree 9T ¥ faam IRr g | T gEL Al
F1 Wiz 3% faz Rarqar g s ©
o T AT 91 wH FT IS WAl
&9 & SAFT AGHI IS 9T T A
faar ITAT @ | A9 oEHIETY w1 F fagr
Svar g | adar ag ¢ & g wwan
JUEIE! FI qI€E q& FI AFQ T4 F
fau AT KT @F FIAT qTAT § | TG
AT A1 Ir@ 1 a1 A9 A1 E ) G-
fafadl SIET a7 FWAT T FIR WA
FAT AT(EA | FTUA KT AT ASHATAY
AT FTIFY | T @reqT F &A@ E )
ag I 3T WA g1 747 A JAIHE &
garfeas gt @i F g A
T FAT F a1 qifafers 911 FB-
qaTAT ST FF § AT FIAT §, 7 F@T
g1393 #N0 F qE ¥ FHAQ A
t < fawa o € afsa ag cdzgs
A q@ g FIw gt TG EEwIH

MARCH 26, 1984

Min, of H A, 608:

@ # g &% A wAr qfgd ) xw
arae # feafsfadws a8 Qar wifgd o
feT av wTwlT ¥ @ frer Y wdy
& & & o aY A wfgd | qtra w7
wgi a% agw & an fafaedt & 9 7at
9T QIAIZAT W@ §, IT% HIN & AT
gaT & | gwear g Ay gt g€ ¥ 1 Afew
wEefees qrg £7 w©¥ed & a1 9,
I aF ¥% g€ § 1 T AR A swrE
x% feqr a1 a%ar § 1 $o AN H qw
W AT § 1 gaE A ot wswr w9 wAr
ge s faar ¢ afew & quwar g fs
wF w1 {7 qare ¥ gfam #
aRfT & JeTd ¥ A JwE o @
Fwdl & AT agt «t N wifgy (| AfFa
wifFeara Zz smfestratas qideq a7y
FOT &Y gfws & ar v &1 smAw
arffes qa@ gfaq & @ g1 awd §)
ST 3T =ifey | gfaw @ seE @Y
A @F 3% g awar ¢ GNfaT FUF
F1 9wt ¢ AMfafesa qdfa f sm
FUG &1 & AN 7, Fw Arfz 7 o
FH FIT1 gE F fagr § | 737 a7 a7
gyl a1 97 Afafera ofsefad ge
FIA AT T T AT FT NFE &
wrze fear a7 asar g1 &7 1€ zgEr
FaEwT AL &

oF g H 37 AT @A F QU H
FGAT ATEAT § | FT IAIY 9T q9T qoH
g T g, ATTEIBI T W, pHAL
AR qIT W

MR. DEPUTY-SPEAKER : If there is
a matter regarding Lok Sabba, You should
not raise it here.

SHRI G.L, DOGRA : ] an not saying
about the Lok Sabha. It is regarding the
Government of India.
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@A AT frdx § | afsas afag
st @ fopede star § ) wn
Afewz T fag =t § 1 aTATH
wary ¥ 7 afegde g1 FRY | AW
AT A AT WG | FAF F7 IAH
TZ QIR A AN e | AR qH
$TTAT § 1| W AT AW CTTH D
A FE A} aF T T Tw qAY
23 &1 T ARy F1E gWmA T I09
€ | & wigar g i qq fa¥ 7 3@F an
§ arar omAT Iifgd st fegrwdfyeast
gAF qIq ga1% {Har AT Iafgq ) 2
717 fag samad A A9 zAHY A4 |

IR # fgsaT F Y g w9¥ AW
73 frar sa& fao & srasr aq€K7 g
Fo= & aff Fz wgar g f5 owq
Fyly, 9@ AT feed fqaAr W@
MNET Rzg § 27 7 piforfaer anad
I¥ awQFT gan fawrd orgs IS §,
Fgi gfdare 3 £ AT 7 g £ q@i
A FY qEAT AT § AT AT ATA §
AL T F7AT [ ¥ EW AV g

Printed at The Indian Press

CHAITRA 6, 1906 (SAKA)

Min. of H, 4, 610

fifirare @ wfgd | g ATy sx
AHaAY qar HAY A1fgd 1 @R swTAr
A qEo Ter Af &) T
frrrg w@E 9T § #wriaTEEy 9T @
a1fgd | AN AR AT FQ@
#1 9gT aF Aegs § o fafaedt gast
qTH ZaoaE T qFAT &

T Wkl & Ay § qor ara '
FAT § AT ATTHT 7R AT §
IR T8 WA F1 A fzav

SHRI UTTAM RATHOD (Hingoli) :
Sir, I have heard Mr. Jethmalani's speech
very patiently.

(Interruptions)
MR. DEPUIY-SPEAKER : Mr,
Rathod, You can continue tomorrow. The

House Stands adjourmed till 11 A. M.
tomorrow.

18.06 hrs.

The Lok Sabha them adjourned till Eleven
of the Clock on Tuesday, March 27,
1984/ Chaitra 7, 1906 (Saka).





